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INTRODUCTION 

I, 'the Chairman of Estimates Committee, having been authoris-
ed by the Committee to submit the Report on their behalf, present 
this Nineteenth Report on the Ministry of Railways (Hallway 
Board) -Loss and Damage Claims on Indiftn Railways. 

2. The Committee took evidence of the representatives of the 
Ministry of Railways (Railway Board) on the 13 and 14 March, 1978. 
The Committee ~sh to express their 'thanlm Ito the OfRcers of the 
Ministry of Railways (Railway Board) tor placing before them the 
material and information which they desired in connection with the 
examination of the subject and for giving evidence before the Com-
mittee. 

3. The Committee also wish to thank the representatives of the 
Food Corporation of India. Coal India Ltd., Bbarat Chamber of 
Commerce (Calcutta), Associated Chambers of Commerce and In-
dustry of India (New Delhi), for ~bmitting memoranda and for 
giving evidence and making valuable suggestions. 

4. The Committee also wish to express their thanks to all other 
institutions and organisations which furnished memoranda on the 
subject to the Committee. 

5. The Report was considered and adopted by the Committee on 
the 20 April, 1978. 

6. For facility of reference :the recommendationslobservatil)ns of 
the Committee have been printed in thick type in the body of the 
Report. A summary of the recommendationslobservations is ap-
pended to the report (Appendix VI). 

NEW DELHI;. 
April 24, 1978. 
Vaisakha 4, ·1900~-=-(S=)-. 

SATYENDRA NARA Y/AN SINHA, 
Ch4irman, 

Estimates Committ~. 

(v) 



. ~. CHAPTER I 

L INTRODUCTORY 

Historical background 

'1'.'t. The history of the law of carriers applicable to Indian RaiJ,. 
ways may be briefty divided into Ithe following four periods-

(1) The position prevailing before the enactment of the Indian 
Railways Act, 1890 . 

. . ;, (2) The position bet\reen 1891 and 1949 (after the enactment 
of the Ibdian RaUways Act, 1890). 

(3) The position between 1950 and 1961 ('brought about by 
the Amendment Act 56 of 1949). 

(4) The position from 1962 onwarda (brought about by the 
Amendment Act No. 39 of 1961). 

The Position before the enactment of the Indian Railway Act 189& 

'1.2. Till 1872, the question of the liability of the Railway Com-
panies tor loss of O!" damage to goods was not clearly stated by any 
'Indian Legislation and: was decided by common law of England 
which treated the railways as common carriers who were liable as 
an: insurer against all risks except the act of God of the King's 
enemies. 

Position after the enactment of indian RUlways Act, l8tO 
(between 1891 and IM9). 

1.3. According to the Indian Railways Act which came into force 
from .1st May, 1890, the responSlibiUty of a raLlway administration 
for t~ loss, destruction or deterioration of goods delivered to the 
a~Qfstr8ition for carriage was that of a bailee under Section 151,. 
15~. and 161 of the Indian Contract Act, 1872 ,and nothing in the com-
mon, law of England or in the' Carriers Act 1865 is to affect the res-, 
ponsibility of a' railway admin~tion. The effect of this enact-
ment 'was to cancel the En,glish co~n law rule under which 
COlDlllon carr.i.ers were held liable as insurer of goods and reduced 
it to that of a bailee. 

,L;4. Under section 151 of the Indian Contract Act, the bailee is 
bound to take as much care of the goods bailed to· him as a man of 
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ordinary prudence would under similar circumstances take of his 
own goods'oftbe same bulk, quality and value as the goods bailed. 
Section 152 of the Contract Act lays down that in absence of my 
special Contract, the bailee is not responsi<ble for loss, destruot:ien. 
or deterioration of the things bailed, if he has taken the amouat of 
caI'le of it described in section 151. Section 161 of the Contract Act 
states that if, by the fa~ of the bflilee, the goods are not returned 
at the proper time, he is responsible to the bailer for any loss, des-
truction or deterioration of the goods from that time. 

Position between 1950 and. 1961, 

1.5. By the Railway (Amendment) Ac:t 56 of 1949, the group ot 
Sections 72 et seq were ~mended. The J1lU'POse of tb.e AmenCi1ftg 
Act 1949 was not to make any substantial: ch.ang~ in. the measure of 
liability, but only to eliminate the risk ndtet51 to simplify booking 
and to incorporate the conditions of various risk notes in the Act 
itself, and to make the legal lia!biJity non-cont.ractual. 

Posi~ from 1-1-190 

1.6. Tlae R~i1way Freight Structure Enq,yiry COGUWttee set up 
in the year 1955 under the Chairmanship of Dr. A. Ramaswamy 
Mudaliar recommended inter aUa that Indian Railways should 
assume the liability of common carrier instead of that of a bailee. 

1.7. Th.e legal liability of a common carrier has nowhere b.eJ.l 
precisely de filled. The practice obtaining in each of the countries 
mentioned by the Railway Freight Structure Enquiry Conunit~ 
in this context varies to some extent and, in fact, in some countries 
the les-l po.~n ~ ~~,by the (}O~ l~w, .. is tolaY, by 
judicial decisions and not by allY' .tawte 01' law. 

'1.8. lkoadly speaking, a COmDlOD. carrier is liable for the loss or 
injury to goods which it coIltra4tsto carry wN1e they are in c9Ui'1e 
of· transit unless sudl loss or injury k caused by a11 aot ()f God Or 
by the enemies of the ~te or is in oons.e~ of inherent vw 
in the goodie carried OF is attributable to the cotmignor's own fault. 
Further where the carriage is at owner's risk rates or the gooda atoe 
not packed as per presc:itibed packing CGnditioft, the liability of 
the common carrier is less and is based generally on wbe-ther or 
not there has been negligence Or misconduct on its part and on tJote 
part of its servantB. 

1.9. J\fter a detailed examination of the recotnmettdations made 
by the Railway Freight Structure Enquiry Committee in th'ls re-
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garo, common carriers' liability with certain reservations has been 
assumed by the Indi8A~ailways with effect from 1st January, 1962. 

1.10. The broad chan'ges brought about by the Amendment Act 
39' Gf 1961 (which came into force w.e.f. 1st January 1962) are 
briefly indicated below: 

(i) The basic responsibility was made absolute. Section 73 
l~ys cWwn that the railway administration shall be res-
}l9nsible for loss etc. adsing from any cause except nine 
~~ ~alWes· mentioned therein. Even in respect of 
these nine exceptions, the railway administration is not 
relieved of itfl responsibility for the loss etc. unless lit 
further proves that it has used reasonable foresight and 
care in the carriage. The general responsibility of the 
admimtration which is that of a cammon carrier as , 
defined in section 73, has been made subject to other 
provisions of the Act. In fact, other specific sections in 
the Act dilute common carrier's responsibility to a con-
siderable extent. 

(ii) The common carrier's liability, applies only when con-
signment is booked at the railway risk rate. No change 
was made in the liability for goods carried at owner's 
risk rate. 

(iii) The position was made clear about the railway's liabi-
lity after termination of transit. By insertion of new 
section, it was lQid down that the liab'ility of the rail-
ways as a common carrier shall cease on the ter-
mination of transit, .and th,a,t thereafter the railways 
sh(lll ~ respon,si hIe as 'b~'aees for a perior of 30 
days a~<i that after the ~id. perioQ railways shall not 
be li~bJ,e tor any loss etc. from whatever cause. The 
period of 30 days has since been reduced to 7 days by an 
amendment made in 1973. 

(tv) ~ insertion of a new provision, it was la,id down that 
the r~lway~ spall not, in any case, be liable for-
(,) loss of ~y partic\llar m,rket or for any indirect or 

conf4!'Iueniial damages; 

*(a) act of God; (b) act' of war; (c) act of pu~lic enemies: (d) arrest, restraint or teizure 
u_r )ogal proccu: (e) o.n or~tric~ ampollCd by the Ocntr.t OovernlllCDt or a 
~~te G)vernm~llt or by any officer or authority subordinate to the C'.entral Government 
or a State G,vernm ~nt audlotised in this behall: (f) act or ombaion or nqrllgentt or tho 
eonsigllOt or the c~lni3nee or the agent or .ervan! or the co~ilnor or the coruign~; 
(g) natural deterioration or wa,tage .in bulk or ~Ight due to mhermt derect, quallly or 
vice It( t1\~ !P'J:it: (h) latent defects (\) fire, CXplOUIOD or any unroreft'el'l risk. 



(b) for the loss etc. caused by improper loading.of unload-. 
ing by the consignor or the consignee; and 

(c) for loss etc. caused due to riot, civil commotion, str1k,e, . 
lock-out, stoppage or restraint of labour from whatever: 
cause, partial or general .. 

(v) A new sectiQll was inserted providing that the railway 
shall not be responsible for misdelivery if it' delivers 

goods in good faith to a person who produces the 
original railway receipt, even though the endorsement 
on the railway receipt may be forged. 

(vi) In regard to the liability for loss etc. due to delay or 
detention, it was laid down that the railways shall not 
be responsible if it can· prove that such delays and 
detentions arose without negligence or misconduct on 
the part of the railway administration. 

(vii) In regard to the provisions dealing with goods conveyed 
in open wagons at the request of the sender or goods 
in a defective condition or defectively packed or in 
respect of animals" the existing provisions were left 
substantially unchanged. 

(viii) In regard to excepted articles, the then existing mone-
tary limit of Rs. 3001- per packa'ge was raised to 
Rs. 5I00I-. 

(ix) A new provision was made in the case of goods delivered 
at the siding. The railway administration is exempted 
from liability if loss etc. arises after the wagon con-

taining the goods is placed at the point of interchange of 
wagons. 

(x) A new provision was made clarifying that the lia1?Uity 
of railw·ays in respect of consignments booked through 

to other countries (Pakistan and Ceylon), the liability 
of the Indian Railways will be limited to' the loss etc. 

caused on the Indian Railways and that the burden on 
such proof will rest on the owner of the goods. . ,.' 

(xi) It w~s clarified that when booked luggage is carried by. 
a passenger in his charge, the railway is liable only if 
loss etc. is due to negligence or misconduct on the part 

of the administration. . 
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MacaitMe ef the Problem 

1.11. The magnitude of the problem arising out of compensation. 
claims paid for loss destruction, damage, deterioration or non-de-. 
livery of animals or goods. carried by the Railways is gigantic be-
cause of the size of the railway net-work, volume of traffic, the dis-
tances involved, different gauges, socio-.economic conditions, the 
limitation of a carrier to control the general law and order situation 
prevailing in the country and the general discipline and character of . 
the people 

1.12, The liability of the Railway administrations for loss, damage" 
deterioration, destruction and non-delivery of consignments has 
been statutorily laid down in sections 73 to 80 of the Indian Railways· 
Act, 1890. -

1.13, The position in respect of compensation claims during the-
last six years is given below: ee, 

Yt."ar Number No,of Gross Net amount Percent Whol-
of new clai.nu amount of com- age or aaleprice-
claims paid of com- pelWltion amount index 
received pensadon paid paid to (Base 

paid (in (after de<!- . total 1970-71 
crores of uction of freight -100)· 
rupees) =era- urniDgI 

of «(IOOCh It 
unclaimedl other 
unconnected c:oachinll 

goods) (In traflie) 
croresof 
rupees) 

1971-72 717514 3511 :Jt 2,68 II' 78 I' 58 105'6 

1 97!l-73 676917 310778 2'29 11'47 1'46 116, !l 

1973-H 627113 !lgOO65 13'62 12'41 1,65 139'7 

1974-75 6688g6 284320 14'65 12'80 l'liB 174'9 

1975-76 632973 2Eig674 1,';'26 III' 8g 1'03 17S' ()o 

1976-77 377 129 163392 13'56 II' 39 0'80 1'16'5 

---
*. (Source-Monthly Bulletin, March, 1977 Iuued by the Office of the Economic Advisee, 

Ministry of Indu.~try), 
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Cause-wise, ana.,.. .t ........ paicI 

1.14, A table showing the amount of compensation paid due to 
various causes is given in the table below:-
--_.-,-_... -","--,,_._-------

Amount of compensation paid 
CauseD (in laltbt or. rupeca) 

1977-,8 1976-77 
(Aprij-Septqlllber) 

(i) Loss of complete packages/comsigllml"1l ts 419'711 422' j6 240' 'Ill R07'6S' 

(ii) Pilferage 722' 18 545'95 1186'94 28g'S7 

(iii) Breakage II' 34 II' 37 4'811 6, 70 

(iv)Le~c 33'67 43'55 28'9° 18,63 

(v) Delay in transit 23'17 llo'31 16'48 10'27 

{vi) Damage by wet 185'07 178'99 102'08 79'53 
(vii) Other CaUM':S1 130' 14 132' 59 56'97 63'42 

Total "- ; IS11S'3S 1355'52 736,61 676'07 
--~-------.--.---- _._------- .---

1.15. Cause-wise analysis of claims paid shows that loss and pH-
fer'i. together account for bulk of compensation claims paid by 
the Railways, Another factor which is responsible for substantial 
,amount of compensation paid by the Railways is damage by wet. 

Commedity-.wise analysis of claims paid 

1.16, A table showing commodity-wise analysis of claims paid is 
'given below:-

Commodity 

I_ Grains and pulses 

SI. Sugar 

~ PeriahahlC8 

... Oil.-.ds-
5, P: O.L, . 

----,-------------

Amounts paid (in lakhs of rupees) 

t975-76 1976-?7 1977-78 1976-'77 
(April-September) 

a 3 4 5 
--------- .----

347'90 1166'08 1312'61 139'(2 

95'gB 81.' 8.t- fO'()9 4D'6Q 

86'91 63'I)a 411'48 32' •. a 

94' 54 711 '51 a6'73 39'58 

41'49 5a'61 32-56 16'59 
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3 .. 5 

----------- - ----.-~ ----" .. -----------
6, Cement 19'58 ~-45 13'91 12' 15 
7, Chemical manures 29' 72 a+.J6 11J' 1!:1 Ill' Iii 

8, Piece' Good. 75'49 62,03 3"4, ~6 ~P'4°' 

9· Iron and ~tef'\ 95'63 84'5H 61'03 38 -73 
10. Tea, !)4-' II ...s'43 12'OS) "a'lI8 
IJ. Vegetables and other edible oils 30'56 so-60 18'35 IS'S' 

12. ·Public coal 131' 21 17°'30 87'62 86'58 

13. Spices, 34'09 28'9° 12'93 J 5' II 

1.17. The commodity-wise break-up set out above makes it ap-
parent that the articles of daily human consumption are most sus-
ceptible to thefts, pUferages etc. 

1,18. The statutory responsibility of railways for the loss, des-· 
tmetion 01' deteriorAtion of goods delivered to them for earriaJe 
Utes back to the year 1810 when the Indian Railways Act came into 
foree. The Act laid down that the responsibill'ty of the Railw.ys 
will be that of a bailee who is bound to take as much care of the 
goods bailed to him as ,a man of ordinary prudence would under 
similar circumstanees take of his own goods of the same bulk, quality 
an-d value as the goods bailed. The Railways Freight Structure 
Eaquiry Conunittee, set up in 1955 under the ChaIrmanship of 

Dr. A. Ramaswamy Mudaliar, recommended that, inter alia, the rail-
ways should assume the liability of common carried instead of that 
of a bailee in respect of goods delivered to them for carriage, In 
pllrsuance of that recommendation the Indian Railways Act waa 
amended in 1961 and the Railways assumed the common carriers' 
liability with certain reservations with effect from lst Janu.ry, 
1962, Under the amended Act the Railways are responsible for the 
loss etc" of cOlJlsignments entrusted to them for carriage ar;"ting 
from any caUSe except 9 speci6.c causes mentioned in the Statute 
<act of God; act of war: act of public enemies, arrest, restraint or 
seizure under legal process; orders or restrictions imposed by Central 
or State Government; act or omission or negligence of the consig-
DOl' or censipee; natural deterioration or W'Bstaa'e '>in .,.. or weight 
due to iDlaere!at tlefact, qualit)"or vice of theg __ ; .. at defect.; 
Idld fire QI' eX(llosiOil Ol" lilly UDforeeeea riIIk). Even in reapeet '-f 
these 9' exception. the Railway administration if! not reliev8d fill. 
its re&pOP.iWlitytor tile less etc., lIDls. it further preves that it 
.... oed retUIOMIIIe fott!SiI'ht and care in tile earriage of ,.ods, . 
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1.19. The Committee find that durin, the period of 4 years from 
1971-72 to 1975-76 the railways received &-7 lakhs claims per year 
for compensation on account of loss and damage of consignments. 
,In 1976-77, the number of claims received by Railways showed a 
.sharp decliae to 37'1129. During all these 5 years the railways wue 
· held respoqsible &>rthe loss and damage caused to consignments in 
45 to 49 per cent of the cases for Which they had to pay a compen-
sation of R& U to Rs. 15 erores a year. What pains the Committee 
'is the fact that over'71 per cent of the claims admitted by the Rail-
ways arose out of loss, theft and pilferage of consignments even 
when the Railways have a large army of RPF perscjnnel to pro-
tect and guard the public property entrusted to their charge. The 
Committee are not prepared to accept that this loss ls wholly un-
avoidable. 

1.20. The Committee also find that essential commodities like 
·g.rains, pulses, sugar, cement, iron and steel, edible oil, coal ue 

r amongst the main commodities which have been lost or damaged 
'in rail transit. Payment of compensation of Rs. 12 to Rs. .15 crOl'~s 
· a year on account of loss and damage of goods is by any standard a 
· heavy drain on the national finances. But what pains the commit-
tee more is that, every year, commodities worth about Rs. 15 crores 

'are admittedly lost, and over and above, commodities worth about 
'.the same amount are allegedly lost while in rail transit, thus de-
'priving the community of a vast quantity of essential and scar«Je 
a,ricultural and industrial products which the country can i11·a~~d 
to lose at this stage of its economy. The Committee wish to em-
phasise that the Railways should view this problem not merely ia 

. terms of money but also as a national loss which can undoubtedly 
be minimised, if not completely eliminated, if adequate and effective 
measures 81'e taken to protect and guard the Railway consignments 
due sense of seriousness is displayed in following and enforciDe these 
meas1ll'eS by all those persons who are charged with the responsibility 
of ensuring safe storage and carriage of the goods. 

1.21. Wlille the Committee should have been happy at the shu, 
~fJCliDe ill the number of claims received ad notieeable reduction in 
the amount of eompensatioa paid in lrz~77, they are overtaken lay 
• feeliar of concern at the current tNnds which are far from·1'e-
assurille. 'ftley are afraid that, if the amount of CODlpeDllltion paltl 
4iurinl the ftrst six months of 1977-78 (Rs. 736:61 lakhs as compared 
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to BB. 676.0'1 lakhs paid durin, the corresponding period in the ,.. 
vious year) can be taken to be a pointer, the year 1977-78 may end 
with payment of compensation of a higher order than the ye8.l' 1978-
17. This will be unfortunate. The Committee would 'urge upon 
the Ministry of Railways to sit up and take a very serious view of 
the situation and spare no ettort to arrest and reverse this adverse 
trend without loss of time. 

. 1.22. The COmmittee have dealt with in subsequent chapters of 
this report the various aspects of the problem of loss and damage 
claims on Indian Railways and have made suggestions to taclde the 

.... ~em 80 as to keep the incidence of lOSs and damage to the mini-
: .o.t.JIDland to streamline the working of the claws settlement machi-
'~" 



CHAPTER II 

BOOKING OF CONSIGNMENTS 

(a) Issue.of RRs and ForwardiWg Notes 

201. Rule 1451 of the Indian Commercial Mahual (Vol. It) la,s 
down:-

"There shoold be 110 ladue delay in. tile lsIua of ....., 
receipts to consilMI's. These mUst be madeovtr to ..n 
on the very day the consignments are accepted: for ",*-
ing or in 1Ihe case of consignments required to be loaded 
by the consignors, on the day the consignments are 
loaded. At large stations, however, where it is not feasible 
to do so, the I>ivisionaJ. Commercial Superintendent may 
permit the iSSue of the railway receipts not later than the 
day following the day of acceptance or of loading of tlle 
goods, as the case may be." 

2.2. In a number of non-official memoranda submitted by the 
various Chambers of Commerce/Public Sector Undertakings, it hu 
been represented to. the Committee that:-

(i) " ..... the FCI attaches great importance to issue of clear 
RR's and proper tallileS so that the number of bags loaded 
in every wagon get correctly established at the time of 
booking and no room is left for any kind of malprac-
tices ..... " 

(Food COTpOrlltiOn of India) 

eli) " ..... Apart from delay in preparation of &R's at the 
booking stations, railway receipts issued by even impor-
tant booking stations often contain endorsement like "said 
to cOntain". Such qualified. RRs create diftlculties in ob-
taining payments from parties on presentation of docu-
ments of despatch and banks do not discount such docu-
ments. The authorities at the traffic originating points 
take the plea that since they are not well aware of the 
contents of the consignments, they are not in a position 
to issue clear RR's. As far as the consignees are cancel'll-
ed, clear railway l"eceipts are required in support of the 

10 • I 
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satisfactory evidence of despatch. This is also an essential 
condition of payment of 95 per cent or 98 per cent against 
despatch to the Government Departments and Public Sec-
tor Undertakings ..... " 

(Bharat Chambers, Calcutta) 

,u ••••• the &R's are not always prepared legibly. The Carbon 
papers should be changed more often. We have a special 
complaint against the staff at Kidderpur Docks where the 
RR's are issued very late, even much after the wagons 
have arrived at the destination Stations and have suffered 
demurrage charges. RR's should be issued on the day a 
wagon or consignment if booked and the copy of invoice 
for the receiving Station despatched the same day to faci-
litate prompt connection of wagons and consignments at 
the receiving station ...... " 

(Bharat Cocking Coal Ltd.) 

(iv) " ..... the railway receipts are not prepared in terms of 
Fory.rarding Notes. As a matter of :tact, entries in the 
Forwarding Notes can be manipulated by the Railway 

'Staff as they remain in the charge of the Railway. It is 
suggested that duplicate copies of the Forwarding Notes 
be made over to the parties with the signature of the 
Railway staff. 

(Indian CMmber of Comme'l'ce) 

.. (v)" ... , ,the railways are generally averse to giV'e clear RRts 
and issue qualified RR's with remarks like 'said to con-
tain', 'loading done by the party' etc...... the railways 
should take effective steps that clear RR's are issued ...... " 

(Fertilizer Corporation of India) 

(vi) " ..... there are cases of delays in issue and preparation 
of'Railway Receipts. In order to eliminate such delays, it 
is necessary that issue of railway receipts should be round 
the clock, where the loading is round the clock..... the 
Railway receipt proforma may be redesigned, so as to en-
able. its usage through Electronic Data Process Sys-
tem .... " 

(SAIL) 

(vii) " ..... the remark Ip 17 not complied with' are men-
tioned on the RIRs as a routine arbitrarily. In some cases' 

~'842 LS-2. -
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the RR's are illegible and it should be written in clear 
hand .... " 

(viii) " .... the preparation of R/Rs suffers from the following 
two defects (a) illegibility and (b) wrong calculation of 
rates and claasification. It is suggested that at all impor-
tant leaving stations the RRs should be typed or clearly 
written in bold letters and the calculation of .freight 
should be checked more strictly. It has also been the 
experience of several of our constituents that the issue-
of RRs takes considerable time. This has been so in the 
case of coal. The staff should make it a point to issue' 
RRs within 24 hours ...... " 

(Associated Chambers of Commerce 
and Industry) 

2.3. On the question of issue of cl-ear RRs, the Chairman of the 
Food Corporation of India during his evidence stated thus: 

"The main point which is bothering our Corporation is re-
garding the question of issuing clear RRs. In the case of-
of the Food Corporation, the transit losses are compara-
tively on the high side and we are faced with criticism 
on this score .. ···· .. In the case of 75 per cent wagons· 
clear RRs are not issued. The Railway Authorities had no 
doubt mentioned that there are certain difficulties; but· 
this is a matter which we would like to have the help of' 
this Committee as well. If an arrangement for the issue' 
of clear RRs is arrived at our major difficulties will get 
removed." 

He added that: 

" ...... if the clear RR is given by the Railway autho-
rities, naturally greater care will be taken by the Rail-
ways." 

2.4. Explaining the point further, the Managing Director of the' 
Food Corporation of India stated during evidence that it was the 
duty of the railways to give clear RRs and when clear RRs were-
given they could fix responsibility on the staff who had loaded the 
wagons. Another advantage would be that "claims are not repu-
diated because claims can be substantiated." , 

2.5. On a question raised by the Committee whether the Food 
Corpm ation of India was prepared to pay for extra staff required 
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for issuing clear RR, the Chairman of the Food Corporation of 
India stated that " ...... as an experimental measure, we would pro-
vide for the cost of the staff. But we have not lK:Cepted that posi-
tion for all times to come. If clear RRs are to be issued the neces-
sary arrangements have to be made by the Railway Administra-
tion: if additional staff is required for that purpose, they have to 
foot the bill." 

2.6. The representatives of the Bharat Chambers of Commerce, 
Calcutta stated during evidence: 

"This is one of the very important points on which maximum 
difficulties are encountered by the business people when 
dealing with the railways. They say, mainly for lack of 
staff., thEy cannot mention in the RR what they have 
loaded. We say that such a system should be introduced 
where description can be given. The description of the 
material is one thing. The second is that the number 01 
articles should also be there. They say that they do not 
have staff. I cannot force them to post the staff. If I load 
100 bundles, in the RR they just mention 'said to contain 
100 bundles of paper'. If I get the wagon empty or with 
10 bundles, they say 'it is said to have contained 100 
bundles". It is not that therE' were 100 bundles .... They 
must issue a clear RH ...... Somebody has to sUPervise 
and take charge of it ...... Generally the bills are dis-
counted with the Bank. They say it is a piece of paper. 
It is written 'it is said to contain'. Definite contents are 
not mentioned." 

2.7. When asked as to what suggestion the Bharat Chamber had 
to make in this connection, the representatives of the Chambers 
stated that "~hey' can take a certificate from the independent agency 
for that". He further added that the traders were prepared to pay 
for the staff for 2 to 5 days. But the view of the Railways was that 
the traders "must pay for the whole year." He added that they 
"cannot pay the staff for the whole year for work on a few days." 
In reply to a question whether the Chambers of Commerce would 
be prepared to pay for the staff, the representative of the Bharat 
Chamber of Commerce, stated that "They (Chambers) cannot take 
commercial activity on behalf of the members. So far as Members 
are concerned they would be willing. Railways can make a charge, 
Rs. 5/- or so, which anybody would be willing to pay". 
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2.8. As regards delay in the issue of RRs, the Chairman of Coal 
India stated during evidence: 

"We have given some examples-Kidderpore and Netaji 
Subhash Chandra Bose Docks, Calcutta. The RR is nor-
rn.a11y released after 7-10 days. The present practice at 
these docks is that if 20 wagons are loaded the RR is not 
made out until all the 20 are loaded even if they are for 
dift'erent consi'gnees. Even after they have been loaded 
and despatched, the procedure is such that it is now tak-
ing 7-10 days to release the RR. This results in the 
detention of the wagons at the consignee end and also 
demurrage. There are some examples of other stations 
also where there is a time lag between the arrival of the 
wagon and the receipt of the RR resulting in demurrage. 
While the RR is handed over to the consigner, the rail-
ways are expected to send an invoice copy of the RR to 
the receiving station to enable them to identify and hand 
over the consignment to the consignee. But neither the 
RR nor the invoice copy is available. The consignment 
can be neither located nor taken delivery on indemnity 
bond." 

2.9. Elaborating his views on the aspect of issue of clear RR, the 
witness stated: 

"The railways are issuing qualified RRs for the consignments 
which are not booked as per the packaging specifications. 
laid down under the railway tariff rules. The railways 
should insist on the consignor complying with the pack-
ing specifications to avoid the qualified RR. Incidentally 
this may reduce pilferage and theft during transist also. 

We feel that lihe packing specifications are so ela-
borate that it becomes difficult for the consignor to com-
ply with them fully. To strike a balance between these 
two factors, it is suggested that a view of the existing 
specifications should be made. Today, modern economic 
packing techniques have been developed so much that 
the railways should study them while reviewing the 
specifications, and we feel that suitable seminars could 
be OI'Iganised in this regard. We also feel that there 
should be certain demonstrations and displays as to how 
heavy and small consignments could be economically 
packed so as to avoid damage and shJrtage of the con-
signments 'in transit" 
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2.10. When asked 88 to whether it waa only due to the packine 
cillRculty that clear RR was not issued, the Chairman Coal India 
stated: 

" ...... This is one of the main reasons which has come to our 
notice. It is so elaborate that it is always possible to find 
flaw and give a qualified RR and that releases the rail-
way of a lot of liability." 

2.11. In a Memorandum submitted to the Committee by a non-
official Organisation it was suggested that any package not com-
plying with the packaging conditions stipulated by the Railways 
should not be accepted for j;ransport by rail, and full responsibility 
of safe delivery of the cOnsi'gnInents should be borne by the Rail-
ways once a package- has been accepted for transport. 

2.12. The Railway Board in their letter No. TCIII/3039/71/l 
dated 28th October, 1973 stated that provision of dunnage has been 
made compulsory with effect from 1-5-1973, and desired that "all 
booking stafl'are fully made aware of this provision and if proper 
dunnage is not provided, the consignments should be rejected as 
per these orders." 

2.13. When asked whether these instructions were being follow-
ed by the Railway staff, the Ministry of Railways in their note 
stated that: 

"By and large, instructions regarding provision of dunnage 
are being followed by the railway staff. The Commercial 
Inspectors visiting the stations make surprise checks to 
see that this special condition is fulfilled while loading of 
bagged consignments requiring compliance with '8/27' 
condition, where necessary. However, where the consigs-
nors fail to provide standard dunnage, remarks to the 
effect are recorded on the Forwarding Notes/Invoices 
and claims for losses arising out of non-provision of 
dunnage are repudiated." 

2.14. As regards issuing o! clear RRs, the Ministry of Railways 
have stated ina written reply that: 

"According to the rules in force, as contained in the Rail-
ways' Goods Tariff, issued under Section 54 of the Indian 
Railways Act, the number of articles are not to be specified 
in the railway receipt in the case of consignment com-
prising a large number of articles loaded directly b, 
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senders which cannot be readily counted by the station 
staff. In other words, the station staff issue a railway 
receipt with the remarks "said to contain" "when the 
consignment is loaded directly by the sender with his 
labour and it is not possible for the station staff to count 
the number of bags or packages loaded. The circumst-
ances, for ex'ample, under which the railway staff are not 
able to count the number of articles or supervise the 
loading necessitating issue of "said to contain" railway 
receipt are--

"(i) when goods are loaded by the consignor directly from 
the motor truck into wagon without stacking them on 
the platform. This often happens in the case of bulk 
loading of foodgrains and fertilizers in full rakes. In 

such cases, it is not physically possible for the 'railway 
staff to count the number of bags/packages loaded in a 
wagon; 

(ii) when goods are of such a nature as to make it physi-
cally impossible to count the number of bags/packages 
loaded; examples of such types of goods are MS rounds, 
pig iron pieces, small timber pieces etc. In such cases, 
clear railway receipts regarding number of articles 
cannot be issued. 

(iii) when goods are loaded by the consignor in his own 
private siding where the railway staff are not posted. 
In such cases, the railway staff seals and rivets the 
wagon but cannot certify the contents. TherefO'I'e, the 
railway receipts, which is issued at the station bears 

the remarks "said to contain ..... " 

(iv) when commodities like foodgrains, fertilizers etc., are 
loaded in bulk in full block rakes, and particularly 
when such loading is seasonal, "said to contain" rail-
way receipts are issued on the basis of the information 
given by the sender that a certain number Of bags/ 
packages have been loaded into the wagon. If the rail-
way is to supervise the loading the bags will have to 
be stacked on platform, checked for packing condition 
etc. and then loaded under direct supervision of tally 
clerks. !t therefore implies that for the purpose of 
issuing clear railway receipts, a large number of tally 
clerks would be required." 
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2.15. When asked to explain further the difficulties in issuing clear 
:RRs, the representative of the Ministry of Railways stated during 
.-evidence: 

"As far as issue of clear RRs are concerned where the goods 
are countable, for example, bags of wheat or lU'Iything 
like that, if the taI"ftk is seasonal and it should suit the 
consignor who loads directly into the wagons then there 
is need for posting extra staff. If we are to give a clear 
RR, then he has to unload from the truck to the ground, 
make it po~ble for the railway staff to count it and 
then reload into the wagons. In the case of said-to-contain 
RRs, if at the destination it is found that the wagon has 
been tampered with, if the seal is broken, then we take 
full responsibility and we pay the claim in full· ... " 

2.16. When asked about the position 'in law if the consignor 
.fnsisted on having a clear RR the witness stated: 

"As long as the party stacks the goods at the platform and 
allows the things to be count-ed, then the responsibility 
would certainly devolve on us. But if it is a private sid-
ing then he has to pay for the staff. Where it is seasonal 
in nature-where we have to have so many people for a 
month or six weeks during which the seasonal tramc 
will be there and these men will have to remain idle for 
the remaining part of the year-then we don't. .. " 

2.17. The Committee pointed out that no less an institution than 
-the Food Corporation of India had been insisting on clear RRs and 
they were not being issued. Clarify'.ing the position the representative 
of the Ministry of Railways stated: 

"We have now given that facilit'y to them at ten Stations. We 
are now supervising the loading and giving them clear 
RRs." 

2.18. In the course to their study tours to various zones, the 
<:!ommittee were informed as follows in regard to the magnitude of 
-qualified RRs issued by the Railways:-

Northern Railway 

"A Sample Survey was recently conducted in December, 1977 
to assess issue of clear RRs and it was found that out of 
2,70,410 RRs issued both for parcels and goods only 4,483 
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RRs were issued as 'said to contain' thereby giving a per--
centage of 1.6 per cent only. 

Suggestions are as follows:-

In the case of L/U consignments it should not be incwnbent. 
on the railway to issue clear RRs at alL It should be the-
responsibility of the owner to load correctly and if neces-
sary he can put on his private seal in addition to the' 
railway seal. 

Provision of additional staff fOT this purpose is no remedy as: 
even in the case of issue of clear RRs the unsocial elements. 
can connive with the staff and get clear RRs issued and 
get away with the claims at the destination station. 
Honesty should not only devolve on the railways but 
should be the responsibility of loading and unloading 
agencies as they are also expected to take care of their-
consignments." 

Eastern Railway 

"On this railway about 8.5 lakh Railway Receipts are issued' 
per annum, the percentage of railway receipts issued 
under qualified remarks viz., "Said to contain" etc. is esti-
'mated at less thn 5 per cent of the total number of such 
Railway Receipts. In respect of coal" traffic "Said to 
contain" endorsements relate to quality of coal and not 
the quantity loaded into the wagons." 

South-Eastern Railway 

~'So far as S.E. Railway is concerned, about 80 per cent are-
clear Railway Receipts while 20 per cent are 'said to con--
tain'. The positio~ is as follows:-

---------
Total No. No.of No. of 

of RRs cleat' 'said 10 
isslIl"d RR~ contain" 

RRs. 

]974'75 6,!:I9,OO7 5,03,!:I06 ],1Z5,8oJ 

1975'76 7,05,148 5,64,118 J,41, qo 

1976-" 7,95,golZ 6,36,1Z41! I ,5!!,( fo 

1977'78 (up to Dec. ',,) 5,8M73 4,Gg,978 J,17,495 
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So far as the steel plants are concerned clear Railway Receipts 
are issued for a large variety of their finished products,. 
for which each of the four major steel plants, e.g. Hin. 
dustan Steel Ltd., Bhilai, Hindustan Steel Ltd., Rourkela, 
Tata Iron & Steel Co. Ltd. and Bokaro Steel Ltd. are 
bearing the cost of nearly 50 goods clerks. For some 
finished products, however, for which steel plants have 
not accepted the cost of staff to supervise loading, 'said 
to contain' Railway Receipts are issued, but the weight 
of all finished products of steel plants are witnessed by 
railway staff and the same specified in the Railway Re-
ceipts. Hence, in respect of steel plants the 'said to con-
tain' Railway Receipts are only in respect of the descrip-
tion and number of the consignments." 

2.19. Explaining the alleged delay of 7 to 10 days in the issuing 
of RRs at Kidderpore and Netaji Subhas Docks (Calcutta) the 
Ministry of Railways in a written reply, stated: 

"It is admitted that in some cases, there is delay in issuing 
Railway Receipts where the consi'gnments are booked 
from various points in the Dock area. The reasons for 
such delay as indicated by the Calcutta Port Trust are as 
under:-

ei) In case of paid consignments, the consignors fail to 
deposit entire freight on the day of loading, for whicb 

R Rs cannot be issued. 

(ii) Loading 'is done from different points in the Dock area, 
which is a wide-spread area consisting of a very large 
number of sidings, and the Railway Receipts are issued 
from a centralised office. Unless full particulars of' 
loading are ~eceived from the loading points, Railway 
Receipts cannot be issued by the centralised office." 

2.20. AS regards the suggestion made by a Chamber for the issue 
of duplicate copies of the Forwarding Notes to the parties, the 
Ministry have stated:-

"There are two parts to a forwall'ding note, one containing a 
portion which is required to be filled in and signed by 
the consignor in terms of Section 72 of the Indian Rail-
ways Act indicating his written request to the Railway 
for acceptance and inVOicing of his consignment and ano-
ther portion of the forwarding note which is required to 
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be filled in by the railway staff the particulars of which 
are reproduced on the Railway Receipt. It is always 
open to the consignor to keep a coPy of the fOlI'warding 
note as prepared by him and so far as pM'ticulars filled in 
by the Railway staff are concerned, he does have the 
same particulars with him on the Railway Receipt. By 
the very nature of the terms & conditions of forwarding 
note it will not be practicable for the il'ailway staff to 
attest his signature to the declaration given by the con-
signor on his portion of the forwarding note. Besides, 
the utility of such a procedure is not clear to enable the 
administration to give specific comments." 

2.21. The Committee pointed out that it had been represented to 
th" Committee that one RR was issued in respect of a number of 
Coal wagons with the result that in case of some of the wagons being 
disconnected, there was difficulty in getting the delivery. 

2.22. In this connection the Ministry of Railways have stated that 
on receipt of a number of representations in regard to issue of sepa-
rate railway receipt fo-r each coal wagon the matter was examined 
by the Ministry of Railways in early March, 1976. After careful 
consideration of the matter the following instructions were issued to 
the Zonal Railways: 

(i) for coal wagons meant for Power Houses, Steel Plants and 
other bulk users where movements are generally in block 
rakes it would suffice if one railway receipt is issued for 
the whole block rake as is being done at present. 

(ii) in respect of coal wagons meant for individual parties or 
where a number of parties join together for the sake of 
getting block rake allotment, when the forwarding notes 
are tendered for individual wagon, Railways may issue 
separate railway receipts for the number of wagons speci-
fied in the forwarding note. For the sake of making of 
block rakes, however, the Forwarding Notes may be club-
bed together. 

2.23. Subsequent to the issue of instructions referred to above no 
serious complaint had been received by the Ministry of Railways in 
this regard. It has been further stated by the Ministry that instruc-
tions already exist that in the absence of railway receipts delivery 
of booked consignments might be granted to the consignee on execu-
tion of an Indemnity Note provided the Station Master was satisfied 
that the person claiming the consignment was really the consignee. 
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In case of any doubt, the matter should be referred to Divisional 
!Commerical Superintendent for orders. 

2.24. The Committee note that even though according to the ins-
tructions issued by the Railway authorities, railway receipts (RR) 
must be made over to the consignors on the very day the consign-
ments are accepted for booking or are loaded or in exceptional cases 
on the following day, it has been brought to the notice of the Com-
mittee that there have been delays in the issue of railway receipts. 
'The Chairman of Coal India Ltd., a public sector undertaking, stated 
·during evidence that at kidderpore and Netaji Subhash Chandra BOSe 
Docks (Calcutta), Railway Receipt is normally released after 7-10 
days. According to the Railways, loading is done from different 
points in the dock area and the railway receipts, which are issued 
from a centralised office, cannot be issued unless full particulars of 
loading are received from loading points in the centralised office. 
The delay is obviously due to the railways' failure to collect full 
particulars of loading on the same day and not for any fault of the 
consignor. The Committee would like the Railways to make insti-
tutional arrangements to detect cases of delay in the issue of RRs 
not only in Calcutta dock areas but also in all other Zones and stream-
lines the working of the booking offices where delays take place sO 
as to ensure that, as required under the rules, RRs are issued the 
same day or in exceptional cases, the next day. 

2.25. The Committee are informed that while the RR is handed 
over to the consignor, the booking staff is also expected to send an 
invoice copy of the RR to the receiving Station to enable it to iden-
tify and hand over the ~onsignment to the consignee. But this. it 
has been brought to the Committee's notice, is not always done 
with the result that in some cases the consignment can be neiher 
located nor taken delivery of on indemnity bond. The Committee 
would like the Railway authorities to make sure that the procedure 
prescribed in this regard is followed at all hooking stations without 
fail. ' 

2.26. The Committee note that the most common complaint re-
garding the issue of RRs is that clear Us are not issued by Book-
in.: Stations in a large number of cases. Such RRs are qualified 
by endorsements like "said to contain" .. "loading done hy party", 
"P-17 not complied with" etc. According to the Chairman, Food 
Corporation of India, clear RBs are not issued in the case of 75 
per cent warons. It has been represented to the Committee by a 
number of private sector institutions that qualified BRs create dif-
ficulties for the traders in getting payments from paries and banks 
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on presentation of documents of despatch. In the absence of clear 
RIts, the oonsignorsJconsignees are also reported to be finding it diffi-
cult to establish shortages and claim compensation. According to 
the Ministry of Railways, clear RRs are not issued when it is not 
phy~cally .possible for the Railway staff to count the number of 
baas or packages (e.g:. when these are loaded d!irecttly from the 
motor trucks into wagon) or when goods, by their very nature, are 
such as au:e not countable (e.g. p,ig iron pieces, small timber pieces 
etc.) or when commodities like foodgrains, fertilizers etc. are loaded 
in bulk in full rake loads. The Ministry have further stated that if 
the Railways are to supervise the loading, the bags will have to 
he stacked on platform, checked for packing condition etc. and then 
loaded under the direct supervision of tally clerks and for the pur-
pose of issuing clear RRs, therefore, a large number of tally clerks 
would be required. From the statistics furnished to the Committee 
in respect of loadings on certain Zonal Railways, the Committee 
note that the number of qualified RRs issued were 1.6 per cent on 
Northern Railway in December 1977, less than 5 per cent per an-
num on Eastern Railway' and 20 per cent on South Eastern Rail-
ways. The Committee note that in certain cases, private traders 
are prepared to pay for the extra staff that may be required. to be 
engaged by Railways for issuing clear Ms or pay an extra charge 
that may be levied by the Railways fOr the purpose. The Committee 
find that while consignors are very eager to have clear RRB which 
have an added advantage of making Railway staff take greater care 
of their consignments, the difficulties pointed out by Railway au-
thorities are also real though not insuperable. The Committee would 
like the Ministry to examine the procedure adopted on Northern 
Railway (where the percentage of qualified RRB is stated to be as 
low as 1.6 per cent), the suggestions made by various institutions to 
recover cost of additional staff or a prescribed charge from the con-
signors, the possibility of mentioning the weight and not the num-
ber where counting is not possible and see whether any or all of 
these remedies can be used with advantage to keep the number of 
qualified RRs to the absolute minimum without unduly adding to 
the liability of the Railways. The Committee attach a great im-
portance to an early solution to this vexatious problem and would 
like to be informed of the concrete steps taken in this regard. 

2.27. The Committee do not think it is difti~ult for the Railways 
to ensure, as demanded by traders, that the writings on Railway Re-
ceipts are legible and clear not only on the first copy but also on 
the carbon copies. They would like suitable instructions to be 
issued to the booking stations in this regard. 



23 

2.28. The Committee note that a feeling prevails amongst the 
traders tl\at Railway Receipts are not prepared in terms of For-
warding Notes and the entries on Forwarding Notes can be mani-
pUlated. 't has been suggested to the Committee that duplioate 
copies of Fowarding Notes duly signed by Railway staff should be 
made over to the consignors. The Ministry of Railways have stated 
that one of the two parts of the Forwarding Note is filled by the 
eonsignor and other by the booking staff and the consignor can keep 
a copy of the Forwarding Note as prepared by him without the 
signature of the Railwa.y Staff. The Committee feel that the sug-
gestion for the supply of duplicate copy of Forwarding Note, duly 
signed by booking staff, deserves a careful consideration, if for no 
other purposes, atIeast to dispel the misgivings in the minds of the 
traders and to earn their goodwill. 

2.29. The Committee are informed that dear RRs are not issued 
also in cases where the consignments do not fulfil pa.ckaging condi-
tions laid down in Railway tariff rules. It has been represented to 
the Committee that the packaging conditions are SO elabOrate that it 
be(:omes difficult for the consignees to comply with them fully. Tlae 
Committee are of the opinion that a review of packaging conditions 
in the light of the new packaging techniques since developed may 
be made in consultation with the representatives of trade and in-
dustry and changes made, where possible, to simplify the packaging 
conditions without in anyway diluting the safety factor. Railways 
should also hold exhibitions at important places to educate the trade 
and industry as to how heavy and fragile consignments can be 
economically packed and damage and shortage in transit avoided. 

2.30. The Committee note that the Railway Board vide their ins-
tructions issued in 1973 required that where proper dunnage is not 
provided by the consignors while loading consignments in wagons, 
the consignments should be rejected. In practice, however, the Rail-
way Staff, instead of rejecting such consignments accept the consign-
ments after making suitable remarks on the Forwarding Notes I In-
voices and claims for losses arising out of non-provision of dunnage 
are repudiated. This not only necessitates a review of the Railway 
Board's instructions on the sUbject but also reinforces the Com-
mittee's opinion expressed in the preceeding paragraph that a gene-
ral review of the packaging conditions is over-due and should be 
undertaken without dela.y. 
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2.31. The Committee note that on receipt of a number of repre-
sentations in regard to issue of a separate railway receipt for each 
coal wagon, instructions were issued by the Ministr'y of Railway 
in March 1976 to the etfeet that in respect of Coal wagons meant for' 
individual parties or when the Forwarding Notes are tendered for 
individual wagons though a number of parties might have joined 
together for the sake of getting bloek rake allotment, separate Rail-
way Receipts should be issued for the number of wagons spedfied 
in the Forwarding Notes. The Committee hope that the senior 
Railway Officers make sure during their inspection visits not only 
from the records but also from other sources that these instructions 
are duly foHowed at all stations. 

(b) Non-acceptance of Consignments 

2.32. It has been represented to the Commi:tee that on many 
occasions consignments were not accepted for loading without giv-
ing any reasons. It has been suggested that reasons for nOll-accept-
ance of consignments should be given in writing by the Railway 
Staff and a register of consignments offered for booking also show-
ing the position of wagon availability from da.y ·~o day should be-
maintained and consignments booked strictly in accordance with 
the order of registraJ~ion in that register. Giving their views in the 
matter the Ministry of Railways have stated: 

"AH demands for despa!tch of goods in wagon-.}o3.ds are en-
tered in the wagon demandslpriority register maintained 
in the station or goods shed open for booking of goods in 
wagon-loads. AllotmentfLoading orders are issued in 
accordance with the priority of registration and also hav-
ing regard. to prefierential schedules prescrib€d by the 
Railway Board, quotas and restriction" in force and other 
operating considerations. No change in the existing 
rules/procedure appear to be called for. Specific com-
plaints of the nature referred to by the Committee can 
be looked into." 

2.33. In the course of d.iscussions held by the Committ.ee with the 
representatives of Northern Railway during their study tour, the 
Committee were informed that when consignment were not accepted 
for booking the forwarding notes were endorsed by -the staff indi-
cating th(' reason for non-acceptance. 
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2.34. Representatives of the North Eastern Railways :'lIso stated 
that there was no objection to the sug~tion made that reasons for 
non-acceptance of consignments if any should be given in writing 
by the concerned Railway Staff . 

. 2.35. Representatives of the Southern Railway were, however, 
of the view that as adequate notifications through press and at notice 
boards of Goods Sheds were given to the trading public whenever 
the Railway was compelled to impose restrictions on movement of 
traffic, it did not seem ,to be necessary to again communicate the rea-
sons fOO' non-acceptance of ccnsignments in writing to the consignor 
at individual stations. 

2 36. On the question of non-acceptance of consignmen!s, the rep-
resentatives of the Ministry of Railways stated the position thus 
during evidence:-

" .... as far as the acceptance of consignm.en:~s are concerned, 
they are accepted in turn and in the register they are re-
gistered. ,If they are not registered the reasons are 
communicated to the party...... The registration of 
wagons is an open document and the station dare not sup-
ply wagons out of tum" 

2.37. To the question whether there would be any difficulty in 
displaying the wagon availability position on a board at the railway 
station so that the people could know whether or not the wagons 
were available, the witness added:-

" ...... there is no ditncul'ty exoop<, that it will be an additio-
nal work,. . . . .. it can be done. There is no problem, ... 
The information can be put up on the board at important 
stations. " 

2.38. On a suggestion made to the Committee that there should 
be a Joint Committee of Officers and representatives of local traders 
to review periodically the work of wagon allotment at every major 
station to ensure ensure that wagons are allotted in turn and under 
the rules, the Ministry of Railways in a note furnished to the Com-
mittee have stated that rules for the registra~ion of indent, allotment 
and supply of wagons are well-defined and have been incorporated 
in the Coods Tariff forr the purpose of placing an indent for the sup-
ply of waJgons, a requisition has to be' given furnishing the particu-
lars of the types of wagons required and of the indented traffic. 
Each item of wagon registration is given a serial number in the' 
order of registration. All demands for despatch of goods in wagon 
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loads are entered in the wagon demands I priority register maintain-
ed in the stations or goods-sheds open for booking of goods in 
wagon-lends, the signature of the aender or his representative being 
taken in the appropriate column provided in the register. Allot-
mentsll08ding orders are issued in accordance with the priority and 

'seniority of registration and also haVIng regard to quotas and restric-
tions in force and other operating conditions. Stations load wagons 
only in accordance with the allotmentj loading orders received from 
the appropriate ~uthority except a~ stations where Station Masters 
are authorised to allot wagons themselves in accordance with the 
instructions issued in this regard. The Ministry has further stated. 
that the wagon demand/priority registers are open for inspection by 
merchants and traders during the hours of working of goods-shed. 
Pt stations. These are also periodically scrutinised by Hailway 
Officers. When limits are placed on registration of goods or quotasl 
restrictions are imposed, full details thereof are exhibited at the 
stations. 'fhe allotment I loading orders are also exhibited on the 
Notice Board of the station fer information of the public. As the 
allotment of wagons is made according to well-defined rules and 
regulations and is under constant scrutiny at appropriately high 
"levels the Ministry have added that it is not considered necessary 
to form a Joint Committee of Officers and representatives of local 
traders to review periodically the work of wagon allotment as sug-
gested. 

2.39. At every major station, there is a Station Consultative Com-
mittee where trade interests, using that station, are adequately re-
presented. According to the Ministry "if any discussion on wagon 
allo~rnent and supply at such stations is at a]ll considered Tlecessary, 
this could be done during the periodical meetihgs of this Com-
mittee." 

2.40. The Committee are informed that elaborate and well-defined 
rules for the registration of indent, allotment and supply of wagons 
have been laid down by the Railways. All demands for despatch 
of goods in wagon loads are entered in the wagon demands/priority 
register maintained in the station or goods shed and all allotment/ 
loading orders are issued in accordance with the priority of regi!'ltJ·a-
tiOIl and seniority having regard to quotas and restriction in force 
and other operating conditions. The wagon demand/priority rogis-
ters are also open for: inspection by merchants and traders and are 
also periodically scrutinised by the RaIlway Oftlcers. The Committee 
have been assured that in view of the elaborate procedure prescribedi 
"in this regard, it is not n~essary to form a Joint Committee of 
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OIIicers and local traders, as suggested to the Committee, to re.iew 
periodically the work of wagon allotment. The Committee have 
been informed that at eve!~y major station there is a Station Consul-
tative Committee wher.e trade interests 1UIini that station are ade-
quately represented. In the .iew of the Ministry of Railways, "if 
any discussioo on. wagon ailotment aDd lupply at lueh stations is at 
all considered necessary, this could be done during the periodical 
meetings of this (Station Consultative) Committee." The Committee 
would like that this aspect may be specifically included in the terms 
of reference of the Station Consultative Committees and the enlar,ed 
terms of reference duly notified to all these Committees to enaltle 
them to review this matter at their meetings. 

2.41. The Committee note that the Ministry of Railways 11ave 
not agreed to the suggestion that, when. consignments are not 
accepted for loadings, reasons for non-aceeptance should be given 
in writing by the Railway staff. The Committee feel that, in order 
to dispel any suspicion from the mind of the trading community J as 
is done on Northern Railway, the reasons for noo-acceptance should 
be recorded on the Forwarding Note itself, whose format might be 
suitably modified, if necessary, to provide for space for the purpose. 

2.42. The Committee are glad that the representative of the Minis-
try has agreed to the Suggestion that the wagon availability position 
should be displayed on Notice Boards at important Stations so that 
traders can know without difficulty whether or not wagons are 
available at any particular point of time. The Committee would 
like the Ministry to take necessary steps to implement this sugges-
tion and also to issue instructions that the number of aVRllable 
wagons shown on the Board at any point of time should reflect the 
position correctly as it develops during the day. 

642 LS-3. 
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LOSS AND DAMAGE OF CONSIGNMENTS 

(a) Incidence of loss and damage. 

S.l. The Tables below show the number of claims settled by 
payment and the amount paid as compensation on account 01 1061 
and damage of Railway Consignments under major "causes" and 
"Commodities" during the years 1972--73 to 1976-77. 

(Amount in lakh •. ) 

1972-73 1973-74 1974-75 1975-76 1976-77 
Cau,~ ---- ----- ------ ---No. Amt. No. Amt. No. Amt. No. Amt. No. Amt. 

LOIS and 
Theft 74371 392 68426 367 75241 389 66090 420 45150 423 

Pilferage 174212 521 156190 61 7 161126 674 156181 j22 eS9B5 546 

Damage by 
wet 34894 120 458il17 19 1 350 56 196 36373 185 34815 179 

Delay in 
transit 8889 28 6470 2'2 9 100 30 5926 23 3138 !M 

Breakage 3694 II 39" 14 3493 15 2494 II :01566 II 

Leakage.1 . 4658 ilI4 3783 25 3il132 116 3~3 34 3472 44 
Other caUles. 20802 133 17789 1'26 "710 135 14997 130 8782 '53 

Totah' 321 5(10 1229 302396 136il1 ilI98958 1465 2853B4 1525 185908 1356 

C01IInwdiIJl-u.isd c.'aims paid slatislics. 

Commodity 
19712-73 1973-74 1974-75 1975-76 1976-77 ---- ------ -----No. Amt. No. AmI.. No. Amt. No. Amt. No. Amt. --_._-----

'2 3 4 5 6 ---
Grains &: 

Pulses 65946 243 596:W '29f1 547 17 335 .';3656 341' 34495 206 
Coal and 

colc~ 630 4 122 4967 85 4516 109 4625 13 1 50 57 170 ---, 
28 
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-~.-- .. ---------.--------, .. 5 6 

'ron &; steel 5111 1011 45~8 85 3776 78 9662 96 11594 8S 

Sugar 16904 100 15919 138 13011 106 97116 96 711611 811 

Hc-ce loodi. 11I35~ ?O 11111 77 111160 89 10+611 75 6681 611 

OIkeeds ~,8~ 63 10467 87 8896 86 10491 95 6900 79 

Fruits &; 
'Vegetables. '39590 311 36856 

Perishables. 36735 118 119369 119 36506 40 3 II!! 59 41 18030 34 

1rea 11436 41 10856 53 11334 611 8367 54 57911 48 

Spices. 5357 110 51118 114 5177 117 58411 34 3675 119 

P. O. L. '1954 23 !l1311 31 aoo6 49 11037 41 119511 53 

Cement. 1180 15 83811 18 5330 13 705 1 110 8585 119 

Edible oih . 39117 1111 1175 1 115 11+117 116 3150 31 1168g 31 

Chemicals. 
Manures, ,..881 13 430+ 15 46114 21 58!!3 30 4159 115 

Other com- I 
modities,l 941159 335 951205 364 8B.t.73 384 89429 387 61 7120 339 

------.----- ----
TOTAL 

3' 2 Statement .howing grOlls amount of compensation paid cause-wise during 19711-75 
te 1976'77 by each ofthe Zonal Railway is at Appendix I. 

3.S. The percemtage of 'the net amount of compensation paid to 
gross earnings from goods and other coaching traffic durinil the 
years 1972-7.3 .to 1976-T7 aIle indicated below: _ 

Year. 

~-.----

19711-73 

~73-74 

1974-75 

1975-,-6 

1976-n 

._----------_ ... ------
Net amount of 
compeDlation 
paid after de-
ducting the .ale 
prouedJ of \Ill' 
claimedl uncon-
nected sooda 

(in croces orru~) 

1J'47 

111'41 

12·80 

12'8g 

II' 39 

Percentage of 
amoun 1 paid 10 
total freigh I 

earnin81 (goods 
and other coach. 

mlJ traffic). 

I' 03 

0'80 
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3.4. Acconling Ito various Chambers of CollJmerce and Public 
sector Undertakings, who have submitted. memoranda to the Com-
mittee in this regard, some of the main factors responsible for loss 
and damage of the consignments are as follows: 

(i) ...... Railway Transportat.ion Officers in their enthusiasm 
for maximising the loading are at times not averse tC?' 
loading goods in wagons with small holes and crevices. 
In the rainy season particularly water gets inside the 
wagons through these hoJes and crevices, damaging the 
consignments considerably." (Fertilizer Corporation of 
India) 

(il) "Loss of complete bags in transit due to interference with 
wagons en route. The in~erference can take place in the 
yards or on running trains. 

Loss of bags on route from open wagons which have 
to be used to a considerable extent because of non·avail-
ability of covered wagons .... 

Partial shortages from bags due to pilferage from the 
loading of bags through wagon door crevices due to non· 
provision . of dunnage by the loading agencies .... 

Was.tage from cut and torn bags at trans-shipment 
points. 

Damage by wet in case of consignments loaded in open 
wagons. Such damage 'takes place in case of covered 
wagons also partly because some of them are not comple-
tely water-proof. Some of the bags loaded in covered 
wagons get damaged because of non·provisdon of dun-
nage." (Food Corporation of India). 

(ill) "Mis.handlting of consignmen.t& at the loading points, 
trans.shipment points and at destination in case of piece-
meal consignments. 

Pilferage at the intermediate marshalling yards and 
at destination stations. 

Wrong despatch of wagons and piece.meal consign-
ments due to inadequate identification of consignments 
specially in covered wagons. 

Wagons mis-directed from intermediate stalt.ions for 
lack of availability of adequate and firm data resulting in 
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eonsliderable delay in locating and their rea'ching correct' 
dt8tination. • Loading of materials in WagGDS not IUlitable for the 
consignments." , (Steel Authority of India Ltd.) 

(iv) "The Railway Act does not provide any obUgation on the 
pal't of Railway to supply Nitab1e type of wagons for 
particular consignments and in the a~e of such suit-
able wagons, customers are required to use other avail-, 
able wagons resul1:ing in 10!'lS and damage en route. For, 
oexamp1e, there are eases where cement is being loaded 
in open wagons since adequate covered wagons could not 
be made available at the required time. 

Excessive transit :time exposes the consignments to 
-pilferage I theft I damage I deterioration. It takes any where 
between 0\ to 8 days for the consignments even from the 
booking stations within a radius of .200 Kms. involving 
no transhipment. Transit time is ordinarily as high as 
15 days for 'the consignments received from the areas 
1>ver 1000 Kms. and 20 days from areas where tranship-
ments are involved in respect of full wagon loads and 
much hIgher 'in case of small consignments. 

Goods are also damaged at the m9.t'shalling yards, 
originating stations or terminals for non-observance of 
instructions laid down while the consignments are loaded 
into wagons. Such cases are also observed where Rail-
ways handle tbe consignments at their Goods Sheds. 

Damage is caused to consignments during fiy!loose 
shunting operations at marshalling yards. 

Damage and loss also occurs where adequate precau-
tion and security arrangements are not available.'~ 
(Bharat Coking Coal Ltd.) 

(v) " .... ~lferage takes place while wagons remain stand-
ing at stationlyards or outside signals. 

When wagons are involved in accidents derailed 
wagons are at times thrown off the track to speed up rell" 
toration of through communication. The contents of such 
wagons cannot be salvaged infull. ' .. , .... ,... 

Rough handling of consignr~lIi!nts -du~ng' loading 01'~~: 
, loarung." . .. ,.' .. - ". .: ~ :F' 

;:.: • ".~ ~; .•• ~._~: ; ,'~L ~. , ~ \.:. 
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(vi) "Theft of coal consignments takes place in yards and on 
running trains. Box-wagons with doors that open up-
wards a-e vulnerable. The catches of the doors of some 
of t.hese wagons can be opened . and coal falls out." 
(Central Mine Planning & Design InStitute) 

(vii) " .... Materials are damaged mainly because of mishandl-
ing of packing. FragUe materials are hardly received 
intact at the destination if transportEki by rail. Such 
damages are caused during loading and unloading of' 
packages when they are lin cuStody of the Railways. 
Losses are also occasioned on account of theft and in some 
cases because of mis-handling." (Central Coalfields Ltd.) 

(vi:i) "Theft/pilferage and lack of proper care of materials while· 
in rail transit. 

Improper handling at the time of loading and unloading and 
transhipment, particularly of heavy packages and fragile· 
goods. 

Lack of proper security/safety measures against theft/damages 
of mate:rals in transit. 

Non-complaince of the instructions given on the packages, like. 

(a) fragile goc.ds-Handle with care 
(b) Glass with care 
(c) This side up. 

Transit of fragile goods alongwith heavy materials in the same 
wagon resulting damage/breakage. 

Transport of cement, limestone dust etc. in open, wagon with-
out proper cover of in covered wagons with damage roofs. 
and side walls. 

Light sections of Iron and steel, GI Pipes etc. booked in open 
wagons are not properly secured with chains or iron wires, 
leading to theft in transit." (Western Coalfields Ltd.) 

(ix) "Loss and damage to consignments booked by rail arise 
out of several factors, prinCipal among them being careless 
handling of the material at the points of loading and un-
loading, loose shunting of wagons, non-delivery of wagons 
or entire coosignmeut. to the consignee, tbettS, pilferage 
enroute and ,po1lage of gooda due ·to expaaure to bad 
.~ ~. l1J aqme cHef impl'~ paddzc 1IIld· 
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non-availability of closed wagons also contribute to loss or 
damage of goods. POCIl' storage conditions, low height of 
platforms at stations resulting in leakage of cases due to 
impact at the time of unloading consignments, lack of ade-
quate tools or equipments to handle fragile cargo and poor 
skills of labour also contribute to loss or damage." (As-
sociated Chambers of Commerce & Industry). 

(x) "(1) Incidence of thefts and pilferages in transit and at 
terminal points; 

(2) Indifferent and inefficient loading and unloading ope-
rations, especially at trans-shipment points; 

(3) Inadequacy of covered storage and shed facilities; 

(4) Movement of certain consignments'in open wagons; 

(5) Inadequacy of security arrangements in transit as 
well as at terminal points and sidings; 

(6) Breakdown of wagons in transit and long detention 
for trans-shipment/repair; 

(7) Non-compliance with stringent paCking conditions; 

(8) Defective or loose shunting of wagons; 
(9) Deterioration during long transit time;" 

(Bharat Chambers) 

3.5. The Chambers of Commerce and the Public Undertakings 
have suggested the following measures to minimise the incidence of 
loss/damage: 

(i) "Thorough examination of wa'gons before placement. 
Wagons which are not water-tight should not be utilised 
for loading traffic which needs water-tight wagons." 
(Fertilizer Corporation of India). 

(ii) "The arrangements for ensuring that the covered wa'gons 
are completely water-proof need to be tightened up parti-
cularly during the monsoon. 

Use of open wagons for transport of food-grains should be 
eliminated or at least drastically reduced by increasing the 
availability of covered wagons. 

Some of the tarpaulins used fOlr covering foodgratns ".gaM 
get dirturbed en-route under the impact of wind veloetty 
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ete. It is necessary that such wagons should get attended 
and their covering restored at the first halting yard." 
(Food Corporation of India). 

"Measures taken by Railways to curb the menace of 108s/ 
damaee can be further intensified by: 

(a) ensuring adequate patrolling of yards. 

(b) Analysin', claims so that the routes and areas prone to 
theft are identified. 

(c) The design of box-wagons may also be examined so that 
culprits cannot open the doo(s of th~ wagons in yards 
or on running trains. 

(d) Intensifying the checks in yards and recording details 
of victimised wagons/can help to demarcate sections 
prone to theft." 

(Central Mine Planning and Designing Institute Ltd.) 

(iv) "Fixation of responsibility in all cases of loss/damage and 
stringent disciplinary ~tion. 

Introduction of special type locks replacing rivet and E.P. 
locking system. 

Development of adequate security guards to protest the proper-
ty and supervise the articles while in storage in Railway 
godowns." 

(Indian Chambers of Commerce). 

(v) " ...... sense of public responsibility must be inculcated 
among the staff of railways engaged in receiving, booking 
and handling of gocds at various stages. The machinery 
responsible for security of goods either in gOdowns or in 
transit should be made more effective and free of corrupt 
influences ...... In large marshalling yards, quite often 
wagons get wrongly connected which is one of the major 
Causes for delay or damage or even total loss of goods. 
A nUe extra ca're at the time of shunting and grouping 
wagons to destinations in marshalling yards and likewise 
at trans-shipment points, safer handling of materials parti-
cularly where there are loss like coal timBer etc. will 
specifically reduce loss or damage .... " 

(Associated Chambers of Commerce & Ind~stry of India) .• 
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(VI) "It 18 necessary to have better control on the shuntin, of 
wagons and marshalling etc. at trans-shipment points, at 
loading points,. intermediate yards, or marshaInng yards 
and at destinations. ImproVed provisions of securing, 
fastening of consignments for safe movement, reduction of 
high transit time, modernisation of Railway Marshalling 
yards, operation to ensure greater safety of consignments 
at the time of marshalling and improved safety arrange-
ments at loading points, trans-shipment points and at des-
tinations. Greater adherence to supply of suitable wagons 
for commodities that are likely to eet damaged during 
transit, adherance to periodfcal overhaul of wagons to en-
sUlI'e replacement· of fittings particularly in BFR/BRH 
wagons for adequate securing of consignments. Increased 
provision of storage facilities by Railways would save the 
materials from damage or loss during intermediate 
handling. 

In the case of Siding holders, the Railway responsibility for 
handling over the consignment should be extended insiae 
the factory and not at the exchange yard particularly· in 
case of steel plants which handle a very large number of 
wagons every day and where complete checking of wagons 
in the exchange yard is not possible. Railways respon-
sibility should be extended to the unloading points inside 
the steel works for this purpose and Railway Act, 1890 
clause 76(c) should be amended to provide for granting 
of assessment delivery at the said unloading points. In 
the case of trans-shipped wagons and conSignments, Rail-
way should re-Iabel the trans-shipped wagons and intimate 
the details of trans-shipment and particulars thereof to the 
destination stations, so as to enable the consignor/con-
signee to link up and take the delivery in time. Any 
damages/shortages to the consignments detected at the 
transhipment points/intermediate stations should also be 
reported to the consi'gnee/consignor." 
(Steel Authority of India Ltd.) 

3.e. Explaining the various factors responsible for the loss and 
damage of consignments booked by rail for which Railways have to 
pay compensation claims, the Ministry of Railways have stated that 
the Railways fully realise the magnitude of the problem posed by 
loss and damage to consigp.ments and the various factors responsible 
for them. The. problem is giganti~ beca~se of ~he .size of the. Raj];: 
way net work, v'olume of' .th~ traftl~, the di~tance. In'vqlved, different·· 

: '.' ......... ..' • .1' '. \ ~ 
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gauges, socio-economic conditions, the limitations of the carrier t() 
control the general law and order situation prevailing in the coun-
try, etc. The single biggest factor counting for nearly half of the 
amount paid as claims for compensation is pilferage of goods while 
they are in rail custody. Small quantities of goods are stolen or 
taken out by miscreants and anti-social elements through door cre-
vices and body holes of the wagons. Sometimes goods are also pil-
fered from the platforms of the stations, goods sheds, parcel offices 
as also from the custody of guards. 

3.7. APMt from the vastness of network, huge quantity and value 
of goods carried and long lead of traffic, the problem of prevention 
of loss, thefts, pilferages damage, breakage and leakage of goods has 
been rendered more difficult due to the following special circums-
+ances:-

(i) "The Indian Railways have three gauges. There are 97 
break of gauge transhipment points. Goods are tranship-
ped from one wagon to another at these points. Trans-
shipment causes extra incidence of damage, breakage and 
wastage and provides greater scope for theft pilferages 
and misdespatches. 

(ii) The existing social and economic conditions aggravate the 
tendency of the people to pilfer essential consumer ·goods. 
This is borne out by the fact that more than 70 per cent 
of the claims paid is accounted for by articles of daily 
human consumption like grains and pulses, sugar, tea, 
spices, oil-seeds, edible oils, fruits and vegetables. 

(iii) Not only there are extreme temparatures and uncertain 
climatic conditions but even at any given time there are 
violent climatic variations in different parts of the coun-
try. These condtions upset the precautions which railways 
take during certain seasons to prevent damage by wet and 
deterioration of goO<is in transit. 

(iv) The packing industry is not yet fully developed in our 
country. The packing of goods, both in respect of mate-
rial used and the methods employed, is not of a high stan-
dard. In fact, the industries cannot afford anything better. 

(v) The railways have ont gone in for mechanical handling of 
goods in a big way in view of large-scale unemployment 
still prevalent. The uiak of damage and piUere;ge t. appa-
rent1,1Jtaft when fI'OIOds aft &ntUed manually. -
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(vi) Some loss or damage is inherent in the speedy transport ot 
.oods over vast distances in spite of railways best efforts. 
to find a golden mean between safety and speed." 

3.8. The Committee enquired about the measures devised to pre-
vent the occurance of loss/damage of consigrunents, the results· 
achieved and the guidelines issued by Railway Board or Zonal Head. 
quarters to minimise the incidence of loss and damage of ~onsign­
ments from the time of booking till the time of delivery. The 
Ministry of Railways have explained that the efficien~y of commer-
cial working depends upon the delivery of consignments at destina-
tion stations within a reasonable time limit in the same condition 
in which these are offered for booking. To ensure this, attention is 
paid to the following important preventive measures:-

(i) Proper stacking and handling of goods at the time of book-
in'g, transhipment and delivery. 

(ii) Proper packing, labelling and marking of packages. 

(iii) Complete docum::nt:ltio:l of consignments. 
(iv) Use of nuts, bolts, rivets and cotters in ~espect of consign-

ments of vulnerable nature. 

(v) Sealing of wagons, locking of brakevans and luggage com-
partments. 

(vi) Insistence on provision of dunnage bags of standard size in 
lI'espect of wagons loaded with bagged commodities, such 
as grains and pulses etc., to prevent pilferage through 
door crevices. 

(vii) SecuTing of tarpaulines on open wagons loaded with com-
modities susceptible to damage by wet. 

I 

(viii) Selection of commercially fit and water tight wagons for 
loading of consignments. 

...... 

(ix) Panel patching of defective wagons. 
(x) Escorting of goods trains carrying iron and steel, food-

grains, sugar oilseeds etc. by Railway PrOtection Force 
armed personnel in vulnerable sections. 

(xi) Patrolling by armed Railway Protection Force personnel 
in vulnerable yards. 

(xii) Maintenance of close co-ordination between Government 
Railway Pollce, Railway Protection Force and Railway 
std. f ~ . ~:.~ ,." _'; ,~., " ...... '.~ •• :'f' ..... '. '''',,' __ ." ~ ,~_ ~ ". ~ 
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«xiii) Proper.tall.1. 'Of packages. 

(xiv) Taking J!l*iltl precautions during monsoon season. 

(xv) FormatiC)n rsU test vans. 

(xvi) Brompt .fixation of staff responsibility. 

(xvii) FOIllla.tinn:pf basic level Committees at important goods 
sheds and .transhipment points with a view to enlist and 
sustain tbJ:! co-operation of railway staff for combating 
etfj!.Ctivdy .thefts and pilferages of goods and parcels. 

3.9. As rejar(b 'the action taken at Railway Board level, high 
level Claims Pr.evention Meetings a're held by toe Railway Board 
(Member Traffic) with the Chief Claims Officers and the Chief 

Security Officers of the Zonal Raiiways periodically to consider 
the causes of claims and thefts and pilfera'ges and to coordinate and 

.suggest measures to reduce them. Besides, the Railway Board is 
..arranging collection of crime intelligence and conducting surprise 
raids by the staff of the Crime Intelligence of the Railways as well 
as by the Central Crime Bureau, Railway Board, with a view to 
tracking down criminals and receivers of stolen goods. Moreover 
a system has been introduced on the Railway Board's Computer for 
matching overdue and unconnected broad gauge loaded wagons. 

3.10. At the Zonal Railway's level implementation 01 these mea-
'lIures and their effectiveness are being reviewed and watched by 
the Chief Claims Officers, in periodical meetings with Divisional 
'Commercial Superintendents and Commercial Inspectors. Imple-
mentation of tbese measures is also reviewed by Basic Level Com-
mittees at important stations. These Committees consist of the staff 
of Commercial Operating. Mechanical and Security Departments 
and representatives of recognised unions. Chief Claims Officers 
hold periodical coordination meetings with Chief Meclianical Engi-
neers and Chief Security Officers at the headquarters levels and 
review the effectiveness of the various claims prevention measures. 
'Coordination meetings are also held between the Chief Claims Offi-
cer and the Railway Managers of the adjoining Port Railways 
when important irregularities are 'brought to their notice and pre-
'ventive measures discussed for taKing effective and coordinated 
action. 

3.11. Apart from this, the damage and deficiency messages reo-
-porting loss.' damage or defteiency noticed i~ a' consignment issued 

. 'from ,'different ~pointS· are· analysed regularly in or4~ to pinpoin~ 
t ~"." .~ , .. ~,", :.~', \ \ ~\ ", .~. \ ,', 
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the location/cause where such damages and deftcienices have occur-
red with a view to take remedial measures to avoid recurrence. 
Simultaneously educative cOmP-ians are launched. at large stations,. 
marshalling yards and transhipment points on subjects relating to. 
prevention of claims. 

3.12. Commercial Controllers and Claims Prevention Inspectors-
are also made to connect consignments lying unconnected at differ-
ent stations. A test check is made by prepara1ion of test vansl 
wagons supervised by Omcersllnspectors at loading points in order 
to find out if any discrepancy is de~ected at the unloading point 
from such banslwagons and suitable remedial disciplinary action ia 
taken immediately to avoid recurrence. 

The resuJts achieved so far have ~ftected in the trend of 
receipt of new claims during the last~~rs as would be seen 
from the follOwing figures: _ . ,f' " 

Year 

1972-73 
1973-74 
1974-75 
1975-76 
1976-77 

No. of new claims received 

6,70,917 
6,27.113 
6,68,896 
6,32,973 
3,77,129 

The Ministry have stated that these statistics show a substantial' 
reduction in the number of new claims received during the last two 
years. 

Preventive Measures 

3.13. When asked to state what further measures are· proposed' 
to be taken to prevent pilferage of goods while they are in the cus-
tody of railways, the Ministry of Railways have stated that the 
following meuures are being taken to prevent pilferage of goods 
while they are in. railway cuBtody:-

(i) Panels of waICons ~ving holes are !l'epaired to prevent 
bleedings or pilferage of goods. 

(ii) Trains passing through w,lnerable section. of the rail-
ways are escroted by armed RPF personnel. However. 
this depends upon the availability of the RPF men. 
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-(iii) Use of bolts, nuts and rivets is insisted upon in proper 
places so that the miscreants are not able to pilfer the 
goods by taking advantage of their absentee. 

Xiv) Intensive checks are made at loading, transhipment, re-
booking and un-loading points so that pilferages are pre-
vented at such places. 

(v) Claims Preventions weeks are observed for incutcat.ing 
consciousness among '~he sltaff and public. For this pur-
pose publicity is also given by issue of pictorial posters, 
calenders, hand-bills and leaflets. 

'(vi) Patrolling by RPF personnal in vulnerable yards is 
arranged so that miscreants do not get any access to such 
yards. 

~vii) Bad spots\sections are spotted. Strict Watch and protec-
tive measure8,~nlri.fted at such places. 

(viii) Provision of dt~ is insisted upon to prevent chances 
of bleeding from door crevices. 

(ix) Crime intelligence is connected. Surprise checkslraids by 
CBI and vigilance staff are conducted to track down cri-
minals and receivers of stolen property. 

(x) Proper marking, addressing and labeLling of consign-
ments at the forwarding stations is insisted upon to avoid 
consignments going astray. 

(xi) Efforts are made for quick despatch and clearance of 
wagons from yards to avoid detention to them.. This 
cUminates chances of pilferage from such wagons. 

(xii) Locking of break-vans and luggage compartments is en-
sured. 

(xiii) Instructions exist that security devices on wagons and 
luggage vans at loading points,transhipment points and 
vulnerable sections of Railways should be used. 

(xiv) Bulk movement of perishables, food-grains, INgar, oil-
seeds and other commodities of daily public use is encour. 
aged by granting more favourable freight ra+.es for such 
bulk mcwements. As far as ~ble such bulk move-

ments are escorted by the RPF personnel which minimise 
the chances of pUferages taking places. 
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B!crck Spot. 

3.14. The Ministry of Railways in their preliminary materW 
1urnished to the Committee have listed the following black spots 
11'0111 crime point of view:-

'!. 

1. Central Railway: Kalyan-Igatpuri, Kalyan-Lonnavala, Man-
mad-Cha~lisgaon, Manmad-Dhond. Amla-Nagpur, Wardha-
Ballarshah, Satna-Manikpur, Kosi Kalan-Mathura, Jhansi-
Bina, Gwalior-Ag,ra Cantt, Begdewadi, Pune, Bhusawal, 
Ajni, New Katni, Jabalpur, Jhansi, Nisbatpura, Bel an-
ganj, Wadi Bander, Khandwa, Ahmednagar, Itarsi, Ku.rla, 
Ghorpuri, N andgaon, Amla, Faridabad. 

2. t,Qstern Railway: Gomoh, Dhanbad, Buxar, Mughalsarai-
Dehri-on-Sone, Gaya, Patna, Mokameh, Naihati-Ranaghat, 
Shyamnagar-Kankinara, Asansol, Andal, Durgapur, 
Howrah. 

3. Northern Railway: Chandausi-Barei11y, Moradabad-Bareilly, 
Moradabad-Lucknow, Moradabad-Gajraula, Allahabad-
Mughalsarai, Tundla-Etawah, Delhi-Aligarh, Thuglakabad, 
Khanalampura, New Delhi, Harduaganj. 

4. North Eastern Railway: Sonpur, Bachwara, Barauni, Kha-
garia, Mansi, Katihar, Samastipur, Darbhanga, Muzafarpur, 
Nuayanpur, Saharsa, Narkatiaganj, Digllwara, Begusarai, 
Palezaghat, Gonda, Barabanki, Burhwal, Kanpur, Nau-
tanwa, Bareilly city, Kasganj, Chupra, Manduadih, Aunri-
har J n. :Sallia. 

5. N. F. Railway: Khaltipur, Salmari, Dimapur-Mariant, 
Harangajao, Chamangram, Maldatown, Bagdogra, Ka+:ihar. 

6. Southern Railway: Jolarpettai, Tondiarpet-Marshalling 
yard, Yoyapuram yard.. 

1. S. C. Rail1L'ay: NeUore-Waltair, Vijayawada-Bellampalli, 
Wadi-Pune, Ghorpuri-Miraj, Dronachallam, Nizamabad-
Puma, Bitragunta, Kazlpet, Daund, Kohlapur. 

8. S. E. Railway: PuruHa, Hatta, Namkom, Shalimar, Bhilai, 
Tata. 

9. We8tem RGUu,ay: Vadodara, BluyNani Mandt-Kota, Indra-
garbs, Gangapur city, Ahmedabad-Kalol, Nagela,Sabar-
mati, Gmdh;fdbam, Gandhinagar, Ajmer, Ratlam. 



42 

3.15. The Ministry of Railways have stated that the following 
steps have been taken to bring down the incidence of theft, pilferage 
and damage:-

1. Goods trains carrying valuahle!vulnerable goods are escort-
. ed by armed or un-armed RPF staff specially in Vllllnerable 
areas I sections. 

2. Introduction of foot patrolling and posting of pickers in 
vulnerable areas !sections. 

3. Watch over criminals and suspects by RPF and Crime Intel-
ligence Staff. 

4. E.P. locking of wagons loaded with vulnerable goods. 

5. Surprise checks by Supervisory Staff of RPF and Commer-
cial Departments at loading, unloading and transhipment 
points and also in important y:lrds. 

6. Deployment of RPF Dog Syuads to patrol vulnerable yards: 
and sections. 

7. Periodical meetings of basic level Committees to devise ways' 
and means to con~.rol crime. 

8. Special drives against criminals and receivers of stolen pro-
perty are organised in cooperation with State Government 
authorities. 

9. Systematic seal checking at all inter-change points and im-
portant yards. 

10. Forward tracing of wagons to locate crime spots and prompt 
registration of cases. 

11. The staff of the Central Crime Bureau of Railway Board are 
also utilised to collect intelligence about inter-railway cri-
minal gangs. Important cases of fnudulent diversiOn of 
wagons, thefts of arms and ammunitions and vehicle parts 
belonging to Defence Departmen~ and enquiPed by the 
C.C.B. staff. 

3.16. On the attention of the Ministry having been drawn to the 
larger number of black spots on the Central Railway 8I1d ,the North 
Eutern Railway the Ministry have stated that although tJie number 
of black spots shown in respect of the CentI'allimi K.E. Railways are 
larger as compared to other Railways the intensity of crime at each 
block spot which makes up the totality of the crime situation in eacb 
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Railways ia more relevant. From ,this point of view the crime-post· 
tion on the Central and N.E. Railways compares favourably with 
other Rail ways. 

3.17. On a suggestion that there should be a cross check on the 
working of Railway Protection Force by isolating and identifying 
areas where theft occurs, the Chairman, Coal India stated during 
evidence:-

"I myself do not entirely agree .... ith the suggestion. You can-
not keep on putting people on rurveillance; there will be 
no end to proliferation. I have a suggestion on this. This 
is a highly specialised area of industrial security, and l! 
would recommend that certain electronic devices or elec-
tronic industrial security systems could be examined and 
a study done. I feel that ,a specialised study group under 
the Electronics Commission should go into this matter how 
to improve the industrial security by application of elee .. 
tronics-in the goods trains as well as in the passenger 
:trains and also in the goods sheds and ,storage spaces--
which could first give a warning, wh~eh could keep a watch 
on the things as well as check on the working of even 
RPF and other personnel who are employed. That will be 
a more economical and more efficient method of improving 
industrial security and safety in the rail ways than any 
other system by fur Jer addition of manpower." 

3.18. When asked whether tne elE*!tronic system was tried else-
where outside India, the witness added: 

" ...... Electronics, for security purpo$eS, are widely used in 
other countries·-·both in industry and in defence." 

Role of Railway Employees!RPF-Tracking Down of Criminals: 

3.19. It is s'tated :that "The Railway Board is arranging collection 
of crime intelligene and conducting surprise raids by the staff of the 
Cdm.e Intelligence of :the Ratlways as well as by the Central Crime 
Bureau, Railway Board, with a view to tracking down criminals and 
reeeivers of stolen goods." 
642 LS-4. 
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3.20. The statistics pertaining to the surprise visits conducted dur· 
ing last three years i.e., 1975, 1976 & 1977 are given below:---o 

-------------------------- -----------------------
Year 

1975 

1976 

1977 

The number of 
surprise raid~ 

conducted by 
Crime Intelligf'nce 

Staff, Zonal Railways, 
and the Central 
Crime Bureau, 
Railway Board. 

-----_ .. - ---- -- .. ----

Results 

Property 
recovered 

(Rs.) 

7,96,54 1 

6,87,130 

Zone-wise details of the surprise visit.~ are given at Appendix n. 
Electronic Security System 

The number of 
criminaJs/miscrten' 

apprehended. 

3.21. On the question of feasibility of using electronic 'Survelliane 
methods for preventing theft in railways, the Electronic Commission 
have in ,their note (March 1978), stated. "There are numerous types 
of electronim intrusion alarms available for protection against theft, 
burglary and unauthorised trespass. The following are .some of the 
standard systems that can be developed to suit particular app1ica-
tions: 

(i) 'The simplest gadget is the vibrati~ detector which is 
fastened to the metaUic objects that are required to be pro-
tected. An alarm is sounded if the object is touched even 
gently or even if the detector is tampered with. When the 
burglar comes within 3 feet of the wire, the change in the 
electro magnetic field gets de~.ected. 

(ii) Another common intrusion alarm works on the photo-elec-
tric principle. The light source is beamed inlto a photo 
cell which sets off an alarm when the beam is broken. As 
visible Jights can be spotted, infra-red and ultra-violet 
light sources are used. 

(iii) If a person moves about in a predetermined area, ultra-
sonic detectors can be used to detect the motion. When 
a burglar enters the enclosure, his motion causes a shift in 
the standing wave pattern and causes a change in the 
phase of the ultrasonic waves because ot what is called. the 



"Duppler EfJect". This phase shift actuates the relay 
which sounds an alarm. 

(iv) It is estimated that numerous burglaries take place at night 
with the burglar simply staying behind and hiding out 
until the yard or workshop is locked up and carry out his 
nefarious work during the night and then leave. For pro-
tecting against such stay-behind burglars, one of the best 
gadgets is the microwave radio frequency type of intrusion 
alarms. While sonic detectors are usually confined to a 
single room and relatively small area, microwave units 
radiate right through non-metallic walls and each remote 
detector can cover up to 5000 sq. ft. 

(v) Another type of intrusion alarm depends on the principle 
of taking the infrared radiation from human beings. As 
all objects above absolute zero temperature radiate electro-
magnetic energy, the intruder cannot help being a trans-
mitter to be easily detected by a good photo-conductive 
cell.' 

As far as Ithe protection of railway yards and workshops are con-
cerned, one has to make a thorough analysis of tb.e requiremen ts and 
for each different layout a separate system has to be designed mak-
ing use of one or more of the above principles. This is a specialised 
job and has to be done in a professional way 'by electronic engineers. 

Costwise, it would not be possible to give a general estimate as 
it would vary from one situation to the other depending upon th(i 
layout of the yard. location of the wagons eltc. However, it may not 
be out of place to suggest that the cost of an electronic survelliance 
will be mll"'1 :~c;s tJ.l1n the am::unt of property save~ from theft. 
However, the actual benefit cost analysis would reqUire an indepth 
study of a few railway yards, workshops etc." 

3.22. The Electronic Commission have, stated that they would be 
willing to make a feasibility stUdy of the problem if railway authori-
ties approached them with a specific request. 

Shortage in Seal Intact Wagons 

3.23. The One-Man Expert Committee in its Report (1970) obsent-
ed "there are cases where shortages of full bags have been reported 
from seals-intact wagons. These are obviously cases of short load-
ing, but because of the failure of the railway staff to count the bags, 
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at the time of loading, the railways become technically liable! for 
~aims for such shortages.", and suggested ,the following measures:-

"(1) Every Railway should have a mobile squad of commercial 
clerks to be deployed at different stations during rush of 
seasonal traffic. In any case railways should collect prior 
information and make advance arrangements for heavy 
rush of goods traffic just as they do in case of heavy pas-
senger ~raffi.c at the time of holidays or melas. 

(2) Covered wagons loaded by Food Corpora'tion of India, 
(senders) should aJso be sealed by them, and if these seals 
a.re intact, the railways should have no liability for short 
receipt of full bags or shortage from torn bags found in 
the middle of the s'tack ... " 

3.24. Explaining the action taken on these recommendations, the 
Ministry of Railways have stated: 

"The recommendations has been accepted in principle and 
squads of Commec-ci[>,l Clerks are formed and deputed to 
work at different stations for supervising bulk loading of 
goods and parcel traffic as and when required. 

On the Northern Railway where foodgrains are leaded 
in bulk additional staff have been provided at 10 selected 
stations to supervise loading and issue clear Railway 
Receipts. This additional staff is also used at other stations 
as and when the need arises. 

It has been accepted in principle by the Food Corpora-
tion of India that the Railway Administration will not be 
liable for losses from seals intact wagons." 

Design of wagons 

3.25. It has been submitted to the Committee that theft of coal 
consignments takes place in yards and on running trains. Box 
wagons with doors that open upwards are vulnerable. The catches 
of the doors of some of those wagons can be opened and coal falls 
out. When asked whether the Railways had taken steps to improve 
the design of wagons to check theft and pilferage of coal etc. from 
-open wagons and with what results, the Ministry of Railways have 
stated: 

4'Provision of expanded metal covers on open wagons to check 
pilferage of coal etc. was considered in the past on the 
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~endatiOll of -the Railway COlTUpition Enquttt 
\' . Committee but' this was not fauna' practicable. So far as 

, B(1JX~ wagons with dOors thatopeti upwards are concern .. 
ed, this design was replaced with one having doors open-
ing dow:lwards. There are only' about 6200 BOX wag,ons' 
with upward opening doors out of the fleet of 11,400 BOX 
'wagons. Conversion of upward opening doors to down-
ward openIng doors was found uneconomical. Permanent 
sealing of the doors was not found feasible because it was 
not possible to utilise these wagons in closed cu-eut move-
ment. However, Eastern Railway sealed the doors on 
200 BOX wagons but subsequently found that their opera-
tion had become inflexible and therefore gave up further 
conversion. " 

Leaky wagons 

3.26, The One-Man Expert Committee on Compensation ,ClaimS' 
had made specific. observatIons with regalrd to the repairing of leaky 
wagons. The Committee enquired about the prec~e steps taken to 
repair leaky wagons. The Ministry of Railways have stated that 
the pr~cise steps being taken to repair leaky wagons are: 

(i) Panel patching of wagons found with minor deficiencIes 
in, bOdies is done at principal transhipment points and 
Go()ds Sheds so that wagons can be u'sed wjthout having 
to be sent for repairs in the sick lines. 

(ii) After a wagon is" found leaky, it is repaired and made-
water tight on the spot through the Mobile Repair Gang. 

(iii) Where mobile gang is not available, the leaky wagon is 
made water-tight by the traffic staff by the application 
of roofing compound, before utilising the wagon for load-
ing, Bitumenised gunny strips Dnd cement and grease 
compound are also used at the flap doors to protect 
damage by wet to the co-nsignment, 

(iv) Sufficient stock of roofing compound is kept a.t stations 
for the purpose. 

(v) A close liaison is maintained with the Mechanical (Carri-
age and Wagon) Department by the Commercial Depart-
m~nt with a view to ensure speedy repair of leaky wagons. 

3.27. Regarding the system of inSpectIon of leaky wagons the 
Ministry have added that at loading points the commercial staff 
examine· the wagons before loading and, leaky wagons and wagons 



with corroded and damaged panels are rejected. The empty wagons 
are examined from inside after closing the doors and crevices and 
gapping joints are l-ocated as light passes through. In addition dur-
ing incoming train examination wagons with damaged "' ..... ~\s are 
marked sick on arrival and repaired. 

3.28. The Ministry have further stated that leaky wagons are not 
given for loading commodities liable to be damaged by wet. Staff 
violating these instructions are generally taken up. During the 
period January to December, 1977, on Western Rallway alone 95 
staff were suitably punished. Information regarding the remaining 
Railways was not furnished to the Committee till the finalisation 
of the Report. 

Mechanical Handling 

3.29. Giving the experience of Railways on the use of mechanical 
handling for reducing the incidence of loss and damage at loading 
and unloading points, the Ministry of Railway here stated that: 
apart from the use of cranes for heavy lift consignments, no large 
scale mechanisation of handling has been introduced at any station 
and transhipment points. The criteria followed in selecting stations 
for introduction of mechanical handling is the volume and nature 
of traffic dealt with at goods sheds, parcel offices and transhipment 
sheds. Wherever necessary fixed cranes are provided. Mobile cranes 
are also supplied for loading and unloading of heavy consignments 
wherever required. Mechanical handling of heavy packages, parti-
cularly iron and steel consignments with the help of cranes has 
distinct advantage over manual handling and prevents damage to 
heavy packages and bundles. The use of mechanical devices for 
handling goods at important stations, goods sheds and tranship-
ment is kept under constant review and their adoption recom-
mended as and when investment for such expenditure is justified 
and if it is complementary to the use of manual labour. 

3.30. When asked whether the Associated Chamber of Com-
merce and Industry, are satisfied with the measures taken by the 
Railways to curb the menace of loss and damage, the representative 
of the Chamber stated during evidence: 

" ...... First, there should be some kind of mechanical faci-
lities for handling the goods. For- instance, the railways 
may introduce fork lifts for carrying the goods. This 
device will help in carrying the goods if the platform height 
is low and the wagon floor is raised from the platform or 
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vice ver,a. This will save damage being caused to the 
packets if they are thrown down to the platform from 
the wagon. My second point is that some sort of training 
should be given to the porters and the loaders so that they 
may handle the goods more carefully. The third point 
is about security. The railways are already aware of it. 
When the consignment specially small consignments, are 
unloaded from the metre gauge wagons in the yards and. 
Railway Sidings for loading them in the broad gauge 
wagons or vice versa they take more time, sometimes they 
take some weeks, during this period no vigilance is kept 
and no security personnel is posted to take care of the 
consignments. Sometimes, the consignments ~re misplac-
ed or lost or pilfered. So, necessary arrangements should 
be made to post security personnel at such points and the 
railways should also see that time taken for transhipment 
at such points is minimum." 

3.31. On the question of imparting training to porter.!1oaders 
for safe handling of goods the representatives of the Ministry of 
Railways stated during evidence: 

"This is a very good idea and this is what we are doing. We 
have given them training in handling the goods." 

~odern nfethods 

3.32. On the question of introduction of modem methods of 
carrying and stonng goods on the railways, tIie representative of 
the Associated Chamber of Commerce and Industry stated durin( 
evidence that: 

"I should also like to suggest the employment of modern 
methods that have been utilised abroad. One method is 
palletisation. Container is somewhat different. It is & kind 
of basket, a kind of structure with chiken-wire net on 
top and once things are pelletised, it is removed by a-
fork lift and put in the coverea wagon. If pallet had 
been tampered the railway officials would know that 
there had been some loss. We know containerisation as 
at present employed by the railways. It is from one point 
to another point; only one consigner to one consignee. It 
could be extended to take in mO'l'e than one consignor to 
more than 'one consIgnee. There could also be provision 
for having something llke a 'lockfast' which is a kind of 

r balfricated encl~ure depending upon the needs. 
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either 4x4 feet or 8X'S feet. Such a faeility is at present 
available at P'brt TrusT and the Railways could emulate 
that example and provide lockfast for smaller articles. 

It is permanently installed in .the platform or at the 
station. It is to save the packages fl'om pilferage from 
the time it is unloaded irom tbe wagon till the package 
is taken away by the consignee. At the present time. 
even small packages are scattered : .. in the platform." 

3.33. On the introduction of the system of pallestisation, contain-
erisation, the representative ot toe Ministry of Railways stated 
during evidence: 

"As far as containerisation IS concerned, we have got over 
2000 containers today. Last year We moved over to 45000 
containers from point to point. We have got 12 different 
routes, important routes, like from Calcutta to Delhi, 
Calcutta to Bombay, Calcutta to Madras and from Madras 
to Delhi, Madras to Bombay. We have also movements 
to Kanpur and other important points like that. This is 
working very well. 

As far as palletisation is concerned, the wo';king 
Group has gone into this. We need fairly wide doors, 
instead -of wagon doors 51 feet wide, we should have 
width of doors of 8 feet, to take the fork-lift truck along 
with the pallets. Since the trade, the Chamber of Com-
merce has exp'ressed some interest in it, the Working 
Group has gone into it and said that we may design 
wagons with wide doors; we, in turn; have asked the 
Chamber of Commerce to feed us with the data su,:,h as 
to who would be interested in it, between what points 
and the volume because, basically, a pallet requires the 
fork-lift truck which requires a big investment. It requires 
at different points that the consignee should have a sid-
ing of his own and the constgnor almost obviously has 
also to have a siding of his own with all the requisite 
fork-lifts, we have not had any information yet from the 
Chamber of Commerce. However, the subject is alive." 

One-Man Expert Committee 

3.34. The One-man Expert Committee (Kirpal Singh Committee), 
1876. while dealing with the crime against property entrusted to 
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the R;ailways; for traIlsportaDd the elaiml tot ~tion there-
on inter alia made the following reeommehdationtl: 

(1) Test checks· on the basis of random· samPling in the 
claims offtCes by th~ Chief Claiins oftlcer and the Chief 
Security Officer should be conducted to ensure a caIrect 
and cause-wise classification of claims. 

(2) The yard-stick fixed for Tally ClerKs and Railway Pro-
tection Force personnel at loading, unloading and tran-
shipment points -should be reviewed keeping in mind the 

"requirements of security. 

(3) The old instructions requiring the maintenance of invoice 
indices between pairs of stations and verification and 
making e~quiries, if any,of the invoice~' in the series is 
missed, shoUld' be revitalise(i to prevent use of forged 
Railway Receipts. 

(4) In order to facilitate traCing of the consignors the full 
name and address of the consignor should be entered in 
the invoice and also marked c1e~rly on the packages. 

(5) The responsibility for shortages of complete packages or 
partial extraction of contents from a wagon which has 
not been criminally interfered with should lie squarely 
on the commercial clerks who have handled the wagons 
at various stages and not on the Railway Protection 
Force. 

(6) Test check of wagons at loading points, after a wagon 
has been loaded, labelled and sealed, Preparation -of test 
wagons by an independent team of senior supervisors of 
the Commercial Department and the Railway Protection 
Force and interception of some seal intact wagons en 
route for checking by teams of commercial and Railway 
Protection Force Inspectors and thereafter despatching 
to the destination under a protection seal should be intro-
duced. 

(7) Controllers at various points should be made responsible 
to S>ee that wagons are not d~tained en route and if any 
detention becomes unavoidable. adequate arrangements 
for their protection by Railway Protection Force are 
made without any loss of time. In the Yards, the res-
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ponsibility tor abnormal detentions should be that of the 
Chief Yard Muter personally. 

(8) The supervision over the working of the Railway Pro-
tection Force checking staff in checking and recording 
the outward body condition of wagons should be tight-
ened up. 

(9) Wagons having body cuts/holes should not be loaded with 
commodities which are not damagable or valuable. This 
should be achieved by total rejec~n of such wagons for 
loading purposes and instead waiting and pressing for the 
supply for non-defective wagons. 

(10) The unauthorised practice of inserting wooden wedges 
or bricks in wagons swing doors to provide ventilatinn 
to loads of perishable nature has caused serious damage 
to wagon swing Goors and should be stopped forthwith. 

(11) All seal defective wagons, except those found on a load 
ready for despatch, should be checked in the ward where 
they ar.e detected to enable enqUiries into crime being 
initiated quickly. 

(12) The development of the metal strip seals in progress in 
Research, Designs and Standards Organisation should be 
pursued and implemented as quickly as possible. 

(13) Railways should give serious thought to the question of 
designing for steel loading a wagon which would afford 
a fair degree of security to the contents both against 
crime and the possibility of shifting, damaging the 
wagon and falling out. 

(14) The system of handling labour in vague at Mandaudih 
Transhipment Sheds of the North Eastern Railway pro-
vides for closer supervision and should be int1'loduced at 
other major transhipment points also. 

(15) In addition to the enquiry conducted by the Railway Pro-
tection Forces, Commercial Officiers should also conduct . 
their own independent enquiries inbo important cases of 
shortages and pilferages. 

(16) Indices of Damage and Deficiency messages between pairs 
of . stations should be introduced to ensure that all Damage 
and Deficiency messages isiued by an unloading point 
are received at the originating station. 
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(17) In orde!' to ensure that Commercial Clerks are aware of 
the correct identity of the -Railway ProtecUon Force post 
having jurisdiction over a station. Alphabetical List of 
Railway Stations Published by the Indian Railway Con-
ference Association should be modified so as to include 
this information also. Pending reprint 'Of this publication 
a supplement containing this information should be issued 
quickly. 

(18) A register showing payment of claims on account of irre-
gularities committed by staff at individual stations, the 
identity Of the staff held responsibUe for the irregularity 
and the action taken against them should be maintained 
at every statil()n. 

(19) Indiscriminate humping of loads should be avoided to pre-
vent damage to contents, damage to stock and to avoid 
fire risks. A hump avoiding line to put aside such wagons 
should invariably be provided in all hump yards. 

(20) In~tead of despatching unconnected and undelivered pack-
ages to 'One Central Lost Property Oftice, disposal of such 
packages by a Railway should be done at its large goods 
and parcel sheds according to a fixed time schedule. 

Issue of Consolidated Book of Instructions on Prevention of LoSs and 
Dumage to Consignments. 

3.35. It is seen from the Preliminary Material furnished by the 
Railway Board that important instructions issued to Zonal Railways 
regarding prevention of loss and damage to consignments lie scatteT-
ed over a large number of letters issued by the Railway. When 
asked about the views of the Ministry about the need for publishing 
a cnnsolidated hand book on the subject and keeping it up-to-date, 
the representative of the Ministry stated during eVidence;-

" .... I think the suggestion is an excellent one. We shOUld have 
a Compendium of rulings. I think We would be able to do 
it. It is an excellent suggestion .... ". 

3.36. The 'Committee are informed that the main factors respon-
tuble for loss and damage of RaUway Consignments are, inter alia, 
defective wagons, defective designs of doors of WBgODS, unsuitable 
wagons, lack of adequate toots to handle ~onsignments, mishandling 
-of ~onsignments, loose .hunting of wagons, improper and inadequate 
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pack ••• exeessive" transit time, exposure to weathe~contk"ti.DS, mis-
aNCtion of w8p118, ~ack; of 'adequate aeeurity &ad pilferage. The-
Miniatty ave .Itated that to enSUl'e safesterace ami· carriage of 
consignmentl, attsntiolJ is paid to handling of goods' at the time of 
IIooking, traashipJneDtand deli:very, propel' sealing and labelling of 
packages, maintenance oJ wagons in' good. condition, escorting of 
gooda trains, due precautions in packing and during monsoons and 
alJ others measures considered necessary in this process. The Com-
mittee take note of the sharp decrease in the number of claims re-
gistered and settled by payment during 1976·77 as compared to 
earlier years. As .against 6,3%,973 claims registered, 280,384 claims 
setded and a sum of Rs. 15.25 crores paid in settienlcntof claims in 
1975.78, the number of claims registered and settled in 1976-77 
came down to 3,77,129 and 1,85,908 respectively and the amount of 
compensation Ipaid also declined to Rs. 13.56 crores. Net amount of 
cOl\11t,ensation paid after ded~in,g the sale proceeds of unelaimed/ 
'unconnected goods is stated to 0.80 per cent of total freight ea:"ning 
in 197-6·77 as compared to 1.65 per cent in 1973-7', 1.28 per cent in 
1974·75 and 1.03 per cent in 1975·76. The Committee are h'lPPY at 
the improvement achieved in this fiel" during 1976-77. They, h1w 
ever, fee1 that the positiion can be further improved jf the admi 
ni~ tretive land exC(:utive machinery at various levels is motivated 
to observe all instructions issued in t\his regard in Iletter and spirit 
and take personal and serious interest in ensuring safe carriage of 
consignments. 

3.37. The Committee feel ,that the daims Prevenflon Organisation 
in each Zona) Railway has a very vital role to play in minimising 
the incidence of loss and damalle to Railway consignments. It 
should live up to if8 name and "prevent" loss and damage to con-
signments and not be content with merely issuing instructions and 
guidelines to the field staff and arranginll seminars. The Committee 
feel that the organisational administrative and operational capacity 
of the Claims Prevention Organisation should be studied by an ex-
pert body with a view to suggesting measures to make it more 
effective and efficient in enforcing prevention measures and achiev· 
ing better results. 

3.38. The Committee are surprised to find that while the total 
amount of compensation for loss and damage of consignments paid by 
Rai\lways during the year 1976-77 showed a welcome decline, 'the 
poshion on North East Frontier Railway and South Eastern Railway 
showed no such improvement. The amount of compensation paid 
on North·East Frontier Railway increased from Rs. 1.,53 crores in 
1975-76 to Rs. 1.62 crores in 1976·77 and on South East Railway it 
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increased from BIi. 1.6& crores in 1&15-16 to Bs. z.o erores in 1916-
71. The Committee wouJd1ikethe Miaistry of Bailways to look into 
.the performance of these two Zonal Rallways and help themstrenc-
Uten their C!aimsPlleveation Orgaaisatlions to be able to improve 
the position in line with other Zonal Railways. 

3.39. From the Commodity-wise analysis of Claims paid, the 
Committee find that, while there has been an over-all decrease in 
the incidence of loss and damage to consignments in 1976-77, the loss 
and damage of consignmentlS of Coke, Coal and ,Cement have shown 
an upward trend and position regarding edible oils have also net 
shown any rmpl1Ovement. The Committee suggest that the Ministry 
of R.ailways should review from time to time the Commodity-wise 
analysis of Claims and pay special attention to the commodities 
which show rising trend of losses as to control the situation. 

3.40. In Chapter I of this report, the Committee have already 
drawn attention of the Ministry of Railways to the fact that in 45 to 
49 per cent of the cases during the last 5 years, Railways have been 
held liable for the loss and damage caused to goods while in their 
custody for which they had to pay a compensation of Rs. 12 to as. 15 
crores 'per year. Needless to say, apart from the loss and damage 
caused to Roods being a heavy drain on Railway . finances, it also 
shows that the country is losing a huge quantity of essential com· 
modities like grains, pulses, sugar, cement, fertilizer, edible oils 
which it can ill afford to loss in the present times of shortages and 
imbalances. The Committee would therefore like to reiterate that 
the Railways should spare no effort to ensure safe carriage of essen-
tial and scarce commodities while these are in their custOdy and 
thereby save themselves as well as the nation of huge loss in ~ash 
and kind. 

3.41. The Comm,utee are informed that all wagons are examined 
before loading and leaky wagons and wagOlns with corroded and 
'damaged panels are either rejected or repaired and made water-
tight before loading. Bitumenised gunny strips and cement and 
grass compound are also used at the flap doors to protect damage 
by wet. Leaky wagons are not given for loading commodities liable 
to be damaged by wet' andsta« violating the instructiOns are punis-
hed. If that be so, it is in comprehensible why there should be oro-
VCil damage by wet' of such a high order as RI. 1.96 crores in 1974-
75. Rs. 1.8S, crores in 1&75·76 and Rs. 1.79 crores in 1916-77. ObviOUSly 
what is required to be done is not actually done in the field and the 
enforcement m~hinery is the weakest link in the sef!.up. The 
'Committee expect the Batlway Board to take effective measures to 
remedy the situation. 
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3.42. It has been represented to the Committee that Box wa,ons 
with doors opening upwards are vulnerable as catches of the doors 
of these wagons can be opened and the coal taken out. The Com-
mittee are glad to note that tbe design of the Box wagons bas ~ 
replaced and the new wagons are being manufactured with doors 
opening downwards. 

3.43. The Committee are perturbed to note that "the single big-
gest fador counting for nearly half of the amount paid as claims 
for compensation is pilferage of goods while they are in rail custody." 
Goods are stolen by miscreants and anti-social elements through 
door crevices and "body holes of the wagons." Sometimes, it is 
stated, goods are pilferedl from. platforms and goods sheds as also 
"from the custody of l(Uards." From the figures furnished by the 
Ministry, the Committee find that 71 per cent to 75 per cent of the 
total amount of compensation paid during the years 1974·75 to 197~ 
77 was on account of loss, theft and pilferage of consignments. In 
terms of money, the amount of compensation varied from Rs. 10.63 
crores in 1974.75 to Rs. 11.42 cro'res in 1975·76 and Rs. ,9.69 crores 
in 1976-77. This is a sad commentary on the performance of RPF, 
Station authorities and guards. This also shows that, contrary to 
the claim made by the Ministry, wagons with "body holes'" are 
allotted for loading and .. no wonder, the miscreants take advantage 
of these holes. Since factors responsible for loss on account of theft 
and pilferage are not such as are beyond human control, the Com ... 
mittee would like the Ministry of Railways to take a serious view of 
the lapses of the stafl' because of whose negligence or incompetence 
Railways and the public have to bear heavy losses. 

3.44. The Committee Pore informed that Railways have not gone 
in for mechanical handling of goods in a big way in view of the 
prevailing unemployment in the country though the risk of damage 
and pilferage is more when goods are handled manually. The 
Ministry have added that the adoption of mechanical handling is 
recommended as and when investment for such expenditure is justi-
fied and if it is complementary to the Use of manual labour. While 
the Committee agree to this approach, they feel that certain devices 
can be iIIltroducoo for safe handling of consignments without in 
any way affecting the manpower. For example, USe of a safer 
device in place or iron hooks to lift gabs, carrying parcels packed 
in wooden crates on trollies instead of rollinA' them on platform or 
lettin.r a bag slide down from a wagon on a sloping plank than drop-
ping it from that height are some of the devices which can be used 
to prevent damage to consignments. The Committee feel that a study 
may be made by an expert group to determine the fields in which 
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such aids can be introduced without affecting the employment 
position. 

3.45. The Committee are informed that surprise checks are made 
by the staB of the Crime Intelligence and Central Crime Bureau 
of the Railway Board with a view to tracking down criminals and 
receivers of stolen goods. They find that the total number of raids 
conducted on all Zonal Railways during the years 1975 to 1977 
shows a declining trend-the number having declined from 3184 in 
1975 to 2428 in 1976 and 1720 in 1977. There was no :raid conducted 
on North East Frontier Railways in 1976 and 1977. From this the 
Committee cannot but conclude that the compaign against criminal' 
is on the wane. This should not be allowed to happen. 

3.46. The Committee note that various Zonal Railways have 
identified the 'black spots' from the crime point of view and have 
taken special measures to control the crime there. The Committee 
are informed that though the number of 'black spob' on the Cen-
t.ral and North-EastLRailways are larger as compared to other Rail-
ways, the crime position on these two Railways "compares favourably 
with other Railway". The Committee suggest that the statistics 
in terms of the numher of crimes and the value of property involved 
should be collected in respect of each of the 'black spots' and re-
viewp.d every month at the highest level in each ZOnal Railway with 
a view to assessing the impact of preventive measures already taken 
and taking such further measures as may be considered necessary 
in the light of experience. Needless to say, the success of compaign 
against crime at such spots, and for that matter any other spot, 
would depend on the team work and cooperation of the Railway 
staft of all categO'l'ies. 

3.47. It was suggested to the Committee by the Chairman, Coal 
India Ltd .. that instead of deputing more and more men on surv~i1-
lancel work in goods sheds, yards etc., to prevent pilferage and 
theft, a more economical and more efficient method would be to 
instal electronic s~urity systems which were widely used in other 
countries-both in industry and in defence. While informing the 
Committee of the various types of electronic systems that can be 
his tailed to guard premises against tJiteves and intruders, the Elec-
tronics Commission have stated that, for the protection of Railway 
yards etc., "one has to make a thorough analysis of the requirements 
and for each different layout, a separate system has to be designed.~ 
The Electronics Commission have offered to make a feasibility !ltudy 
of the problems if a specifi(' request is made to them by Railways. 
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3.48. Tile Committee would like the Ministry of Railways to 
-study the question of installation of electronics security system at 
a few selected stations in consultation with the Electronics Com· 
mission, make cost benefit analysis and see how far will it be com· 
paratively more economical and more efficient to go in for electronle 
surveillance at these places. The Committee would like to be 
informed of the outcome of the study and the decision taken by the 
Ministry in the matter. 

3.49. The Committee see no justific-ation for shortages of full bags 
from seals intact wagons, as reported by One·Man Expert Com· 
mit tee (1970). They are informed that the Railways have intensified 
supervision of bulk loading at places which are under their charfi!e. 
The Committee would like that shortages reported from seals in-
tact wagons loaded under the supervision of the Railway staff should 
be viewed very seriously and no leniency shown to the erring staff. 

3.50. The Committee are informed that it takes 4 to 8 days for 
the consignments to reach destination stations within a radius of 
200 Kms. even when no transhipment is involved. Transit time 
for full wagon loads is stated to be as high as 15 days for a distance 
of over 1000 Kms. and 20 days where transhipment is involved. The 
transit time taken in the case of small consignments is reported to 
lte still higher. This, in the opinion of the Committee, is highly ex-
cessive and cannot be justified. Excessive transit time reduces wagon 
utilisation rate and also diverts goods traffic to road transport and 
thus causes double loss which should be avoided. The Committee 
would like the Ministry of Railways to study this matter in depth 
and lay down optimum limits of transit time for wagon load as well 
as small consignments. The Committee would expect that delay 
in each case occurring without any compelling reasons would be 
taken serious note of and looked into by senior officers with a view to 

3.51. The Committee are of the opinion that the new methods 
of carrying and storing goods, as suggested by the representatives of 
the Associated Chamber of Commerce and Industry, namely, in-
-troduction of 'peUetisation'-a basket with chicken wire net-for 
small consignments, enlargement of the concept of 'CQntainer' so as 
to place conSignments of mere -than one consignor for more than 
one consignee in the same eontainer and prov-isioR of 'lock fasts'-
barricaded enelosures of small -size-at major stations fOir the safety 
of smaller articles after unloading, merit serious consideration for 
use not only at pri'tate sidings -for wltich 'pelletisation' is being 
considered by the Minktry of Railways, but also at other places. 
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3.52. The Committee cannot over-emphasise the importance of 
training being imparted to loaders and porters in handling goods 
carefully and safely. They would like training programmes special-
ly tailored to meet the job requirements in different regions to be 
drawn up and put through for the benefit of loaders and porters em-
ployed in those regions. The Committee feel that the training pro-
grammes will produce the desired results only if they are accom-
panied by suitable incentive schemes. 

3.53. The Committee note that the One-man Expert Committee 
(Kirpal Singh Committee, 19'16) made a number of useful recom-
mendations suggesting ways to deal with the crime against property 
entrusted to the Railways for transport. The Committee understand 
that a number of its recommendations have been acceped by the 
Railway Board. The Commiteee desire that follow-up action should 
be taken expeditiously to implement the recOmmendations which 
have been accepted. 

3.54. The Committee note that instructions issued by the Rail-
way Board to Zonal Railways regarding handling of consignments, 
labelling of wagons, supervision at loading polints and other con-
nected matters are scattered over a large number of letters issued 
trom time to time. On the Committee pointing out the need for 
consolidating all such instructions in the form of a manual, the re-
presentative of the Railway Board stated in evidence that " ..... . 
the suggestion is an excellent one. We should have a Compendium 
of rulings. I think we should be able to do it." The Committee 
hope that the manual will be br«mght out expeditiously for the 
guidance of the concerned staff Rnrl it will be kept up-to-date by 
issuing correction slips as and when necessary. 

(b) Loss and Damage at Transhipment Poinn 

3.55. Dealing with the main factors responsible for loss and dam-
age to Railway consignments, certain Chambers of Commerce and 
Public Sector Undertakings stated in their memoranda submitted to 
the Committee that:-

(i) " ...... Particularly at the tranship'ment points the lab-
our in their anxiety to quicken the :.-ace of work are in 
the habit of using hooks and lift bags which result in 
damage to bag and loss of material through the holes made 
by these hooks. Such impact is greater on polythene 
bags or polythene lined bags .... tightening of supervision 
particula.TIy at transhipment points so that the use . of 
hooks is altogether eliminated, will result in minimiSIng 
damages ...... " 

(Fertilizer Corporation of India). 

642 L.S.-5. 
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(ii) " the transhipment points do not appear to have 
adequate facilities to handle bulk consignments andlor for 
proper storage. The consignments, therefore, susiain 
maximum loss and damage at such points .... , ." 

(SAIL) 

(iii) " improper handling at the time of loading and un-
loading and transhipment, particularly of heavy packages 
and fragile goods" is one of the main factors responsible 
for loss and damage of consignments. 

(Western Coal Fields Dtd). 

(iv) The loss and damage to consignments booked by' rail may 
inter alia, be traced to...... "indifferent and inefficien~ 

loading and un.1oading operations especially at transhi~ 
ment points ...... " 

(Bharat Chamber of Commerce) 

3.56. The Ministry of Railways stated that "apart from the vest-
ness of network, huge quan tities and value of goods carried Rnd 
long lead of traffic, the problem of prevention of loss, thefts, pilfe-
rages, damage, breakage and leakage of goods has been 'rendered 
more difficult due to the following' circumstances: 

"The Indian Railways have three gauges. There are 97 bt"p.ak: 
of gauge transhipment points. Goods are transhipp~d 
from one wagon to another at these points. Transhlp-
ment causes extra incidence of damage breakage and 
wastage and provides greater scope for theft, pilferages-
and misdespatches." 

3.57. The Committee enquired about-

(a) Arrangements existing these points to check loss and 
damage. 

(b) Working of the administrative machinery at these tran-
shipment points and its role in supervising the t-ranshlp-
ment of goods from one wagon to the other and guarding 
against loss and damage. 

(,c) Deficiencies noticed in its working. and oorrective ActIon' 
taken by the Railways to guard against loss/damage and 
pilferage of goods of these places. 
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3.58. The Ministry of Railways in their note have explainp.d the 
position as follows:-

Adequate staff is provided at the Transhipment point to sup~r­
vise t·ranshipment of wagons. Apart from the staff super-
vising the actual transhipment from one wagon to ano-
ther, supervisory staff are available to see that transhIp-
ment operations are done smoothly without causin~ and 
damages to consignments. Security staff are also provId-
ed to prevent pilferages. Generally, sepal'ate sidings are 
provided for handling different types of traffic to aVOId 
any mixing up thereof with other traffic which may lead 
to damages. There are thus separate sidings for handling 
crane consignments, sepa·rate transhipment paltform for 
handHng general goods and separate sidings with suitable 
platforms for handling loose traffic such as coal, steel etc. 
Separate facilities are also provided for handling. of dan-
gerous/explosive article, smalls etc-:- Adequate facilities 
are thus provided by way of staff and sidings for handl1ng 
different streams of traffic. Working of the tranship-
ment point is also reviewed by the inspecting officers 
from time tc. time to see that no irregularities are com-
mitted in handling consignments. -

Deficiencies observed during inspections are: Use of hooks 
by labour while transhipping certain bagged consignments 
due to no catch handles being provided on the bags, rie· 
feCtive wagons be;ng used at times for transhipment, 
rough handling etc. Use of hooks have been continuing 
for long despite the issue of instructions. The same has 
not stopped partly dUe to catch handles not being provid-
ed and partly because the hooks facilitate handling at 
heavy bags by labour. Rough handling also has continu-
ed to some extent, as labour are generally eager to do 
maximum transhipment to ge~ better wages, which can-
not be done if the package'S/bags are handled ca.refully as 
that would slow down the transhipment process. Mecha-
nical handling of certain types of commodities, if proper-
ly packed is perhaps the answer but this has to be viewed 
against the Govt. policy to increase employment potential 
as also the heavy expenditure involved in mechanisatiC"n. 
Frequent inspections and spot checks are made through-
out the year to educate both the staff and the labour in 
correct handling of consign~ents. Corrective action is 
also taken against irregualarities noticed." 
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3.59. During evidence, the repre13entative of the Ministry u1 
Railways have stated:-

"--in every transhipment pOint whether it is repacking or 
any other the wagon is opened up and it is checked. We 
see what is :inside ithe wagon that is entered in the Regis-
ter at the transhipment point. The wagon 1Oto which it 
is transhipped is also recorded. The capacity of these 
wagons are entered. There are tally clerks. They count 
the packages and they work under the Head Tranship-
ment clerk. You have the supervisors in the' repacking 
stations and their job is to see that unloading is done 
properly. Supervision is done that they don't handle the 
goods roughly. At the end of the day wagons are sealed 
in the presenCe of the staff. The wagon is labelled for 
final destination. We assure about adequate supervision." 

3.60. The One-man Expert Committee (19~O) in his Report had 
observed as follows:-

"Transhipment and repacking sheds should have arrange· 
ments for rep&iring packages and bags which may be 
found torn, damaged or broklen." 

3.61. Stating the action taken in this direction by the various 
Railways, the Ministry of Railways have stated that the position 
obtaining on the Central, Northern, Southern and Western Railways 
is as under: 

Central RailwaY-Some of the staff at transhipment and repack. 
ing points have been trained to carry out minor repairs of torn bags 
broken, cases, if any. Necessa·ry implements for repairing damag-
edldefective cases have also been provided ~o staff. 

Northern Railway-In regard to the bagged consignments. the 
torn bags are immediately sewn. In case of packages effort is also 
made to carry out minor repairs with the help' of labour. 

Southern Railway-Stitchers have been posted at important 
transhipment sheds to attend to the repairing of packages, bags etc., 
when found torn. 

Western Railway-Instructions exist to keep such equipment as 
twine, needle etc., required for repairing boxes/bags damaged at 
transhipment sheds. Information in regard to the 'remaining Rail-
ways was not furnished to the Committee till the finalisation of the 
report. 
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3.62. During their tour it had been suggested to the Committee 
that representatives of the consignees/consignors, who might be 
stationed at or near the transhipment points to the knowledge of 
railway authorities, shou~d be informed of toe arrival of their 
wagons to enable them to supervise transhipment of consignment 
from one wagon to another. This procedure, it was stated, would 
make for a more careful and safer handling of consignments. 

3.63. Giving their views in the matter, the Ministry of Railways 
have stated that on the Western Railway the facility of permitting 
the representative of the trade for superVision transhipment was 
given in past to certain principal users like cement factories. It 
was felt that if this facility was generally allowed it was likely to 
give rise to various malpractices. nus subject alIso became a rna tter 
of a suit in the High Court of Gujarat in 1969 filed by some small 
parties to whom the permission was not given. To avoid any con-
troversy the facility was withdrawn. 

3.64. Further, it is felt that more difficulties and hindrance will 
be created by implementing this suggestion, as a number of people 
-consignors/consignee living near the transhipment points, if ad-
vised would congest the transhipment sheds which may hInder the 
transhipment operations. Since the transhipment staff and security 
staff would not be a,ware of the correct identity of such persons, it 
is Vf!!J:y likely that many unauthorised persons whOse consignments 
are not being transhipped may also come to the shed and indulge in 
anti-social activities by pilfering consignments of other parties. 
Considering the various aspects, the Ministry of Railways are not 
in favour of agreeing to the sugge~ons. 

3.65. In a subsequent note, the Ministry of Railways have ex-
plained that the High Court of Gujarat had considered on 9-2-1971 
an appliaction for continuing the facility to superviSe the loading 
and unloading of the applicants goods at transhipment point which 
he had claimed as a statutory right. Stating that the application 
was "dismissed", the Ministry have added that-

"The court ruled that the applicant had statutory right to ask 
for permission to supervise transhipment of his goods at 
transhipment pOints. The court, however, observed that 
as faCility had been permitted for a long time the Rail-
way AdministratIon may review the position and restore 
the facility, if possible. The Railway Administra-
tion after careful examjnation felt that if this facility was 
generally allowed it was likely to give rise to various mal-
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practices. To avoid any controversy and in v:ew of the 
difficulties and hindrances created by implemen,ting this 
suggestion the Rail ways are not in favour of agreeing to 
this suggestion." 

3.66. While dismissing the application, the High Court observed 
as follows:-

This parctice (of granting permits for supervising the tran-
shipment at the transhipment points) is designed to pro-
tect the interest of the railway administration and to ex-
tend protection to it against claims for damages arising 
out of the handling of goods at the transhipment points. 
---the risk of mishandling of goods as well as pilfe-
rage at the transhipment points can be by & large averted 
if permission is granted to the consignor or the consignee 
(or his nominee) to remain present at the transhipment 
point to superise the operation. There is a very strong 
case fOr continuance of the practice which has worked 
satisfactoriiy and successfully so far with such safeguards 
as may be considered necessary. There is no reason why 
the system should not be continued if no instance of such 
a permit having been misused has occurred in relation to 
a particular party. Merely because some other person or 
party indulges in misuse of the facility, It is no ground 
for with-holding the facilities in respect of the innocent 
consignors or consignees who have in the past availed of 
the facility with advantage to both the sides." 

3.67. During the tours of the Committee to certain Zonal Rail-
ways, the following views were expressed on the arrangements at 
the transhipment points:-

I. Northern Railway 

"--the security arrangements at vaTious transhipment poit'1ts 
need augmentation and strengthening up--" 

II. South Eastern Railway 

"·-so far S.E. Railway is concerned there has been no com-
plaint regarding loss/damage taking plaCe at tranship-
ment points on account of adequate supervision and secu-
rity arrangements--" 
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m. North East Frontier Railway 

"While the measures taken to ltighten up security arrange-
ments at the various transhipment points are generally 
satisfactory there is certainly scope for imprOving the 
arrangements but here again it is a question of expendi-
ture. Provision of an enclosed high compound wall with 
barbed wire fencing at the top not only at transhipment 
points but also at all goods sheds and introduction of a 
system of identity cards to every person entering the 
protected area (as is done in military installations) will 
certainly eliminate chances of pilferage. of consignments 
but the cost of provision of such facilities is very prohibi-
tive and the machinery require for issue of identity cards 
and checking them, renewing them etc. will also cost 
more money. Besides, labour of contractors are not the 
same everyday." 

3.68. The North East Frontier Railway during their discussions 
'with the Study Group of the Estimates Committee submitted the 
results of a sample study regarding the number of claims for which 
'the transhipment points are responsible, as follows:-

RESULTS OF THE SAMPLE STUDY MADE BY NORTHEAST 
FRONTIER RAILWAY ON PAID CASES FOR FINDING 

OUT THE AMOUNT PAID ON ACCOUNT OF 
TRANSIDPMENT. 

(a) Total number of paid claims case studied . . .. 1008 

(b) Number of claims paid out of total number studied: 

(i) On through traffic, i.e. traffic not involving transhipment .. 685 

(ii) percentage of claims paid on through traffic to total number of paid . 
claims studies [item (b) (i) to it~m (a)l .. 68% 

(e) Number of claims paid : 

(i) On transhipment traffic i.e. traffic which paw.d through transhi. 
ment points ....... . 

(ii)P~rcentage of claims paid on transhipment traffic to total number 
of paid claims studied [item (e) (i) to item (a)l 

·(d) (i) Total amount paid towards 100B claims which were studil'd 

(ii) Amo,unt paid towards claim' paid on through traffic (itl'm (b) (i) J 

. ·3~3 

.. Rs. 47' 73 
lakh~ 

Rs. 34·79 
lakh, 

:(iii) Percentage of amount paid towardg claims on through traffic 
to total amount paicj towards the number ofclUCS studied litem (d) 
(ii) to item (eI) (i») . . . 73 
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(iv) Amount paid towards cases on transhipment traffic [mentioned 

in item (c) (i)] RS,12'94-
lakhs. 

(v) Percentagl' of amount paid towards claims on transhipment traffic 
to total amount paid on claims studied [item (d) (iv) to item (d) (i)] 27% 

(e) Break up of amount mentioned in (d) (iv) : 

(i) Amount paid directly as a result of transhipm('nt Rs, 6' 66 
lakhs, 

(ii) Percentage of amount paid directly as a result of transhipment 
to total amount paid towards C85C.'II studied [item (e) (i) to (d) (il] " 13'9% 

\iii) Amount. paid which was not as a result of transhipment although 
the consIgnments passed through transhipment points , ,Rs. 6'1l8 

lakhs. 

(iv) Pt'fccnta!!{, of amount paid not as a result oftranshipm<:nt although 
Ihr.' (ollSlgnml'nt pa5~nl through tramhiFmrnt point~ to total 
amOllll1 paId IOwalds tilt' rast'~ stllclided [iltm (e) (iii) to (d) Ii») 13' l°/., 

3,69. The Committee note that Indian Railways have three gauges 
and 97 break of gauge points where gOods are transhipped from onc 
wagon to another. Though adequate administrative and operational 
arrangements are stated to have been made for handling, storage, 
transfer from one wagon to another and security of goods at the 
transhipment points, the Ministry of Railways have admitted that 
"transhipment causes extra incidence of damge, breakage and wast-
age and provides greater ScOPe for theft, pilferages and misdpspat-
ches." Use of hooks by labour fOr lifting bags for lack of catch 
handles, rough handling of consignments by labour in their eager-
ness to earn more by doing maximum transhhipment and defective 
wagons are some of the deficiencies noticed by Railway authorities 
in the system of work at the transhipment points. A sample study 
made by North East Frontier Railway shows that about 14 per cent 
of the Compensation amount paid by the Railway was attributAble 
to the claims arising at transhipment points. Applying the result 
of this study to get a broad perspective of the magnitude of thE' pro-
blem at all India level, it is seen that approximately Rs, 2 crores are 
paid annually by all the Railways as compensation :for the loss and 
damage caused to consignments at transhipment points, much, if 
not all, of which can, in the opinion of the Committee, be avoided 
by taking preventive measures, The Committee feel that tbis is 
another area which calls for an in-depth study by an expert group 
to determine the extent of loss and damage in terms of amount and 
percentage caused to consignments at various transhipment points 
and d'l'8w up a comprehensive scheme for re-organising and stream-
lining the system of working at these points with a view to control-
ling loss and damage. 

3.70. For instance, the Committee see no reason why defective 
wagons should be used at all at these points much against the 
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standIng instanctions issued by the Railways. This is an Rct o~ 
gross negfigeince on the part of supervisors and is all the more re-
prehensible since it takes place in the unavoidable absence of con-
signor/consignee. The Committee would like the Ministry of Rail-
wayS to tighten supervision and make sure that defective wagOns 
are not used at transhipment points. 

3.71. As regards rough and wrong handling of COnsignments the 
Committee would like to reiterate that, as recommended by them 
earlier in this Chapter, solution to the problem lies in organising 
training programmes for loaders and porters and introducing some 
mechanical and other aids in place of iron hooks etc. which will 
help loaders handle bags safely without affecting employment situa-
tion adversely. 

3.72. The Committee note the views of two of the Zonal Rail-
ways that security arrangements at the transhipment points re-
quire to be tightened up and augmented. The North-East Frontier 
Railway is of the opinion that provision of high compound wall with 
barbed wire fencing at the top and int,roduction of identity card 
system for entry in transhipment areas and goods sheds would 
eliminate chances of pilferage but the cost of arrangements and the 
administrative machinery would pose big problem. The Committee 
would stress the need for foolproof security arrangements at tran-
shipment points where public property lies in trust with the Rail-
ways and should therefore be properly guarded from miscreants and 
anti'..social elements. They would like the Ministry of Railway to 
ask the Zonal Railways to examine the suggestion made hy the 
North-East Frontier Railway and other measures with a "jew to 
tightening security arrangements a,t transhipment and other such 
points. 'l'he Committee would expect the Ministry to pursue this 
m'ltter with Zonal Railways and help them evolVe a satisfactory 
solution to the problem. 

3.73. The Committee note that, as recommended by the one-Man 
Expert Committee (1976), arrangements for repairing packages and 
bags which may be found torn, damaged or broken at transhipment 
points have been made on Central, Northern, Southern and Western 
Railways. The Committee hope that similar arrangements exist on 
other Zonal Railways also. They feel that if the staff pO'lted at 
transhipment points have to do a really good job, they should be 
put through some sort of training in repairing bags and packoges. 
They would also like that a senior officer at each transhipment point 
should be made respOnsible to see that torn, damaged 01' broken 
packages are in fact repaired before they are despatched. 
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3.74. The Committee note that the Ministry of Railways are not 
.on favour. of agreeing to the suggestion made by the representatives 
.of trade and industry that their nominees may be allowed to super-
vise transhipment of their consignments from one wagon to another 
in the interest of more careful and safer handling of consignments. 
'The Committee find that this facility was available to consignor/ 
consignee in the past but it was withdrawn in 1967 as it was felt 
by Railway authorities that, if allowed generally, i~ was likely to 
-give rise to various malpractices. An applicatiOn made by a party 
1:hallenging the withdrawal of this facility on the ground of viola. 
tion of his statutory right to supervise transhipment was dismissed 
by the Gujarat High Court in 1971 as no statutory right could be 
established by the applicant. But while the application was dis-
missed, the High Court observed that "'there is a very strong case 
for continuance of the practice which has worked satisfactorily and 
successfully so far with such safeguards as may be considered 
necessary ," 

3.75. The Railways are, however, as stated above, not in favour 
of restoring this practice "to avoid any controversy and in view of 
the difficulties and hindrances created by implementing this sugges-
tion." Th, Committee are unable to appreciate the stand taken by 
Railways in this regard and would like the matter to be reconsider-
ed as thf!y also feel like the Gujarat High Court that "the risk of 
mishandl 'ng of goods as well as pilferage at the transhipment points 
can be by and large averted if permission is granted to the consignor 
or the cOllsignee (or his nominee) to remain present at the tranship-
ment po; nt to supervise the operation. 

(c) Misdirection of wagons 

3.76. Misdirection of wagons is stated to be one of the main fac-
tors responsible for k,ss and damage to railway consignments. In 
the memoranda submitted to the Committee by various Chambers 
of Commerce and Industry and Public Sector Undertakings it has 
been represented that: 

(i) " ...... such mis-despatch of wagons is caused by the' card 
labels dropping from their pockets or by the carelessness 
of the staff in not fixing the card-labels properly. Some-
times the mis-despatches are caused by the carelessness 
of the Yard staff in attaching wagons to wrong trains." 
(FOOd Corporation of India) 

(ii) " .... Misdirection of wagons loads takes place due to 
either loss 'of wagon labels or mistakes in the marshalling 
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yards during shunting operations. The procedure laid 
down for use of card label/bracket labels should be 
rigidly followed. In case of loss of card labels, duplicate 
should be provided at stations where they have been 
observed missing. It is also necessary to think 'of modem 
systems of labelling of wagons so that process itself 
need not be time consuming and labels so provided 
should not get easily mutilated 101' lost." (Steel Autho-
rity of India Ltd.) 

" ...... goods clerk and parcel clerk should play an im-
portant roLe at the loading as well as transhipment 
points in preventing losses by careful handling and 
labe1ling of consignments ...... (Steel Authority of India 
Ltd.) 

(iii) jj •••• when wagons do not have labels, train papers 
should indicate the name lof the destination station and 
on this basis fresh labels should be prepared and put 
on the wagon. And in course of shunting operation the 
wagon is put on some other load. If it is for fraudulent 
purpose, wrong labels will take the wagon to a wrong 
destinatiton where the delivery is taken on fake Railway 
receipts. In case a wagon reaches another destination un-
intentionally, it remains Ithere unconnect!ed, and Rail .. 
ways atter waiting for some time failing to connect it 
dispose of the contents through auction." (Bharat Cok-
ing Coal Ltd.) 

(iv) " .... The main reason for misdirection lof wagons is the 
loss of the seal card and side labels. Since Coal consign-
ments travel to fixed destinations and number of wagons 
involved is large. Metals side labels fixed to the wagons 
by means of bollts can be consid~d." (Central Mine 
Planning and Designing Institute Ltd.) 

(v) " ... , The main reason for the mis-direction of wagons 
en-route is wrong labe~!mark nq.!railway code no. 
The Railway employee concerned has to be more careful 
while attaching the side labels in the wagons .... " 
(Central Coalfields Ltd,) 

'(vi) '~ .... in the ~-dir:ection ,If wa~ns inV'Olving inordi-
nate delay, the Railways cannot absolve responsibility. 
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...... the consign'ees are in many cases required to de--
tail their own wagon chasers to locate the wagons, 
resulting in iIifructuous expenditure' and considerable 
inconvenience .... " (Western Coalfields) 

(vii) " .... Cases of misdil"ection of wagons enl"oute can be 
minimised, if consignees and consigners' full address 
and destination Railway Station are properly endorsed 
on the wagon labels. In some cases, it is observed that 
the wagon labels do not contain these details and also 
the writing is 'obliterated which presents difficulty to the 
consignee and Railway staff in identifying the wagons at 
the destination Railway Station." (Eastern Coalfields) 

(viii) " .... The reasons for misdirection of wagons al"e tran-
shipment and missing of railway labels from the wagons. 
The rules prescribed by the Railways to prevent mis-
direction are quite comprehensi~. However, these are 
not strictly acted upon .... " (Indian Chamber lof Com-
merce and Industry) 

(ix) " .... Misdirectioon of wagons is mainly caused either due 
to incorrect labelling, incorrect description on labels 
especially abbreviations of destinations, loss or detach-
ment of labels in transit etc. or due to careless handling 
at the transhipment points. Miscreants do have a hand 
in misdirection of wagons as well." (Bharat Chamber of 
Commerce) 

(x) " .... the main reason for misdirection of wagons appears 
to be careless shunting or grouping of wagons. Wagon 
labels are often missing or deliberately removed in yards. 
One solution could be ~hat the guard of the train may 
carry copies of RR's which will enable one to trace the 
wagons .... n (Associated Chambers of Commerce and 
Industry of India) 

(xi) " .... the machinery responsible for tracing the missing 
wagons is not adequate with the result that abnormnl 
time is taken at times in tracing the missing wagons ... • . ' 
(Bharat Coking Coal Ltd.) 

One-man Expert Committee em Compensation Claims 

3.77. In regard to the system of labelling of Railway wagons, the 
One-nilnExpert Committee on Compensation Claims (1970) stated 
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jn its report that "correctly prepared and firmly secured labels are 
the key to the correct transport of wagons. What is required is that 
,the existing rules, which are being carried out half-heartedly and 
partially, should be implemented in their entirety and this, It is 
.expected., will bring about a satisfactory reduction in the numbEr 
.{)f wagons becoming unconnected. But if it does not, railways 
.should evolve other methods of securing the labels to the wagons." 

3.78. The One Man Expert Committee on Compensation Claims 
further observed:--

"(i) The problems of unconnected goods is a major one to be 
tackled by railways in right earnest quite apart from ft. 
large financial implication to railways themselves. 

(ii) Unconnected goods are potentially a very rich field for 
claims prevention and one which wi1l respond quickly to 
determined and concerted efforts seeing that though 
claims are paid the goods are still in the culttody of the 

railways and a.I'e event\1ally auctioned for trifling sums 
after suffering damage, deterioration and pilferage. 

(iii) Lists of unconnected wagon loads complied by the 
railways are by no means complete, here is every reason 
to believe that the actual numbers of unconnected wagon 
loads on railwa~, would be much more than what are 
reported by stations. 

(iv) The problem of connecting wagons found without labels 
at Mughalsarai is formidable. Many of these wagons 
remain jn Mughaisarai yard for months awaiting connec-
tions and despatch. 

(v) It will be helpful if the work of connecting unconnected 
wagons can be computerised. In the same process, over-
due wagons can be traced--as what is an unconnected 

wagon at one station will be an overdue wagon at 
another station." 

3.79. The One Man Expert Committee 'on Compensation Claims 
had further observed that "Railways should consider whether a 
change is required in their outlook towards seals and seal check-
ing. The practice obtaining on Railways in some foreign countries 
may be ascertained to see if we can profit by their experience in 
this respect." 
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Railway ConventiOn Committee 

3.80. Dealing with the question of misdirected and unconnected 
wagons, the Railway Convention Committee in th-eir 3rd Report 
(1973) observed that: 

"The fact that in spite of clear instructions in this regard, 
the incidence of wagons going astray., continues to be 
high, not only indicates that these are being followed only 
half heartedly and partially but also that requisite amount 
of supervision by Commercial Inspectors and Commercial 
Officers is not forthcoming. The Committee would, there-
fore, like the Ministry to tighten up supervision and also 
institute a system of surprise checks by officers of the 
Claims Prevention Organisation so as to ensure that no 
laxity is allowed on this account. It must, in particular, 
be ensured that in no case station names are written in 
codes but in full as per extant instructions. 

The Committee further consider that it would be use-
ful for the Railways to collect information not only about 
the practices in vogue in advanced countries in regard to 
labelling of open and covered wagons but also in regard 

. to the system of affixing seal and checking thereof as 
recommended by the One-Man Expert Oommittee on 
Compensation Claims. The Committee would like the-
results of such a study to be reported to the next Con~ 
vention Committee. 

As computers have been provided to all Railways, the 
Committee would lik,e Ithe Ministry to issue suitable ins-
truction to the Zonal Railways to computerise the work 
of connecting unconnected wagons." 

3.81. In their action taken notes on the aforesaid recommenda-
tion the Ministry of Railways informed the Railway Convention 
Committee (December 1973) that "The system of surprise inspec-
tions by officers is already in v'::>gue. The Railways have again been 
advised to intensify the same. Instructions for writing or stamping' 
station names in full, instead of codes, have also been reiterated. 
The Railways have also been advised to take severe action agElinst 
defaulting staff." 

3.82. The Ministry also collected information about the practices 
obtaining in West Germany, Japan, USA, U.K. and France in regard 
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to labelling, sealing and checking of wagons and submitted it tc) 
the Railway Convention Committee. After examining the informa .. 
tion, the Railway Convention Committee recommended in their 
Fourth Report (1974): 

"The Committee would like to stress that need flor improving' 
labelling, sealing and checking of wagons so as to plug 
the loopholes existing in the present system which lead 
to diversion of wagons and tampering with their con-
tents." 

3.83. The Estimates Committee enquired as to what improve-
ments had been made in labelling, sealing and checking CYf wagons 
and how far the instructions were being followed by the field 
staff. The Ministry of Railways in. a note have stated: 

"The instruCtions regarding labellin:g, sealing and checking 
of wagons issued by the Railway Board in this regard 
are being enforced. One of the reasons for reduction in, 
registration of new claims is the observance of the instruc-
tions issued in this regard." 

Labelling system: 

3.84. During their tours, the Committee were informed by the 
representatives of the trade and industry that the present system 
of putting labels on the wagons was not satisfactory and this 
resulted in misdirection of wagons. They suggested that mel~allic 
labels (reusable) or stickers indicating the names of destination 
stations in big enough letters readable from a distance should be· 
fixed at a prominent place on the wagons or names of destination 
sta,tions should like-wise be stencilled on the wagons SO that a mis-
directed wagon could be spotted easily and directed to the right 
station. A demonstration of the metallic labelslstencils suggested 
above and also a new metal tape seal bearing the names of origi-
nating and destination stations was arranged by the Railway autho-
rities at New Delhi Station and witnessed by the Committee on 
13 March, 1978. 

3:85. Giving their reactions t:> these suggestions, the Ministry of 
Railways in a written note stated that: 

"The adoption of the proposal would entail provision of metal· 
boardslstickerslstencilling eqUipment at every single sta-
tion open for goods 'booking. The biggest boit.1eneck is, 
perhaps, the inescapable necessity of obliterating the old· 
marks and unless this is scrupuloLlsly done in every case._ 
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the possibility of the wagons being mis-despatched will 
have to be faced thereby aggravating the very problem we 
are trying to solve. At the same time the possibility of 
the staff in big yards being guided by the wrong desti-
nation marks rather than the card label cannot be over-
laaked. Experience also shows that despite instructions 
old stickers, such as 'handle with care', 'perishable', 
'inflammable' etc. are seldom removed particularly at 
bulk loading points and wagons coo.ltinue moving with 
these posters with the result that these have almost lost 
their significance. In any case huge recurring expendi-
ture would be involved ~n providing all stations with 
the requisite materials both for paintinglstencilling and 
'obliterating the station particulars. Besides, additional 
staff would be necessary for the extra work load imrolv-
ed and to ensure that the instructions are meticulously 
complied with. It may also be mentioned that the addi-
tional work in first obliterating and then ra-painting the 
fresh destination station name would require some extra 
time befJre despatch leading to increase in turn-round 
-and lesser availability of wagons. In the circumstances 
the adoption of this suggestion which has far rearhing 
implications is not considered practicable. 

In this connection, it may be mentioned that with a 
view to localising the loss, thefts and pilferage from 
wagons as also preventing the wagans getting uncon-
nected a new type of seal known as Metal Tape Seal has 
been designed by the Research, Design and Standards 
Organisation of the Ministry of Railways. This new 
metal tape seal is under examination and if approved 
would replace the lead seals in due course. The advan-
tages of a metal tape with the codes of originatmg and 
destination stations ,embossed 'on it are obvious and it 
would by and large eliminate the possibility of wagons 
getting unconnected both if the wagon label falls off or 
is deliberately removed." 

3.86. Speaking about these metalliclstencilled labels, the repre-
:'Sentative of the Ministry of Railways stated during evidence: 

"One Railway in October, 1970 tried out stenci~ling. They 
did no)t do it at the booking station. The booking st1ltion 
was in the adjoining railway i.,e. on the South Ea!;tem 
Railway. The steel plates were coming from South Eas-
tern Railway viz Nagpur to Bombay. They said: we 
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will stencil every one of these wagons and they sten-
cilled them in Ajni, which is the junction statIon. The 
wagon already had its legitimate labells, seal, card, etc. 
in addition to the stencil. They put it in the hopE' that 
they would stop the uno:mnected wagons. Here I would 
like to quote verbatim the report of that Railway on 
this: 

"The system of stencilling the wagons at the desti-
nation station was experimented on this Railway some-
time past ...... It was found that despite in~t.ructions 
to the staff to obliterate destinati'on station names after 
unloading, they failed to do so in many cases resulting 
in mis-<iespatch of the wagons. The system has, there-
fore, to be given up. We do stencil tank wagons, but it 
is with a s!JeCiflc purpose, so that the tank wagon when 
empty goes back to the base station. We have base sta-
tions at Gandhinagar, Vadala, Madras, Vishakhap'atnam, 
Haldia and other places. So we do have stencilling, but 
only as a guide for empty wagons to go back to the base, 
but never for a loaded wagon. I would advise measure be 
consider.ed this with the utmost caution." . 

3.87. Elaborating his views further, the witness added: 

"The failure is not for want of issue of instructionll. They 
were issued ad n4'!L8eam in this railway. The experiment 
was tried. It is costly experiment. If you like us tl) try 
it again. we will try it again. I do not know how many 
lakhs of rupees will go down thp. drain. Before we do it 
on an all-India basis, one railway has gone through it. 
They were determined to make it a success. But they faU-
ed. We can try it again if you like. I am perfectly sure 
that however hard we may try, one omission here And 
th~re' may lead t.o a failure." 

3.88. Un the question of introduction of modern systems of 
labelling or wagons to avoid misdirection the representative of the 
Associated Chamber of Commerce and Industry of India stated 
during evidence: 

"In IoreIgn countries, there is a compartment built in the 
under-carriage where the destination and whatever par-
tIculars are available on the label are there and then it is 
seated. So, this is the one way of doing it. The sp.cond 

642 L.S.-6. 
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way IS that, they have a system of infra-red markings 
on the wagons and those can be seen only by infra-red 
Ught or such other light that is designed." 

Replacement of Missing Wagon Labels 

3.89. 'l'he One-Man Expert Committee on Compensation Claims, 
In its report had made the following recommendation: 

"Marshalling yards should exercise proppr checks on wagon 
labels. Where label on one side is found missing it should 
be replaoed by the Trains Clerk taking the particulars 
from label on the other side of the wagon. When both 
sides labels are missing, fresh labels should be put in on 
the basis of incoming guard's vehicle guidance. Similar 
actiGn should he taken by guards at stations where 
trains have long halts." 

3.90. The Railway Board in their communication No. 70/TC/ 
.RCG/IMP /107 dated 5th June, 1970 to the General Managers of all 
Indian Railways felt that this measure was likely to reduce the 
incidence of unconnected wagons in yards and the extra work 
involved in replacement of missing labels would get compeno;ated 
by a reduction in the work relating tJ unconnected wagons. 

3.91. On being enquired whether any checks are made to ensure 
that the instructions issued by the Railway Board are strictly com-
plied with and missing labels are replaced as laid down above to 
reduce the incidence of unconnected wagons, the Ministry of Rail-
ways in a note have stated that "in Marshalling Yards inward and 
outward number takers check the presence of seals and bracket 
labels on both sides of wagons, and replace the missin~ labels Iln 
the basis of entries as available on the labels or vehicle guidance. 
Checks are also conducted by the RPF and Commercial St.aff jointly 
to ensure adher,ence to these instructions. A metal tape sea] with 
card labels has been designed and is being pxperimented on the 
Railways. This will go a long way to reduce the incidence of miss-
ing labels and prevent wagons being unoonnected." 

Bracket labels on wagons 

3.92. The One-Man Expert Committee on Compensation Claims 
in its Report (1970) had recommended that in case of loaded bogie 
wagons, there should be two bracket labels and one tie--on label 
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on each side. When asked to indicate the follow-up action taken 
on this recommendation, the Ministry of Railways have stated: 

"The recommendation was accepted. Instructions were issued 
to the Railways to provide open bogie wagons with addi-
tional bracket labels on each side on all new wagons 
under manufacture and IOn the e-xisting stock during 
POH, according to the Drawings issued by RDSO." 

3.93. The Chairrruin~ Coal India Ltd., in his evidence before the 
Committee su~ested that among other things, in order to check 
the mis-direction of wagons, "flaps of the pockets for the wagon 
labels should be checked to ensure their normal working to pre-
vent dis-figuring and mutilation of wagon la.bels from weather 
hazards." When asked to state what specific precautions were taken 
to check flaps of the pockets for wagon labels, the Ministry of 
Railways in a nole have stated: 

f'It is one of the duties of loading staff to examine flaps of 
pockets for wagon labels and to ensure that these are 
in good condition. These are normally attend·ed to and 
replaced wherever necessary during periodical overhaul-
ing in workshops and during repairs in siclelines. This 
item however, is O')t rejectable and wagons are not re-
jected for loading on this score. As a safeguard against 
the labels getting misplaced or mutilated an additional 
pocket label holder is provided inside the wagons, which 
provides the requisite information in such contengencies 
and prevents the wagons being mis-despatched." 

3.94. A suggestion had also been made by the Chairman, Goal 
India Ltd. during evidence that the Guards of each goods train 
should maintain a record of the wagons in the rakes with relevant 
information i.e. names of the consignee and consignor, originating 
and destination stations and the wag::m number. When as a result 
of inspection any dis-figuring or mutilation is detected on any 
wagon or paste labels, the same should be replaced by new labels 
taking the information from the guard's register. When asked to 
give their comments, the Ministry of Railway.: stated: 

"Every guard of a goxis train carries vehicle guidance/train 
consists, wherein the particulars of booking of all the 
wagons are incorporated. Existing instructions provide 
that at terminals or stationA at .the end of Guard's run, it 



., ,. ~ 78 

any defect or deficiency is noticed in any wagon, the 
Guard must have the wagon reSle8.led in his presence. 

the fresh seal lable being signed by him and the seal 
checker or Rakshak on duty. If an open w~gon is found 
without la,bels, the Trains Clerk must pick up ~he neces-
sary particulars from the vehicle summary and make out 
labels with available particulars endorsing the label over 
his signature to the effect that the. wagon arrived without 
labels. 

However, in actual practice, it is nd~ practicable to incorporate 
all the information in vehicle guidance in the manner as 
suggested mainly due to the huge clerical work involvc·i 
and the yards have little time for any additional informa-
tion to be documented. Again on the Railways consign-
ments are mostly booked to 'selr and as such 'he name; 
of consignees are not available." 

Tracing Of Missing Wagons 

3.95. Giving their views about the improvements to be made in 
the machinery for tracing out the missing wagons the representatives 
of the Bharat Chamber of Commerce and the Associated Chamber or 
Commerce and Industry stated during evidence that ~he railways 
should have some sort of movement control room at the head-quar-
ters or some kind of computer system to keep a track of the wagons 
which might be misdirected or unconnected in tran$it. If any wagon 
comes at a station for which it is not intended, the station authorities 
should make a report about that wagon to the Central Con.~rol Room. 
at the headquarters for further directions. 

3.96. From the replies furnished to the Committee, it was noted 
that the Computer Central cf the Railway Board helped in linking 
mIssing wagons with unconnected wagons on the basis of informa-
tion sent by the Divisional Officers. A fOIl~night1y movement of all 
B.G. wag9ns across the Inter-change points and selected yards on 
the Indian Railway System was also prin'ted and sent to ~he Zonal 
RaLlways for tracing movement of any individual wagon which is 
delayed in transit. 

3.97. Referring to the working of this Compu"er Centre which was 
stated to have considerably streamlined the system of tracin~ or con-
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necting of missing wagons the Northern Railway and the Eastern 
Railway, in their notes submitted to the Commi'ttee, stated that 
"since the basic date involved a: the Board's Computer Centre relate 
to movement particulars at Inter-railway interchange points, the 
computer can locate and identify the movement of wagon-load con-
signments between the interchange points on their route. While 
this considerably narrows down the area of search or tracing, it 
would have been of great help if this process could have been further 
€xtended over the Zonal Railways. Since there is a computer at 
each Zonal Railway, subject to availa,bility of spare time, the same 
can be further extended to cover major booking points and manhal-
ling yards so that the process of tracing becomes really effective and 
fast." 

3.98. Giving this view on the suggestion made by the Eastern 
and Northern Railways to ext.end the use of computer instal~ed in 
the Zonal Railways also for tracing out missing wagons, 'the represen-
tative of the Ministry of Railways, Railway Board, stated during 
evidence:-

"Our existing computer systems are 10 to 12 years old. They 
are due for replacement any day. We had appointed a 
Working Group. They ha\re given their report which is 
now udder the consideration of the Board. Once that is 
accepted, it will be sent to the Department of l!':,lectronics 
for their clearance. The intention is to have not only the 
wagon linking but alSb reservation system and I'l number 
of other items, like inventory control on the computeD. 
The overall scheme which we expect to comple~e in a 
period of 15 years is that each railway headquarter should 
have a computer; the Railway Board should have one com-
puter; in each Division also we should have a computer. 
All of them should get inter-1linked so that the purpose of 
reservation, for the purpose of wagon linkage, the informa-
tion is available from all OVeT India. It is under conside-
ration and We are pUI1SUing it." 

3.99. In a note furnished in February 1978, the Food Corporation 
of India, explained the position regarding missing wagons in so far as 
it concerns Fel, as follows:-

"The incidence of missinglunconnected wagons is attributable 
to defaults in the compliance of procedure required to be 
gone through when the wagons get diverted, either at the 
request of FC'! dUE to extraordinary circumstances because 
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of which the wagons in qUEstion are required to be taken 
delivery of at SIOme other points or it is no~ possible to 
receive and handle 'them at the destinations to which they 
are booked or due to compulsions of railway ...... .. 

The positIon regarding incidence and tracing I linking of mis-
sing and WlConnected wagons for three years, namely 
1974-75, 1975-76 and 1976-77, is given below. 

Year Missing Wagons lln('onnl'rll'cl WagonR 
.. ,----~.--,~ .. ," . ' .... "-"-'-'-'~'---'- ~-.-.-------- .. _-- . 

1!')7-}-7S 1!,)75-76 1976-77 1974-75 1975-76 1976-77 
.. _ .. - ..... - -------

Op~ning balll.nrr C)529 Wi9'i 8400 4"4 5546 8888 

Fr,>,h R~portf'cl. 221l:)4 11~)I4 10290 19477 11025 5938 

Total: :i23113 :.wfJ09 18690 23591 1657 1 14826 

Trac..-d/Lillk,-d 23o!lB 12209 10608 18045 7683 6876 

C1o<ing Balancf' 8695 8400 8082 5546 B801l 9750 

~--- --- ----- ------"-"--- .~--.-----.-----. -, .-.. . .. __ ._-_ ... -

During the three years, covered by the table 46505 missing wagons 
and32604! unconnected wagons got tracedJlinked. But the fact re-
mains that even then there were 8082 missing and 7959 unconnected 
wagons that had remained untracedJunlinked at the end of 1976-77 
which indicates that the process of tracingllJinking is slow. 5474 
missing wagons .... were over three years old and had remnilled un-
tracedlunlinked according to the position available (at the time of 
submission of Memorandum by FCI in November 1977). According 
to the latest position available, the number of missing and unconnect-
ed wagons is 7865 and 7272 respectively .. The maximum number of 
missing/unconnected wagons are on E~stern and Northeast Frontier 
Railways. The number of missing wagons, over three years, accord-
ing to the latest anaJysis is 5015. The total amount of claims in res-
pect of 7865 missing wagons on all Railways is approxima~ely Rs. 33 
crores which includes approximately Rs. 16 crores for 5015 over 
three ye8JrS old missing wagons. Proportionately the value of over 
three years old wagons was less because of lower claimable rates 
prevailing at that time. 

To S\~reamline the work reh:rting to missinglunconnecteci wagons, 
it is necessary that the railways should reorganise the machinery set 
up for this purpose. It is also necessary that 'they should have ade-
quate field ~taff for this work so that in respect of the missing and 
unconnected wagons which canndt be tracedllinked in the normal 
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course, tracing work can be done swiftly. The office of the Director 
of Wagon Tnterchange of the Indian Railway Conference Association. 
New Delhi, where rthe record of all wagons passing through various 
interchange and transhipment points is maintained, can render valu-
able assistance in this matter. It is necessary to give top priori,ty to 
the cases which are ElIlready over 'three years old which should get 
liquidated within the shoI'test possible period. After liquidating 
these cases, they can concentrate on cases which are over two years 
and over one year old. In this way, the work can be brought up to 
date. The most important aspect of this problem is that tracing/ 
linking work should be done by the Railways while the cases are 
fresh. For liquidating the old backlog special arrangements are re-
qUired to be made as proposed a.bove." 

3.100. In view of the large numbeJr of complaints for non-receipt 
of consignments the Northem Railway set up a special cell viz. 
TraCing/Matching Cell in its fOUl' claims offiCes falling within its 
jurisdiction. The Railway Board in their communication dated 15th 
June 1977 directed the Zonal Railways that action might be taken 
by aU the railways on similar lines. The Committee have been in-
lOlrmed by the Ministry of Railways that: 

"Information Centres have been set Up in the Claims Offices 
on all the Zonal Railways to supp1y information regard-
ing settlement of claims as well as whereahouts of over-
due consignments to the claimants." 

3.101. During the tour of the Study Group of the Estimates Com-
mittee, some of the railways explained the working of the machinery 
for reporting of unconnected wagons 'to originating or destination 
points:-

N orthem Raihvay 

"At present the linking of the wagons is done by the Tracen 
attached to 'the Claims Offices and they undertake this 
work on receipt of claims from the parties. 'rhey then 
move out from station to station, yard to yard Rnd inter-
change points to trace ,the movement of these consign-
ments/wagons. This naturally delays the tracing of these 
consignments/wagons but net-work would be able to trace 
out wagons/consignments in shortest possible time. 

On the Northern Railway an experiment of cen.tralising the acti-
vities of the Tracers from these claims offices forming a Centralised 
Tracing Cell has been started by inducting few staff from the two 
major claims/offices, for tracing and linking of overdue/unconnected 
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wagons. The linking and tracing of small consignments stilI remains 
with the claims offices as also the linking of loco coal. This cell was 
formed in October, 1977 and has gradually gained momentum by 
linking 466 over due wagons and 255 unconnected wagons on an 
average." 

11. Eastern Railways 

"As regards the question of reporting of unconnected wagons to 
originating/destination points it may be pointed out that once the 
originating destination point is identified, 'the task of furtheT' tracing 
becomes relatively a simple p.roposition; what is needed than is to 
trace the fur'ther movement and other booking particulars which can 
be had from the originating/destination paints. In any case, there 
are definite instructions for p'rompt reporting of such cases to origi-
nating/destination stations as the case may be· Full advantage is also 
taken of 'this Commercial Cont.rol Organisation and the daily Com-
mercial Officers Conference to fJcilitate expenditious of the consign-
ments. 

111. Sou,th.ern Railways 

"On South Eastern Railway as a whole there are, on an average 
per day about 25 wagons lying unconnected. Out of a total of about 
12.000 loaded wagons despatched and received by thiS Railway, about 
60 wagons become unconnected every day and the same number, on 
an average per day, is connected in the manner explained above. 
This indicates that only 0.5 per cent of 'the wagons despatched or re-
"eived hy ,this Railway get unconnected. The existing machinery 
I.e. the staff specially deputed for this purpose in 'the control oIn.ce, 
marshalling yards etc., is fairly adequate. Assistance in connecting 
WlICOnnected wagons is also available in the fonn of movemen~s re-
corded of all wagons by Railway Board's Computer Cell (to which 
particulars of unconnected wagons are sent) which supplies data re-
garding junction-wise movement of wagons every 10 days to How-
frah, Bombay and Delhi. In addition, for costly iron and steel con-
signments booked from steel plants full booking particulars with 
wagon numbers are prepared every 10 days and supplied, to all 
Indian Railways for connecting any stray unconnected wagons loaded 
with iron and stee!." 

IV. North Eastern Railway 

"On this Railway as soon as an unconnected wagon is detected, 
particulars are repeated to the Commercial Control of the division 
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which traces the wag,on up to 'th(' entry into the division and passes 
on the information to the Central Commercial Centre which in turn 
traces the wagon up 'to the entry into the Railway and attempts to 
get further particulars from the adjoining Railways. 

The present syst~m of maintenance of movement of wagons by 
compu~ers will be reaJUy useful only if every movement of wagons is 
reported to the computer centre and maintained there on real time 
basis. The technical feasibility of such a process is a matter to be 
studied on all India ~is." 

V ClC!ntral Railway 

" ...... In case of wagon loads, commercial Inspectors or claims 
Tracers are sent to trace the wagons. Tracing is even done on phone. 

3.102. The Committee are informed that misdireetion of wagons 
is one of the main factors responsible for loss and damage of railway 
consignments. Misdirection of wagons it is stated, is mainly caused 
by carelessness of staff in notflxing card lables on wagons properly, 
dropping or mutilation of card labels in traDsit, attachment of wagon. 
to wrong trains during shunting operations in marshalling yards 
and at transhipment points. The One-Man Expert Committee (1970) 
had observed that "what is required is that the existing rules, which 
are being carried half-heartedly and partially, should be implemen-
ted in their entirety and this, it is expected, will bring about a 
satisfactory reduction in the number of wagous becoming unconnec-
ted." In their 3rd Report (1973), the Railway Convention Commi~ 
tee also came to a similar conclusion when they observed that "the 
fact that in spite of clear instructions in this regard, the incidence of 
wagons going astray, continues to be high, not only indicates that 
these are being followed only half-heartedly and partially but al.o 
that requisite amount of supervision by Commercial Inspector. and 
Commercial Officers is not forthcoming." In a memorandum submit-
ted to the Committee a prominent Chamber of Commerce & Industl'Y 
ha.. repeated what the One-Man Expert Committee had said seVeD 
years ago and the Railway Convention Committee 4. years &eo that 
"the rules presuibed by the Railways to prevent misdirection are 
quite comprehensive. However, these are not strictly acted upon." 
The Committee regret to observe that an impression continues to 
persist that the rules prescribed by railways to prevent misdirection 
of wagons are not being strictly acted upon by the Railway stN! 
despite repeated instructions stated to have been issued by the 
Ministry of Railways (Railway Board)' to their Oftlcers and atd. 
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3.103. The Committee realise that there are instructions galore 
but they are observed more in breach tban in observance The Mi-
nistry of Railways are no doubt aware that rules and regul~tions are 
meaningless if they are not followed. The Committee would eXPect 
the Ministry to do something tangible to demonstrate that they have 
a will and a machinery to enforce the rules laid down by them and 
thus win the confidence of their clients. The Committee also suggest 
that role and responsibilities of each category of staff concerned with 
booking and carriage of consignments and methodology of work 
should be clearly defined and check-lists issued for the guidance 
of the staff. They would like that as already recommended by the 
Railway Convention Committee in their Third Report (1973), the 
Ministry should tighten supervision and intensify the system of sur-
prise checks by officers of the Claims Prevention Organisation so as 
to ensure that labels are properly made and inserted in the pockets, 
wagons are duly sealed and regularly checked en route and the pre-
scribed drill followed to ensure that wagons reach the destinations 
speedily and safely. 

3.104. The Committee were informed during their tours by the 
representatives of trade and industry that the present system of put-
ting lables on the wagons was not satisfactory. They suggested that 
reusable metallic lables or stickers or stencils should be used to in-
dicate the names of destination stati041s at a fixed, prominent place 
on the wagon in big enough letters readable from a distance so that 
a wagon proceeding in a wrong direction might be easily spotted out 
and redirected to the right station. The Committee witnessed a prac~ 
tical demonstration of the labelling systems suggested above, and 
alao of a Metal Tape Seal designed by the Research, Design ~nd 

Standards Organisation. The general feeling of the Committee was 
that of the three systems suggested by traders, viz., Metallic label, 
sticker 8lld stencil, stencil was the simplest and also the cheapest 
methOd of indicating the name of destination station at the wagon. 
It was also easy to blot out the stencilled name after the arrival of 
the wagon at the destination and restencil the name of new destina-
tion on it. The Committee, however, find that the Ministry of Rail-
ways do not consider the suggested systems "practicable" in view of 
their experience with "stickers" which once fixed by the traders on 
the wagons are stated to be seldom removed and thus lead to mis-
despatching of wagons. They also. feel that the suggested systems 
win involve huge expenditure on material and staft and in any caSe 
will Hut he successful. 

3.105. The representatiVe of the Ministry also stated in evidence 
that the system of stencilling the llame of destinatioll station was 
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tried by one Railway in 1970 but as the staff failed to obliterate tbe 
destinatiOln station name after unloading, it also resulted in mis-
despatch of the wagons and had therefore to be given uP. The rep-
resentative of the Ministry added that "It is costly experiment. If 
you like us to try it again, we will try it again. I do not know how 
many lakhs of rupees will go down the drain." The CommiUee regret 
to observe that an apparently good system of labelling was given up 
not because of any inherent defect but admittedly because O!f the fai-
lure of the Railway staff in carrying out elementary instructions (or 
which the supervisotry level of officers also have to bear responsibi. 
lity. The Committee would like the Railways to adopt a procedure 
which, as they say, would entail enormous outlay without any tan-
gible results. Nevertheless they would like to observe that a cOll'rect 
evaluation of this system would be possible only ~ it is tried at care-
fully selected stations with adequate advance preparation and with 
suitable safeguards like making the consignors responsible, in their 
own interests, for blotting out the old destination names and stencil-
ling names of new destination stations at their own cost which 
would also have a consequential advantage of generating new self-
employment opportunities for painters etc. at each such station. 

3.106. The Committee are informed that tracing/matching cells, 
on the lines of the Cell set up in Northern Railway, have been open-
ed in the claims offices in all Zonal Railways to supply information 
about the whereabouts of over-due consignments to the claimants. 
They are also informed that the Computer Centre in the Railway 
Board has considerably streamlined the system of tracing and con-
necting of missing wagons. The Committee learn that the existing 
computer systems in Railways are 16-12 years old and are due for 
replacement. They note that the Railways are conSidering 
a scheme to be im.plemented over a period of 15 years under 
which new computers will be installed in the Railway Board and at 
each Zonal & Divisional Headquarters. All these computers will be 
inter linked and provide information for the purpOse of wagon lin-
kage and a number of other matters from all over India. The Com-
mittee would like to be informed of the decision taken on the 
scheme. 

3.107. The Committee would like that, in the meantime as sug-
gested by the Northern & Eastern Railways, the existing computers 
in the Zonal Railways should also he utilised in the process of search 
of missing and unconnected wagons so as to cover major booking 
points and marshalling yards which are at present not covered by tbe 
Computer Centre of the Railway Board and thus make the process 
of tracing really effective and fast. 
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3.108. The: Committee have been informed by the Food Corpora-

tion of India that 32383 of their wagons were 'missing' in 1974"-75, 
20609 in 1975-76 and 18600 in 1976-77; of these 23688 (73 per cent), 
12209 (59 per cent) and 10608 (57 per cent) were tracted out during 
the respective years. Besides, 23591 wagons were reportedly 'un-
connected' in 1974-75, 16571 in 1975:-76 and 14826 in 1976-77 and of 
these, 18045 (77 per cent), 7683 (46 per cent) and 6876 (46 per 
cent) were 'linked' during the respective years. The Committee also 
note that at the end of 1976-77, 8082 missing wagons and 7950 un-
conneded wagons had ;remained untraced/unlinke4, the number 
coming down to 7865 (missing) and 7662 (unconnected) in February 
1978. The Committee also note that the missing wagons alone 
accounted for a total claim of Rs. 33 croreS. Of 7865 missing wagOnS, 
5015 wagons were missing for over th-ree years. Two conclusions 
stand out from the data submitted by the Food Corporation of India: 
One, that thousands o:f wagons are still 'lost' every year des-
pite the claim made by Railways that the instructions re-
garding labelling, sealing and checking of wagons issued by the 
Railway Board in this regard are being enforced"; two, the rate of 
tracing 'missing' wagons has declined from 73 per cent in 1974·75 
to 57 per cent in 1976-77, and that of linking unconnected wagons 
has gone down from 77 per cent in 1974-75 to 46 per cent in 1976-77. 
The Committee are constrained to observe that the present systems 
of labelling of wagons and working of machinery responsible for 
tracing and linking of missing wagons are not as efficient and effec-
tive 88 the authorities think they are. The Committee would like 
the present systelll§ to be critically reviewed and steps taken to 
plug the loopholes and streamline their working. They would also 
like that an evaluation of the working of these Systems in terms of 
the number of wagons reported missing or unconnected, the number 
of wagons found and Hnked and the number remaining untraced/ 
unconnected for more- than one year,l two years" and three years 
should be included i~ the Annual Report of the Railways. 

,? 
3.109. In this co~text, the Committee would stress the need for 

evolving a system,tic p.rocedure for take care of wagons which 
(ome at stations" for which they are not intended or which 
cannot be connect~ for want of labels or other requisite information. 
It should be made incumbent on the station authorities concerned 
to report the whereabouts of such misdirected and unconnected 
wagons to the fjA,arest Divisional or Zonal Headquarters without loss 
of~tlme to enattle the latter to redirect them to the right stations. 
L>"': ~ !t~ ~ 
,,'" :tUO. The Committee are informed that it is one of the duties 
~l! loaldbia staff to examine the flaps of pockets for wagons labels, 
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81111 these are 'normally' attended to and replaced whenever necessary 
during periodical overhauling repairs. The Committee would like 
this matter to be attended to more seriously. They feel that if flaps 
of pockets of a wagon are missing or defective, the staff at major 
stations, in particular, should make some stop-gap arrangement be-
fore making that wagon available for loading. If this is nOl done, 
the Committee apprehend that the card labels in respect of that 
wagon are likely to get disfigured or mutilated in transit therebY 
leading to the misdirection or loss of the wagon. 

3.111. The Committee are informed that in certain foreign coun-
tries there is compartment built in the under-car~e in which tabels 
containing necessary particularS! about the wagon are kept and sealed. 
The Committee would like the Railways to examine whether a 
l'imnU weather-proof lockable compartment in the under-carriage of 
a wagon would not be a safer place than the side brackets to keep 
the card-labels. If this proves practicable, the Committee suggest 
that a progressive use may be made of this built-in-chamber 

(d) Weighment 

3,112. In the memoranda ~ubmitted by the various ('11amber of 
Comr.lerce and Public Sector Undertakings, it has been f("presented 
to 'the Committee that:--

(i) "Weighbrid~ are not availatble at all loa.din~~ points. 
Weighbridges are nrovided by the siding owners where 
bulk commodities are loaded and despatched and in other 
cases \velghment has to be done on'lv ai weigb.bridges 
provided by Railways at the nearhy marshallin~ yards. 
It is, t.herefore, not jJossible to weigh aLl wagons and to 
tha:~ extent existin(~ system of weighment is deficient. 
Where weighbrid.ges are provided by the siding owners 
and the weighment of wagons is witnessed :)v the rail-
ways, the usefulness of this weighment is defeated un-
less 'this is again ch.e('ked at the destination s~atlon and 
is witnessed by the railway staff for the pUI'p'Ose of arriv-
ing at the shortage allowing variations on account of 
error in weighment.s indica!ed by the weighbridges. 
Market tare weight is not accurate and, therefore. it is 
neceS6ary that 'tare weight should be perio:Hcall.v checked 
and linked up by the railway." (Steel Authority of India 
Ltd.) 

" ...... railways should treat 
ment at the destination 

aprlications for reweigh-
station more sympathe-
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tically and should have weighmenJt fadlities for the pur-
pose.". (Bharat Coking Coal Ltd..) 

(iii) "It is desirable that the weighbridges are replaced by 
weighto-ml"tres set up at loading points for the following 
reasons:-

(a) Wagonl'\ need not be weighed twice to obtain the cor-
rect weigh1t of the ConI Consignments. 

(b) The rake need not be periodically stopped for the cor-
rect weight to be recorded. 

(c) Weighto-rnetres (1.5 lakhs) are cheaper 1h3n weight-
briges (5 lakhs). 

(d) Weighto-metres are independent ofl:he design of 
wagons. Introduction of the new Box, Wagon for inst-
ance would not nffect the weighto..ynetres. it would, 
however, require all we-igh-hridges to be modified." 

(Central Mine Planning and Designing Institu te Ltd) 
(iv) "Weighment of wagon<; is generally allowed by the Rail-

ways on the request oI the consignee and after payment 
of weighment charges if there is any apparent sign of pil-
ferage. In case however, ther~ is no apparen. si,!,tn of pil-
ferage the railways dc} not permit weighment of wagons. 
It is suggested that whenever the consignee makes reque~t 
for weighment and paYF: the requisite fee weighment 
should be made whether there is any apparent sign of 
pilferage or not." (Central Coalfields Ltd.) 

(v) "Recording of weight is some times found not cm"reet and 
proper. There should be proper attention on this to re-
cord correct weight. 

Goods! Parcel staff are generally reluctant to deliver 
small consignments aftcr weighment, although rules pro-
vide for this. Necessary instructions are the 1.'efol'e, re-
qUired to be issued to all concerned so that delivery may 
be effected after actual weighment if insisted upon by the 
consignee. 

There should al1so be instruction! for giving open deli-
very of consignments whenever demanded by the con-
signee." (Western Coalfields Ltd.) 

(vi) "There is scope for improvement in the procedure for re-
weighment of wagons and consignments. Requisition for 
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re-weighment of wagons should be acceded to by the rail-
way station staff promptly wherever consignees requisi-
tion for re-weighment suspecting shortage. Although 
Railways may not ac~ep't the liability for reimbursement 
of the shortageldamages which will depend upon other 
factars such as! the loading has been supervised by the 
Railways, whether sena.er's weight has been accepted, 
weighment has been done by Railway authorities, the 
process of re-weighment should be quickened." (Eastern 
Coalfields Ltd.) 

(vii) "The existing arrangements for weighment I)f wagons is 
generally satisfactory, however, more weighbridges should 
be installed at suitable sites for weighment of coal 
wagons. Weighments of wagons should also be witnesred 
by the parties concerned and provision should be made 
to have their signature on weighment slips, par1iculady 
at the weigh bridges." (Indian Chamber of Commerce). 

(viii) "It has been reported that sometimes some of the weigh-
bridges remain out of order for a considerable period to 
the serious inconvenience of the trade and industry since 
during such p'eriod weights shown in the RRs. are found to 
be at variance with actual weight of goods carried. When 
weighhridges are out of order, 'the wagons are passed un-
weighed. The usual practice in case of coal traffic is tu 
charge for carrying capacity plus two tonnes or five 
tonnes according to type of wagons. In all such cases 
actual weight is reported to be less than what is recorded 
in the RRs, This is unfair. 

The Chamber would suggest that proper maintenanc~ 
along with test checking of weighbridges at frequent :n-
tervals should be done. Some objective standard of cor-
rect measurement should be evolved so that neither con-
signors nor consigneel': nor even the railways sUlfer any 
loss" 

In so far as the inspection of material at the time of 
loa~ng and its delivuy is concerned, it is observed that 
due tol Jack of railway \I,'eighbridges at all leading points, 
the Railways issue 'said to contain' RRs and have a]so 
made it a rule that the weight charged for is not accept-
ance of the correctness of the weight booked by the con-
signor. This additional proviso make claims &cttlement 
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dilatory and also raises considerable difficulties t.o the 
consigners and consignees. If all the important Rtations 
are equipped with weighbrid'ges with self recording de-
vices, it will eliminate a large nUJ111lber of doubt,f1l1 cases 
both from 'the Railways' and the alients point of vi~w. 
This wil1 also help the Railways in wa'tching the utilisa-
tion of the wagon capacities and to take appropriate steps 
to raise such utilisation." (Associated Chamber of Com-
merce & Industry of India) 

01)er,-Loading 

3.113. It had been represented to the Committee during tour that 
coal wagons are lo?ded with 10 to 15 tonnes more coal than the 
standard carrying capacity of the wagons and there being no or in-
adequate weighing arrtangements at deSUnation points, the con-
signees are not in a position to verify the weight shown on RRs. A 
~tatemen't showing instances of cV'er-Ioading of coal in May 1977 at 
Kumardihi and Goenka Kajore Collieries was Wanded. over to the 
authorities of Eastern Railway during discussions at Calcutta. In a 
written note submitted by the Eastern Railway, it was stated "that 
loading of coal wagons was done in Colliery-sidings by the CoUie-
ries themselves. It was further stated that the wagons in the state-
m~nt which have been shown aR 0ver-Ioaded had been cross-checked 
with the Railway records and the facts as stated in the statements 
are generally true with one or two exceptions .... " The E'astern 
Railway furnished the following information for the months of May 
1977 for the two collieries indicating the number of wagons, weight 
and the extent of over-loading: 

"BOX: OVER LOADING 

!\I am'- of col\i~ry No, of No_ of 
wa!{om wagom 
wrighr-d o\,("r· 

load .. d 

---------
%of Break·up ofovr-rloading bro- Maximuln 
over yond r.arrying capacity + 2 quantity 
load- Tonnes. ovt'r 
ing ----------- lo,ded in 

0-1 HI 2-4 4-6 6-8 Above 8 the wag--
(T) (T) (T) (T) (T) tonn~, ons 

--- --- -------------------------
Kurnardihi 12'1 

r. )enka Kajor' 1130 165 71'7 44 3~ 39 34 II 2 

-----_._--------
-Th;t -U;-;~igh~~~t-w~--~h~wn properly stands proved by the 

fact that there was under-loading by the same collieries for the 
month of Ma~, 1977 in 65 cases at Kumardihi and 37 cases at Goenka 
Kajora, 
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"3.114:When aSked as to why the Railways allow over-loading to 

such ariatent 'the MiniStry of Railways in a note have statect 
dJms:-

"'!Tlle existing dnstructions are that coal is to be loaded ia 
'wagons upto the permissibl~ carrying capacity and freight 
'charges are to be levied on the pennissible carrying capa-
ci1Jy'. of the wagons used i.el, carrying capacity plus 

'two tonnes. Coal is nonnally loaded in colliery sidings 
'and the "same are to be weighed at weighbridges 
'where provided. The excess load found on weighment 
is to be adjusted at wetghbridge points. Where the 

. wagon cannot be weighed due to absence of weighbridge 
or due to weigbbridge going out of order, coal is to be 
loaded upito the prescribed loacWne. 

'The existing instructions also provide that the staff at the! 
forwardin.g points must ensure that the wagons are not 
allOWed to go overloaded and the excess load is to bod 

. adjusted. Slight overloading, however, is pron~ to occur 
'in cases weighhridge fa('ilities are not provided or wagons 
due 'to some reasons or other, go unweighed from in1er-
mediate weighbridge points to which such wagons may 
be marked, even if the llOading is done upto the marked 
loadline due to variance cf density of coal from the mines 
even' in the same area, Over..;loading is nat permitted 
ootsometimes cases of minor overloading go undetected. 

'~t i:1 not possible to provide weighment facilities at all desti .. 
nations. Nor is it possible to weigh all wagons at aU 
stations due to operational constraints without seriou9 
eft'ect on wagon availability." 

"l¥t?ighment at Destination Point:; 
3.115, It had been brought to the notice of the Committee that 

·.at the time of delivery, consignments were not always weighed for 
"lack of weighment arrangements at the destination points. 

'3.116. ln a note submitted to the Committee, the Eastern Railway 
~stated tha.t: 

. "At all goods sheds and parcel offices, weighing machines are/ 
) provided for weighment of 'smalls' consignments. So 
'far as wagon-load consignments are concerned, weigh-
'bridges are provided at certain selected points based oa 

€&2 LS-7. 

the quantum of traffic dealt with. When wagon-load con-
signments are required to be re-weighed at a destinatiOJl 
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station whieh does not have a weighbridge, arran~ents. 
are made for such weighment SIt the nearest weigh:' 
bridge station, if the condition of the consignment so war-
rants." 

. 3.117. Explaining the position in a written reply, the Ministry of 
Railways have added:-

"Weighirtg machines have been provided at all railway stations. 
open for traffic. However, Railways do not undertake to-
weigh consignments at the destination as a matter of 
course. Such weighments at destination stations can only 
be considered in exceptional cases when the condition of 
the consignment or package warrants this." 

3.118. :Explaining the position further', the Minist.ry have· 
eta1led:-

Cllnt;trudtions 8J1ready exist that request for re-weighment of 
consignments at desUnation are to be considered on the· 
merits of each case and that gEmuine and deserving re-
quests are not denied. In the case ·of wagon-loads reo-
weighment entails considerable detention to stock there--
by reducing the availability of wagons for further load.-
ing. Moreover, in some places there are no weighbridges 
and if the requests for reweighment are invariably agreed 
to the loaded wagons will have to be hauled to different 
yards, weighed and brought back again to the booked 
destination. 

In the case of small, reweighment is agreed to whenever-
packages are found broken or the outward condition 
shows that there is prima facie case of theftlpilferage 
etc. Reweighment in every case would lead to frauds by 
showingJ deliberate underweighment at the boolting 
sta:tion or overweighment at destination. Besides, it. 
would entail heavy increase in wor:kload and ~erious de-
l~s before delivery without any corresponding be'1lefit. 
In the circumstances, reweighrnent in each and every' 
case is ndt considered feasible." 

3.119. During evidence, the representative of the Ministry of' 
l\ailways added:-

"Jf it is Small Consignment, we do it very very 1iberally~ 

There is no problem in such cases because at every sUltiOJll 
we have the facility." 
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Working of Weigh-Bridges 

3.12. It had been reP'l"esented to the Committee that weighbridges 
installed by Railways remain out of order for a considerable time 
to the serious inconvenience of 'the trade and industry. WheJi. 
asked whether any measures had been taken to ensure that weigh .. 
bridges were properly main.tained and kept in order, the Mi.'listry 
of Railways have stated:-

"The weighbridges are inspected periodically and repairs cal"'-
ried out as reuired. In the case of weigh bridges provid-
ed b~ siding owners, the responsibility tor carrying out 
repairs is that of the siding owners and this is also ensur-
ed by regu.lal- periodical inspections by the Railways.'~ 

3.121. When asked to comment on the reports about weigh-
bridges remaining ou't of order, the representative of Ministry of 
RaIlways stated during evidence:--

"This was once true, when we were depending on the privat~ 
contractors. Now we maintain them correo~ly. We no 
more have private contractors and So the position is nOW 
nonnal." 

F.lpc:trGrlic Weigh bridges 

3.122. It had been suggested to the CoIJU1lt~tee that for a more 
accurate and efficient service, the weighbridges or weight-o-metres 
should be replaced by electronic weigh-bridges which can record 
weight of moving wagons. The Committee enquired whether the 
question of installing electronic weigh-bridges or weight-o-metTes 
had been examined. The Ministry have stated: 

"No study has been made on ithe possibiJlity of installing 
weight-o-metres on the railways, nor has any other hew 
teclUlique been developed. The Electronic weigh bridge 
manufactured by an Indian finn has, however, been E'xa-
mined by the 'administration, an.d further investiga.~iolls. 

as to the po~$ibility of its use in the Railway Marshalling 
yards is under examinn'tion." 

3.123. On being asked during evidence about the E1ec~roniC' 
weigh-bridge manufactured by an Indian firm, the representative of 
the Ministry of Railways added: 

"This firm is in coordination with RDSO .... we are guiding 
them and helping them, but it is still in the nascent state. 
We are guiding them. as to how to go about it and what 
to do. But SO far it has not been possible for us to exa-
mine 'the efficacy of the type of weigh-bridge which! they 



have illlStaHed. We have already had one at Bokaro 
which is not working wel1." 

He informed the Committee that the weighbridge at Bokaro was 
an imported equipment not manufacLured. by the l'ndtan finn. 

S.W. It has been represented to the Committee by the Steel 
Authority of India that weirhbridges are not available at all loading 
points. At certain places weigh bridges are provided by the siding 
<owners and weighment is witnessed by the Railway staff, but the 
-.uefulness of the facility is defected unleSs weighment is again 
checked at the destination stations and witnessed by the Railway 
:staff to determine the shortage. Moreover, requests for re-weigh-
!Blent ar .. not always granted. The Committee are informed by the 
Railway authorities that while weighing machines are provided at 

:all goodll sheds and parcel offices for weighment of small consign-
"ents, weigh-bridges for weighing wagon load consignments are 
,rovided only at certain selected points based on the quantum of 
.... amc. ~rhe Committee are further informed that Railways do not 
'llDdertake to weigh consignments at the destination stations as a 
iDlatter of course. Such weighments at destination stations are 
considered only in exceptional cases when the condition of consign-
lDIent or package so warrants. In the case of small consig';ments, 
Il'eweighment, it is stated, is agreed to "very liberally." In the caSe 
,.f wa.gon load consignments,re-weighment entails detention of 
wagons and, if weighbridge is not available at the station, haulage 
to and from different yards. As such reweighment in each and 
every case is not considered feasible by the Railways. 

3.125. The Committee see no reason why reweighment of small 
-consignments for which facilities are available at every station, 
·shouJd be refused at all. Even in respect of consignments which do 
bot bear any outward sign of pilferage or damage, requests for re-
'Weighment should be granted to satisfy the consignees; if necessary, 
'in such cases, in order to discourage frivolous requests, a re-weigh-
ment fee may be charged. 

3.126. As regards wagon load consignments, the Committee alsO 
'feel that the pUrpose of providing the facility of weighbrtdge a.t 
loading stations is defeated if there is no such facility at the unload-
"ing stations. In such cases, the consignees may, in many cases, be 
"left aguessing and unsatisfied as they will not normally be able to 
check the weight of the wagons with reference to the Railway 
"Receipts. 

3.127. The Committee feel that all major stations which have a 
heavy originating or terminating goods traffic should progressivel,. 
1te previded with fa"cilities for weighing wagons. If suitable lncen-
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tlv", .se givt'n, t... ComPliU_ have no dOQbt tltat loul tradiac 
interests at unloading points might agree to install waeon weighiac: 
equipment at their own cost in tbe same way al they hae don. at. 
loading points. The Committee would like the Ministry of RaUwa1S. 
to take initiative and draw up a model scheme in this regard .... 1 

encourage Zonal and Divisional authorities to explore the possibilitT 
of setting up community weighbridges in collaboration with t .... 
organisations of local traders and industrialists for a more harm~ 
eous relationship between the big consignees and the Railways. 

3.128. The Committee are not happy to note that coal wagons ae 
Kumardihi and Goenka Kajora were allowed to be overloaded io· 
71 to 85 per cent of cases in May 1977. In certain cases loading was 
10 to 14 tonnes more than the carrying capacity of the wagons 
though the maximum overloading allowed under the rules is only-
2 tonnes. This not only imperils the safety of the goods train but: 
may also affect consignees interests adversely especially at places' 
where there are no rei-weighment facilities. The Committee woulcF. 
like corrective steps to be taken in this regard expeditiously. 

3.129. The Committee are informed that though previously-
weighbridges remained out of order for a considerable time as the-
Railways depended on private contractors fOr their maintenance~ 

the position is now satisfactory. The Committee would like that: 
maintenance schedules should be drawnl up, for each weigh bridge 
and steps taken to ensure that these are observed in actual practice~ 
They would also like the Railways to see that, in the event of w 
weighbridge going out of order, the weighbridge is attended to with-
out loss of time. 

3.130. It has been suggested to the Committee that for a more-
accurate and efficie·nt service, mechanical weigh bridges should be' 
replaced by weight-o-metres or electronic weighbridges which, it is' 
stated, can record the weight of moving wagons also. The Com-
mittee are informed. by the Ministry of Railways that Railway 
Designs and Standards Organisation is in touch with the indigenous 
manufacturers of an electronic weighbridge and is, in fact, guidin" 
and helping them in this venture but so far it has not been possible-
for the Railways to examine the efficacy oJ the electronic weigh-
bridge. An electronic weighbridge, on the face of it, certainly has 
the advantage of accelerating the process of weighment of wagons' 
and thus speeding up the movement of goods traffic. The Com-
mittee would like to be informed of the outcome of the efforts being 
made by the RDSO in this field. 

3.131. The COnimittee are concerned to DOte that recording or 
weight of consignments is stated to be "not correct and proper" iiII 
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certain eases. This may be due to defective functioning bf weigh-
,ina' machinest all of which, the Committee suggests, should be tested 
,periodically to ensure that these give accurate weight reading. The 
,Committee feel that possibility of recording incorrect weight by 
.mistake or otherwise will remain until the weighing equipment with 
:Railways is fitted with automatic weight recording deVice. They 
'would like the Ministry -of Railways to explore the possibility of 
:fittina such a device to the weighing equipment alrellldy in service 
and in future consider purchasing equipment already fitted with 

:such a device. 

( e) Open delivery of Consignments 

3.132. On the system of making opien delivery. and the measures 
taken to avoid delay, the Ministry of Railways have stated that 
o()pen/assessment deliveries for ordinary consignments are not 
-generally delayed ,and they are granted soon after receipt of appJi-
'<:ations from the consignees therefor. With a view to ensuring that 
there is no delay in the matter of grant of open/assessment delivery, 
'powers have been delegated to Station Superintendents, Station 
:Mastel's, Chief Goods Clerks and Head Parcel Clerks at important 
:Stations uptto certain monetary limits. At unimportant wayside 
'stations. open/assessment delivery is granted by CommercialjClaoims 
Inspectors who attend without any avoidable delay. A clOSe watch 
is kept to ensure that there are no delays for granting open asses-
:sment deliveries." 

3.133. During evidence the representative of the Ministry of 
:'Railways stated:-

Ir •••••• This is a case only where it is a high value consignment 
because we have to call our senior inspectors. For small 
value consignments the Station Master grants it." 

3.1M. When asked whether any time limit had been prescribed 
:for giving open delivery, the witness added:-

u •••••• the idea is to do it within 8 couple of days. May be 
tha.t at that particular point of time, the Inspector was not 
available. We may take one or two days extra but that 
would be an exception .... " 

3.135. During the tours of the Estimates Committee to some of 
'the Zonal Railways the 1\ollowing views were i11lter-a.lia expressed 
'On· the question of time taken for granting open delivery I 
assessment:- t,' 
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1. Northern Railway 

USince the power to grant open delivery has been extended 
to the Station Masters/Commercial Supervisors at most 
of the claims-prone stations on this railway, the present 
system apPears to be adequate. In order to ensure such 
delivery within 24 hours at the remaining stations, it will 
be necessary to delegate such powers to the supervisory 
staff at a few more stations after a detailed review. At 
present, the senior subordinates are authorised to grant 
assessment delivery of consignment upto a financial limit 
of Rs. 2500/-. The raising of this limit is under consi-
deration." 

n. Eastern Railway 

"Since the power to grant open delivery has been extended 
to the Station Masters/Commercial Supervisors at most 
of the claims-prone stations on this railway, the present 
system appears to be adequate. In order to ensuI'e such 
delivery within 24 hours at the remaining stations, it will 
be necessary to delegate such powers to the supervisory 
staff a.t a few more stations after a detailed review. At 
present, the senior subordinates are authOrised to grartt 
assessment delivery of consignment upto a financial limit 
of Rs. 3000/-. The raiSing of this limit is under consi-
deration." 

m. South Eastern Railway 

"At present, it has been found that a,t big stations, after 
receipit of the request from the consignee and when the 
necessary papers ,are available, assessment deliveries are 
being granted within 24 hours. For granting open 
and assessment delivery at way-side stations where 
the same has to be granted by tbJe Inspector 
serving that area, the time taken is generally 
72 hours. But whenever technical assistance is required 
for granting assessment and open delivery of machinery 
parts etc. the time taken is, on an average 7 days, as an 
oftlcial from either Mechanical, Electrical or Engineering 
Department has to be nominated for the purpose. How-
ever, the possibility of further reduction in the time of 
assessment or open delivery at way-side stations to the 
maximum extent possible will be explored by suitably 
redistributing the jurisdiction of the otftcials empo~d 
In this respect." 

-- j 
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.\lwTtage Certifkate 

3.136. The One Man Expert Committee on compensation claims In· 
itt; report had observed:-

(i) "It is understood that on some Railways shortage/assess-
ment certificates are issued only on applications from the' 
consignees. While an application from the consignee for-
granting of open/assessment delivery is necessary, issue-
of Shortage/assessment certificates should' a.ullomaticalIy 
follow open/assessment delivery and no se,parate appli-
cation need be insisted upon fOr the purpose." 

(ii) "It is also complained that in many cases considerable-
delay takes place in issuing shortage certificates without, 
which claims cannot be preferred." 

3.137. When asked whether any instructions have been issued in. 
this regard the Ministry of Railways' have stated that instruction! 
already exist that there should be no delay in issuing shortage cel-­
tiflcates without which claims cannot be preferred. It has also been 
laid down that no s~rate written apP'lication need be iIisisted upon' 
for issue of shortage/assessment certificates and that this should' 
automatically follow open/assessment delivery. 

3.138. The Committee are informed that, with a view to avoiding 
delay in the grant of open delivery of consignments, powers have' 
been delegated to Station Superintendent, Station Masters, Chief 
Goods Clerk and Head Parcel Clerks at important stations and to. 
conun.ercial/ claims Inspectors at wayside stations. The repreSenta-
tive of the Ministl'y of Railways (Railway Board) stated during 
evidence that open delivery should normally be granted "within a' 
couple of days" and in exceptional cases "one or two days extra'·' 
may be taken. The Committee find that in South Eastern Railway, 
at big stations, open deliveries are granted within 24 hours and at' 
wayside stations, the time taken is generally 72 hours. But, wheD~ 
ever technical assistance is required for granting open delivery of 
machinery parts etc., the time taken, in South Eastern Railway, is 
on an average 7 days. This shows that there is a communicatiou 
gap between the Railway Boarct. and the Zonal Railways. The· 
Committee see no reason why, in other ZOnes also, at stations where 
duly authorised officers are available, open assessment delivery 
should take more than U hours. The Committee luggest that the·, 
, Railway Board should progres8ively and after due preparation ex--
tend the sdieme of delegation of powers to grant open/assessment 



"livery to Oftlcers of other .tatioDS wbere tile pods ,~ftlc 10· 
"arrant. in order to provide efticient service to the conailnees. 
there. The Committee would like that a tim.scbedule to grant 
mek deliveries should be laid down and necessary steps taken to-
easu.re that the time schedule is adhered to. The Committee would; 
also like the Rallway Board to ensure that their instructions enjoin-
lag upon the field staft to issue shortage certificates automatically 
aDd without delay are earried out in letter and spirit. 

(f) Insurance of Consipments 

3.139. In a number of memoranda submitted by the various Cham-
bers of Commerce and Public Sector Undertakings, it has been repre_-
&ented to the Committee that:-

(i) "Some parties get their consignments booked by rail in-
sured and the insurance CI:>mpany takes over the work of 
following up the claims cases with the Railways, filing 
law suits etc. It may relieve the parties of the burden 
of work. But it will add to the overall bill as in addition 
to the freight and other expenses an additional charge, the 
insurance premium has cropped up" (Fertilizer Corpora-
tion of India) .- ,; 

(ii) "Steel Plants at present have adequate open coverage 
from the Insurance Companies for transit losses and most 
of the consignments booked by Rails except a few Com-
modities like cement, steel etc. The Railways have a 
system of declaifed value insurance scheme for certain· 
type of consignments and the same can also be extended 
to cover the other commodities." (Steel Authority of 
India Ltd.) 

(Ui) "For costly consignments, we think, insurance has to con-
tinue as is the practice with other transporting agencie8;. 
though the packing conditions for getting packages insur-
ed with the Railways are rather rigid." (Bharat Coking 
Coal Ltd.) 

(iv) "Lnsurance of Railway consignments would help provided 
the money collected is used in measures to reduce claims. 
Fences or walls can be constructed around yards and a 
watch post can be provided so that stolen goods cannot be-
easily. moved." (Central Mine Planning and Designing--
Institute) . 
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(v) "As the damage/loss of materials in rail transit is very 

common, Insurance of railway consignment is considered 
essential. W.e.I. have all along taken open general tran-
sit insurance poliCy for this." (Western Coalfields Ltd.) 

(vi) "In case the Railway Claims are settled expeditiously as 
per the suggestions already made namely delegating the 
powers to settle the Railway claims at various levels and 
expand the departments dealing with Railway claims E'tc. 
so as to enable them to give attention to the Railway 
claims of individual organisations, there would not be 
any necessity for the consignees to take insurance policy 
for' Railway consignments. ·We have taken the opp.n 
policy with Insu~ance Company to cover the Railway 
consignments only with a view to obtain expeditious set-
tlement of the claims and pass on the relevant documents 
to the Insurance Company to obtain the settlement of the 
claims by pursuing with the Railways, by stepping ;nto 
our shoes." (Eastern Coalfields Ltd.). 

<vit) "The insurance of Railway Consignments is welcome sub-
ject to the disposal of claims more expeditiously on the 
lines of the General Insuran~e Corporation. Generally, 
Insurance Corporations advise the parties to settle their 
claims with the Railways first and thereafter their claims 
are entertained by the Corporation involving considerablp. 
delay in settlement. Hence, the general insurance policy 
is not quite populQll' so far as claim consignments are con-
cerned." (Bharat Chamber of Commerce). 

(viii) "Under the present law, the railway is liable for loss, des-
truction, damage, deterioration or non-delivery of animals 
or goods carried by railways arising from any cause ex-
cept the following:-

(a) Act of God; 

(b) Act of War; 

(c) Act of Public Enemies; 

(d) Arrest, restraint or seizure under legal process; 

(e) Orders or restrictions imposed by the Central Govern-
ment or a State Government or by any officer or autho-
rity subordinate to the Central Government or a State 
Government authorised in this behalf; 
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(f) Act of commission or negligence of the part of the con 
signor or the consignee or the agent or seravnt of the 
consignor or the consignee; 

(g) Natural deterioration on or wastage in bulk or welgnt 
due to inherent defect or 'quality of the goods; 

(h) Latent defects; 

(i) Fire, explosion or any unforeseen risk. 

We feel that even where such loss, destructL:>n, damage, dete--
Il'ioration or non-delivery is proved to have arisen from 
anyone or more of aforesaid causes, the Railway Admi-
nistration should normally accept responsibility unless the 
administration is able to prove that it has used reasonable 
fore-sight and care in the carriage of the animals or goods. 
When the rate structure was revised to provide for in-
creased liability amounting to insurance, freight levels 
were ,enhanced and hence the Railways liability at present 
should be as much as an Insurer itself unless exempted 
by law under special circumstances." (Associated Cham-
ber of Commerce and Industry of India.) 

3.140. When asked whether there was any system of insurance of 
Railways consignments, the Ministry of Railways have stated that 
there is no system of freight insu,rance on the Railways. The con-
signors who desire to have their goods insured, can do so on their 

'1)wn initiative with the Insurance CompanieS concerned. It may 
however, be stated in this connection that sectiOill 77-B of the Indian 
Railways Act, lays down that when any article mentioned in the 
'Second Schedule of the Act ibid is contained in any parcel or pac-
kage, the value of which exceeds Rs. 500/-, the Railways al"e not 
lia.ble for loss, damage etc., unless the value has been declared In 
"Writing rand percentage charge on the declared vaiue of the consign-
'ment has been paid at the time of booking by way of compensation 
tor the increased risk. According to the provisions of the Act, pay-
.ment of percentage charge is optional. 

3.141. Explaining the 'pereentage ch8f1'ge' provision further, the 
.M1nistry have further stated tbat:-

"In terms of Section 77-B of the Indian Railways Act, the arti-
el. mentioned in the second Schedule to the Indian RalJ. 
ways Act and costing more than Rs. 500/- are required to 
be declared and a surclWlrge known as percentage charge 
on value is to be paid by the parties for the increased risk 
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an~ towardJ extra cart! requ;red to be taken for such 
good!!. U t however, party does not declare the nature and 
value of the articles mentioned in the Seccmd Schedule and 
or declines to pay percentage charge, the Railway Admi-
nistration would not be liable to pay any compensation for 
1088, damage, deterioration etc. as provided wnder Section 
77-B of the Indian Railways Act. The 'insurance charge' 
or that is known 'percentage cbarge on alue' is charg-
ed for the increased risk involved in the carriage of valua-
ble articles amd also for special arrangements required to 
be made to cal"ry such goods." 

3.142. On rbeingasked about the views on issuing of goods on the 
railways as to why the proposal was not found workable, the Minis-
try of Railways in a note have stated:-

"In the year 1973 the then Railway Mimister desired that the 
question of introducing freight insurance scheme for goods 
cal'll'ied by the Railways be examined. With a view to 
evolving a freight insurance scheme on the Railways it 
was decided to obt4ain the services of a senior officer of 
the General Insurance CorpGration of India. However. 
the General Insurance Co,rporation of India could not 
make a suitable officer available for investigatioo and 
formulation of the scheme. The matter was pursued fur-
ther with the General Insurance Corporation of India, 
Bombay through personal discussions with the Managing 
Director and other officers of the Corporation. According 
to the opinion tendered by the officials of the General 
Insurance Corporation, intrO'duction of frr'eight insurance 
scheme for goods booked o,~ Railways was notf~asible in 
view of the magnitUde of the problem. I 

Hlwever, it may be mentioned that the consignees are free to 
insure their goods through General Insurance Companies 
on their usual terms in specific cases." 

3.143. Giving their views on the proposal for insurance of railway 
consignments, the representatives of the Ministry of Railways' stated 
during evidence: 

"In 1973 We brought the General Insurance Oxporation into 
the picture. In fact, they created a special cell under an 
officer. He investigated into this and went into the ques-
tion of formulation of a, scheme. But they said that 
It Is not possible .... !'. 
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3.144. When asked to 'State the reasons therefor, the Fittanclal 

Commissioner (Railways) stated: 

"They said that the number of transactions involved is such 
that it was not possible. If an individual wants it, they 
said, he can always get it insured." 

3.145. The Committee a'.·c informed that there is no system of 
:freight insurance on the .railways but in many cases consienors at 
their own initiative insure their consignments for transit losses witla 
.the insurance companies who, in the levent 01'1085, pursue the matter 
with the railway authorities to obtain settlement' of claims on behalf 
-of their clients. According to the Eastern Coalfi.e:d Ltd., a public 
'Sector undertaking, if the ra,lway claims are settled expeditiouly, 
there wou'ld not be any necessity for the 'coft..,ignors/consignees to 
take insurance pOlicy for ,railway consignments, The ~fact that '. 
number of enterprises and institutions have felt the 'plecessity of .. 
insurance cover for their consignments and are prepared to pay an 
extra charge for it, is a meaningful comment on the efficiency 01 
the claims settlement organisations in the rai"ways. 

3.146. The Committee note that the question of introducing 
freight insurance scheme for goods carried by railways was examin-
oed in 1973 in consultation with the G(',l''''~' Insurance Corporation of 
India but the scheme was J'n" found feasible in view of the magni-
tude of the problem. The Committee feel that, in view of the 
widely felt need for insurance cover, the feasibility of introduci ... 
freight insurance scheme in a limited sphere, to start with, say, for 
~onsignments of high value and full wagon load consignments ~ 
'be re-examined and the result of such examination may be com-
municated to the Committee within six !months. 

3.147. The Committee note that in respect of articles mentioned 
in the Second Sehedule to the Indian Railways Act and costing more 
than Ks. 5001-, an 'insurance charge' or what is known as 'percent-
iI,ge cha,rge on value' is col'lected for the increased risk involved in 
1he carriage of valuable articles and also for special arrangements 
required to be made to catTy such goods. The payment of percen-
tage charge is optiona1. The Committee would like that, while re-
examining the feasibility of freight insurance scheme referred to In 
preceding para, the Ministry of Railways may also consider .beU~ 



104 
the '(percentage charge on value" scheme already in vogue for !Cer-
tain articles mentioned in the Second SchedUle to the \Indian RaW-
ways Act cannot be converted into a sort of general freight insurance 
scheme and prog,ressively extended, on an optional basis, to a larger 
.umber of consilnments. In such cases, however, 'the Railway 
authorities woUld have to make sure that, in the even* of loss or 
damage of a consignment, the consignees/consignors get the benefits 
and services which at present! are provided by the linsurance Com-
panies. l";', ~ 



CHAPTER IV ," .... 

ROLE OF RAILWAY PROTECTION FORCE 

Role of RPF and GRP in checking loss, damale and pilferage 
of consignments, Role of Railway Protection Force ,.,. 

4.1. The primary function of the Railway Protection Force· 
(RPF) is the protection of Railway property which includes any 
goods, money or valuable security or animals belonging to or in the 
ebarge or possession of a Railway administration. 

4.2. The functions 'Of the Force may broadly b~ categorised as 
fonows: 

(a) Protection of Railway premises and trains to safeguarcl' 
railway property. 

(b) Prevention of crime involving loss of Railway property_ 

(c) Assistance to other departments. 

4.3. FbI' functions under (a) the Force has, inter alia, the follow-
ing duties to perform: 

(i) Watching and checking wagons when being loaded or UD-
loaded. Any shortage or damage etc. detected at the time 
of unloading are to be certified by a member of the Force ' 
not below the rank of Sr. Rakshak. 

(ii) Checking of seals/rivets and lock of all loaded wagons 
and packing conditions in rio iron and steel, full wagon 
haded consignments loaded in open wagons at starting and" 
terminating stations as well as in transit and also when-
necessary the checking of their contents and later gettiJig-
them released. 

(iii) Collecting intelligence about subversive and other 'Objec-
tionable activities on the Railways. 

4.4. In performance of these duties all the superior officers anel 
members of the Force are required to work in close cooperation anel-
eoordination with other departments of Railway Administration lID-

105 
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that maximum results could be achieved with the minimum strength 

'of the Force. The Railway Administration is required to arrange to 
provide basic security arrangements, ~oth in railway premises and 
trains on the recommendation of the Chief Security Officer or where 
necessary under instruction from the Board. 

4.5. For functions under (b) the Force has, inter aLia, the follow-
ing duties to perform: 

(1) To collect intelligence regarding movements of active 
criminals and suspects within railway premises. 

(2) To make enquiries in1,() special cases of theft of railway 
property or cases of loss of railway revenue arising from 
misappropria'tion, cheating etc. specially handed over to 
them. 

(3) To collect information and organise raids with the help 
of the local police to cause the a~~ of culprits and re-
covery of stolen property. 

(4) To undertake preven'tiv~ measures by way of patrolling 
in beats, posting of guards and pickets at black spots, 
escof,t.in'g of affected trains. 

(5) To hold periodical crime meetings with the Stat.e Police 
for better prevention of crime on the railway. 

(6) To keep an unobstruS!ivc watch at goods shed and parcel 
offices to det.eC't thefts, pilferages, frauds etc. 

Role of Government Railway Police 

4.6. The Government Rgilway Police (GRP) mainly deals with 
law ~nd order and crime pertaining to travelling public. It also 
conducts investigation into cases of thef,ts of railW'ay property. The 
GRP l{eeps watch over railway criminals, patrols railway stations, 

'(!hecks trespassers, launches drives against ticketless travellers, 
alarm chain pullers and escorts important trains. It maintains ,law 
and order between two outer signals of railway s~tion premises 
and ensures security of VIPs. 

[{OZIZ of Claims Prevention Orgunifation 

4.7. The functions of the Claims Prevention Organisation are to 
. gUide the field staff who are concerned wi,+'h acceptance, booking, 
loading, transport, and delivery of goods offered for carriage. 'l'hi. 
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organisation deals with all aspects of olaims prevenbion arising out 
of compensation claims, maintenance of claims statistics, tracing of 
unconnected consignments, functioning of 1Jost property oiRces dis-
posal of unclaimeq goods, coordination with Security Department. 

4.8. The Committee enquired about the precise demarcation of 
functions of Claims Prevention Organisation and Railway Protec-
tion Force I Government Railway Police and how coordination was 
nlElintained between these agencies. The Ministry of .Railways in 
a note furnished to the Committee explained the position thus:-

"The function of RaLlway Protection Force is to guard and 
protect public property entrusted to Railways for carriage 
and also the property belonging to Railways. While the 
RaiJlway Prdtec,tion Force is responsible for prevention of 
crime resulting in payment of c1aims!cornpensation, the 
Olaims Prevention Organjsation is responsible to check 
and remove all causeslirregularities which contribute to 
payment of claims. Where criminal in':.erference is 
notice RPF becomes responsible. Railway Protection 
Force maintains clo~ cooperation with clat~:s Preven-
tion Organisation. and GRP and Civil POIU~1!\:uthorlties 
to prevent thefts and pilferages. of Ral1wai. properties. 
Periodical meetings are held ·at tlliferent levetk to discuss 
mutual problems and. device methods to cu~ cr.irainal 
activities. " 

4.9. !n the memoranda submitted to the Committ.ee:by various 
Chambers of Commerce and Jndus'tryand Pu.bliCl Se¢o.r .Undertak-
ings it h~ ~nrepresentedtbat: 

(i) "Cases had been there, though rare,. when RPF ~d o,t);ier 
c: fi~, "[. 'Staff has been in collution with. gimgs thafl66t Wa~ 

ek ... ' .. ' .. " (Fertilizer Corporatibn Of rndiaf'(~"l 'd 

.' (" ~ ({Ol CIt"! .. ~., '1·" ., 

t,,· .. ~··Jm ""Tb,el'e ,was need of crosscheckoJl-J4'J. work.in.~ of the 
-r ,.<t', )1(,RMkway,:Pr.Q~twn Force by isola:tillg ,and. identifying 

- areas where theft had occurred ...... t, 

r.r' . ' (Central MinePlanrung'& Design InstituteLtttl·~i r i .. i 
,I • ': " . , • i. ' ~Il ,h 

(iii) "The role played by the Railway staff, thie'rtlitWily'Pf06.r 
. tec'tion Foree and the police is not at all 'ilatisfactory. 

'j., ,.,; .. _,These ~:e~nnel are not very keen to prevcmt ~sses and 
642 LS-8. 
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damages to the consignments; in fact, connivance is often 
suspected. As regards loss of consignments, there is no 
clear cut demarcation of respoll!Sibility between the Rail-
way Staff and the RPF and the Police. As a result one 
tries to shift the responsibility on to ,the other .... " 
(Indian Chamber of Commerce). 

(iv) " .... the efficiency of the RPF left much room for im-
pI'!:>vement in respect of recruitment, training and place-
ment .... " (Bharat Chambers of Commerce). 

(v) " .... A system. of recCJp,nition for meritorious service by 
watch and ward personnel and overall toning up of effi-
ciency of this wing of railway administra:tion may lead to 
reduction of losses and damage to goods as well as rail 
property ...... " Associated Chamber of Commerce & In-
dUSItry) 

(vi) " .... Much is stHI to he desired from the Railway Protec-
tion Force and the Police. They have t.o be educated to 
be cooperative, honest and watchful. Also stringent 
punishment should be metea out to them in case 
of gross negligence. We would even suggest to recover 
the partial/entire amount of claim from the delinquent 
staff ...... " (Bharat Coking Coal Ltd.) 

(vii) "., .. the role played hy RPFIGRP and other conoerned 
railway personnel in preventing ,1095 and damage is con-
sidered inadequate. ar.d unsa'tisfactory and these can be 
considerab~y :redu~ed if they take active in+erest and 
reasonable care in prevention of such J'oss or damage of 
the consignment while in the custody 1:>£ the railways .... " 
(Western Coalfields) 

4.10. When asked during evidence, about the role of RPFiGRP 
the representa'tives of a Chamber of Com.rnet"Ce stated that: 

"The RPF is not upto the mark. If they are strict, perhaps 
lot of pilferages could b~ stopped .... We have to select 
the right type of persons." (Bharat Chamber of Com-
merce) 

4.11. Explaining the various factors responsible for the loss and 
damage of consignments booked by rail, the Ministry of Railways 
(Railway Board) stated in a note: 

..... ,The single biggest factor counting for nearly half of the 
amount paid as claims for compensation is pilferage of 
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goods while they are in rail custody. Small quantities of 
goods are stolen or taken out of miscreants and anti-sOCial 
elements through door crevices and body holes of the 
wagons. SOmetimes goods a~ also pilferred from the 
platforms of the stations. goods sheds, parcel officer. as 
also from the custody of guards." 

4.12. The One--ma.n Exper,~ Committee (Kirpal Singh Commit-
tee), 1976, giving the comparativt: analysis of the total claims paid 
and those paid against criminal actlvi'ties during the years 197~-74 
and lP74-75, highlighted the following figures in i~s report:--

----.•... ---.. -.---- - -

I. Gross amount of c1aim~ paid (aU c1allsf's) (Rs. in lakhi) . 

:to Amount of claims paid for loss/thf'ft (Rs. ill lakhs) . 

3. Amount of claims paid for pilferagt' (R~. in lakhs.) 

4. "otal of it~m :! & 3 

.. 

5. Pcrcclltal!'c of claim. for thefu/losses and pilfragMi OVl'r the lotal 
amount of claims for aU causes. . 

984" 11 1063. 10 

4.13. On the aspect of co-operation be'tween the GRP and RPF 
the representative of the Ministry of Railways sta,~ed during cvi-
dence:-

"They do not quarrel. The functions of the GRP are quite 
different from the RPI<", RPF is there '0 look after our 
goods, !!ervices and equipments whereas GRP IS looking 
after general crimes in trains. If '~here is a crime against 
an individual, e.g. if somebody is bodily harmed, if there 
is a crime in case of goods and property in the railways, 
they look after therr.. So, the jurisdiction is quite sepa-
rate and between the two, there is close cooperation .... " 

Transfer Policy 

4.14. The representative of another Chamber of Commerce !ltated 
during evidence~hnt one of the essential remedies would be qUicker 
transfer of RPFIGoods staff, SI) 'that they were not able to create 
vested interest at one particular place of~heir posting. 

4.15. On the question of transfer policy of RPF personnel, the 
Ministry of Railways (Railwa~ Board) in a note furnished to the 
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Committee have stated that these transfers are regulated in accord-
ance with RPF regulations which sUpulate that: 

"No member of the Force shall be retained in the same station 
far a period of more than thrte\ years. If it becomes 
necessary to 'transfer E.I peJ."'S'Ootl. due to adverse report or 
any other reason before the expiry of his three years' 
.tay at that station, the specific orders of the Chief Secu-
rity Omcer should be obtained, in respect of Class III 
&'taft' and Security Oftlcer in respect of Class IV staff. If 
it is considered necessary in administra,+.ive interests to 
continue a member of the Foree for a longer period than 
tm-ee years also, the specific orders of the Chief Security 
Officer should be obtained. This extension should in any 
case not exceed one year ordinarily." 

4.16. Stating the policy of the Ministry of Railways regarding the 
suggestion that RPF personnel should not be allowed to remain at 
the same station for too long a period the representative of the Mini-
stry of Railwa'Ys (Railway Board) stated during evidence: 

" .... we had rules of transfer after three years and they have 
been Uberalised to four years on human consideration. 
Now the except.ions to four years are very few. We do 
have exceptions 'to transfer of persons after 9n interval 
of more than four years, but in each case, an C'xemption 
has to be granted by an officer for special reason'l. There 
are cases where somebody has beeIn paralysed; there are 
<'ases where someborly's mother has been paralysed; there 
are cases of T.B. I think it would not be proper to trans-
f~r a man 10 a place where there are no hospital facilities. 
There are hardshd.p cases .... " 

4.17. rrhe Committee drew the attention of the Ministry of Rail-
ways to a case in the year 1975 where bags of rice, bicycles, and some 
other things were reportedly found in the possession of an RPF 
personnel a't Kodrama. The Committee enquired during evidence 
as to how long the person involved in that case had been there at 
that particular station. The repr&en~tive of the Ministry stated 
that he was there for more than four years. When the Committee 
enquired 8& to what were the exceptional cirownstances justifying 
the long stay in 'this case, the representatiVe of the Ministry stated: 

'j ••• None. I think the local officers, right up to the Chief 
Security Officer tried to transfer him but, somehow or 
other, some pressure was brought to bear." 
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4.16. When askled whether there had baeD. any wen cases any-

where else also, the witness added: 

" '" this was a particular bad case. There are a series of 
. them but one or two are very very bad ...... 

Involvement of RPF personnel in crime etc. 

4.19. As regards the personnel of the Railway Protection Force\ 
Government Railway Police held respon.sible for negligence in dis-
charging their duties resulting in thefts, pilferages, etc., the Mini-
stry of Railways (Railway Board) furnished the following figures: 

Railway 

Central Railway 

Northern Railway 

Southern Railway 

South Central Railway 

W~stern Railway 

~OUtil Ea.~lel'n Railway 

1973 1974 

35 43 99 

17116 (Total figul'Cl for 1972 to '976 Bct'ak-up 
not given) 

7 35 

'/4. 199 

195 169 

!l7:l 359 370 37' 
(Financial yt'1U'S '97:l-73 to '975-,6) 

4.20. The 1nfonnation in respect of Eastern, North East Frontic:>r 
arid North Eastern Railway were not. furnished to the Committee, 
till the time of ft:nalisation of the report. 

4.21. Replying to the point whether there had been any cases in 
which the personnel of Railway Protection ForcelGovernment Rail· 
way Police had been found guilty of pilferages, losses, damage of 
Railway (:onsignment, the Ministry of Railways have stated that 
there have been cases of Railway Protection Force personnel who 
have been apprehended for involvement in cases ot pilferagesllosses 
of Rail way consignment. They have been either punished under 
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the Departmental Rules or prosecuted. The figures of arrests: were 
stated to be as under:-

No. of Railwll.p Prouc/;on /;i"lIr,e staJl urrtsud 
... ------ ---'-" ... . "-"- - -- - -'--.. '--

Railway 1971 1973 197-t 1975 1976 
- -. --------......• ---- -._--- - .. _-. ---.. _--.. 

Central Railway II 37 ll! l3 18 
Ea~lern Railway 9 I! 19 /I 17 

Northern Railway 18 113 16 go 6 

North Ea~tcrn Railway 9 5 JO II 2 
Northea~t Frontier Railway 29 37 27 gl 6 

Southf'rIl Railway 12 13 21! 17 

South Central Railway II! 9 26 32 16 

Western Railway 10 20 23 21 3 
South Ea~lf"rn Railway 25 15 14· 3 9 

4.22. Figures in respect of Government Railway Police per-
sonnel were not available. 

4.23. Subsequently, during evidence the representaitives of the 
Mini~try of Railways informed the Committee that ollt of a total forCe 
of 64,000 RPF personnel, the number of departmental staff punished 
in 1976 was 1327. About 200 of them were removed from service. 
Apart from that, there are people who were chal1enged in 'the 
Coqrt .... In 1976 we had 136 RPF arrests both in connection with 
theft of railway pfl)perty as well as booked consignments." 

Strength of RPF 

4.24. Th,e Committee ppinted out that pilferage, loss and thefts of 
consignments took place even in the case of goods trains escorted by 
RPF personnel and enquired whether RPF personnel were held 
responsible in such cases and what action was taken against them. 
The Ministry of Railways (Railway Board) in a note furnished to the 
Committee in March, 197'8 have stated the position as follows:-

(a) In bigger yards, number of loads of goods wains consist-
ing 300 wagons or so are stabled at a time, and for opera-
ting/marshalling r,easons, wagons are ~ted from one 
place to other; and, it is not always possible to prevent 
crime incidence. Even during the run of the train, RPF 
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Rakshak escorting. the train who sits on guards-van at-
tached to the train, sometimes cannot notice the inter-
ference by the criminals climbing over the buffers of 
wagons, unloading goods and jumping off the train when 
it slows down. The main causes are as under:-.. ," ~ . 

(i) Inadequate d€ployment of escorting staff due to insuffi-
cient man-power of RPF. 

(ii) Negligence/indulgence in malpractice by Railway staff. 

(iii) Inability of the insufficient staff to prevent attack by 
mobs or armed gangs of criminals on stabled loads. 

(iv) Unavoidable reasons, e.g. 

1. Long loads are escorted by small party of RPF gene-
rally consisting of 3 Rakshaks/Head Rakshaks. 

2. Insufficient lighting arrangements in Yards. 

3. Unscheduled stoppages of speed restr:ictions on account 
of the operational reasons. 

4. Deterioration of Law and Order situation in the States 
affecting crime situation on the Railways. 

However, in such cases of theffs/pilferages responsibilitf1' 
is invariably fixed and staff found at fault, negligent, 
conniving, or indulging in malpractices are suitable 
punished. " 

4.25. Explaining further the incidence of theft and pilferage, "the 
representative of the Ministry stated during evidence:-

..... it is possible that something may happen in the case of 
unescorted consignments. We have not got enough RPF 
people to escort all the trains. In those trains which are 
escorted we normally do not have any pilferage. but there 
are also trains which are unescorted." 

4.26. The One-Man Expert Committee (Kripal Singh Commit-
tee) 1976, which studied the growth and organisation of the Rail-
way Protection Force came to the conclusion that:-

·'Although the size of the Force consisting. of nearly 64 thou-
sand ~l ranks, appears to be quite 1arge, yet when viewed 
in tht light of the vast and widespread assets of the 
Indian Railways, it is in fact not SO large and I am in-
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clmed to agree with the o_b~ervations made by the Gene-
eral Managers of all the railways that the Railway 
Protection Force at their disposal is not adequate to meet 
their reqirements." 

4.27. The Expert Committee also found that "whenever the 
services of any law enforcing agency are required, the Railway 
gent'lI'alIy look to the Railway Protectic.n Force, which is .• most con-
veniently availa:ble, being under the control of the General Manager, 
for assistance. The Railway Protection Force are thus required to 
perform duties which do not fall within the scope of their operations 
as visualised in the Railway Protection Force Act. 

4.28. After a detailed study of the size of the Force employed 
on such unsanctioned and unscheduled duties, the One-Man E.xpert 
Committee found that from March 1975 to August 1975, the average 
number of men employed per day on such duties were 4256. The 
Expert Committee observed:-

"This amply indicates the extent to which the already inade-
quate strength IC){ the Railway Protection Force is being 
diluted almost continuously; the staff for these varied 
purposes has, of necessity, to be withdrawn from the men 
on duty for protection of railway property, leaving it open 
to the mercy of the criminals. I fee.! that this sort of 
withdrawal of man-power from property protection work 
is not desi'rable and if the zonal railway administrations 
feel that Railway Protect:on Force men have to be depu-
ted for these various other purposes, a special force must 
be created to meet all such reqUirements and kept at 
strategic points on the railways. There should be strict 
orders that staff from protective duties are not to be with-
drawn for duties of this nature under any circumstances." 

4.29. The Expert Committee concluded that:-

Ie (a) The growth of the Railway Protectioo Force has not 
kept pace with the growth of traffc and the creation of 
new or expanded assets {,·f the Railway neeaing protec-
tion. 

(b) The Force is inadequate to meet the requirements of the 
present day volume of traffc. 

It therefore, seems to be high time that a proper assessment 
of the requirements of man-power for the protection of 
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the vast Railway assets and the public property which the 
Railways have to caI'lry, is made. I strongly recommend 
that the Railways should without loss of time undertake 
a detailed work-study of the man-power requirements and 
draw up yardsticks which could be 'BppIied to various 
types of duties performed by the Railway Protection 
Force." 

Casu9lties among RPF personnel 

4.30.Rega'rding the number of RPF personnel who died in en-
counters while protecting railway property and consignments booked 
by rail and the assistance given to the bereaved families, the Minis-
try of Railways have stated the position as fallows:-

Central Railway 

One Rakshak died in 1975 in encounter while protecting Rllilway 
property and consignments booked by Rail in Bhusaval Division. 
Rs. 19,200/- was given to bereaved family as relief/assistance. 

North Eastern Railway 

One Assistant Security Officer of Lucknow Division died in en-
counter while protecting Railway property and consignment and 
Rs. 19,2001- was given to bereaved family as relief 1 assistance. 

South Eastern Railway 

(a) No. of 
RPF staff 
died in 

encounter 

1972--73 19731-74 1974-75 1975-76 1976-77 

3 1 2 

(b) Relief/Assistance given to the bereaved families: 
I 

1974-75: In one case Rs. 18,000/- was given as relief/assis-
tance and in other 2 cases Rs. 500/- as exgratia and 
Rs. 10,000/- as relief was given to each famDy. 

IA 
1975-76: Rs. 14,000/- was given as relief assistance to the be-

reaved family. 

1976-77: Rs. 5,000/- was given to each family as relief/aaais-
tance from Kalyan Nidhi. 

• 
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4.31. Information in respect of Eastern, South Central, Northeast 
Frontier Railways was not furnished to the Committee till the time 
of the finalisa tion of the Report. 

4.32. The Committee enquired whether the working of Railway 
Protection Force/GRP had been studied by any Expert Committee 
and if so, what were the findings of the Committee with reference to 
their role in preventing loss and damange of consignments Dooked on 
Railways and what follow up action was taken thereon. The Minis-
try of Railways (Railway Board) in a note furnished to the Com-
mittee have stated the position thus: 

"The working of the Railways Protection Force was studied 
by a High Powered Committee on Security and Policing 
on the Railways, the findings of which were submitted in 
September, 1968. 'l"he recommendations are being imple-
mented in a phased manner. Besides, One-Man Expert 
Committee headed by Shri Kripal Singh, ex-Chairman, 
Railway BoM"d submitted his findings on 31-5-1976. The 
recommendations are being implemented in a phased 
manner." 

4.33. Some of the important recommendations having a bearing 
on prevention of loss and damage of consignments made by the One-
Man Expert Committee headed by Shri Kripa1 Singh are as follows:-

(i) Steel Plants are very keen that a speical force should be 
raised in the Railway Protection Force for escorting loads 
bringing coal and other raw materials to them. Railways 
should consider this suggestion and work out a procedure 
or sharing of the. costs thereon. 

(li) The existing procedure for depaiftmental proceedings in 
the case of railway employees, particularly members of 
the Railway Protection Force, needs to. be revised to. enable 
speedy and drastic punishment being imposed for involve-
ment in crime against Railway property. 

(iii) In cases of acts of commission or omission involving moral 
turpitude which resut! in finanical loss or are likely to 
result in such a loss to. the Railway, the punishment 
sho.uld, invariably be terminat~vn of service. 

(iv) The work of crime preventio.n on the Railways should be 
divided between the Railway Protection Force and the 
State Governments on the basis of "Security and Protec-
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tion" of Railway property including booked goods, parcels 
and luggage being the responsibility of the Railways and 
"Policing" that of the States. To discharge this function 
more efficiently the powers of the Railway FTotection 
Force should be suitably enlarged. 

(v) Every Railway Protection Force escort with a Goods Train 
should carry with them a list, in duplicate, giving details 
of body/panel cuts of the wagons and the condition of the 
contents thereof. The Railway Protection Force escort 
should bring back one copy of this list from the station 
where they leave the train, under signatures I:>f either the 
Guard or the Railway Protection Force staff, indicating 
valfiations, if any, in the condition of the load. No mercy 
should be shown to the escort if any fresh defects are re-
Corded. ' 

Legal Powers 

4.34. The Administrative Reforms Commission in its report nad 
recommended that powers of investigations and prosecution vested 
with the Railway Pwtection FOIfce under the Railway Property 
(Unlawful Possession) Act should be enlarged to~over offences of 
theft etc. in respect of railway property and that their jurisdiction 
should be clearly demarcated. 

4.35. The One Man Expert Committee on Railway Security and 
Protection in its Report (May 1976) had also observed that under 
the Railway Property (Unlawful Possession) Act, 1966, the Railway 
Protection Force was granted some very limited powers of investi-
gation and prosecution. The Railway Protection Force haa still to 
depend on the State Police organisations, mainly the Government 
Railway Police, for the investigation of cases of theft Il'eported to 
them which according to the Railways were many times not even 
registered by the Police. The Expert Committee had further observ-
ed that the existing pattern of dual control of Railway crime did not 
meet the security requilfements satisfactorily. The Expert Com-
mittee recommended that:-

"The legal powers conferred on the Railway Protection Force 
should be enhanced. They should have concurrent juris-
diction with the State Police in the matter 01 'investiga-
tion and prosecution of offences against "railway-property". 
The draft legislation in this regard which is already under 
c::msideration should be got finalised quickly." 
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4.36. The Committee note that the primary function of the Rail-
way Protection Force is to guard and protect pUblic property en-
trusted to Railways for carriage and also the property belonging to 
the Railways. The Railway Protection Force is also responsible for 
the prevention of crime resulting in payment of claims compensation. 
From the memoranda submitted to the Committee by public sector 
organisations and Chambers of Commerce etc., the Committee note 
the • .role played by RPF is considered to be not at all satisfactory 
and some ot the organisations suspect sections of RPF even coUud· 
ing with the criminals .. The Ministry of Railways (Railway Board) 
have admitted that the single biggest factor counting for nearly half 
of the amount paid as claims for compensation was pilferage of goods 
while they were in rail custody. The One Man Expert Committee 
(1976) in its report has also highlighted the fact that the percentage 
of claims paid for thefts/losses and pilferages over the total amount 
of claims paid during the years 197~74 and 1974-75 worked out to 
staggering figures of 72.3 per cent (Ks. 984.11 lakhs) and 72.5 pet' 
cent (Rs. 1063.10 lakhs) respectively 

4.37. The Committee note that the railways have a total force 
of 64.,000 RFP personnel. They regret to observe that thefts etc., 
of consignments take place even from trains escorted by RPF per-
sonnel. While explaining the incidence of thefts etc., even from 
trains escorted by RPF, the Ministry of Railways have stated that 
this is partly because of "inadequate deployment .of escorting staft 
due to insufficient manpower of RPF." The One-Man Expert Com-
mittee which went into the question of growth and organisation of 
RPF has also come to the conclusion that "the force is inadequate 
to meet the requirements of the present day volume of traffic." But 
the study made by the One-Man Expert Committee also reveals 
that the RPF personnel are also required to perform duties which 
do not fall within the scope of their operations as visualised in the 
Railway Protection Force Act. It was found by the Expert Com-
mittee that during the period of 6 months from March to August, 
1~75, on an average 4256 RPF personnel were employed on such 
un sanctioned and unscheduled duties, as helping the ticket checking 
staft in raids against ticketless travelling and unauthorised 
alarm chain pulling, escorting of passenger trains, removing beggars 
and unauthorised vendors from railway premises, security arrange-
ments for melas and festicals, track patrolling during emergencies, 
assisting the police in making security arrangements during the 
journeys of VIPs." The diversion of such a large force from their 
main job and their deployment elsewhere in the face of reported 
insufficiency of manpower of RPF shows that the Railways have not 
been taking as much care of public property entrusted to them for 
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c~riage as they coUld and should have taken or as Parliament e",· 
p~ctetl them to take while sanctioning funds for the maintenan('e of 
tbis Force. The Committee are strongly of the view that the witb-
drawal of RPF personnel from property protection work is not at 
all desirable and such a practice must be stopped. 

4.38. The Committee also feel that, as suggested by the One-Man 
Expert Committee, the Railways should, without loss of time, undeJ'-
take a detailed work-study of the manpower requirements. draw up 
yardsticks which could be applied! to various types of duties per-
formed by the Railway Protection Force and make the most effective 
use of the Force by deploying its personnel in a more systematic 
and imaginative manner, 

4.39. The Committee were informed by the Ministry of Railways 
that the thefts etc., taking place from trains escorted by RPF per-
sonnel were, inter alia, also due to negligence/indulgence in mal-
practice by railway staff, insufficient lighting arrangements in yards 
and unscheduled stoppages or speed restrictions on account of 
operational reasons. The Committee are unable to appredate as to 
why the escorting RPF personnel cannot eftectively deal with the 
railway staff and others committing or abetting in tile commission 
of thefts and pilferages from running trains or at unscheduled stop-
pages and why lighting arrangemeii'is in the yards cannot be im-
proved to a satisfactory level. If even the trains escorted by RPF 
personnel are not safe from criminals, the fate of unescorted trainS 
Is not difficult to imagine. This only shows that not only the RPI" 
personnel but also others who are responsible for safeguarding pub-
lic property do not take their duties seriously. The Committee would 
like the Ministry of Railways to look into this matter seriously and 
take urgent steps to plug the loopholes in the security arrangements 
of trains so as to ensure their absolute safety from criminals. 

4.40. The Committee were also informed by the Ministry thl1t 
during 1976, 1327 members of the RPF were punished and 200 out 
of them were removed from service. There have also been cases in 
which RPF personnel were apprehended for involvement in cases 
of pilferages, thefts and loss of railway consignments. The num.bers 
of RPF personnel arrested on this ground were 176 in 1974, HHl in 
19'15 and 94, 136 in 1976. That such a large number of RPF personnel 
were found negligent in the discha.rge of their duties and had to 
he punished and arrested for involvement in thefts, etc., is a sad 
~ommentary on the workin~ of tlie Railway Protection Force. The 
Committee strongly urge that the Railways should svstematiclllIY 
identify RPF and other personnel with doubtful inteczrity and keep 
them under careful and constant surveillance. The Railway autho-
rities should attach the highest importance to the intelitrity of their 
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personnel while evaluating their performance for the purpose of 
career advancement and should not appoint personnel of doubtful 
integrity in positions of responsibility. Those who are found guilty 
of acts of commission and omission involving moral turpitude result-
ing in financial loss should be speedily and severely punished. 

4.41. The Committee note that the One-Man Expert Committee 
has come to the conclusion that the existing procedure for depart-
mental proceedings in the case of Railway employees, particularly 
Railway Protection Force, needs to be revised to enable speedy and 
drastic punishment being imposed for involvement in crime against 
railway properly. The Committee would like the Railways to go 
into this matter expeditiously and make necessary. changes in the 
procedure for departmental proceedings to enable speedier Rnd 
appropriate punishment being awarded to such of the railway em~ 
ployees as are found guilty of crime against railway property and 
public property entrusted to railways for carriage. 

4.42. The Committee also recommend that training and refresher 
courses should be ~rganised for the RPF and other personnel res-
ponsible for handling and protecting public property in ord",r to 
improve their efficiency. Tr'1ining should also be imparted to super-
visory olfficers to enable tltem 10 improve the quality of supervisions 
and to detect cases of negligence well in time so as to minimise 
los'l to railways on account of pilferage and theft of railway 
consignments. 

4.43. The Committee are informed that at present under the 
R"Hwav Property (Unlawfu' Possession) Act, 1966. the Railway 
Protection Force has been conferred with limited powers of investi-
&,ation and prosecution. The Railway Protection Force has still to 
depend on the state Police Organisations, mainly the Government 
Railway Police, for the investigation of theft cases reported to tbem. 
The existing pattern of dual control of Railway crime does not meet 
the security requirements satisfactorily. The Committee would, 
therefore, recommend that as suggested by the Administrative 
Reforms Commission and also the One-Man Expert Committee 
(Kirpal Singh Committee), the aforesaid Act be amended and the 
Railway Protection Force which is a statutory organisation fOr the 
protection of the railway property and property entrusted to the 
railways fOD carriage, be vested with adequate legal polwers of 
investigation and prosecution of the offences against such property 
to make the Force more effective and purposeful. 

4.44. It has been brought to the notice of the Committee that as 
regards loss of railway consignments there is no clear-cut demarca-
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tion of responsibility between the railway sta.ff and the RPF and the 
Police and that one tries to shift the responsibility on to the other. 
The Committee would like the Ministry to go into the matter and 
define the responsibilities of the Railway staff, the RPF and the 
GRP in clear-cut terms so that in case of loss, damage, pilferage 
or theft, the responsibility could be appropriately fixed. 

4.45. The Committee are informed that one member of the RPF 
staff of N.E. Railway, one Rakshak of Central Railway and 6 mem-
bers of the RPF staff of South Eastern Railway died in encOUnters 
while protecting railway property and consignments booked by 
rail and the bereaved families were given suitable financial assist-
ance. The Committee feel that besides giving cash assistance in 
such cases atleast one dependent member of the bereaved family 
should be provided with a suitable job in the railways and also the 
facility of residential accommodation SO as to mitigate the hardship 
which such a family has inevitably to face after the demise of its 
bread earner. 

4.46. The Committee note that according to RPF Regulations no 
RPF personnel can normally be retained at the same station for a 
period of more than 3 years. The period of 3 years can, however, 
be extended to four years with the approval of Chief Security 
Officer on human considerations. Such cases were stated to he 
very few. The Committee hope that exceptions to three-year rule 
are granted sparingly and only in very genuine cases and with the 
prit'r approval of the Cliief Security Officer. The Committee would 
like that a maximum period of posting at tbe same station even in 
exceptional circumstances should be fIXed and it should not be 
exceeded in any ca.. .. e. 

4.47. The Committee are di.,tressed to note that in 1975, 3 RPF 
personnel were apprehended at Kodarma for being in possession of 
Rs. 1 lakh (approx.) in cash, 3 wrist watches, gold ornaments weigh-
ing about 160 gms. and some other things. As admitted by the Minis-
try of Railways the persons concerned in this case had been there 
for nwre than 5 years and there were no exceptional circumstances 
warranting their undUly long stay at that station. The representa-
tive of the Ministry informed the Committee durin!{ evidence that 
the local officers right up to the Chief Security Officer tried to tranS. 
fer them but "some how or the other some pressure wa .. brought to 
bear." Viewing this as a typical C9Se and not 9.n isolated case, the 
Committee are unhappy that the higlte'lt officers succumbed to pres-
sure as tbey did and allowed RPF personnel to stay at the slime 
station for unduly long period in violation of the policy laid doWn in 
this regard. Such instances are sure to undermine the morale of 
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honest wOI'kel's and ereate diuatisfadion in their ranks. The Com-
mittee would like the Ministry tD enquire into the eireumstances of 
the case and draw appropriate lessOllS for future guidance and inform 
the Committee of the outcome. 

4.48. The Committee would also like the Ministry to undertake a 
review of all such cases in which the stay of RPF personnel at the 
same station continues to be for a longer period than permitted under 
the official policy in this regard and rectify the situation. 

4.49. The Committee were informed that the working of the Rail~ 
way Protection, Force was studied by a High POwer Committee on 
Security and Policing on the Railways (which submitted its report 
in 1968) and also by the One-Man Expert Committee (which sub-
mitted its report in 1976). It is seen that both these Committees 
have made a number of useful suggestions for the more efficient 
utilisation of Railway Protection Force with special reference to 
their role in the prevention of loss and damage to railway property 
and the public property entrusted to the railways for carriage. The 
recommendations of both these Committees, it is stated by the Minis-
try, "are being implemented in a phased manner." The Committee 
would like the Ministry of Railways to draw up a time-bound pro-
gramme for the implementation of their recommendations as this 
would go a long way in minimising the incidence of loss and damage 
of consignments booked by railways. 

4.50. From all that has come to their notice, the Committee cannot 
but agree to the view expressed by a number of public sector enter-
prises that the performance of RPF personnel leaves much to be 
desired and that the theft and loss of railwa,y consignments can be 
considerably reduced if only the RPF personnel discharge their 
duties honestly and conscientiously. The Committee stress that it 
is absolutely essential for the railways to revamp the image of the 
RPF and establish its credibility in the eyes of the public 8!1 an 
effective instrument for safeguarding public property entrusted to 
railways for carriage!'>. Needless to say. the public will judge the 
effectiveness of the steps taken to improve the efficiemy of RPF h;r 
the success it achieves in controlling the incidence of theft, pilfcl'Rji{e" 
and loss of consignments booked by rail. The Committee "\'Voula'U1t~ 
the Ministrv of Railways also to evaluate the perform.ahceol~'RPlI' 
in terms of annual compensation claims hill l'4Dd compensation Ptlt~ 
on account of theft, pfiferage and loss of, ranway' c()~l~trrents 
vis-a.-vis the total expenditure on RPF a.nd its strengt}f 'tbeywalit(f 
Also like the ministry to publish ~uch evaluaHon:i'~stit~~ 'fnth~)r 
Annual Report. .' '.' ·'1 ,. .,~' ~ 



CHAPTER V 

SETTLEMENT OF CLAIMS 

<a> Procedure for Settlement of Claims 

5.1. The procedure followed in regard to examination and settle-
ment of compensation claims for goods lost. damage etc., is explain-
ed in the following paragraphs:-

(i) The liability of the Railway Administration for loss, 
damage, deterioratbn, destruction and non-delivery of 
booked consignments has been statutorily down in Sec-
tions 73 to 80 of the Indian Railways Act. 

(ii) As soon as a letter preferring claim is received in the 
claims office of a Zonal Railway, it is registered and a 
separate file is opened on the subject. A letter of acknow-
ledgement giving the case number is sent to the claimant 
asking for necessary documents such as shortage certi-
ficate, beejuck and other relevant information required 
for expeditious settlement of the claim, if these are not 
already furnished. After calling for· Missing and Damage 
Reports from stations or connecting them if already re-
ceived in advance, the claim is examined taking into 
consideratbn the factual and legal position and processed 
for settlement. If it is a case of non-delivery of complete 
consignment or part of a consignment, effort is made to 
trace and deliver the consignment, Notice is also served 
on the adjoining Railways to trace and despatch delayed 
lOr missing consignments. 

(iii) The title of the claimant and the amount of compensa· 
tion payable is verified. If neeessary, an inspector is 
deputed to verify and collect the required information 
from the claimants. 

(iv) In cases where the amount of compensation payable 11 
Rs. 8000 and abov,e, prior concurrence of the associated 
Accounts OfficE!!' is obtained before the payment is made. 
In cases involving payment below as. 800 prior concur-
rence of the Accounts Officer is not necessary. 

123 
642 L5--9. 
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(v) It is the constant endeavour of the Railway Administra-
tion to settle the claims without forcing the claim-
ants to seek their remedy in the Courts of Law. Under 
the law, every claimant is free to file a suit after giving 
notice to the Railway Administration but the expenses 
and delays involved in civil litigation are prohibitive 
hence the Railway Administration have set up a machi-
nery under a Chief Claims Officer on each Zonal Railway 
for settling claims. The Claims Officers of the Railways 
act as a quasi judicial officers. The claimant is not re-
quired to engage any lawyer. Even his presence!appear-
anoe before the Claims Officer is not required. Every 
effort is made to settle all claims as expeditiously and 
with as little inconvenienoe; to the claimants as possible. 

5.2. It has been further stated that the Railway Administration 
is fully liable for loss, theft, damage etc., 1:1:> the consignments-
Dooked for carriage by the Railways expect under some special 
circumstances which are menti:Gned in the Act. The Railways are 
not liable if:-

(i) a claim is not preferred within six months trom the datf.' 
of booking; 

(ii) a claim has arisen due to improper packing or loading 
by the consignor or any fr8iid practised by the consig-
nor; 

(iii) luggage is not bO!()ked; 

(iv) value of accepted articles is not declared and percentage 
charge is not paid; 

(v) damageable goods are carried in open vehicles at the re-
quest of the sender; and 

(vi) loss and damage has taken place due to riot, civil com-
motion, strike, lockout or stoppage of labour. 

S.3. For the follOWing causes also the Railway Administration 
• not liable if it has used reasonable fOIWSight and care-

(a) act of God; 

(b) . act of war; 

(c) act af public enemies; 

(d) arrest, restraint or seizure under legal p!'!ocess; 
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(e) orders or restrictions imposed by the Central Govern-
ment ot a State Government; 

(f) act o.r omission or negligence of the consignor or consig-
Aee; 

(a) natural deterioratbn or wastage in bulk or weight due 
to inherent defect, quality or vice of the goods; 

(h) latent defects; and 

m fire or explosion or any unforeseen risk. 

5.4. As the Claims Officers do not examine any witnesses it is 
necessary that the claimants Iurnish all necessary information and 
documents on the basis of which the claims officers can take a decl-
s'ion. The Claims Officer has to verify full facts of the case before 
a decision is taken to pay the claim. The disposal may be delayed 
if the requisite information is not promptly forthcoming. Gene-
rally the small valuation claims take much lesser time and higher 
valuation claims take more time to enquire, verify and process 
them. 

Work Study 

5.5. When asked to state whether any work study/job analysis 
has been undertaken with a view to rationalising and streamlining 
the procedure and deployment of staff and with a view to speeding 
UP the settlement of claims, the Ministry of Railways have stated 
that work studies and job analysis have been undertaken on the 
Railways with a view to rationalise and streamline the pt'IOCedure 
Bnd to see what improvements can be effected for speeding up the 
settlement of claims cases with the existing staff. As a result cer-
tain improvements have been effected which are as follows:-

(i) In the settlement of claims cas~s a system of level jump-
ing cases meant for senior officers and are directly put 
up to them by the dealing clerks concerned instead of 
going through the usual routine of passing through every 
official. 

(ii) Targets have been laid down for dealing of claims cases 
by each official. This results in expeditious settlement of 
small valUle claims and reduces the closing balance. 

(iii) The powers of claims settling officers ~t every level have 
been enhanced from time to time. 
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(iv) The monetary limit of claims which is subject to pre-
cheek by Accounts Department has also been enhanced. 

(v) Mobile Claims Officers are arranged for settlement of 
claims on the spot. 

(vi) Powers lof the Station Masters of important stations and 
Claims Inspect:Drs have been increased from Rs. 100/ to 
Rs. 2001- to settle claims at the station. 

(vii) Each Claims Officers in the Claims Office is given charge 
of settlement of claims arising on one 'or two Divisionl'l to 
lexpedite enquiries and dispose of claims and to localise 
areas which give rise to daims with a view to take ap-
propriate preventive action. 

(viii) Claims Offices on some Railways have been decentra-
lised, for example, on Northern Railway additional 
daims offices are functioning at Varanasi, Bikaner, 
Jodhpur, on Eastern Railway at Patna, on Western Rail-
way at A.h.tniedabad on Southern Railway at Madras and. 
Tiruchirappali. Recently instructions have been issued to 
open a claims office at Bangalore also. 

(ix) Separate cells have been ,opened for high valuation 
claims and claims for wagon load consignments. 

5.6. As far as possible work has been managed within the exist-
ing staff strength of the claims organisation, however, wherever 
}:>b analysis has revealed creation of additional posts, new posts 
have been created with the concurrenCe of the Finance Department. 
Use of these measures have resulted in speedy settlement of claims 
and reducing the closing balance of the pending claims on the 

-Railways. 

Claims Pending 

5.'7. The Ministry have sta,ted that the following further mea-
sures have been taken to expedite the settlement of claims. Missing 
Goods Reports are prepared before hand at the stations and· sent to 
the Claims ()ftlcers so that the moment the claims letters are re-
ceived they al"e promptly connected with the evidence of shortage..'1 
or damage and the claims expeditiously settled. 

5.8. Claims for smaller valuation pertaining to perishables, 
fruits etc., are settled promptly on the basis of rates already main-
tained in the Claims Oftlces without waiting for verification or "n-
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gina! beejuck. In case of mIssmg consignments Inspectors and 
Tracers are deputed to traCIe' and arrange delivery of the consign-
ments or make other necessary enquiries so that the claims are 
expeditiously disposed of. 

5.9. On being asked to state as to how it is ensured that the 
targets of claims cases laid down for each official are fulfilled by 
the officials concerned, the Ministry lof Railways have informed the 
Committee that the Ministry of Railways have laid ,down a target 
for settlement of 650 clai ;->1~ rases for each Assistant Commerci:ll 
Superin,tendent per month. No target has been laid ,down for offi-
Cers abo Vie the level of Assistant Commercial Superintendent. By 
and large, the target laid down in this regard is fulfilled. The p:1Si-
tion in regard. to the fulfilment of the target is watched by thE' 
Deputy Chief Commercial Superint~dent (Claims) and the Chief 
Claims Officer. 

5.10. Some of the Public Undertakings and the Chambers of 
Commerce in their memorandum submitted to the Committee, re-
garding the procedure for settlement of claims have stated as 
follows: 

"The present procedure for settling claims is time-consum-
ing .. ' . The system is inhibited by the in-built constraints, 
as under the existing procedure the claim is paid only 
after the Railways have located the consignments and 
realised the cost from the recipient. 

The exact procedure at the various stages is not known 
to us. However, considerable time is taken by the Rail-
ways in-

(i) Opening of claim case files; 

(ii) Verification of station records; 

(iii) Obtaining clearance from Rates/Compensa.tion lee-
tion; 

(iv) Verifica.ticm of recordJ at the intermediate stattODS; 

(v) Pre-euditiDg by Accounts; 

(vi) Iasuing refund advices; and 

(vii) r.sue of cheques in settlement of dIatma' , • 
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Settlement of claims tak·e considerable time and even 
more than 10 years sometimes." (Steel Authority of 
India) 

"We are not very much satisfied with the procedure followed 
by Railways for setUement of claims. There are inordi-
nate delays and also improper as~ssment of loss and 
damage. " .delays are sometimes abnormal. 

The dealings of Railway Officers are generally cordial 
but mostly they express their helplessness in absence of 
the reports not coming from the lower authorities. 

There is scope for improvement in the matter of exer-
cising power fairly and promptly. The Officers can be 
fair only if they follow the spirit of the rule, rather the 
letter only as at present. For promptness, ,we sugg,est a 
time-bound programme be 1aid down for each Railway 
official to complete his portion of report to the higher 
authority." (Bharat Coking Coal Ltd.) 

"We are not satisfied with the procedure followed by the 
Railways for settling claims. 

Claims are to be lodged within six months from the 
date of R.R. according to the present procedure. We 
would suggest that this should be amended to six months 
from the date of actual aelivery because of two reasons: 

Open delivery in case of apparently damaged pack-
lages takes very long time and even more than si~ 
months after they are received at the d.estination sta-
H(m. The issue of short certificate is further delayed 
after effecting the open delivery .... No claim can be 
lodged in the absence of the short-certificate and so 
the stipulation that the claims must be lodged within 
six months from the date of R.R. is not correct .... No 
response is received from the Railways regarding notices 
served for settlement 'of claims even if they are sent by 
Registered post." (Central Coalfields Ltd.) 

"It is a very lengthy and time-consuming procedure. There 
is inordinate delay in settlement of claims even whel\ 
the requirements of the railways are complied with in 
full. There appears to be lack of proper appreciation of 
the sentiment of the aggrieved. parties and also a general 
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tendency for repudiation of claims either by inaction or 
long silence and claims are seldom settled until threat is 
held out for legal action. The procedure is required to be 
simplified and streamlined and there should be time 
bound programme for (i) submission of required docu-
ments; (ii) scrutiny/inspection thereof; and (iii) settle-
ment and/,or repudiation of claims on merits of the cases." 
(Western Coalfields Ltd.) 

"The letters of protest in respect of claims, either repudiated 
or partially settled written at the normal level by the 
Fcr Claims Cells are not promptly attended." (Food 
Corporation of India) 

" .... while it is understandable that the Railway authorities 
would want to satisfy themselves about the genuineness 
and admissibility 'of the claim, what irks the customer is 
having incurred loss or damage due to no fault of his, he 
is put to further incoveruence on account of cumbersome 
procedure in the settlement of claims." (Associated 
Chambers of Commerce) 

"The procedure fol1owed by railways for settlement of claims 
leaves much room for improvement ...... The usual grie-
vances against settlement of claims may be briefly sum-
med up as follows: 

(f) Sitting tight over claim cases till legal notices are 
served or legal proceedings initiated; 

(i) Overall tendency to reject claims on one plea or 
the other; 

(j) Holding up of payments of claims due to non-
receipt of foreign railway's acceptance or confirmation 
even though claims on merit are admissible. 

(k) Rejection of claims on the plea of being time 
barred." (Bharat Chambers of Commerce) 

"The Railways do not generally care to finalise the claim at 
the Departmental level. The cases are either repudiated 
or allowed to drift on, forcing the parties til) take recourse 
to Law courts." (Indian Chamber of Commerce) 

"The Railways have a tendency of not settling the com,pli-
cated claim cases unless the claimants file suits in the 
Court." (Bharat Chambers of Commerce) 
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"Tbe delay and ,indecision in settlement of claims have be--
came so endemic that apparently the ',:ailways prefer 
certain types of cases to be taken by the puties to the 
courts .... :This' is probably because the official machinery 
as a whole would like to avoid acceptance of liabilities 
or responsibility for the decision and the settlement is 
normally effected only in compulsive circumstances such 
as filing of a suit .. , ." (Associated Chamber of Commerce 
and Industry) 

S:>me of the suggestions to tackle the situation are: 

(i) formulation of guidelines in clear and unambi-
guous terms for close adherence by all concerned; 

(ii) Streamlining of settlement procedure to save 
time particularly submission of reports by Inspectors 
whose work needs constant chasing by Senior Super-
visors; 

(iii) Increasing recourse tl:> settlement of claims across 
the table in discussion with claimants; 

(iv) Enlisting tbe active services of recognised Cba'm-
bers of Commerce and Trade and Industrial Associations 
for settlement of claims of their members; 

(v) Preparation and wide circulation of pamphlets 
written in English as well as in regional languages for 
gUidance in correctly preferring claims as ~lso plugging 
origin of claims to the extent possible. 

(vi) Special review and audit of outstanding claims 
by the Railway Board at periodic intervals; (Bharat 
Chamber of Commerce). 

5.11. The representative of the Bharat Chamber 'Of Commerce 
stated during evidence:-

By and large, even today, there is no improvement in the 
settlement of claims. The reason being that Officers. 
are very hesitant to take decision especially where the 
claims are for higher value. viz. rupees ten thousand or 
more. They prefer to let them go to the court level and 
not take the responsibility of deciding themselves." 

50.12. On a point raised by the Committee whether it is not possi-
ble for the Chambers to invite the att_tion at the General Mana· 
ger in this respect, the witness added.: 



131 

"We do. When they come to Chamber, they send three or 
four officers and then the claims are finalised very 
quickly. But, Sir, the Chamber cannot cater to the entire 
public. The idea is that the public at large should get 
the benefit." 

5.13. When asked whether Railways should pay interest on claim 
amount in case of inordinate delay in respect of an admitted claims, 
the witne.:iS added:-

"Yes Sir, in the nsc of a small firm it operate on the capital 
got from the bank at the rate of 18 per cent so it can 
create havoc for them." 

5.14. Replying to a similar question the representative of the 
Associated Chamber of Commerce and Industry stated during 
evidence that "this would certainly expedite the claims .... this 
would certainly be helpful." 

5.15. W.hen asked to give their views on the question Of pay· 
ment of interest for the period of delay in paying the amount due 
in respect of admitted claims, the Ministry of Railways stated 
that:-

"The suggestions regardin'g payment of interest in C'R.se of 
delay in payment of admitted claims cannot be agreed 
to in view of a specific provision contained in section 
78(d) of the Indian Railways. Act which provides inter 
alia that a railway administration shall not be respon· 
sible for any indirect or consequential damages or f.or 
loss of particular market. 

However, the procedure for issuing chequeslpay orders to 
pay claimants after the claim is passed for payment is 
being further streamlined to reduce all avoidablf' 
delays." •• 

5.16. The Estimates Committee in para 62 at their 19th Report 
(Thurth 10k Sabha) on the question of procedure for submission 
of claims observed as follows:-

ttIt has been pointed out to the Committee that the public ill' 
not properly guided as to the procedure required to be 
followed for submission ot claims, with the result that 
preferment of claims is either delayed or not done in the 
proper form." 
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5.17. The Committee had made the following recommendation: 

"The Committee consider that there is need for giving more 
publicity to the procedure for submission of claims in 
Railway Time Tables and through Notice Boards at im-
portant stations and in parcel and goods offices. The 
Committee also suggest the compilation of Handbook 
giving full information about the procedure for filing 
claims for the guidance of the trading public." 

5.18. The Ministry in their acti'on taken replies in 1968 stated 
that "A Guide for Claimants" has been prepared and arrangements 
are being made to publish it. Arrangements are also being made 
to incorporate a suitable notice in the time table and display it at 
parcel offices· and goods sheds." 

5.19. In the course of present examination when the Committee 
asked the Ministry of Railways whether any pamphlet for the 
guidance of consignors/consignees adv,ising them about the pro-
cedure for filing claims for llOss and damage had been .issued the 
Ministry stated that procedures for booking, packing, loacling 
etc. of consignments are contained in the Current Goods Tariff 
and Coaching Tarift published by the Indian Railway Conference 
Association, New Delhi. These tariffs are priced publications and 
are available from the General Secretary, Indian Railway Con-
ference Associat~on, New Delhi and also from the Zonal Railway 
Administrations, on payment. As regards the procedure for pre-
ferment of claims, it may be stated that a pamphlet titled 'Principal 
Rules and Procedure for the Preferment and Disposal of Claims 
on Railways' has been published by the Ministry of Railways' for 
intbrmation of rail users. From a copy of the pamphlet sent by the 
Ministry along with the reply, it was seen that the pamphlet was 
published in 1965. 
Supporting Documents 

5.20. It had been suggested to the Committee that claims should 
be admitted with the submission of "true" copies of required doeu-
ments and the "original" documents may be required to be submit-
ted at the stage of final settlement for the purpose of verification. 
Giving their views ,in the matter, the Ministry of Railways have 
stated thus:- I .~~ 

"There is no objection to acceptin'g applications for claims 
for compensation for goods lost, damage etc., accompanied 
by certified copies of the original documents. In fact 
the practice is already fn force and applications for 
claims accompanied by certified copies of the original 
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documents are being duly accepted. However, at the 
timf of 1lna1 settlement the original documents have to 
be submitted to the concerned claims office to prevent 
duplicate claim or any spurious claims bt"ing preferred." 

Com-plaints from Public 

5.21. It had been stated by the Ministry of Railways that com-
plaints from the pubJ.ic in connection with the claims for compensa-
tion where the claimants were not satisfied with the decisions of 
individual R3Hway Officers and represent the matter to the Minister 
for Railways or the Railway Board, were looked into in consulta-
tion with the concerned Railways. Wherever necessary, suitable 
directions were issued to the Zonal Railways. 

5.22. As !regards the number of complaints received by the Rail-
way Ministry/Board during the last 5 years (Year-Wise and the 
number disprosed of), the Ministry of Railway have stated that the 
number C?f complaints received from the trade and public regarding 
claims for compensation during the last five years is given below: 

Yf'ar 

1<)7:',"76 

If) 76-77 

--_.------ .. 

No. of complaillls No. of cas .. , di"" 
r('cejv"d po,,'(\ "f 

9499 

790<) 

~H99 

ml77 

5.23. Settlement of claims for com}':ensation is done by the con· 
eerned Zonal Railway. In so fat as dealing with the complaints 
received in the office of the Ministry of Rail ways is concerned, it " ' may be mentioned that all complaints recelved during the past five 
'years (viz. 1972--73 to 1976-77 have been disposed of). 

5.24. When the attention of the Ministry of Railways was drawn 
to the re}1resentation made to the Committee that there "is a gene~?l 
tendency for repudiation of claims either by inaction 01' long silence 
·and claims are seldom settled until threat is held out for legal 
.action": the Ministry in a note have stated:-

"This allegation is not cotrect. It is the constant endeavour 
of the railway administration to settle compensation 
claims8s expeditiously, as possible. It is not their inten-
tion "to force the' claimants to resort to "legal action." 
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5.25. It has been represented to the Committee by a number of 
l'eputed enterprises and organisations that thl' p.rocedlP'e for settlin~ 
daims is lengthy and time consuming. There are inordinate delays 
and improper assessment of loss and damage. Letters and notices 
are not promptly attended to. From what they have heard frOm the 
representatives of the Chambers of Commerce and other 
organisations during the course of their study tours,. the 
Committee gathered' the impression that all is not well with the 
procedure for settling claims. The Committee would, therefore. 
suggest that a critical study of the procedure of working of the claims 
settlement organisation should be made through an Organisation 
and Methods expert and the procedure simplified and streamlined 
in the light of the study. The Committee also suggest that guide-
lines should ~ laid down clearly to ensure speedy disposal of work 
and the role and duties of each category of staff and officers should 
be properly defined so that the performance of each one of them 
can be properly evaluated and bottlenecks, if anY, remOVed. 

5.26. It has been suggested to the Committee that a time-bound 
programme should be laid down by the Railways for each stage of 
work to be done by the staff in the process of examination and settle-
ment of a claim and officers should ensure observance of the time-
schedule. This, in the opinion of the Committee, is a good suggestion 
and should be suitably incorporated in the detailed procedure of 
working of the claims settlement machinery as it will introduce ars 
element of urgency 'at each stage and ensure expeditious disposal 
of claims. 

5.27. The Committee note that, while acknowledging reeeipt of 
a claim, the claimant is asked to submit necessary documents such 
as shortage certificate, beejuk and other relevant information, if not 
already furnished. In order to avoid unnecessary correspondence in 
this regard, the claims authorities should insist on all the relevant 
documents to be appended to the claim application at the time of 
schedUle. This, in the opinion of the Committee, is a good suggestion 
required and other instructions in this regard should be printed at 
an appropriate place in the application form and also put up at pro-
minent places in the claims and other offices of the Railways and 
given due pUblicity by other means for the guidance of claimants. 

5.28. The Committee cannot understand why Missing and J)Bmage 
Report in respect of a booked consignment should be called from 
tile station COIlcemed only al+e· the registration 01. a claim ad why 
lueh a Report _aid DOt be s mt automatieally by the station con-
ee ... d to the claim ofticer eo"cerned alter lou, ..... e er shortap 
comes to uotice. Similarb', tbe y are uaable to aweciate why effort 
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to trace the lnlssmg consignment is initiated or notice on the ad-
joining Railway to trace the missing consignment is served onl~' 
after the registration of a claim. If advance action is taken in such 
matters by the authorities concerned in anticipation of the claims 
being registered in due course, the disposal of claims can be speeded 
up. The Committee hope that this aspect will be taken care of 
while streamlining procedure. 

5.29. It has been represented to the Committee that payments of 
claims are held up due to non-receipt of other railways' acceptance 
or confirmation even though claims on merit are admissible. The 
Committee would like the Railways to look into the matter and 
consider taking necessary steps to simplify the procedure in this 
regard. 

5.3fl. The Committee are glad to note that the Ministry of Rail-
ways have responded favoura,bly to the suggestion made by the 
trading circles that the Railways should accept applications for 
claims accompanied by "certified" copies of original documents and 
not insist on "originals" which may be submitted at the time of finaJ 
settlement. The Committee hope that publicity will be given to 
this facility for the benefit of the public and necessary instructions 
in this regard will be issued to claims offices in all zones to ensure 
that this facility is extended to all the claimants without anY 
hesitation. 

5.31. It has been represented to the Committee that the period 
of 6 months allowed for lodging a claim should be counted from the 
date of delivery of the consignment and not, as provided at present. 
from the date of booking of consignment. as grant of open delivery 
and issue of shortage certificate by the Railway staR take time and 
consequently the time left at the disposal of the claimant is much 
less than six months. There is force in the reaSOns advanced In 
support of the suggestion. The consignments lost or mis-directed 
in transit would. of course. have to he dealt with differently. The 
Committee would like the Railways to extend the period so as, to 
give a clear margin of 6 months from the date of consignment for 
filing the claim. 

5.32. The Committee have recommended elsewhere in this 
Chapter that payment in respect of a claim should he made within 
a day or two of the date on which decision' to admit or .... y the 
claim is given by the Claims Officer. The Committee find that, while 
tbe traders wBuld like i_terest to be paid on uapaicl .... ounta in ret-
pect of admitted claims in case of inordinat('! delay, the Ministry of 
Railways are Dot agreeable to this suggestion, ... support of their' 
:stand, tbe Ministry have referred to Section 78(cl) of the ladian 
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Railways Ad which provides inter alia that a railway administra. , , 
tion shall not be responsible for "any indirect Or consequential 
damages or, for loss of particular market.·' The Committee see nO 
bar in Section 78( e) to the payment of interest in such caseS. There 
is hardly any excuse for inordinate delay in making payments after 
a claim has been admitted by Claims Settlement Officer or decreed 
by a court of law and in all fairness the Railways should make 
amends for the delay in such cases. If inordinate delay takes place, 
the responsibility for the delay should in any case be fixed and 
action taken against the defaulters. The Committee would also like' 
the Railways to examine the p'rru:tice obtaining in other Governml'nt 
Depa:riml'nts like Income-t~ Department, where similar or near 
similar situations arise, and consider introducing a system of pay-
ing interest or giving compensation in some other form to the 
claimants. 

5.33. A number of private sector organisations have stated that 
the Railways sit tight over claims cases tiII legal notices are serv~d 
or legal p.roceedings are initiated. A public sector undertaking, 
while making a similar complaint has stated that there appears to 
be a "general tendency for repudiation of claims either by inaction 
Or long silence and claims are seldom settled until threat is held out 
for legal action." The Ministry of Railways have stated that "this 
allegation is not corred." The Ministry have added that it is their 
constant endeavour to settle compensation claims as expeditiously 
as possible and it is not their intention to force the claimants to 
resort to legal action. The Committee conSider it unfortunate that 
such an impression about the attitude of Railway Administration 
towards claimants, eve~ if it is unjustified, prevails among trading 
and industrial circles in private and public sector. The Committee 
would like to reiterate that the Railways should give wide publicity 
to the measures taken by them to speed up claims settlement worle 
and encourage public and private sector enterprises and organisa-
tions to bring long pending claims and other matters to the notice 
of highest Railway authorities in the respedive zones who should 
look into them and take prom.pt and conclusive action. 

S.M. The Committee find that an impression prevails amoDllst 
traders that the officers are hesitant in taking a deciSion on high 
value claims and they prefer such cases to go to courts. It is stated 
that when such cases are brodglit to tbe notice of the General 
Manager of the Zone concerned by the Chambers of Commerce and 
Industry, these are finalised "very quickly". The Committee are 
not happy at the senior oftlcers evading the responsibility for decid-
-tng high value claims. 'ntey would suggest that, as it; the practice 
in some places already, General Manager or other senior Officers of 
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a zone should periodically hold meetings with the representatives of 
recognised organisations of traders and industrialists to discuss out-
atanding claims cases and to expedite their settlement acrOSs the 
table. 

5.35. The Committee note with concern that the Minister of 
Railways and Railwa.y Board have been receiving a large number 
of complaints regarding settlement of claims vide para 5.22 of the 
Report. The Committee would suggest that, after dispOSing of the 
complaints, the Ministry should critically analyse these complaints 
to find out the basic factors which give rise to these complaints and 
take steps to avoid similar complaints in the futu're. 

5·36. Though the Committee in their 10th Report (1967-68) had 
recommended that there was need to compile a handbook on claims 
proeedure for the guidance of the trading public and the Ministry 
in their Action Taken Note had informed the Committee in 1968 
that "A Guide for CIa,imants has been prepared and arrangements 
are being made to publish it," the Committee regret to note from 
the handbook containing principles rules and procedure for the pre-
ferment and disposal of claims which was supplied to the Committee 
along with Supplementary Material (February 1978) that it wa. .. 
published only in 1965. This clearly shows that not only has the 
Railway Administration done preciOUS little to keep the claimants 
informed of the prevailing procedure for preferring claims, but it 
has also failed to implement an earlier recommendation of the Com-
mittee accepted by the Ministry. This is reprehensible. The Com-
mittee would like the inordinate delay in bringing out a handbook 
of rules and procedure for the preferment and disposal of claims to 
be enquired into and the Committee informed of the result. Respon-
sibility should also be fixed for the lapse. The Committee would' 
also like that the handbook may nOw be brought out without allY 
further delay and copies made available to the trading public on 
payment and also supplied to scores of members of the Railway 
staff who are scattered all over the country and trying to grapple 
with the problems of claims on their own. The Committee expect 
that the handbook would be kept up-to-date by bringing out revised 
editions or issuing correction slips from time to time. 

(b) Time taken for Settlement of Claims 

5.37. It has been I'ep!I'esented to the Committee by a number of 
public an'd private sector institutions that the time taken by Railwa,yg 
in settling claims is generally very long. 

Fertilizer Corporation of India says: 
"The time taken to settle claims in many case is inordinatelY 
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long; somtimes cla.i.ms are not settled even upto 3 year. 
which leads the claimants to file law suits to get their 
dues." 

According to the Steel Authority of India: 

co •••• The minimum time taken for settlement of claims is 
generally not less than one year. There are cases where 
claims have not been settled even after a periOd of 5 to 
10 years from the time of preferring of claims." 

The Indian Chamber of Commerce has stated: 

"Railway Officers at lower levels take inordinately long time 
to prepare the ground work fo'r diSpiOSal of claims cases 
by themselves and by higher officers as well ...... Settle-
ment of cases within the time limit is the exception rather 
than the rule." 

Bharat Chamber of Commerce says: 

" .... The usual grievances against settlement of claims ma,-
be briefly summed up: as follows:-

(a) Inordinate delay in settlement of claims; 

(b) Unusual delay in payment even after settlement;" 

According to the Associated Chamber of Commerce: 

"The duration taken for settlement of claims shows considera. 
ble variation from one claimant to another. Barring the 
case of a sanitaryware manufacturer in north who has ha<l 
no major difficul ty in getting his claims settled in aliout a 
month or two, in all other cases the time taken was consi-
dered unduly high running from 8 months to over two 
years." 

5.38. With regard to the time taken for settlement of claims, re-
presentatives of Chambers of Commerce and Public Undertakings 
stated during evidence that:-

"No doubt, they say instructions have been issued to do it in 
three months. They justify by 6€{ures also. But, by and 
large, even today there is no improvement in the settle-
ment of claims ........ We would sugest that the period c>f 
90 days should be saC'rosant. If the claim is fteld fulfi.1Iing 



139 

all requirements then it should be accepted or rejected 
within 90 days. In such claims where two or three rail-
ways are involved the time-limit should be 20 days. They 
say that they have done it out there fs no checking." 
(Bharat Chamber of Commerce). 

"We have been insisting from time to time that there should 
be time limit for settling certain claims. We have not 
given any cut and dried time limits, but these could be 
arrived at." (Associated Chamber of Commerce). 

"By and large, the experience seems to be that it takes about 
2 years. I feel, six months or so should be the" normal 
time to settle the claims." (Coal India Ltd.). 

5.39. When asked to state whether any time limit had been pres-
cribed for settling claims, the Ministry of Railways" have stated that 
according to extent Instructions issued by the Railway Board 
.average time taken for settlement of claims should not exceed 30 
days. These instructions have been reiterated to the Zonal Railways 
recently. The Minister for Railways in his Budget Speech for 1977-
~8 also stated that even in individual claims cases the time taken 
for settlement should not normally exceed six weeks. 

5.40. A table showing the average time taken in days in the settle-
-ment of claims on each Zonal Railway during the last five years is 
:given below: ';-
----_.,. --------"-----_ ..• _--

'Railway 1972-73 1973-74 1974-75 1975-76 1976-77 

'Central 39 35 38 36 35 

"Eastern 66 67 65 58 56 

Nort1\1~rn 43 43 44 47 76 

North-Eastern 79 61 50 44 45 

"North-East Frontier 38 39 39 38 44 

Southern 
'.i.~ 

29 29 33 38 4R 
~South Central 30 30 30 go 45 

South Ea.~tem 67 93 93 83 9! 

We'Stem 30 31 « 44 « 
Ml Railways 49 50 51 50 55 

r&4:2 LS-10. 



5.41. The Ministry have further stated that .by and large compen-
sation claims are disposed of at a reasonable speed and all possi.ble 
steps are taken by the Zonal Railways to enSUll"e that there are nO' 
avoidable delays in disposal and settlement of claims. However, in 
certain types of cases, particularly involving heavy amounts, settle-
ment is prolonged for unavoidable !1!asons. For instance, claims 
arising from traffic booked over a number of Il'ailways in succession 
and involving transhipment en-route take a longer time to co.!nplete-
enquiries. Settlement in some cases is also held up on account of 
non-submission of essential documents such as original railway re-
ceipt, beejuck, letter of authority etc., which alre essential for veri-
fication of claims. Delays also occur in cases where some criminal 
offence is suspected and the matter is investigated by police. It is 
the consent endeavour of the railways to settle claims as early as' 

. possible. 

5.42. The following statement shows the number of claims which 
Temained pending for more than (i) three months, (ii) six months, 
(iii) one yellll'; and (iv) more than one year for eacli of the last 5 

years Zone-\V'tse and the total number of such cases pending at the' 
end of each year:-

--- - ._-----_._-
I. Claims ov~r thre(' months but 

less than .ix months old 

2. Claims oW'r six months bllt 
1",8 than one year old 

3· Claims over ont' y~ar 010 

TOTAl. 

1. Claims over thrff months but 
1t'S~ than six month. old 

.2. Claims ov('r six months but les~ 
than on~ y .. ar old 

g. Claims ovt'r 00(' y~ar old 

TOTAL --_._-

Central Railu'(l) 

AIl on AIl Oft AI on As on 
31-3-73 31-3-74 31-3-75 31-3-76 

148 3" 3(19 

36 50 49 55 

1!l46 1933 10!,>1 

Eask,,, RQilwa..~ 

4673 3181 40 35 3196 

!l55? 1967 !l61 4 2119 

"39 127~) 1630 1195 

As on-
31'~-i7 

57 

1581 

"9" 
g86 

------
8369 64113 8279 IiRIO 3151 

------



•. Claim. over three months but 
less than six months old 

II. Claims oves' .ix months but 
lea than one year old 

3. Claims over one year old 

141 

1333 

255 

9 

-----------t---------
TOTAL 1686 

North Eastern Railwo.y 

•. Claims over three months but 
lea thall six month. old 

2. Claims over six months but 
leu than one year old 

3. Claims oYrr one year old 

382 

157 

16711 .L . ~_ RBgS 

----------------------
TOTAl. 11007 1176 1;236 860 

-------------------------------------< 
,N..,"'-F....,t F'OfIlin Roi/woy 

I. Claims over three months but 
lea than .ix months old 

2. Claim. over six months but 
les~ than one year old 

3. Claim. over one year old 

TOTAL 

20;2 

1086 

7 

I 

I~. 
" 

I~ 697 

1.1 

130 

150 

----------------------------------~----\ 
( 

873\ 1246 560 
I. Claims over three months but 

less than six months olrl so8 865 

\ 
5451 687 :;06 

II. Claims over six m<mth. but 
less than one year old 169 1187 

S. Claims over one year old 34 31 95\ 254 81 

----------\--------
TOTAL 511 1813 1513 - 11187 1147 

SOIIt" emtrlll RllillI'IIJ 

I. Claims over three months but 
I~ than six months old 

2. Claims over Rix month, but 
less than one year old 

3. Claim~ over one year old 

TOTAL 

517 

223 

794 

33 1 

51 

11112 

457 61111 145 
\ 

100 \!56 100 

I II&.z 1~-.• -6: 

\ 
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SlJUth Easfl", Railway •• Claiml 

le.ts tha~over three mCJntlu but 
,n lix: MCJnth, old 3463 11947 

II. Clllimi o~ . 
len than opr 1111. mCJntiu but 

'e year old 5451 3525 
3· Chiml over on, Id 

~ year 0 

TOTAL 
11371 '1-------------------__ ___ 

Claims over three 
leas than six montt months but lIS old 

2. Claims over silt ~ 
leas than one year months but 

old 
3· Claims over one yeal old 

I. 

2. 

3· 

TOTAL \ 
------; '----
Claima over three mOl: 

leas than lilt months olum but 
\d . 

Claims over lix monl 
less than one yearh' but 

Claims over one year Ol{ 

397 764 

157 142 

13 2 

goB 

14659 14272 

10853 7714 

5089 6508 

1731 

I,oS 

11377 .----------------

944 5'16 

131 

15416 13716 7550 

8~m 8420 4758 

6421 4849 19116 

i 
TOTAL • • 30583 28494 30 374 g6985 14234 

5.43. When ask\t to indicate the position of over 3 months old 
claims c~ses as o~ 31-12-1977, the Ministry furnished the following 
information: 
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5.44. The Ministry of Railways have stated that the number of 

over 3 months old claims cases pending with the Railways has been 
brought down by over 50 per cent fIrom 31.3.1977 to 31.12.1977. 

5.45. The MiniStry of Railways have also stated that the average 
time taken for settlement of claims on the Indian Railways during 
April-December 1977 has been 48 days. As regards the total number 
of claims cases registered during April-December 1977, the number 
of cases settled within a period of 6 weeks, the Ministry of Railways 
have stated that 2,96,974 claims were registered during April-
December, 1977. It is not possible to indicate the exact number of 
cases settled within the period of 6 weeks. However, 67 per cent 
cases on Central and Eastern Railways, 70 per cent cases on North· 
ern Railway, 64 per cent cases on Southern Railway, 74 per cent 
cases on Western Railway and 80 per cent cases on South-Central 
Railway were settled within 6 weeks during April-December, 1977. 

5.46. When asked whether the Ministry have taken any further 
measures to ensure that claims are settled within the prescribed 
period of 30 days, the Ministry of railways have stated that the 
Mobile Claims Offices have been introduced to facilitate quick and 
'on the spot' settlement of claims cases, which do' not present any 
complicated features, at the important stations themselves. The 
machinery for settlement of claims has been streamlined through 
decentralisation and enhancement of powers of claims settlement 
officers to enable them to take on the spot decisions. 

5.47. During the cour~e of Railway Budget in'Feb., 1978, the Minis-
ter of Railways spoke thus on the settlement of cIaims:-

"While introducing' the, Railway Budget in June 1977, I had 
assured the House of a qualitative improvement in the 
disposal of claims. In June 1977, we had nearly 13,500 
claims cases pending for th~ee months or more. I am 
happy to inform the House'that in the last seven months, 
this figure has dropped down to 6,347. Settlement of these 
cases has been held up :fur compliance by the claimants in 
regard to production of documents or establishment of 
title. The machinery for settlement of claims has been 
streamlined through decentralisation and enliancement 
of powers of Claims Settlement Officers. As a result of 
this drive, the average time taken for settlement of claims 
has now come down to 48 days and we will soon reach 
our objective of settling claims within ~ weeks." 
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5.48. It had been suggested to the Committee that there should 

be a review Committee consisting of local officers and represen~ 
tatives of traders at every major station which should revit!W 
the cases of delay in settlement of claims every 3 months with a 
view to expediting their settlement. While appreCiating the sugges-
tion, the Ministry of Railways have offered th~ following com-
ments:-

, .. 

" .... If a reviewing Committee is formed at Divisional level{ 
each major station, it may not be possible to achieve effec~ 
tive coordinatiOn between the claims office ana-the various 
units. As it is, there are Station Consultative Committees 
at irriportant stations on which representation is given to 
Rail Users, including trading community. At periodical 
meetings of Divisional Railway Users' Consultative Com~ 
mittee, all aspects of commercial working including mat~ 
ters pertaining to compensation claims are raised and 
discussed for corrective action. In addition, frequent dis-
cussions of pending cases are often held oetween the 
representatives of major industrial units and such other 
organisations as Food Corporation of Inaia, State Trading 
Corporation etc. This apart, claimants aTe always wel-
come to discuss their pending claims with the claims offi~ 
cers. In view of the position explained above, formation 
of a separate RevieWing Committee is not considered 
necessary. " 

5.49. Elaborating the point further, the representative of the 
Ministry of Railways stated during evidence: 

III think we should not get into this sort of thing. The respon-
sibility is clearly on the Railways, and that is where it-
should rest. The Railways should not run away from it. 
They should accept the claim and pay it~We are com~ 
ing down to 42 days. We would not like to have a claim 
hanging Ion for three months. It is only in exceptional 
cases, and there also three months is outside. At all our 
big stations we have consultative committees. Tiiey cen-
tre round gooos and parcel 50- those committees will take 
them. In fact they do it." 

5.50. On a suggestion made to the Committee that if decision on 
a claim is not communicated to the claimant within a reasonable 
period, to be prescribed by the Railways, the liability to pay compen-
sation for the claim should ipso-facto devolve on the Railways, the 
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representative of the Ministry of Railways during evidence before 
-the Committee stated: 

"It would be a very dangerous thing to do. The tl1ability 
would be very great. We will see that payments are made 
on time." 

Payment of Claim amounts to Claimants after Settlement 

5.51. Asked to state whether any time limit has been prescribed 
.or making payment of claims amounts to claimants after-

(i) the case is settled by the railway authorities; 

(ii) the case is decreed against the Railways, by the courts; and 

(iii) whether payments are actually made within the pres-
cribed period; 

the Ministry of Railways in their replies have stated that no definite 
time limit is prescribed for making payment after the claim has 
been accepted and final sanction given by the competent authority. 
But according to extent instructions pay orders/cheques/money 
orders for the accepted amount of claim must be despatched without 
delay. This aspect is also specially watched by the Claims Oftlcers. 
In respect of cases decreed by the courts, attempts are made to ob-
tain the copies of judgements from the courts as expeditrously as 
possible. The judg.ements are thereafter scrutinised and if consi-
dered necessary, action is taken to file appeals in consultation with 
the Law Officers. If however, a decision is taken not to go in for 
an appeal, payment in satisfaction of the decree is made without 
delay. The speCial drive to expedite settlement of" claims has a 
salutary effect on actual payment of claill!s also at every stage. 

5.52. Elaborating the point further, the representative of the 
Ministry of Railways stated during evidence:-

u •... there is no time limit as such. The moment the decision 
is taken to pay a claim, then we pay it as fast as we can. 
It should be in about 10 days time if a pay order is ilven, 
and in the case of a cheque being issued, it will be 'about 
20 days .... " 

5.5& On the question of time schedule for settlement of claims 
and the average time taken for finalisation of cases, some of the 
Zonal R.9.ilways informed the Committee as follows:-



1. Northern Rai.lwOli 

On the Northern Railway the average time taken for finalisatioD. 
of cases is as follows: 

Year 

1976-77 

April, 1977 

November, 1977 

December, 1977 

Average time taken 
(in days) 

52 '9 

While administr.ative orders for finalisation of claims cases are in. 
42 days yet in this there are constraints. 

At present payment of compensation claim is Il'estricted to bud-
geted amount. No extra p'ayment is possible even to the extent the 
railway is able to realise value of the goods from the parties to whom 
th,t consignment has heen misdelivered or to the extent amount is. 
rei'tlised by disposal of unconnected and undelivered goods. It is sug-
gested that the Railways be empowered to make payment over and 
above the budgeted amount to the extent it is able to realise from 
th" parties to whom consignments have been misdelivered and to-
the extent sale proceeds are realised from sale of unconnected and 
undelivered goods within the same year. 

IJ, Eastern Railway 

The average time in days for settlement of a claim on the Eastern. 
RaHway has come down sharply in the recent months as the fol-
lowings figures will indicate: 
-----

1974-75 1975-76 1976-77 1977-78 

Ap,il 66 da)'ll 61 days 56 da)'ll 50 da~ 

May 69 da)'ll 59 days 59 days 50 da~ 

June 66 daY' 60 da)'ll 55 days 51 days 

July. 64 days 52 days 59 days 50 days 

August 65 days 59 days 58 days 49 days 

September 67 days 58 days 54 days 48 days 

Ocluber 67 da)'ll 60 days 55 daYI 45 days 

Nov,'mb'r . 6s days 56 days 53 daY' S6 days 

December !is daY' 55 days 54 daY' 36 day. 
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It will be ,seen that during November, 1977 and December, 1977 
tht~ average tlme taken has been as low as 36 days as compared to-
53 and 54 days during the corresponding months of last year, The 
average time taken for disposal of claims in Danapur Division is 
even better; in Patna Claims Office the average time is at the level 
of 11 days for the last few months. 

5.54. The Committee are infonned by the Ministry of Railways 
that according too extant instructions average time taken for settle-
ment of claims should not exceed 30 days. Even in individual claims 
cases, according to the announcement made by the Minister for 
Railways in his budget speech in 1977, the time taken for settlement 
should not normally exceed 6 weeks. The Committee find that in 
1976-77 the average time taken for settlement of claims was 55 days, 
which was the highest during the last 5 years, The Minister of 
Railways, in his budget speech in 1978, has stated that the machinery 
for settlement of claims has been streamlined through decentralisa-
tion and enhancement of powers to Cla.ims Settlement Officers and" 
as a result of this drive the average time taken for settlement of 
claims has now come down to 48 days and that "we will soOn reach 
our objective of settling claims within 6 weeks." This reinforces 
tb e view of the Committee expressed elsewhere in this Repoo:t 
that instead of ruling out further decentralisation as intended by 
the Ministry, the process of decentralisation should be carried fur-
ther judiciously in order to accelerate the speed of settlement of 
claims and also to provide relief to the claimants staying for off 
from the zonal Headquarters. 

5.55. Inspite of the improvement claimed by Railways in reduc-
ing the average time taken in settling claims from 55 days in 1976-
77 to 48 days in 1977-78, the COmmittee cannot but take cognizance 
C)f the common complaint of public and private sector enterprises 
and institutions that Railways take unduly long time in settling 
claims. It is stated that the "setIement of claims within the time limit 
is the exception rather than the rule" and that generally the time 
taken ranged "from 8 months to over two years." Some cases, ac-
cording to a prominent pUblic sector undertaking, have and been 
settled even .after a period of 5 to 10 years from the time of preferring 
claims. It is unfortunate that what the Railways claimj to have 
achieved in this field has left the trade and industry unconvmced 
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;and unsatisfied. Obviously much more has yet to be dODe to see 
that the results of efficiency brought about the Railways percolate 
down to the ground level and are seen by their clients. The Com-
mittee feel that public and private sector enterprises and institu-
tions should be informed of the efficiency brought about by the 
Railways in the working of claims settlement machinery and these 
institutions and enterpi1'isesencouraged to bring to the notice of 
high authorities in the respective zones the cases of inordinate de-
lay in the settlement of claims. The Zonal authorities should then 
direct all their energies at disposing of the pending cases without 
delay as it is only by practical demonstration rather than by claims 
on paper that the Railways' claim to have brought down the average 
period of settlement of claims to 48 days can carry conviction with 
the trade and industry. 

5.56. The Committee are happy to note that the number of claims 
pending fpr over 3 months in 1976·77 was the lowest in last 5 years 
though they cannot reconcile it with the fact that the average time 
of 55 days taken to settle claims in this year was the highest. As 
against 30,374 such cases pending at the end of 1974-75 and 26,985 at 
the end of 1975-76 the number of such cases pending at the end of 
1976-77 declined to 14,234. The position as on 31-12-1977 has shown 
further improvement in that the number has slumped to 6347. While 
the Committee are satisfied at this improvement in the efficiency of 
the claim& settlement machinery, they find that the performance on 
all the Zonal Railways has not been uniformly good during 1976-77. 
In Central Railway, for instance, the number of claims pending for 
over 3 months at the end of 1976-71 was higher by 12 per cent than 
that at the end of 1975-76. In Northern Railway the number of 
cases pending for Over one year in 1976-77 increased by more than 
100 per cent as compared to previous year. In North-East Frontier 
Railways, the number of cases pending for over six months but less 
than II! year shOWed an increase of 69 per cent and number of caseS 
pending for over 1 year was 150 as against nil during the last 4 years. 
The Committee, however, note that the position on these Railways 
also has improved in 1977·78. The Committee feel that if continuous 
improvement has to he ensured so as to achieve the target of settling 
claims within an average period of 30 days and a maximum period of 
42 days, the Railway Board should keep the performance of clai.ms 
settlement organisations of Zonal Railways under constant reVlew 
and not relent until each one of the Zonal Railways reaches the tar-
getted level of efficiency and is in a position to maintain tbat level. 
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5.57. The Committee considers that it would be helpful if the 
details of average time taken in the settlement of claims zone-wise 
are published in the Annual Report of the Ministry of Railways. 

5.58. From the information furnished by the Northern Railway 
and th.e budget s.peech (1978) of the Minister of Railways, it appears 
there IS some mix-up about the average and maximum time limits 
laid down by Railway Board for settlement of claims. While ac-
cording to the instructions issued by the Ministry of Railways, "the 
average time taken for settlement of claims should not exceed 30 
days", and according to the budget speech Of the Minister of Rail-
ways (1977) as reported by the Ministry in Preliminary Material, 
"even in individual claims cases, the time taken for settlement should 
not normally exceed six weeks", the note furnished by the Northern 
Railway and the Budget Speech of the Minister (1978) conveys an 
impression that the objective before the Railways is to settle claims 
within an average time of 6 weeks. The Committee would like the 
apparent confusion in this regard to be remdved forthwith for the 
guidance of the Zonal Railways and the position made clear beyond 
any doubt that while the objective is to' dispose of claims within an 
average time of 30 days, the individual cases, the time to settle 
claims may exceed 30 days but not 2 days. 

5.59. The Committee 8l'e informed that at all big stations there 
are Station Consultative Committees at important stations who among 
things, review and discuss matters regarding movement of goods 
traffic. The Committee suggest that these Consultative Committees 
should be enabled to' review specific cases of delay in settlement of 
claims every 3 months and the extension of their jurisdiction in 
this regard should be made specifically known to them. 

5.60. The Committee are informed that thwgh no definite time 
limit has been fixed for making payment after a claim has been 
accepted, "pay order" for the accepted amount is expected tOl be re-
mitted in about 10 days time and the cheque in about 20 days time 
after the decisiOn has been taken to pay a claim. The Committee 
see no reason why it should take 10 to 20 days to remit "pay order" 
or cheque and why it cannot and should not be done within a day 
or two a.fter the claim is admitted. The Committee would like the 
MiBistry of Railways to streamline the system of making payments 
for accepted claims 80 as to ensure that payments are made without 
delay. 
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5.61. The Committee are also informed that in respect of cases 
tleereed by the court, the judgment of the courts are scrutinised 
and if it is decided not to go in for an appeal, payment in satisfac-
tion of the decree is made without delay. The Committee are strong-
ly of the opinion that a time limit should be fixed within which a 
judgment of the cou:t:t after receipt of a copy thereof is scrutinised.' 
and decisions taken as to whether or not an appeal has to be filed 
against the decree of the court or not. Without such a time limit 
the matter within the Department may not be pursued with due 
sense of urgency and any delay at this stage will be doubly unfair 
'f} the claimant if, after havine lost his consignment and won the 
('ourt 'ease, he Is required to wait indefinitely for receiving payment. 

5.62. The COll}Dlittee also note from the information furnished by 
the Northern Railway that a present payment of compensation 
claims is restricted to budgeted amount and no extra payment is 
possible. This lends credence to the representation made to the 
Committee, that, .wen after claims are admitted. 01' decreed, pay-
ments are delayed by the Railways. In the opinion of the Com-
mittee, there is no legal or moral ground to delay payment of Com-
pensation to the claimants whose claims are admitted by Claims 
Settlement Officers or decreed by courts, at a time when budgeted 
amount with the Railways might haVe been exhausted. The Co~ 
mittee strongly urge that delay on this ground is wholly indefensible 
and should never be allowed to occur and additional funds must 
be arranged to settle the accepted claims of such claimants. 

5.63. The Committee are not in favour of the suggestiOn made by 
some representatives of trade and industry that if a decision on R 

claim is not communicated to the claimant within a reasonable 
period, the liability to pay compensation should, ipso facto, 
devolve on the Railway. But they do feel that the Railways should 
devise a system that in case a decision is not taken on a claim within 
a reasonable period, say 6 months, detailed reasons for the delay and" 
the time likely to be taken in coming to a decisiOn on the claim are 
explained to the claimant soon thereafter. 

(c) RejectiOn of Claims 

5.64. The tables at Appendices m and IV indicate the number 
of claims received, amount claimed and the number of claims ad-
mitted and the amount paid, in all the Indian Railways during the 
years 1972-73 and 1976-77. 
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5.65. The following are the main reasons for the rejection of the 
claims, according to the Ministry of Railways: 

1. Under Section 73 of the Indian Railways Act, the railway 
is not liable for loss, damage, etc. ,arising out of the D 
caUS/l!s listed in Chapter I of the report except when any 
loss, damage etc., arising due to any of these causes could 
have been avoided had the Railway used reasonable fore-
sight and due care .. 

2. When goods are booked at 'Owners Risk Rate' and no 
negligence or misconduct on the part of the Railway is 
proved. 

3. When pI1escribed packing condition is not complied with 
by the consignor and forwarding Note bears a remark to 
that effect. 

4. Claims in respect of certain valuable and/or tragile arti-
cles like Silk, Nylon, Terrycot, Camera, Photographs, 
Transistors, Radios, TV sets etc. which are included in 
the Second Schedule of the Indian Railways Act are not 
admitted for payment if the value of such goods in any 
particular package or box exceeds Rs: 500/- unless the 
contents/value thereof has been declared in writing at 
the time of booking of these goods by the consignors and 
a surcharge (generally known as percentage charge/ 
insurance charge) is paid on these goods. 

5. Claims are also repudiated when it is found that the clai-
mants have not actually suffered any loss or when they 
have no title to receive a claim. 

6. When it is proVled that damage is due to the inherent vice 
of the commodity. 

7. When claims are not preferred within 6 months from the 
date of booking as stipulated under Section '1'8B of the 
Indian Railways Act. 

8. When 'said to contain' Railway Receipt has been issUJed 
and the loss is noticed from booking station Seals Intact 
wagon. 

9. When the goods have reached destination within the nor-
mal transit time. 
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lO.Where tbe loss, damage, etc., has taken place directly on 
account of short loading, negligence or act of omission or 
fraud on the part of the consignor or consignee. 

5.66. The statistics pertaining to the claims received and paid 
and the balance left oV!er at the end of a particular financial year, 
are 'given below: 

Yf'ar No. of No. of Cloling 
claiml claims Balancf' 
rtccivtd stultd as on gut 

by pay- March 
m~nt 

6,76.917 3,10.778 83,290 

1973-74 6.27,113 2,90.065 75.993 

1974-75 6,68.8g6 2.84.320 84.287 

6.32.973 1l,~,674 68,128 

3,77, 129 1,65,119 37.947 

5.67. In a number 'of memoranda submitted to the Committee by 
some of the Public Sector Undertakings and Chambers of Com-
merce and Industry, the foHewing views have been expressed about 
rejection or reduction of their claims: 

"Many of the claims officers try to repudiate claims by addu-
cing reasons like "the claim is time-barred". "loading 
not supervised by the Railway", "'M1.e R/R was a quali-
fied one with the remark 'said to contain' ". "the wagon 
in which the consignment was loaded was fit in all res-
pects; therefore the goods must have been damaged before 
loading" and so on. Whilst these replies may be correct 
in some cases, in several cases the reasons may not be 
correct and are mere excuses to repudiabe a claim.''' 
(Fertilizer Corporation of India). 

"The reasons indicated to the parties are of routine nature 
and do not reveal that adequate attempt has been made 
by the Railways to exerciSe full powers vested with 
them in settlement of claims." (Steel Authority of India). 
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"All railway officials do not give reasons and the reasons 
when given are not always convincing.... The reasons 
should be made more detailed and to the point." (Bharat 
Coking Coal Ltd.) 

"The reasons furnished f'or rejection/reduction of claims are 
often not sound and arbitrary. Most common reasons for 
rejection of claims are:-

(i) The claim was not preferred within 6 months from 
the date of booking; 

(ii) Packing conditions P. 17 were not complied with.'p 
(Central Coalfields) 

"Railway Officers do not always give 1'f'8S::mS; in cases where 
reasons are given they dk> not have any bearing or rela-
tion with facts." (Indian Chamber of Commerce) 

"It is observed that no reasons are given when claims are 
settled for lower amounts. Tbe railway authOl'ities do not 
give a convincing answer as to the reduction in the amount 
of claim settled despite repeated representations which 
only confirms the suspicion of the trade that such settle-
ments were purely on ad hoc basis or on subjective con-
siderati~s." (ASSOCiated Chamber of Commerce and' 
Industry). 

5.68. Explaining the position with regard to the percentage of 
claims rejoected, the representative of the Ministry of Railways 
added: 

"In the case of rejections, I would suggest that rather than 
the basis that has been adopted of rejections against the 
number of registrations, we should takoe the rejections 
against the total number of claims settled in a year. That 
is really the percentage that matters. Even the'l'e, there has 
been an increase ..... " 

liThe number of claims registered is merely what is preferred 
by claimants and what is entered into our books. They 
may not be the claims disposed of in the year. Some 
claims may be relating to earlier years. The statistics by 
which we can really go by are, out of the claims di~posed 
of in a year, firstly, how many we have paid; secondly 
how many are closed by 'Other than payment; that is. 
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delivery of goods; and thirdly how many by repudiation, 
thClt, is, rejected. That is the figure that we should go by. 
The figure was 36.7 per cent in 1974-75; it went upto 
39.8 per cent in 1975-76 and it went up further to 42.3 
per cent in 1976-77. Certainly there has been increase . 

. . . . we have gone into it. In fact, what we did was that we 
took up the railways where we thought the rejections 
were going up rather sharply or where they were already • 
high or where the position was not quite satisfactory. 
The reasons for rejection may not have been very sound 
or on a very ethical ground. We do not want this thing to 
happen. We have written to the railways that they must 
be very honest in dealing with the claims. If it is a due 
claim, it must be paid and, if it is not, and the railways 
are satisfied, then only should it be rejected . 

. . . . As I said, the figures of rejection certainly show that 
there is a small increase from 36.7 per cent to 39.8 per cent 
and rose upto 42.3 per cent. I have got with me the latest 
figure for 1977-76 and we are back again below 40 per 
cent aduaUy it is 39.9 per cent. As I said, there were 
some railways in whicn the increase was rather preci-
pitous and we are investigating into it." 

5.6&. From the memoranda submitted to the Committee by public 
sector and private sector institutions, the Committee find that theSe 
lnstitutions have a grievance that the reasons for repudiation or 
reduction of claims are not given in all cases and where all the 
reasons are given, these are often not sound and convincing. It is 
unthinkable that a claims officer who is suppoSed to act in quasi-
judicial manner while disposing of a claim should repudiate or 
reduce the claims without recording adequate reasons. The Com-
mittee would urge upon the Ministry of Railways to look into this 
matter and ensure that no claim is repudiated or reduced arbitrarily 
and reasons in support of the decision of the claims officer are r&-
corded and communicated to the claimant to enable him to decide 
the future course of action on such claims. 

5.70. From the statistics furnished by the Ministry, the committee 
"find that out of over 6 lakhs claims received every year during the 
,four years from 1972-73 to 1975-76, only about 3 lalms claims were 
settled by payments during each of the respective years. In 1976-77 
out of nearly 377000 claims received only about 165000 were settled 
'by payment. It is also seen that as against an amount ranging bet-
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wean Rs. 160 crores and Rs. 8'7 crores clajmed every year as com-
pensation, the BDlOWlt actuaHy paid ranged between as. 12 ci'Ol'eS 
and Rs. 15 crores. This gives an impression that a very large per-
centage of claims are rejected every year, and amount of cOMpen-
sation is substantially reduced even in those cases where claims are 
admitted. The representative of the Ministry of Railways ex-
plained during evidence that as all claims registered in a particular 
year are' not settled during the same year, the percentage of rejected 
claims should not be worked out with reference to the claims receiv-
ed in a particular year but it should be worked out with reference 
to the claims settled in that year. Even according to this criterioll 
the representative of the Ministry admitted that percentage of 
rejection went up from 36·7 per cent in 1974-75 to 39.8 per cent 1975-
76 and to 42.3 per cent in 1976-77. It came down to 39.9 per cent in 
1977·78. The Ministry of Railways have written to the Zonal Rail· 
ways asking them to be very honest in dealing with the claims. 
The Committee feel that even a rejection rate of nearly 40 per cent 
appel;\rs to he rath,er abnormal especially when it is viewed in tl,ae 
background of the amount of compensation paid vis-a-vis the amount 
clalmed. The Co:mmittee feel that the Ministry of Railways should 
make a study of this phenomenon to satisfy themSelves as well as the 
business and trading circles that the claims are not arbitrarily re-
pudiated or reduced. The Committee would like the result of this 
study to be communicated to them as soon as the study is over. 

(d) Claim Settlement Machinery 

5. 71. The Claims Organisation at the level of Railway Board 
comprises of Member 'I'l"aft!c. AdditiOllal Member Traffic, Director 
Traffic assisted by a complement of other staff. In the case of Zonal 
Railways, the position is as follows: 

I. N01'thern Railway 

The Claims work on the Northern Railways is being donf." in 
the Headquarters Office at New Delhi, Varanasi, Jodhpur 
and Bikaner. 

II. Southern Rai],wtLy 

The Claims Organisation of the Southern Railway is func-
tioning at two places, viz., Madras and Tiruchirappalli. 

In the case of Central Railway, North Eastern Railway, North-
East Frontier Railway, South Eastern Railway and Western Rail-
way the claims work is centralised in the Headquarters OfRce. 
642 LS-ll 
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5.72. In addition, the following officials in the Western Railway 
have been delegated powers to settle claims as under: 

•. Area Superintmclrnt 

2. Divisional Commf'rcial Supdls./Asatt. 
Comml. SupdlJ. 
Ratlam. KOla. ,Jaip"J', Ajmer, Bhawnagar 
and Rajkot. 

3. Go(xh Sllpl'l'intemlc-ntjCarnac Bridg ... 

4. Station MasttTS of 29 principal stations. 

Railway Board. 

All claims ("xc('pting coal) upto Rs. 50<;0'-
pertaining to traffic booked to Ilations in 
Ahlllooabad area. 

Claims upto Rs. 500/- (exn'pting ('oal) in 
,.I'Spect of thril' Headq ulll·ter s\alioJIl. 
in somC' cast's olhl"l' important stations on 
thl"ir Divisions. 

Claims lIpto RI. 100/- on tht' goods traffic 
tf'rminating at Carnae Bridge. 

Claims up to Rs. 200/- in rae-h CMf' in respect 
of traffic bookrd to thdr stations. 

5.73. The Railway Board functions as a corporate body, t.o ad-
vise the Minister on all major questions of' Railway policy. So far 
as payment 'of compensation claims on account of loss, damage etc., 
of goods booked on Railways is concerned, the financial budget for 
the expenditure to be incurred in each financial year is finalised by 
the Railway Board in consultation with the Zonal Railways and 
sanction of the Parliament for incurrence of expenditure is obtain-
ed and communicated to the Railways. 

5.74. With a view to ensure proper settlement of claims and pre-
vent )oss and damage to consignments carried by the Railways suit-
able directives are issued to the Zonal Railways from time to time. 

5.75. In the matter of settlement of claims for compensation 
guidelines are issued to the Zonal Railways from time to time. 
Whenever any clarification is sought for by the Zonal Railways, 
the matter is considered in Board's office and suitable clarifications 
are issued to .the Zonal Railways. 

5.76. Periodical meetings are held by the Railway Board with 
the General Managers of the Indian Railways and at times ques-
tions relating to claims for compensation are also discussed in these 
meetings. 

5.77. Cause-wise and Commodity-wise statistics of compensation 
claims, received from the Zonal Railways, are properly maintained 
and analysed in the Board's Office for watching the trend CYf pay-
ment of compensation claims and taking appropriate preventive 
measures. 
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5.78. The Computer Centre of the Railway Board helps in link-
ing missing wagons with unconnected wagons on the basis of infor-
mation sent by the Divisional Offices. A fortnightly movement of 
all B.G. wagons across the Interchange points and selected yards on 
"the Indian Railways system is also printed and sent to the Zonal 
Railways lor tratCing movement of any individual wagon whiCh is 
delayed in transit. 

Zonal Railways 

5.79 .. In respect of consignments. booked on Railways, Indian 
Railways Act clearly spells out the liability of the Railways in the 
event of loss, theft, pilferage, damage, deterioraition etc. Keeping 
in view the statutory liability of the Railways, all representations 
against delay in settlement, short payment, repudiation of claims 
etc., a.re to ,be dealt by the concerned Zonal Railway Administra-
tion. With a view to ensuring prompt and correct disposal of claims 
and to ensure that the incidence of claims arising out of various 
causes are reduced to a minimum, the following role is played by 
the Zonal Railway Headquarters: 

(i) to see that all claims letters are aclmowledged and cases 
opened without any delay. 

(ii) to ensure that there is no delay in expeditious ann cor-
rect settlement of payable claims. . 

(iii) to see that the powers for settlement of claims vested in 
Officers/Station Masters and Inspectors are exercised in 
a judicious manner. 

(iv) to keep a watch on the claims work done in offices other 
than the Headquarters office on some Railways. 

(v) to review from the claims statistics the position regard-
ing the receipt of new claims and pending claims and 
their expeditious disposal. 

(vi) To see that clear and prompt instructions are given to 
the Railway Advocates for dealing with court cases. 

(vii) to hold periodical meetings with the sub-ordinate offi-
cers/Inspectors in matters of settlement of claims and 
prevention of claims. 

(viii) to arrange seminars where the field staff is given the 
opportunity of discussing all matters connected with pre-
vention of claims. 
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(be) to arrange Claims .Prevention Weeks on the Zonal Rail~ 
ways for educating staff in the correct observance of 
various claims prevention measures. 

(x) to arrange spot checks by Officers/Inspectors at various 
goods sheds, parcel offices, transhipment points and yards, 
to ensure that the staff follow the rules for acceptance, 
booking, loading, itransit and delivery of goods booked by 
the Railways. 

(xi) to issue from time to time instructions to the staff for 
dealing with claims etc. 

(xii) co-ordination meetings are held by the Chief Claims 
Officers with the other Heads of Departments namely 
Mechanical, Operating and Security. Similarly coordina-
tion is maintained by other ofRcers of the Claims Orga-
nisation with their counterparts in the other departments 
from th.e claims prevention aspec1ls. 

(xiii) coordination meetings to be held by the Chief Claims 
Officer of one Railway with the Chief Claims Offi.cers of 
the other ,Railways to discuss claims prevention matters 
as well as expedite settlement of old pending case. 

(xiv) to prepare a monthly Claims Prevention Review to be 
submitted to the Railway Board, highlighting therein 
vari'ous aspects of Claims Prevention work and action 
taken on the irregularities in working of staff, which give' 
rise to claims., also indicating t.herein the studit:s at' sur-
veys made from time to time for identifying the trend in 
claims on the individual railway. 

(xv) to watch the matching of overdue and unconnected 
consignments and arrange for ex.peditious tracing of 
overdue consignments. 

(xvi) to exchange important measures adopted by a Railway 
leading io the reduction in the incidence of claims with 
other Railways for their adoption. 
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-C'la.ims Prevention Organisation 

5.80. The Claims Prevention Organisations on the Zonal Rail-
ways are functioning under the overaU oo.ntrol of a Senior 
Administl"8tive Grade· Officet' designated as Chi~ Claims Officer 
The functions of the Claims Prevention Organisation are to guide 
the field staff who are concerned with acceptance, booking, load-
mg, transport and delivery of the goods offered for ca·rriage. This 
organisation deals With all aspects of claims prevention arising 
out of compensation ~laim!';, maintenance of claims statistics, trac-
ing of unconnected consignments, functioning of Lost Property 
Offices, disposal of unclaimed goods, coordination with Security 
Department. Claws Prevention Inspectors are deputed to make on-
the-spot checks to see whether the staft' understand the instruc-
rtions about observance of claims prevention measures issued from 
time to time, guiding and educating staff in their observance, 
arrangjng seminars etc., arr~ge safe and speedy carriage of goods 
booked on the Railways, through proper coordination with the 
Operating, Mechanical and Security Branches of the Zonal Ran~ 
ways. 

(e)' ~entralisAtion of aams Work 

5.81. The fonowing comments have been made by certain Cham-
bers of Commerce and Public Sector Undertakings on the question 
of deiegaUom of poWers toofticers at various levels with a view to 
expediting settlement of claims: 

(i)" .... it is suggested that Assistant Claims Ofticer, Senior 
Claims Offi.cer, Deputy Chief Commercial Superintendent 
(Claims), Chief Commercial Superintendent (Claims) 
should be delegated powers to settle the claims upto 
certain limits without conCUlTence of Finance and full 
powers at the level of Chief Claims Oftlcer for settling the 
claims with the concurrence of Finance. The financial 
limits may be decided by the Railways but these should 
be such as to avoid delays in settlement of majority of 
the small cases at the l'ower level. (Steel Authority of 
India) 

(Ji) "We feel that under the divisional system of operation of 
the Zonal Railways the settlement of claims should be 
preferably at divisional headquarters. Registration 
of claims should be at the Divisional level and so also the 
final settlement of claims. Even the location of various 
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offices of the claims settlement section causes consider-
able delay as for example in the case of South Eastern 
Railways while the claims oftlce is situated at Dalhousie 
Square, the Office of the Chief Claims Officer is at Strand 
Road and that of FA and CAS's Section at Garden Reach." 
(SAIL) 

(ii) "We are not quiet satisfied with the present system of 
delegation of powers to officials at various level to enter-
tain and settle claims ...... we would like greater de1ega-
tion to lower levels. In fact, We Illggest that the claims 
cases valuing upto Rs. 5,000/- atleast be decentralised at 
the Divisional Headquarters level and petty cases upto 
Rs. 500/- at the Station Masters/Head Goods Clerks! 
Head Parcel Clerk's levels." (Bharat Coking Coal Ltd.) 

(iv) "The present system of delegation of powers may co-nti-
nue. The clai1ll8 cases should be dealt with from the ini-
tial point by an Officer who enjoys the reqUisite dele-
gated power. Putting up of cases from below to higher 
officers is the root causes of red-tapism. Further, it is 
suggested that as far as possible powers should be dele-
gated to one Officer at one level to entertain as well as 
to settle claims." (Indian Chamber of Commerce) 

(v) "Apart from better staffing of the Claims Division! 
Section, there should be greater delegation of authority 
and wider decentralisation of power down the adminis-
trative hierarchy with reasonable safeguards. In view of 
steep rise in prices and valuation of goods, the financial 
authority at different level prescribed several years back 
need upward revision," (Bharat Chamber of Commerce) 

5.82. On the question of gI1eater delegation of authoritly and 
wider decentralisation of power down the administrative hierarchy 
with reasonable safeguards, the President of the Bharat Chamber 
of Commerce during his evidence before the Committee stated: 

cc .••• The decentralisation of power with adequate monetary 
authority is very essential. Our suggestion is that at the 
Station Master's level, claims upto one thousand rupees 
should be decided. Beyond this limit, the power of settle-
ment of claims beyond the value of Rs. 1000/- is concen-
trated on the Headquarters. The power of settling the 
claims should a1$O be vested at the district level" 
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50.83. The Ministry of Railways haYe stated that the powers dele-
gated to various officers for settlement of claims on the Zonal 
Railways are as under: 

- ---- ---- --------_._ .. _-_ .•... - .... -.. -.-.--- ------_._ .. _---
Designation of Officer 

General Manager . 

Chief Claims Officr"/ 
Chief Comm!. Supdts. 

Add!. Chief Comm\. Supdt. 

Dy. Chit"f Comm\. Supdt. 

Sr. CommL Officer 

A!Stt. Comm!. Sllpdt. . 

Extent of pow~ 
dd~ated 

R •. 

Unlimited 

20,000 

I III ,(100 

8,000 

2,000 

5.84. Station Masters of selected important stations/Inspectors 
have been empowered to settle claims upto Rs. 200/-. So far no case 
has come to the notice 'of the Ministry of Railways in which dele-
gated powers have not been exercised by the Claims settling oftl-
cers judiciously. 

5.85. On the question of decentralisation of claims settlement 
work at Divisional level and delegation of powers to settle claims 
to Divisional Officers, the Ministry of Railways have stated that 
claims settlement work has been decentralised to the extent, it is 
possible in the interest of expeditious settlement, need for economy 
and efficiency as well as the convenience of the claimants. As a 
measure of decentralisation settlement o£ small claims is done by 
Station Masters and Inspectors at important stations of all Rail-
ways. Mobile Claims Offices are functioning at a number of im .. 
portant stations which is a step further than decentralisation of the 
claims settlement work to the Divisional Headquarters. It is not 
possible to further decentralise claims work and open claims office. 
at all Divisional Headquarters due to the following reasons: 

(i) ~ Railway Adminlistrat¥>n is spending more thaa 
Rs. 3 crores per year on the existing claims settlement 
machinery to verify and settle claims. If the claims settle-

. ment WQl"k is further d.ecentralised and a claims office 
set up in all the Divisional Headquarters, it will eo.t 
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much more without giving much benefit to the public or 
improving the quality of work in claJrns offices. 

(ii) Any decentralisation would require to be accompanied 
by a parallel complement of field staff and clerical staff 
at Divisional level which would result in considerable 
additional amount of overlapping expenditure without 
ensuring a satisfactory improvement. 

(iii) Heavy value claims, and claims pertaining to missing 
wagons and consignments and claims regarding missing 
consignments originating on other Railways require de-
tailed investigations, communication facilities and a 
number of trained Inspectors and Tracers which are at 
present available in centralised zonal claims omces of the 
Railways. This work cannot be effectively done from the 
Divisional Claims Offices. 

(iv) The claims officers act as quasi-judicial officers and the 
claims aIle disposed of according to the RaHways' liability 
under the law and in consultation with the associated 
Finance and the Law Officers wherever ne~essary. It will 
be diftlcult to. provide these facilities in the Divisional 
Offices. 

(v) The main purpose of decentralisation has already been 
served by allowing small value claims to be settled at the 
stations and by introducing Mobile Claims Offices for im-
portant stations. According to the exigencies of the situa-
tion different Zonal Railways have set up subsidiary 
claims offices at important stations or DiVisional Head-
quarters where necess~ and feasible. However, some 
Divisional Officers have been delegated powers to settle 
claims upto Rs. 500/- pertaining to their Headquarters or 
nearly stations. 

5.'86. During the tours of the Estimates Committee to the Zonal 
Railways, some of railways gave their views thus on the question 
of delegation of powers to the Divisional SUperintendents or other 
offices of the Division: 
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I. Eastern Railway 

The table below indicates the number of claims finalised dur-
ing 1976-77 by the offi.cers to whom powers to settle 
claims have been delegated: 

"D.:signation of Official 

(I) St.'ltion Mastera/Sr. Subordinates 

(2) Alett. Comml. Offit:crs 

(3) Sr. Comml. Officl'n 

(4) Dy. Chief Commi. Supdls. 

(5) CCO/CCS 

(6) G.M. 

TOTAl. . 

Cases finalis~d 
during 1976-77 

175 

----.. -.. -. ----------_._-----_._. __ ._---
It has alll'eady been pointed out that steps haV1e been taken to 

cover almost all the ttading centres of this Railway by organisinlt 
mobile claims offices and subsidia.ry claims offices at Patna and 
Dhanabad. Separate claims offices are also functioning at Chitpur 
Sealdah and HOWTah under the administrative control of the Chief 
Claims Officer as a measure of decentralisation. Station Masters of 
important stations and Claims Inspectors are also authorised to set-
tle low value claims cases. In other words, adequate steps have 
been taken towards dcentraUsation of authority for settlement oil 
claims cases by delegation of powers to St~on Masters and Super-
visory Staff, setting uP' subsidiary claims offices at important focal 
points and it will not be expedient or necessary to saddle Divlsonal 
Superintendents and their officers with additional responsib1Tity who 
are over-burdened with day to day operation, in the general interest 
of the administration and trading public." 

II. Northern Radlway. 

The d~ta regarding claims received against each officer delegated 
with powers to settle claims is not available. However, tIie data has 
been ccittlpiled for claims paid for various slabs of powel's;.as dele-
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gated to officers which is as under for the year 1976-77:-

Value .Iabe 

Upto 1500 

1501 to 3()00/- . 

3001 to 6000/- . 

6001 to 15000/-

15001 and above 

No. of cases Total amount 

2473797 

2999201 

3949497 

15794216 
"--,.,----"'---,--- ,,-_._-_._, .. -------

So far as the Northern Railway is concerned there are 7 divisional 
offices located at Delhi Ferozepur, Allahabad, Lucknow, Moradabad, 
Bikaner and Jodhpur. There are four Claims offices located at Vara-
nasi, IRCAjNew Delhi, Bikaner and Jodhpur. Thus in the case of 
three divisional offices, viz. Bikaner, Jodhpur and Delhi, the claims 
offices are located at the same headquarters as the divisions. In the 
Case of Claims Offices at New Delhi/IRCA, however, there is a sepa-
rate organisation for dealing with only claims whereas in the case 
of Bikaner and Jodhpur, claims are dealt with by the Divl. Officers, 
t)iz. Divl. Comm!. Supdts.IAsstt. Comml. Supdts, Claims are not 
being dealt with by the Divl. Officers £\f Lucknow, ADahabad, Mora-
dabad, Ferozepore and Delhi divisions. 

It was never intended that the Divl. Supdts. be given powers for 
settlement of claims as they already have laifge functions to per-
form. For the sake of uniformity and conformity with the policy 
in vogue from time to time regarding settlement of claims, it was 
intended that the claims work should De concentrated at one or at 
the most two places and the claims offices were accordingly set up 
under the Dy. Chief Comml. Supdt. (Claims) and the claims were 
required to be settled by the officers under him on the b!lSis of 
powers delegated. If it is intended that the claims settlement powers 
should be given to Divisional Supdts. and his officers, it would 
only mean additional requirement of staff in all these divisions as 
similar work of receipt, despatch, statistics etc. will have to be mul-
tiplied in each of these offices in addition to the claims offices. There 
might be some Il'eduction in the strength of centralised ~laims 
offices, but it would be only marginal and even the staff ,working 
there would not appreciate being transferred outside from the place 
they are working for years together. This suggestion ofdecen1lra-
lishing furtheI' was mooted and each of the divisions of Northern 
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Railway desired that additional staff be posted for Asstt. Comm!. 
Supdts. and Divl. Comm!. Supdts. to settle claims wiUiln their 
powers. There is yet another dra)Y back in decentralisatiOn and that 
is that unifonnit,y in finalisation of claims may not be there as each 
of the sub-Div!. Claims Offices may be implementing the policy in 
different ways and over-all checking and supervision which is now 
available at close quarters would then not be there." 

III. South E'astern Railway 

"So far as the South Eastern Railway is concerned there Qil'e no 
claims offices outside Headquarters. The nature of claims work is 
such that detailed enquiries have to be undertaken not only over 
the home railway but also on adjoining railways. Hence if separate 

-claims offices are set up on the Divisions each of such office will 
have to be provided with machinery for enquiring into claims cases 
snd this, in addition to increase in expenditure, will lead to wasteful 
duplication of work ... _ .. " 

IV. Southern RaHwa.y 

On the Committee asking a Divisional Superintendent about hil 
views on the question of delegation of powers to settle claims to 
Divisional Offiee, the Dh'isional Superintendent intp.r-alia suggested 
that:-

(i) The machinery for investigation and settlement of claims 
should be decentralised to a large extent to the divisional 
level in order to build up cordial customer relationship 
and good-will with customers. 

(ii) To start with, all claims arising of traffic originating and 
terminating within the same division, can be fully dealt 
by the Division itself. Also all claims of .local tnffic i.e., 
within the same railway zone, upto a specified monetary 
value, should also be processed by the division. The divi-
sion should also have powers to settle claims on the spot 
in cases where prima facie responsibility of the Railways 
is established beyond doubt. Claims of complicatea nature 
needing inter-railway investigations should only be dealt 
at headquarters level. 

5.87. On the question of delegation of powers to lower levels and 
decentralisation at the Divisional headquarters, the representative of 
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the Coal India Ltd. during evidence before the Committee stated: 

"The existing procedure of settlement of claims may De stream-
lined to eliminate and reduce unnecessary delays. The 
station masters of important static,ns should be empowered 
to give open delivery, issue short-certificates and settle th~ 
claims upto a minimum of Rs. 500/-, the Divisional Com· 
mercia! Superintencient upto Rs. 5,OOO/-and the Chief 
Commercial Superintendent upto Rs. 5,0001-. This will off-
b:>ad the work from the Chief Commercial Superintendent 
down the chain at various levels." 

5.88. Powers to settle claims have been delegated to Station Mas-
ters and Inspectors but not to DiVIsional Superintendents or any 

'other Senior Officers at Divisisnal level. Asked to give his views 
on the question of delegating powers to Divisional level omcers, the 
Member (Transportation) of the RaHway Board in his e'V1dence be-
fore the Committee stated:-

"We have spent a substantial amount in main~ining centra-
lised claims office. But the point is if we-distribute all 
these claim settlement works spread over the country, 
we will have to trace the consignment by contacting the 
people all over the country. It is a time consuming pro-
cess_ Whereas if we have a centralised office, they can 
take up all the claims in a bulk number and economise' 
the tracing operations and the corresponuence between 
one railway and anothEn' can be saved. If we have a cen-
tralised office, we have an overall picture where uncon-
nected consignments are and we can conne:!t them with 
the claims. If you distribute it, that will become difficult 
and )'lou may have to increase the strength of the staff. 

There are one Or two officers that' have traditionally been 
there_ For example, Varanasi, Jodhpur etc. were already 
having this set-up and we allowed them to continue_ 'When 
the Southern Railway was formed we left the South In-
dian Railway claims office. at Tiruchirrappa1li; it was a 
going concern; in the Mys:ore State/Railway also, we left 
it and they are all working quite satisfactorily. I do not 
think there is a case for centraliSing these offices nor do I 
think there is a good caSe for decentralising the other, 
existing ones. I thi'" 1. both can co-exist. If for instance we 
decentralise, we wi" have to shift the staff and create ad. 
ditional posts; it ",,'11 cost us money." 
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5.89. The Committee note tIlat the Railway Board issues directive& 
and guidelines to the Zooal Railways in the matter of prevention of 
loss and damage to couignments and settlement of claims, analysis 
of the cause-wise and commodity-wise statistics of eOl1lpeasat~ 
cJaims for watching the trend aDd taking appropriate preventive 
measures. The actual work regarding scrutiny aad settlement of 
claims and all allied matters is clone at the Zonal Railways level 
keepiag in view the statutory liability of the Bailw~s which hal 
been cleal'ly spelt out in ~ ludiaa Railways Act. Periodical meet-
ings lU'e held by the Railway Board with the General Manarers of 
the Zonal RailwayS and "at times" questions relating to compensa-
tion claims are "also" discussed in their meetings. The Committee 
feel that ma.tters regarding loss and damage to consignments and 
compeDsatioD claims, which cost the exehequer a heavy amount of 
over as. 13 crOl'e5 urn.ally, should receive a more seriOUs attention 
and shouhi be a subject of regular and periodieal review at the Rail-
way Board's meetings with General Managers as such reviews will 
provide valuable apportunities to the policy makers at the Centre 
ami the Chief Executives in the zOlles to benefit from one another's 
experience an" to evolve, ill their collective wisdom, solutions to 
problems that they may be facing in their respeetie regions in this 
regard. 

5.90. From the discussions held with various ZOnal Railways in 
the course of their tours, the Committee found that the procedural 
improvements and experiments made in one zone in regard to book-
ing, handling and delivery of con~ignments (i.g. stencilling of names 
of de'ltination stations on wagons, iSsue of duplicate eopies of for-
ward'ig notes) were not widely known in other zones. The Com-
mitte~ have also seen that in regard to certain matters (e.g. time 
taken to grant open delivery), the Railway Board did not have full 
in'flrmatien about the practice fonowed in certain zones. The Com-
mittee feel that the Management Infonnation System at the Board's 
level needs tit be streamlined and the Board should not onJy make 
a.rrangements to monitor information on all the important aspects 
of clp'ms settlement and claims prevention wOl'k done in the zones 
but alw act 8S a ("entre to disseminate information about the experi. 
ments and innovations made In one zone to other zones. 

5.'1. The Committee note that the claims work is, by and large. 
centralised at the Zonal Headquarters of the Railways except in the 
case of Northern. Southern and Eastern Railways where claims work 
is also done at Varanasi, Jodhpur Bikaner (an Northern Railway), 
Tiruchirappali (Southern Railway) and Patna, Dhanbad, Chitpur, 
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SeaJdah and Howrah (all Eastern Railway). It has been represented 
to the Committee by some public and private sector institutions 
that under the Divisional System of operation of Railways the claims 
settlement work should preferably be done at DivisiOnal Head-
fluarters and powers delegated to the Divisional level officers to 
settle claims upto a prescribed limit. A similar suggestion to decen-
tralise claims work to Divisional level with powers to Divisional 
officers to settle claims arising out of traffic originating and termi-
nating within the same Division, to start with, has also been made 
by a Divisional Superintendent of a Zonal Railway. According to. 
the Ministry of Railways, however, claims settlement work has been 
decentralised to the extent possible in that Station Master and ins-
pectors at important stations are also authorised. to settle small 
claims (upto the value of Rs. 200/-) and Mobile Claims Offices 
headed by Assistant Commercial Officers who have pOwers to settle 
claims upto the value of Rs. 2000/- (in some zones Rs. 1000/-) are 
functioning at a number of important stations and that "it is not 
possible to further decentralise claims work and open claims offices 
at all Divional headquarters" as such a step will entail additional 
expenditure on staff etc., without commensurate benefits and will 
also effect efficiency and quality of service. 

5.92. On perusal of statistics furnished by Eastern Railway, for 
example, which show that only 624 out of 37364 claims cases in 1976-
77 feU in the jurisdiction of Station Superintendents and Commer-
cial Inspectors and the rest were dealt with at the Headquarters 
level the Committee cannot but feel that the present level O!f decen-
tralisation is illusory and does not go far enough to provide relief to 
small claimants upto Rs. 2000/- whOse number runs into thousands, 
(e.g. on the Eastern Railway their number was 24428 out of a total 
of 37364 in 1976-77). Having 9.lready decentraIised the claims WOrk 
to some extent the Committee feel that the Ministry should keep 
an open mind on this question and Aiould not peremptorily rule out 
any further decentralisation of claims work. In the opinion of the 
Committee whenever volume of work justifies or other criteria laid 
down by Railways are fulfilled, the Ministry should not hesitate 
carrying the process of decentralisation further by raising the powers 
of Station Masters and Inspectors and delegating powers to more 
Station Masters with proper safeguards, extending the coverage and 
frequency of visits of mobile claims omces Or opening subsidiary 
daims oftlces at important centres. In this context they may. also 
ton sider empowering Divisional level offiCers to deal with claims 
arising on account of movement of gOods within the Division. But 
in doing so the Ministry ·should not lose sight of the need to aoid 
unnecessary l"xpenditure on staff and to ensure quality of service. 
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(f) Working of Mobile Claims Oftices 

5.93. The Ministry of Railways have stated in ~ note that with a 
view to decentralising claims work and expediting disposal of com-
pensation claims, the One-Man Expert Committee on Compensation 
Claims recommended that the scheme of Mobile Claims Offices be 
introduced over all Zonal Railways. Accordingly instruction was 
issued to all the Zonal Railways on 2~S-1970 to introduce the scheme. 

5.94. The main features of the scheme are indicated. below:-

(i) One Assistant Commercial Officer (Claims) accompanied 
by necessary staff holds his camp office periodically at im-
portant railway stations to settle claims on the spot. 

(ii) Outstanding claims files of that area are taken from the 
Claims Office to the station where by Mobile Claims 
Office is held for checking and examining the station 
records necessary for disposal of claims and obtaining 
necessary documents from the claimants and holding direct 
discussions with them. 

(iii) Where Assistant Commercial Officer (Claims) is the sanc-
tioning authority, pay order is handed over to the claimant 
on the spot. If the payable amount is higher, the file is 
put up to the competent officer for orders. 

(iv) Fresh claims received in Mobile Claims Offices are imme-
diately disposed of after obtaining the Missing Goods 
Reports from the stations. 

(v) If a claim is repudiated, grounds for repudication are 
clearly and personally explained to the claimant to avoid 
unnecessary further representations. 

(vi) Publicity of Mobile Claims Offices to be held at important 
stations is given in advance through local newspapers and 
also by addressing letters to the Chamber of Commerce of 
the area, members of the Railway Users' Consultative 
Committee and through notification exhibited at conspi-
cuous places within the station premises. 

(vii) Individual regular customers are identified and addressed 
in advance to furnish a list of their pending claims and on 
receipt of such lists, those cases are also progressed or dis-
posed of on the spot. 

5.95. Under the existing orders the Assistant Commercial Offi-
cers (Claims) heading Mobile Claims Office is empowered to settle 
claims upto Rs. 2,0001- in each case. 
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5.96. The number and value of claims settl~ by Mobile Claims 
Offices on the ZOJlal Railways during the last five years are given 

d . below:-

(~:ntral 

l~astt~rn 

~Orlhem 

N. Eastern 

North ea!t Frontier 

.southern . 

.s. Contral 

". Eastern 

Western 

claitnl 
settled 

claims 
(Rs.) 

cl aims ... t:/'c settled 
by Mobile c1ain.s 

Offices 

1,5[6' 1,26,87::1 Five years 

luformation is await d-

(Total No. of e1aima 
reed. 3041,0'15 from 

19 2 • 

• 4,!l50 . 7,47,369 1974'75 to 1971).77 (Total claims 
Mobile c1aima offices 2,88,715)' 
were not held dur-

reed. 

ing 1972-73 and 
1973-74· 

2,lItill . 2,36,29 [ 1973-74 to 1971).77 

1972-73 to 1975-76 
Mobile claima 
Offices remained 
8UJptmded during 
1976-". 

On this 
Mobilt' 
Offices 
Claims 
1000/. 
cast'. 

Railway 
Claims 

s("ltie 
uplO Rs. 

in cad, 

(Tutal No. of claims 
reed. I, 28,80ll). 

(Total No. of claims 
reed. 1,81,046). 

(Total No. of claima 
reed. 2,87,706). 

8,762 . 12,50.453 1972-73 10 1976-n (Total No. of claims 

Due to objeclion8 raisl'd by tilt' organised 
labour unions, Mobile Claims Offices could 
not be held . 

feeel. 1,87,6.f.2). 

. 4,367': lI,74,155 197:l-73 to lQ.76-n (ToW No. ofc1aitnl 
reed. 3,59,914), 

On this Railway 
Mobile Claims Offi-
ces settle claims 
upto Ra. 500/- in 
each case. 

Total no. of claims 
reed. in the Zones 
(excluding EIIItml &: 
$outh EI\!Itft'Il Rly) 
during the relevant 
yean-17.!~?8f.0_' _ 

• At th(' tilll" or flctua\ verification of the draft report. the Ministry oflbilways (Rail-
way Board) have sent information in r~pect of Eastern Railway. ..tallows:-
Ral1way No. of Valueor Period during which 

claims claim. c1aitrJI were settlro by 
!lettl~ (RJ.) Mobik Claims O,ffices 

Eastern 
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5.97. On being pointed out that though publicity to the program-
me o~ Mobile Claims Offices at each station was given in advance 
through local newspapers etc., no notice was sent directly by post 
or otherwise to the parties concerned with the claims cases, the 
Ministry of Railways have stated:-

"Experience has shown that the publicity given in the news-
papers as also through recognised Chamber of Commerce 
attract a good deal of attention. The claimantl'i by and 
large do come to know about these visits by the publicity 
so given and also through the local staff and notices put on 
the notice board in the good sheds and parcel offlces. 
Nevertheless the suggestion to send personal notices to 
the claimants having pending claims at the time of such 
visits will be appreciated by the claimants and will be 
helpful to them. Suitable instructions in this regard will 
be issued to the Railways." 

5.98. On being asked about the latest position regarding Mobile 
Claims Offices which, it was learnt, could not be introduced on South 
Eastern Railway due to objections raised by organised labour unions, 
the 'South Eastern Railway, in a note, explained that:-

"Several meetings were held with the Organised Labour who 
are of the opinion that mobUe claims ofti.ce will not help 
in expeditious settlement of claims, on the other hand, it 
will lead to corruption as under that system claims deal-
ing officials will have greater scope to come in direct con-
tact with the claimants and thereby the possibility of 
emergence of exaggerated/false claims will be more. On 
S.E. Railway as an alternative to opening of MobUe 
Claims Offices a system of periodical meetings with the 
various Chambers of CommeI'ce has been introduced. In 
these m~etings with the Chambers of Commerce a list of 
pending claims is obtained which are specially looked into 
and are discussed in the subsequent meetings. Several 
such meetings have been held with the Nag Vidarbha 
Chambers of the Commerce, Nagpur. Similar meetings 
with the Bankura Chamber of Commerce is going to be 
held soon. It is also being contemplated to organize 
camps of the claims dealing officers at important desti· 
nation stations so that the claims can be settled 
expeditiously by obtaining documents etc. through per-
sonal contacts with the claimants concerned." 
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5.99. On the question of f~nctioning of the mobile units, the 
representative of the Bharat Chambers of Commerce stated:-

"The amount of claims is so large and there are so many sta-
tions where claims are pending. By movement of one 
Deputy ceo, these cannot be settled. There should be 
one separate office for this purpose. At present a person 
operating his business in an important district or town has 
to come to the headquarters for settlement of his claims. 
Or he has to appoint an agent to look after the claims with 
the Railways. So, I would suggest that there should be 
a separate office for this purpose at the district level." 

5.100. The Committee find that the Mobile Claims Offices stated 
to have been introduced "with a view too decentralising claims work 
and expediting disposal of compensation claims" headed by Assis-
tant Commercial Officers (Claims) visit important railway statious 
to settle claims on the spot. They are, however, disappointed to note 
that these officers settled only 2 per cent of the claims (34372 claims. 
out of a total number of 16,27,430 claims) received during the last 
five years (1972-73 to 1976-77) on all Railways, except Eastern Rail-
way in respect of which figures were not furnished by Railway 
Board. and South-Eastern Railway where this system does ·not 
operate. This number is woefully smaH and can hardly justify the 
Ministry's claim of decentralisation of claims settlement work through 
Mobile Claims Offices. The Committee strongly recommend that 
the system of Mobile Claims Office should be made more active and 
the number of such offices considerably increased so as to cover all 
those places which have a sizeable number of claims. Till more Claims 
Offices are opened, the number and frequency of visits of Mobile 
Claims Olllees should be progressively increased to enable them to-
dispose of on the spot the maximum possible number of small claims 
up to the value of Rs. 2000/- arising at places away from the head-
quarters. 

5.101. The Committee are informed that publicity to the visits of 
Mobile Claims Offices is given in advance thrdug~ local newspapers 
and also by addressing letters to the Chambers of Commerce of the 
Area, members of the Railway Users' Consultative Committee and' 
through notifications exhibited at conspicious places within the' 
Station premises.. The Committee would like the Ministry to ask 
the Zonal Railways to examine whether the expenditure incurred on· 
advertisements through local newspapers is commensurate with the 
results achieved and whether the purpose cannot be served equally 

·PleRI· ~e footnote b..Jow para 5.96. 
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well by despatching notices to the local orlanisations of the traders 
etc. The Committee are happy to! learn that the Railways have ac-
cepted the suggestion to send personal notices to the claimants having 
pending claims at the time of such visits. 

5.102. The Committee are informed that Mobile Claims Offices 
eould not be held in South-Eastern Railway due to objections raised 
by organised labour unions who are stated to be of the opinion that 
"Mobile Claims Office will not help in expeditious settlement of 
claims, on the other hanel, it will lead to corruption •••• ' The 
Committee suggests that a sample study of the working of MobUe 
Claims Offices in other zones may be got made through an indepen-
dent unit of the Railway's Accounts Department, with special 
I'eference to the fairness or otherwise of the cases settled by these 
oftices and, in the light of the results achieved, further ellorts to in-
troduce Mobile Claims OfIices, with suitable safeguards, may 'be 
.ade. -

(g) Court Cases 

5.103. On the question of filling cases and appeals in courts, some 
of the Public Undertakings and Chambers of Commerce in their 
memoranda (1977) submitted to the Committee gave their views as 
follows:-

"Filling of cases in court becomes necessary when the Rail-
way Offices do not dispose of cases satisfactorily. In many 
cases the inordinate delay in :the settlement of claims 
prompts the parties to have recourse to legal action so 
that the cases are not time barred. Unless a law suit is 
filed wi thin 3 years of the incidence of the claim, the 
case becomes time-barred . 

.... In the last five years 271 cases have been filed in respect 
of claims against the Railways, involving an amount of 
Rs. 8,69,815.41. Of these 147 were decided against the 
Railways involving an amount of Rs. 3,04,076.04, 2 cases 
were decided against the Fertilizer Corporation of India 
involving Rs. 22,287.65. 122 cases are pending, involving 
an amount of Rs. 5,43,451.72". (Fertilizer Corporation of 
of India). 

5.104. The table below indicates the (i) number of claims con-
tested; (li) value thereof; (iii) number of cases won by railways; 
(iv) amount involved; (v) number of cases lost by railways and 
(vi) amount involved 'by each of the Zonal Railways during the 

years 1972-73 to 1976-7'T: 
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5.105. The Ministry of Railways have in March 1978, furnished the 
following statement showing 'the posiUon regarding compensation 
claims on 80C0UDt of lOll and damage to consignments· contested in 
courts: 

1972-73 1973-74 1974-75 1975-76 1976-77 

I. Number of claims rejected by 
Railways 251349 242775 253053 272120 184770 

2. Number of claims contested in 
Courts 9759 11160 12850 14798 21589 

3· %age of contested cases to re-
jected cases 3'88 4'60 5'08 5'" 11'68 

5.106. On being asked whether the Zonal Railways/Railway Board 
had analysed the reasons for the cases decided against them, the 
MiniRtry have stated that the ~ons for the suits decided against 
the Railways are analysed from time 'to rt;ime by the Zonal Railways 
as also by the Board. If the suit has been lost due to non-attendance 
of witnesses or non-production of documents, defaulting staff is suit-
ably taken up. Steps are taken to get witnesses from other Railways 
examined in the courts. Performance of ,the Railway advocates is 
also constantly watched and services of such advocates as are lacking 
in professiontal ability or are found ind.ift1erent!inattentive are dis-
pensed with. Decisions given by the courts are considered as guide-
lines for formulating the policy regat'ding settlernA!nt of claims in 
future. Adverse judgements of courts are scrutinised. When the 
rulings given by the courts are found to be just and reasonable, set-
tlement officers are given instructions .to follOw them in subsequent 
cases so as to prevent unnecessary litigation. Appeals and revisions 
are being filed whenever It is found that the ®it ought not to have 
been decreed against the Railway. On some Railways, Law Assis-
tants are posted at places where the litigation is heavy. They assist 
Railway advocates and remain present in the courts on the dates of 
hearing so that the plaintiff and his witnesses are thoroughly cross-
eXRmined and the documents scrutinized effectively. 

5.107. When asked to state whether any study had been: made by 
the RaUways to analyse the reasons for larger number of cases be:ing 
decided aga:irun Railways, the Ministry of Rallways have stated that 
the prob1em has been examined at various times. The following 
factors are by and large responsible for a large nwnber of cases be-
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ing decreed against some of the Railways:- '-, 
(i) Difterent courts take different views on certain legal issues 

while deciding cases. The adminlistrative view taken by 
;the Railways does not always conform to the strictly legal 
view taken by the courts. 

(ii.) Non-attendance of Railways, witnesses, especia.lly from 
foreign Railways. 

(iii) Non-production of documents at the appropriate time. 

(iv) Lapses on the J?8Ii of the Railway Advocates. 

Madras High Court Judgement 

5.108. During evidence attention of the repre!len.tatives of the 
Ministry of Railways was drawn to the following press report titled 
"Madras High Court raps Railways for negligence" appearing in 
Financial Express dated. 13-3-1978: 

"The Madras High Collil"t has criticised 'the 8;clion of the Rail-
ways in spending money for an appeal in a case in which 
negligence on the part of the Railways in dealing with a 
party's consignment 'has been clearly established in the 
trial court'. 

{ . A firm of hidels and skins exporters instituted a suit for re-
oover:y of about Rs. 20,000 from the Southern Railway 3S 
damages in respect Of a consignment of wet-sa lted goat-
skins. 

" ~ 

\ 
i 

, , 

f . 

According to the firm, t4e goods were sent from Shalimar 
(Calcutta) to Salt Cotaurs (Madras) availing of the 'quick 
transit service' scheme of the Railways. 

While the goods were booked on August 3, 1965 they arrived 
after considerable delay en 1"OUte and was available to the 

consignee only on August, 29. The Railway undertaking 
was to deliver the goods in nine days. The firm obtained 
open, delivery of the goods as they were in a damaged con-
dition. 

.;~; , The fum flled a suit claiming damages of Rs. 19,765 in the court 

r ~I·~i\ 
.. _ ........ 

of the First Assistant Judge, City Civil Court. The Rail-
werys contended. that the alleged daanag'e was only due to 
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improper curing of the wet-salted goatskins and not due 
to any delay in transit or negligence on the part of the 
Railway. If at all, the consignee was only entitled to a 
refund of the quick transport charges paid by him. 

A division bench constituting Mr. Justice M. M. Ismail and 
Mr. Justice Nainar Sundaram said when the authorities 
knew that .the goods were perishable they should have 
taken diligent steps for carrying the goods without avoid-
able delay. 

It was clear there had been negligence on the part of the Rail-
way which had put forward untenable defence without 
any material to substantiate the same. There was indiff-
erence on the part of the carriers and even when the 
owner was the Union Government, the Railway had put 
forward a 'frivolous and untenable defence'. 

The bench said' that even after the trial court had passed a 
dec1ree in favOU'l' of the plaintiff and even in the conteXit 
of the facts that the Railway had not been! able to make 
out any of its defence, the Railway had chosen to file the 
present appea1." 

5.109. After the evidence, the Ministry of Railways submitteli nte 
following background note in regard to the case:-

"The details of the case as furnished by : the Southern Railway 
are that 142 bags of wet-salted goatskins were booked 
under rnv. No. 1090 of 3-418-1965 Ex. Shalimar to MadrM 
(Salt Cotaurs) to be despntched. under Quick Transit Ser-

vice. The wagon containing the subject consignment was 
damaged and detached on 5-8-1965 at Jhadhupudi, a station. 
on the South Eastern Railway from the Salt Cotaurs Ex-
press, for wheel changing. The consignment was transhipped 
on 11-8-1965 in wagon No. CR-28251 and left on 12-8-1~ fOr 
Madras. The said wagon was received at Madras on 27-8-1965 
and the consignment was delivered on assessment. The 
claim of the party was repudiated by the Southern Rail-
way on the ground of inherent vice and improper curing 
and salting, since as per expert opinion, properly cured 
skins c~ withstand transit upto 8 weeks, whereag the con-
sdgnment in question had reached destination within 23 
days. The olaiman!t filed n suit in the court which Willi 
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decreed against the RailIway on 23-3-1972 on the grounds 
that detention at Jhadhupudi for 7 days and further tran-
sit of 15 days from Jhadhupudi rt;.o Madras was unreason-
able. An appeal was filed by the Southern Railway in the 
Madras High Court but the same was dismissed." 

The copy of the judgement from the Madras High Court was not 
furnished to the Committee 'till the fi:nalisation of the report. 

5.110. The Committee note that duTin, the last 5 years from 
1972-73 to 1976-77 the Railways contested 70056 cases in courts out 
of which they won 17794 cases involving an amount of nearly Rs. 363 
lakbs and lost almost double the number of cases (35892 to be precise) 
involving an amount of Rs. 517 lakhs approximatelY. This means 
that in 2/3rd of the caseS contested in courts, the Railways were 
proved to be in the wrong. Contesting such cases in courts not only 
causes unavoidable expense Bnd harassment to claimants but also 
results in infructuous expenditure on courts' and pleaders' fees and 
the staff processing such cases in courts, which as mentioned else-
where in this Report, amounts to B.s. 90 lakhs per annum. It will be 
in the interest of Railways if the cases are not contested in courts 
unless there are sound grounds for contesting them. Inc1dentaUY 
tllis would be a. good gesture towards harassed claimants. The Com-
mittee would suggest that as soon as a notice of a suit is received, 
the relevant case should be critically re-examined, not by the officer 
who had decided that case initially, but by a seniOr officer, indepen-
dently to determine whether or not it should be cOntested in the 
court. The Railways should not fight shy of coming to a settlement 
out of courts in deserving cases. They should remember that the 
performance of the Railways in this particular sphere will be jud-
ged by the number of cases the Railways contest and lose every 
year in the courts. 

5.111. The Committee note that non-attendance of Railway wit-
nesses, non-production of documents at the appropriate time and 
lapses on the part of Railway advocates are some of the factors res-
ponsible for a large number of cases being decreed against the Rail-
ways. Obviously the choice of advocates is not based on merit Bnd 
the cases are not pursued seriously by the concerned offiCers and 
staff. This reveals a very shocking state of affairs in the court sec-
tions of the claims settlement machinery. The Committee would 
like the Ministry of Railways to take a serious note of the lapses on 
the part of the staff because of whose negligence the cases ,are lost 
and also ensure that only competent and dedicated advocates are 
engaged to defend the cases in the courts and their performance is 
kept under watch. 
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S.IIZ. The Committee nt that the litilation is uDusually heavy' 
OD certain Railways. For· tance, the number of claims contested 
during th.e last five years, as as high as 14520 on Central Railway, 
15341 on Eastern Rai""y and 10764 on South-Eastern Railway as 
compared to about.8000 on Northern, Nodher-East Frontier and 
Southern Railways and still less on other Railways. The Committee 
would suggest that the reasons for unduly high number of cases cOn-
tested and lost in the Central, Eastern and the South-Eastern Rail. 
ways should also be analysed at a high level and corrective action 
taken to set the matters right. 

5.113. The Committee are informed by a public sector undertaking 
that in many cases inordinate delay in the settlement of claims 
prompts the parties to have recourse to legal action so that the cases 
are not time barred and they become time barred if tbe law suit 
is not flIed within 3 years of the incidence of the claim. This again 
is a refledion on the efficiency of the claims settlement machinery. 

5.114. The Committee are informed that the reasons for the suits 
decided against the Railways are analysed from time to time and 
corrective action taken to avoid simDar mistakes in the future. 
Decisions given by the courts are considered as guidelines for for-
multing policy regarding settlement in future and the Claims Settle-
ment OfficeJ.'s are given instructions to follow the rulings of the 
courts in subseuent cases so as to prevent unnecessary litigation. 
The Committee find that despite prOfessed eftarts of the Ministry 
to avoid unnecessary litigation, the litigation instead of coming down, 
has gone up during the last five years. The number of cases con-
tested in courts has risen from 9759 in 1972-73 to 11160 in 197~74, 
12850 in 1974.75, 14798 in 1975-76 and 21589 in 1976-77. The percent-
age of contested cases to claims rejected by Railways have also gOne 
up from 3.88 per cent in 197Z-73 to 11.68 per cent in 1976-77. The 
Committee are constrained to conclude that the claims are repudiated 
in majority of the cases on insufficient grounds and lessons are not 
learnt in the light of the decisions of the Courts. In the opinion of the 
Committee there is need to take more serious measures than taken 
hithertofore to minimise litigation and to keep this aspect under 
constant review. It will also be helpful to compile and circulate 
an abstract of court rulings in claims cases to Claims Settlement 
Officers for their guidance. ~ C' t---1 
5.U~mmittee would lik~ draw attc,nti«?n to a press ~ 

ort appearing in ~ncial 'EXpress' dated 13 March, 1918, 
under the heading "Madras High Court raps Railways for n.,U- I 
gence", in which the Madras High Court had criticised the action of l 
the Railways in spending money for an appeal in a case in which' 
negligence on the part of the Railways in dealing with the party'S 
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..:onsignments "has been dearly established ill the trial courts." 
Certain goods in this case were booked ex-Shalimar to Madras on 
Southern Railway on August 3, 1965, under 'Quick Transport 
Service' and these reached the destination (Madras)' on 27 August 
1965, after considerable delay en-route and were found damaged on 
arrival. The claim of the party was repudiated by the Southern 
Railway on the ground of inherent vice etc. The suit filed by the 
claimant in the court was deered against the Railways in Mareh 
1,972 and the appeal filed by the Southern RaUway in the Madras 
High Court against the dec:ision of the lower court was dismissed hl 
March, 1978. From the abstract of High Court judgment as reported 
in the press, it is seen that "it was clear that there had been negU-
¥ence on the part of the Railway which had put forward untenable 
defence without any material to SUbstantiate the same. There was 
Indifference on the part of carriers and even when the owner was 
the union Government, the Railways had put forward 'frivolous and 
ul:!cna'ble defence'. The High Court is also reported to have obser-
ved that the Railways had filed the appeal even when they had 
not able to make out any of its defence in the lower court. All this 
makes a very sad reading. This also shows how innocent claimants 
can be harassed by the Railways by prolonged litigation. The Com-
mittee would like the Railway Board to go into this particular case 
to find out whether the caSe was deaIt with judiciously in the De-
partment and whether the decision to contest in the lower court and 
then to go in an appeal to High Court was taken after an indepen-
dent and critical examination of the facts of the case. They would 
'also expect the Ministry to take measures to vaoid the recurrence 
of such rases in future as such cases bring a bad name to the Rail-
ways and inform the Committee of the measures taken. 

Settlemertt of Disputes Between one Government Departmt.cmt and 
another and one Government Department and a Pub17c S~tOT 
Undertaking. 

5.116. In pursuance of the directive issued vide Cabinet Secre-
tariat O. M. dated 19-12-1975 the Ministry of Finance through their 
O.M. dated 1-1-1976 (Apprendix V) have enjoined upon Government 
Departments and Public Sector Undertakings not to take recourse 
to litigation against other Government Dep,artments and Undertak-
ings for the settlement of their disputes. In pursuance of this dir'ec-
tive, certain Public Sector enterprises have withdrawn suits filed in 
Courts in regard to disputes claims against the Railways. When 
asked whether the RaHways have set up any sp!eCial machinery to 
settle claims disputes with the Public Sector Undertakings out of 
Courts, the MinistI'y of Railways have stated that the Railways have 
full fledged claims organisations with practical knowledge of the 
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various implications involved vis-a-vis the provisions of the Indian 
Railways Act. At the very outset, claim cases of the various Gov-
ernment Departments and Public Sector Undertakings are viewed 
broadly from a practical angle and settled as per railway's liability 
under the law. If further representations are received or new 
facts come to light, the cases are reviewed at a sufficiently high 
level and if necessary, discussions are held across the table to finalise 
-disputed points. If, after necessary discussions and reviews etc., 
there are still some cases in which differences of opinion JlIersists, 
these are considered at the Railway Board level and settled on merits 
without adopting a· rigid or purely legal approach. In the circum-
stances setting up any special machinery to settle claims/disputes 
with the public sector undertakings is not considered necessary. 

5.117. During evidence the representative of the Ministry of 
Railways elaborated the p!Oint as follows:-

"If they are not satisfied, then the Railways and the Public 
Sector Undertakings meet together and they try to solve 
it. If they are not a;ble to solve it, then the matter is 
referred to the Bureau of Public Enterprises. If there 
is a question of costing, it can be referred to the Chief 
Accounts Officer of the Ministry of Finance· We want 
to keep it out of court." 

5.118. The Food Corporation of India in their memorandum 
submitted to the Committee have stated the position of cases filed 
during the last five years and subsequently withdrawn in pursua:nce 
of the Government instructions contained in Cabinet Secretariat 
O.M. dated 19-12-1975, is as follows:-

(i) Total No. of IUits filed against Zonal RailwaY' 
(ii) No. ofsuits withdraw 
(iii) No. of suits ppnding 

·Under process of withdrawal. 

No. 

290 
297 
13-

Amount 

9.66•889.00 
8,86,58~.oo 

80,3°3.00 

The court cases mentioned above had been filed from 1974 
ownwards and none of them had been finalised before 
the action for their withdrawal was initiated." 

5.119. Similarly the Steel Authority of India have sta~ that 
the Steel Plants have refrained from filing suits against the rallways 
in the Court of Law, in pursuance of the Government instructions 
on the subject. The Steel Authority of India has added that In~ 
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surance Companies have however, lodged court cases wherein the 
steel plants have been made plaintiff. For example, in the case of 
Durgapur Steel Plant as many as 80 cases have been filed by the 
Insurance Companies. The court had given decisions sO far in 30 
cases which are still in favour of the consignee. This highlights the 
need for adopting an objective view in the matter of settlement of 
claims by the Railways. 

5.120. The Food Corporation of India in a subsequent note 
furnished in February, 1978 on the subject have stated that: 

"We app'roached the Railway Board to determine the proce-
dure for amicable settlement of disputed cases. In reply, 
the Railway Board advised that the disputed cases should 
first be discussed by the FCI with the' Zonal Railways 
right upto the level of Chief Claims Officer/General 
Manager of the concerned Railway administration and if 
the disputes are not resolved at that level, the cases 
should be referTed. to the Railway Board. In case the 
diSPIuteg are not settled even at Railway Board's level, 
the arbitration is to be sought for. Accordingly the 
matter was referred to the Mlinistry of Law for appoint-
ment of arbitrator for the settlement of such cases. The 
Law Ministry advised that individual cases shall halVe to 
be referred to the Law Ministry for nomination of Arbi-
trator who would be a serving Law Officer of the rank 
of Joint Secretary some of the cases are awaiting final 
decision at the level of Chief Claims Officers/General 
Managers for a long time. The Railway Board has been 
requested to fix a time limit of 3 months for giving their 
final decision in such cases." 

5.121. The Committee find that under a directive issued by the 
Cabinet Secretariat in December 1975, all disputes between a Gov-
ernment Department and a Public Sedor enterprise are to be 
resolved amicably by mutual consultations or thrOUgh good officeS 
of empowered agencies of the Government or through arbitratiOn, 
and recourse to litigation has to be eliminated. In pursuance of 
this directive, the Food CorporatiOn of India haa withdrawn 271 
suits involving a sum of Rs. 8,87,000 (approximately) out of the 
290 suits for Rs. 9,61,000 (approximately) filed by it and the remain-
ing suits are in the process of withdrawal. Steel Authority of 
India has stated that steel plants have refrained from filing suits 
agaTnst the Railways in view of the Government direCtive. As re-
gards procedure to settle claims d.putes, ilbe Railway Board is 
stated to have advised the Food Corpor.ation of India that disputed 
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.c.ases should first be discussed, with the Zonal Railways right upt. 
the level of Chief Claims Officer/General Manager and, if not re-
.solved at that level, these should be refet'red. to the Railway Board 
and in the last resort for arbitration through the Ministry of Law. 
Food Corporation of Indial has informed the Committee that some 
of the cases are awaiting final decision at the level of Chief Claims 
Officer/General Manager for a long time. The Ministry of Rail-
ways do not consider it necessary to set up any special machinery 
to settle such disputes with Public Sector enterprises. The repre-
sentative of the Ministry of Railways added another dimension te 
the procedure when he stated in evidence that if a dispute cannot 
be resolved by discussion between the Railways and the Public 
Seder Undertakings, the matter can be referred to Bureau of 
Public Enterprises and if there is a question of costing, it can be 
referred to the Chief Accounts Officer of the Ministry of Finance. 
All this leads the Committee to conclude that proc!edure for settl-
ing disputes between the Railways and the Public Seetor Under-
taings is in a ftuid state and the parameters of the machinery for 
-settlement of disputes are yet to be finally defined. 

~(rg 
(\. 5.122. In view of the Cabinet diredive to Public Sector Under-

takings not to take recourse to litigation, an additional responsibiUt,.", 
devolves on Railways to give them a fair deal in the matter of 
claims. In the opinion of the Committee reference of a dispute 
to the Railway Board after the decision of the Chief Claims Officerl 
General Manager is an avoidable stage as the Railway Board is not 
normally expected to show an approach different from that of the 
Zonal Railways where claims are settled in accordance with the 
directives of the Board. If the experiment of resolving disputes 
between Public Sector Undertakings and the Railways, which be-
cause of the very nature of their inter-se dealing are bound to 
be large, without recourse to litigation is to be made a success, 
there is an imperative need to make standi~ institutional arrange-
ments and lay down precise procedure to settle these disputes fairly 
and promptly. The Committee would suggest that institutional 
framwork in this regard may be evolved and formalised in consul. 
tation with the Bureau of Public Enterprises. The Committee aIM) 
suggest that a time limit may be fixed fOr each stage in the claims 
settlement process (including arbitration as otherwise the disputeS 
may linger on indefinitely and this may erode the Public Sector 
Undertakings' faith in this system. The Committee would like to 
be informed of the details of the institutional framwork within • 
months of the presentation of this Report. 
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(h) Appellate Tribunals 

5.123. In the memoranda submitted by various Chambers of Com-
merce and Public Sector Undertakings it has been represented to the 
Ccimmittee:-

(i) " ...... the Rallway Act should be amended and a separate 
claims Tribunals be established to deal with Claims ...... 'f' 

(Associated Chambers of Commerce and Industry). 

(ii) " ...... claims cases should be referred to the courts only 
in exceptional cases. If po.c;sib1e, a 'sole arbitrator', may 
be appointed through mutual agreement. This should be 
on the lines of 'Sole Arbitrators' appointed by the DGS&D. 
Such persons are taken from the Law Ministry. Suppliers 
to DGS&D have generally found thalt the judgement by 
sole arbitmtors are fair .... ". 

(Indian Chamber of Commerce and Industry). 

(iii) " ...... there is need for introducing a system by which 
appeals can be addressed to an Independent Authority not 
under the administrative control of the railways, as thiS' 
will enhance the confidence of the claimants in the machi-
nery set up for purpose ...... ". 

(Steel AuthOrity of India). 

5.124. Giving his views about appellate system to hear appeals 
against decisions of the railway authorities the representative of the 
Associated Chambers of Commerce and Industry stated during evi-
dence:-

"In the first p'lace, let the Railways, in the ordinary course, deal 
with the claim in a certain limited time. Then if I am 
aggrieved, I should have the facility to go to the Tribunal 
like the Sales-tax Tribunal or the Income-tax Tribunal. 
I should get the answer from the Tribunal before which I 
put the claim and the Railways also put their point of 
view. Lastly, my submission is that we should avoid 
court litigation at all costs. We should have the system 
of arbitration. In the last resort, if I am aggrieved, then 
I should refer the mattter to the arbitra:.or who should 
be an independent person". 
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5.125. During the toura of the, Estimates Committee the Zonal 
RaUways expressed the following views regarding the se~ting up of 
Appellate Tribunals:-

1. Eastern Railway 

"An independent Statutory authority in the form of a tri-
bunal would be welcome, as that would enable the Rail-
way A<1ministration to concentrate its activities with that 
organisation only, resulting in substantial saving of man 
power, as the Railways would not have to dessjpate its 
strength in maintaining liaison with various courts and 
advocates on dift'erent States and Cities. 

The tribunals may be made Zone-wise and State-wjse to faci-
litate liquidation of outstanding court cases. The trade 
-..yould, it is felt, positively welcome such a move. The 
Railways can then contest suits through their own de-
partmental law assistance and not depend upon profes-
sional advocates. This would not only reduce court costs 
but would enable the Railway Administration to have-
greater executive control over conducting such cases." 

II. Northern Railwo!l 

"We would appreciate setting up of appellate tribunal as this 
would be conducive to quicker finalisation of settlement of 
claims cases without the necessity of protracted legal 
proceedings. Even the plaintiff would also welcome this -
step." 

III. North East Frontier Railway 

"This is a good suggestion and will lead to expeditions settle-
ments, if at least one expert member of the Tribunal is 
drawn from the Railways as in the case of Railway Rates 
Tribunal." 

IV. So'Uth Eastern Railway 

"It has been generally observed that the Appellate Tribunals. 
which are quaSi-judicial in nature, tend to follow the same 
formalities as in a coul'!'\. of law as a result of which there 
15 no significant reduction in the time taken for disposal 
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of cases. It is, however, felt that if the tribunals can 
adopt summary procedures that would help the claimants 
as in that case time taken for finalisation of cases will be 
reduced." 

5.126. The Ministry of Railways in a note stated that the issue 
relating to setting up of claims tribunals to substitue the jurisdiction 
of Civil Courts in the matter of claims for compe-nsation against 
railway administrations was examined and tl1e setting up of claims 
tribunals was not favoured on account of tthe following reasons:-

(1) Suits for compensation are simple money suits. They", do 
not require any special knowledge of law. As such, ordi-
nary Civil Courts are quite competent to deal with such 
matter. . 

(ii) Civil Courts are available in every town and, as such, 
claimants can seek legal remedy in the viCinity of their 
residencel'business locations. If Tribunals are set up in a 
few important cities, the claimants will have to travel long 
distances to file and pursue their applications before such 
Tribunals. 

(iii) Constitution of Tribunals allover the country will result 
in extra expenses to be borne by the Central Govern-
men:t (Zonal Railways), without any corresponding de-
crease in the expenses of the civil Courts which are borne 
by the State Governments. 

5.127. On the question of setting up of Tribunals,' the represen-
tative of the Ministry of Railways during evidence stated:-

, "This Appellate Tribunal is a source of harassment. 
at the present moment the Railway Rates Tribunal sits 
in Madras. I am looking at the small trader. Supposing 
he books a consignment from Bombay to Bhivavaram-
a consignment worth just Rs. 200--and he ClOGS not get 
satisfaction from the Railways, he can go to court as the 
court is sitting right there. His destination is there, his 
lawyer is there. his agent is there and the Court is theI'e 
Do you want to drag a man all/the way to MaMas just 
for Rs. 200." 

5.128. On the Committee enquiring his views on setting up an 
Appella.te Tribunal in each Zonal Railway to deal with cases rang-
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ingtrom RS. 5000 to Rs. 20,000 and a Central Tribunal (Appeals) 
for Ra. 20,000 and above, the witness explained:-

"I would say that the small claims, low value claims c4 
Rs. 5000 and less should be allowed to be dealt with as at 
present. Probably, the high value cases, upto Rs. SO,OOO 
an'd above, there can be a railway tribunal.... For big 
claims, the suggestion is probably workable and a good 
idea." 

5.129. On this point, the Financial Commissioner (Railways) 
stated':-

"I would like to submit that it is this tYPe, of non-productive 
expenditure which is proliferating in the Government. 
The real solution.is that the present machinery and the 
commercial officers should follow the rules properly and 
see that the claims are disposed of according to law with-
in the time. In each zone, you want to have a tribunal. 
Even in the zonal headquart('rs the places are 400-500 
Kms. where in the claims do arise. Then the question 
will be that there should be some man on the spot also, 
who should look into these things. I just wanted to cau· 
tion that the solution is not by creating another small 
body. The commercial or~anisations are well established. 
If they do not do their' job, it does not mean that we 
should have another organisation. . ..... in the broader 
economic sense, it is not proper to create new instruments 
for work which should be done by the existing people." 

5.130. Explaining further, the Financial Commissioner added that 
for settling high value cases, Railway Rates Tribunal can be tried. 
As to what will ~nstitute case! of high value, he stated:-

"We can make it Rs. 1 lakh or Rs. 75,000 to begin with. That 
can be tried and if that is not successful, we should have 
some other forum like that." 

5.131. In a subsequent note (March 1978) furnished to the Com-
mittee after evidence, the Ministry of Railways have brought out 
the basic features of the Appellate Tribunals constituted to go into 
disputes arising from income-tax assessments. Assessment of in-
come tax made by the authorised officers of the Income Tax Depart-
ment are quasi-judicial in nature pertaining to the revenue of the 
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Government and are recogn'ised as such by law of the land. The 
CivH Courts do not have any jurisdiction over such income tAX' asgess-
menta. The income-tax .assessments, stated the Ministry. are basi-
cally different from decisions given by Claims Officer of the Rail-
wayS on Loss and DamaC!e claims in that such claims do not pertain 
to the revenue of the Government hut arise from certain o,bli~ation.s 
undertaken by the Railway Administration as carrier of goods. Such 
claims when taken to courts of law are treated as simn.1e monev 
r.laims and the decisions of the Claims Officers are riot ona!':i iudicial, 
from this point of view. The Ministry have added that if diomutes 
Telatin~ to loss and dama~e on Indian Railwavs are to be referred 
to a set of Tribunals as in the case of income-tax matters. the oues-
tion that would arise initiaJ.lv is whether' 1m· woulrl he in l'hp. fl,tnes.~ 
of thinlls to exclude Ruch dist\ute" from the norm~l jurisdiction of 
tho Civil Court..:; which are certainly not llnder the contrnl of thp. 
railways. The Ministrv of Railwavs havp. further stated that if it 
is decided to constitute claims Tribunal!; there will be in all 30 one-
man Reltional Claims Tribunal at the headouarters of each 7.onal 
Railwav and at other nlaces and four ApnellRte Trihunals (sin(rle 
bench, double. bench or bi~lleT bench) one at R, Cen~ral Phc~ namely. 
Delhi. with at least 3 benches one each at Bombav. Madrns and 
Calcutta. No civil court shall have jurisrlliction to ent.p.rtain. "l1'lv suit 
itt respect of loss and damage claim" and accident rlaims which the 
claims tribunals are empowered ~o adjud.icRte. Given a rou~h e~ti­
mate of cost involved on' these Tribun3l1s. the Ministrv h~ve ~tated 
that" ...... at the rate of Rs. 1.5 lakhs per annum per 'rriunal. the 
total expenditure would not be lesS' than. half a M"Ore of rupees". 

5.132. The Ministry have not favoured the setting of claims Tri-
bunals for the following reasons:-

(i) Suits for compensation are simnle mone.,. suits. They do 
not reQuire any special knowledge of law. As such, ordi-
nary Civil Courts are quite competent to deal with such 
matters. 

(ti) Civil Courts are available in every town otnd as such. 
claimants can seek le~al remedY in the vicinity of their 
residentlbusiness location. If Tribunals are set up in a 
few important cities, the claimants will have to travel 
lon~ distances to file and pursue their applications before 
such 'Tribunals. 

(lit) Constitution of Tribunals all over the cOlmtry will result 
in extra expenses to be borne by the Central Govern-
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ment (Zonal Railways), without any corresponding de-
crease in the expenses of the Civil Court. which are borne 
by the State Governments. 

(iv) The Railway Administration is already spending a sum 
of more than Rs. 4 crores per year on machinery for settle-
ment of claims cases. This amount includes a sum of 
about 90 lakhs conSisting of expenditure on Court Sec. 
tions of the claims offices including court fees, pleaders' 
fees and litigation expenditure etc." 

5.133. The Ministry have further stated that:-

"During the course of the evidence before the Estimates Com. 
mittee, it was recognised that aptart from the constraints 
mentioned above, it will not be possible for the Railways 
to undertake the additional financial and other' related 
responsibilities of setting up a large number of Tribu-

nals to deal with Claims', cases. It was, therefore, 
agreed to explore the feasibility of empowering the Rail-
way Rates Tribunals to deal with high value claims only. 
Incidentally it may be seen from the following table that 
the number of cases taken to courts is not unduly large 
justifying setting up of any special machinery for dealing 
with such cases . 

• ~t.~mmt sMwing tl,~ position r'llJrtling eom/llflSlJtion rllJims on tUCuunt Df loss IJnd domal' 
to cDnsign",.nts con~s~ in eourts. 

-------
'972-73 '973-74 '974-75 '975-76 '976-77 

------------._------. 
,. Numher of claims rejected 

by Railways. 

2. Number of claim. contested in 
Courts 

3. PercI"ntue of contested cases 
- to rejected cues . 

9759 

-.. -... ---- -, ... -

5'08 5'44 11'68 
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5.134. Explaining further, the Ministry have added thBt:-

"Since the Railway Rate Tribunal as at present constituted, 
includes a retired judge of a High Court as its Chairman, 
the Railway Rates Tribunal, if entrusted with the work 
of dealing with loss and damage claims of Indian Rail-
ways, it can only be in an appellate capacity. This is so 
because it will be anamolous to vest the RRT with origi-
nal jurisdiction over claims disputes. Nor is it possible 
to say that decisions of RRT can be appealed against only 
in the Supreme Court. Since it has been accepted that 
it is not feasible for the Railways to undertake the finan-
cial and related respon!;ibilities ~f setting up a large num-
ber of Tribunals with original jurisdiction over claims 
disput~s, the question of making the RRT as an appel-
late hody would not, prima facie, arise. It does not all:Kl 
appear to be possible to make the RRT an appellate body 
against the original decrees of subordinate courts by inte-
grating the RRT jnto the regular hierarchy of counLs 
which function directly under the supervisory control of 
the High Courts." 

"The purpose of suggesting these Claims Tribunals". states 
the Ministrv. "is to minimise litigation regarding com-
pensation claims. In view of a special drive to expedite 
settlement of claims cases and achieve qualitative improve-
ment in their disposal, very good results have been achiev-
ed during the last two years. The closing balance of 
claims cases has come down fllOm 84,287 on 31-3-1975 to 
37,947 on 31-3-1977. There has been further reduction in 
this closing balance and the number of three months old 
cases has also been substantially reduced during the cur-

. rent year. Suitahle instructions have been issued to all 
the Railway Administrations to effect· qualitative im-
provement in the disposal of claims cases and to ensure 
that the cases are not repudiated merely on technical 
groWlds without properly considering the merits of the 
cases. The Ministry of Railways and the Zonal Railways 
are determined to improve the corl'eCt and exneditiotl8 
disposal of claims cases and to ensure customers' satisfac~ 
tion in order to earn goodwill for the Railways". 

~.135. The Ministry have, in conclusion. stated that:-

"In view of the various aspects discussed in the preceding 
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paragraphs, it does not seem to be feasible or necessary 
to create Tribunals to deal with daims cases or empower 
the RRT to deal with daim cases above a particular 
value." 

5.136. A suggestion was made to the Committee by private and 
public or~anisations that claims tribunal or an independent autho-
rity might be established to hear appeal against th~ decillions of 
claims officers or 'Sole Arbitrators' might be appointed to decid.e 
disputes relating to claims. The idea unde.ilyme the suggestion 
was that litigation in courts of law should be aVOided. The Zona! 
Railways witb whose representatives the Committee discussed thIS 
sug~tion durin~ their tours, welcomed the establishment ot inde-
pendent Tribunals as this would, in their opinion, be conducive to 
quicker finalisation of claims cases without the necessity of protrac-
ted legal proceedings reduce court costs and will do away with the 
need to employ professional advocates. In the course ot evicience 
beiore the Committee the representative of the Ministry of Railways, 
also agreed to the idea oX having a Tribunal for hearing appeals prD-
vided no new organisation was set up for the purpose, and the job 
could be entrusted to the already existing Railway Rates Tribunal 
and only high valu4' cases involvlDg Rs. 15,000 to Rs. 1 lakh were 
allowed to be taken before the Tribunal. The Committee 81'e sur-
prised. to find from the note submitted by the Ministry of Railways 
aUer th.e evidence that the Ministry have now taken an entirely dif-
ferent stand. The reasoQs now-advanced by the Ministry against the 
setting up of Appellate Tribunals 81'e that (1) Ordinary Civil Courts 
are quite competent to deal with claims cases; (2) If Tribunals 81'e 
set up, claimants will have to travel long distances to file and pursue 
tbeil' applications; (3) Constitution of Tribunals will result in eJ:tra 
expenses to be borne by Central Government (Zonal Railways) WiLn-
out any corresponding decrease in the expenses of (.;ivil Courts and 
(4) the Railway Administration is already spending a sum of more 
tAan &. 4 crores per year on c-laims settlement machinery, indud-
in, a sum of B.s. 90 lakhs consisting of expenditure on court sections, 
pleaders' fees and other litigation expenditure and it is not possible 
for them to undertake additional financial and other related reS-
ponsibilities. According to the scheme of Appellate Tribunals out-
lined by the Ministry of Railways, there may be 30 Regional Appel-
late Tribunals and four C~ntral Appellate Tribunals on which, esti-
mated expenditure, at the -rate of Rs. 1.5 lakhs per Tribunal, will be 
Dot less Rs. 50 lakhs per annum. The Ministry have also gone to 
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.• e extent of saying that the number of cases taken to courts is 
BOt ~duJ~ luge to justify seting up of any special machinery for 
t1ealmg wih such cases. The Ministry have also pointed out some 
le&~l ~culties in entrusting any new responsibilities in regard to 
c18lDlS dISputes to the already existing Railway Rates Tribunal. 

5.137. The Committee are surprised at the shift in the stand of 
the MinistliY~ They are also constrained to note that some of the 
arpments advanced by the Ministry in support of their stand are 
either not relevant or not quite correct. The l\1inisny's assertion 
that number of court cases is not unduly large is not sustained by 
the figures produced by Railways which show that not only is the 
number of court cases large (12850 in 1974-75; 14798 in 1975·76 and 
21589 in 1976-77) but the number is also increasing from year to 
year. , Another disturbing feature noticed is that whereas the num-
ber of rejected claims came down substantially from 272120 in 1975-
76 to 184770 in 1976-77, the number of court cases rose by 46 per cent 
from 14798 in 1975-76 to 21589 in 1976-77. This also reveals the 
weakness of the R~ays' claim regal1ding; ~ualitative tlimprove-
ment in the disposal of claims cases:' 

5.138. The pleas of special drive ,to expedite settlement of claims 
cases and substantial reduction in the number ~ of 3 month old cases 
during the current year is, in the opinion of the Committee, not 
quite relevant in the context of the proposal foI' establishment of 
Appellate Tribunal which has been made with the idea of reducing 
litigation in courts and expediting settlement of claims disputes after 
the claims ,are decided by officers of Railways. 

5.139. The Committee feel that t~e legal difficulties pointed out 
by the Ministry are not insoluble and the pIIOposal to entrust the 
work of hearing appeals in high value cases. to start with, against 
claims officers to a new Tribunal or to the already existing RaUway 
Rates Tribunal by eniargine its jurisdiction merits a more dispas-
sionate examination, especially when it has been widely welcome 
by Zonal Railways and the representatives of trade and industry. 
While examining this proposal, the Ministry shou.ld study compara-
tive economics of the two alternatives-enlarging the statutory juris-
diction of Railway Rates Trib!lnal or setting up a new Tribunal 
(not 34 Tribunals as shown in the scheme outlined by Railway 
Board) at the Centre with powers to hold benches at Zonal head-
quarters, if necessary, t odeal with high value cases, to start with-
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In the context of inevitable savings on pleaders' fees and other liti· 
gation expenses and inform the Committee of the outcome of the 
study within 3 months of the presentation of this Report. 

NEW DELHI; 

April, 24, 1978. 
Vaisakha 4, 1900 (Saka)-. 

SATYENDRA NARAYAN SINHA, 
Chairman, 

Estimates Committee 
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~ rtl.! II slw.o:" ,'oss .""um qf CD npensatilJ" t:id caust-wisl tlu,i", 1972-73 to 1976.77 by 1/1&), 
oj, -<onal RailW4!Jls 

(Amount in Iakha) 

Railway Year Lou Pilfe- Break- Leak- Dam- Delay Other 
and rage age age age by in causes Total 

theft wet transit ------------- ... --- - ..... _--
Central 1971-73 36'40 39'68 I' 99 5'!i9 18'a... 7'C4 3'95 114' R9 

1973-7. 43'52 53'gB 3' II 8'52 49'92 5'56 4'38 161' 99 

1974-7S 50' 99 63' 79 2'54 7'01 31'66 6,67 3'98 1£6, 7. 

1975-76 .5' 13 54' 7. 1'28 6,eS 34'~6 £1'58 4'43 149' 31 

1976-77 38'67 !l9' 14 I' 13 6' 67 41' 31 !I'10 5'!l0 124'!I!I 
Ea'tem 197!1-73 61'64 159'go 1'6!1 :a'06 17'L!I 8'!l1 9'f4 !l6I'[9 

1973-7 •. 76'26 19!1'7S S' 13 S' 8S !l4' 29 5,6, 9' IS 315'o!l 

1974-75 8"85 178'!I!I 4'9S 4'6732' !IS 6, 63 35' 18 S4S'73 

1975-76 91' 80 218' 57 2' 71 6'0939'05 5'4° 19'23 382 '85 

1976-77 0.'43 175'7' 2,88 7'46 43'67 4'60 !II' 90 340'05 
Nortbt'rn, 1972-73 104'58 33' 172'85 3' 79 10' 73 4' 15 R8' 48 187'75 

1973-74 83' 54 29' I!I 2'06 3'80 5'79 4'34 22 '40 151'15 

197.-75 65'87 63'48 2'24 5' 10 6'30 5'3932 'SI!I 183'30 

1975-76 67'8260'48 1'40 6'74 1.'0. 5' 08 21' 52 177't8 

1976-77 8,'44 34'S' " 2S 6,68 12'76 3' 15 13'!l6 ;157'oS 

North Eutem , 1972-73 £17'68 !lO'50 0'03 0'46 0'29 0,81 5'25 55'oR 

IS73-74 27'36 32' 54 0'01 o'4!1 0'50 0'55 6'19 67'57 

1974-75 26'1!! 34' 24 0,08 o,eo I' !,6 \l'64 6,tl 71' 45 
1975'76 28 2829' g8 0' 17 I' 01 2',6 !I'62 10'21 75'(3 
1976-77 23'88 16'48 0'05 0'83 2'24 1'49 8,84 53'81 

tiortheut Fl'ODtier-, 197!1-73 19'91 70'48 0'24 0'55 16',. 0'21 2'53 110' 66 

I 97S-7. 21'25105'91 0'51 0'58 16'96 0'68 2'50 148' 33 

1974-75 19'1' 101'56 o'S9 0'23 R6'33 I'R6 I' 71 1.9'70 

1975-76 17'8~ 105'06 0'95 l'lZO R4'44 I' 54 R'08 15:r08 
1976-77 27'70 97'36 2' 14 2'42 22'05 2'08 7'67 162'011 

~-.- ...... -
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Lou Pi!- Btea- L~- Dam- De- Other 
Railway Year and feragc, kage - ase age lay in C&UICI Total 

"theft by wet trauait 

Southern 197::1-73 118'70 34'SO 0'49 1'68 14'88 0'56 IS'09 98'70 

1975-74 17' 13 4a' 00 0'66 0'811 117'41 o'6g IlS'IIIl 116'93 

1974-7S 111'4349'60 O'SIl O'50 2S'80 0'111 117'90 IIIS'I'1 

1975-76 114'711 47'as O'SI1 o'9421'SI 0'02 28'84- 119'0. 

1976-77 112'56 19'88 0'14 1'20 111'21 O'SO SI'2S 87'511 

South Central 1972-73 1l2'17 18'88 0'95 1'90 11'79 O'S2 11'50 57'~1 

1975-7. 22'09 114' 13 0'97 1'89 19'S5 0'56 11'7 1 71 '7° 

1974-75 27'86 SO'I6 o'6S S' IS 20'48 0'47 I' 50 84-'113 

1975-76 34,6336'51 o'7S 5'Il0 14' 14 0'44 .'80 9S'476 

1976-77 29'07 17'51 0'51 9'63 10' 79 0'711 14'36 8!l' 59 

South Eutern, • 1971l-73 19'65 10a'68 0'41 4'94 5' 14 I' 511 60' 37 194' 71 

1973-74 17'88 go'36 0' 12 3' 11 7' 9.5 1' 118 47'45 168' 17 

1974-75 17'40 g6'95 0' 17 a'511 8'19 I' 77 Ilf.' It 15.1 ' II 

1975-76 13'49 106'620'31 a'81 S'QlI 1'5439'31 Ifig'SO 

1976-77 21l'I6 181'150'81 7' 16 8'30 g'03 119' 18 1100'79 

Wntern 1972-73 70' 86 42'73 2'56 11'3211S'911 4'08 11'19 149'66 

1973-74 57'54 46'63 3' JO 2'2545'80 3'25 1I'6S 161'110 

1974-75 78' 13 56' 32 3'24 11'2944'87 5' IS g'05 19II'OS 

1975-76 96'09 62' 14 3'45 g'7930'05 S'95 4'71l lIoS'19 

1976-77 88'85 24'::11 3'06 I' 50 ::15'06 S'8. 0'95 J47' 47 
.. _._----- -----
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APPENDIX V . I' 

(Vide Para 5.116) 

Copy of O.M. No. BPE/GL-001/76/MANj2(110)/75-BPE(GM-I) 
dated 1.1.1976 from MinUtry of Finance, BPE, New Delhi. 

StmJECT: Settlement of disputes between one Govt. Deptt. and 
another and 'one Government Deptt. and a Pu.blic Enter­
prise and one Public Enterprise and another, 

The undersigned is directed to refer ito the Cabin~t Secretariat, 
Deptt. of Cabinet Affairs O.M. No. 53/3/1/75-CF dated 19th Decem-
ber, 1975, wherein the directions of the Cabinet on the above sub-
ject have been spelt out in brief. It will be noted that all cases of 
unresolved disputes, regardless of the type of dispute, between one 
Government Department and a Public Sector Enterprise and bet-
ween one Public Sector Enterprise and another, alfe to be' resolved 
amicably by mutual consultation or through the good offices of em-
powered agencies of the Government or through aroitration, and re-
course to litigation has to be eliminated. Where arbitration is de-
cided upon, no lawyer should be ordinarily app'ointed by either party 
to argue the case. The arbitrator will be a serving Law Officer of 
the rank of Joint Secretary selected from a panel of names proposed 
by the Law Ministry. In complica!ted cases, where the arbitrator 
himself considers that outside assistance is necessary for elucida-
tion of knotty legal points Govt. Standing Counsels may be engaged 
for this limited purpose on lumpsum payment. There snould be no 
appeal in a court of law a~ainst the ·.:iecision of the alI'bitrator which 
should be accepted as final. Whenever the award of the arbitrator 
discloses a patent error or if it be challenged for any otJier Il'easons 
mentioned in clause (16) and (30) of the Arbitration Act, reference 
may be made to the Secretary, Ministry of Law for furth-er consi-
deration. 

2. Public Sector Enterprises which enter into commercial and 
other agreements should make a prOVision for a~bitration 15y a sin~le 
arbitrator in their conditions of contract. They can also institute 
a system of "Standinp. Arbitrators" under which a desi~ated offi-
cer acts as the sole arbi;trator. (Such a system is alreadv in vogue 
in DGS&D and CPWD, where the volume of work is very large). 

199 
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3. The following instructions regarding settlement of disputes 
relating to prices/income tax, issued by the Bureau of Public Enter-
prises would continue to be operative. -

(i) O.M. No. BPE/46/Adv(F) f68/25 dated 27.12.1968 regard-
ing priCing policies of public enterprises. 

'(if) O.M. No. BPE/1 (52) IAdv (F) 171 dated 19th June, 1971 
regarding purchase and price preferenee to projects of 
public enterprises in competion with private sector under-
takings. 

(iii) O.M. No. BPE/1 (20) IAdv (f) 172 dated 18th September, 
1972 regarding settlement of disputes between Income-
Tax Department and Public Sector Undertakings. 

4. Ministry of Industry and Civil Supplies etc. are requested to 
bring the contents of the above O.M. to the notice of the publle 
Enterprises under their administrative control for compliance.-



APPENDIX VI 

(Vide Para 6-Introduction) 

Sum/mary C1f Recommen.d4tions/Observations contained in. the Report 

S. No. 

1 

Para 
No. 

2 

Summary of Recommendations/ 
Observations 

'--- --,--_._-------
3 

----- --.--------------~--

2 1.20 
& 

3.40 

The Committee find that during the period of 
4 years from 1971-72 to 1975-76 the railways iI'e-
ceived 6 to 7 lakhs claims per year for compen-
sation on account of loss and damage of con-
signments. In 1976-77, the number of claims re-
ceived. by Railways showed. a sharp decline to 
377129. During all these 5 years the railways 
were held responsible for the loss and damage 
caused to consignments in 45 to 49 per cent of 
the cases for which they had to pay a -compen-
sation of Rs. 12 to Rs. 15 crores a year. What 
pains the Committee is the fact tha~over 71 
per cent of the claims admitted by the Railways 
arose out of loss, theft and pilferage of con-
signments even when the Railways have a large 
army of RPF personnel to protect and guard 
the pUiblic property entrusted to' their charge. 
The Committee are not prep8lI'ed to accept that 
this loss is wholly unavoidable. 

The Committee also find that essential com-
modities like gralns, pulses, sugar, cement, 
iron and steel, edible oil, coal are amongst the 
main commodities which have been lost or 
damaged in rail transit. Payment of compensa-
tion of Rs~ 12 to Rs. 15 crores a year on account 
of loss and damage' of goods is by any standard 
a heavy drain on the national finances. But what 
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3 . 

2 

1.21 
& 

1.22 

202 

3 
--_._-_._- ._----

pains the Committee more is that, every year, 
commodities worth about Rs. 15. crores are ad-
mittedly lost, and over and above, commodities 
worth about the same amount are allegedly lost 
while in rail transit thus depriving the com-
munity of a vast quantity of essential and 
scarce agricultural and industrial products which 
the country can ill-afford to lose at this stage 
of its economy. The Committee wish to emplia~ 
size that the Railways should view this prob· 
lem not merely in terms of money but also as a 
national loss which can undoubtedly be mini-
mised. if not completely eliminated, if adequate 
and effective measures are taken to protect and 
guard the Railway consignments and due sense 
of seriousness is displayed in following and en-
forcin~ these measures by all those persons who 
are charged with the responsffiility of ensuring 
safe storage and carriage of the goods. 

The Committep would like to reiterate tliat 
the Railways should spare no effort to ensure 
safe carriage of e!'l~ential and scarce commoaities 
while these I'lt'e in thpir custodv ana thereby 
save themselvec; no:; well as the natfon-;bf huge 
loss in cash and kind. 

While the Committee should have been 
happy at the sharp decline in the. numDer of 
claims received and noticeable reduction in the 
amount of compensatbn paid in 1976·77 thev 
are overtaken by R feeling of concern at the cur-
rent trends which are far -from - re-assuring. 
They are afraid that. if the amount of comoen-
sation paid durin!! the first six months of 1977-
7'8 (Rs. 736.61 lakhs as comoared to Rs. 675.07 
lakhs paid during the correspondin!! period in 
the prevhll " VPRt') "Rl"\"he taken to be a pointer, 
the year 1977-78 may end with }1ayment of com-
pensation of a higher order than the year 1976-
77. This will be unfortunate. The Committee 

---- .... _ .. "._-----
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2.24 

2.25 

would urge upon the Ministry of Railways to lit 
up and take a very serioUs view of the situatioD. 
and . spare no eftort to arrest and reverse thit 
adverse trend without loss of time. 

The Committee note that even though ac-
cording to the instructions issued by the Rail-
way authorities, railway receipts (RR) must be 
made over' to the consignors on the very day 
the consignments are accepted for booking or 
are loaded or in exceptional cases on the fol-
lowing day. it has been brought to the notice of 
the Committee that there have been delays in 
the issue of railway receipts at Kidderpore and 
N~taji Subhash Chandra Bose Docks (Calcutta). 
The Committee would like the Railways to 
make institutional arrangements to detect easel 
of delay in the issue of RRs not only in Calcutta 
dock areas but also in all other Zones and 
streamlinte the working' of the booking oftl.ce8 
where delays take place so as to ensure that, as 
required under the rules, RRs are issued the 
same day or in exceptional cases, the next day. 

The Committee are informed that while ta. 
RR is handed over to the consignor, the book-
ing staff is also expected to send an invoice 
copy of the RR to the receiving Station to 
enable it to identify and hand over the con-
signment to the consignee. But this, it hal 
been. brought to the Committee's notice, is not 
always done with the result that in some easel 
:the consignment can be neither located nor 
taken delivery of on indemnity bond. The 
Committee would like the Railway authorities 
to make sure that the procedure prescribed ill 
this regard is followed at all booking s18tiol18 
without fail. 

--- ---.-- ._--_._---- -_ . 
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:U6 The Committee note that the most comm01l1 

complaint regarding the issue of RRs is that 
clear RRs are not issued by Booking Stations in 
a large number of cases. It has been represented 
to the Committee by a number of private sec--
tor institutions that qualified RRs create ditll-
cuI ties for the traders in getting payments from 
parties and banks on presentation of documents 
of despatch. In the absence of clear RRs. the 
consignors/ consignees are also reported to be-
finding it difficult to establish shortages and 
claim compensation. The Committee note that in 
certain cases, private traders are prepared to pay 
for the extra staff that may be required to be 
engaged by Railways for issuing clear RRs or 
pay an extra charge that may be levied by the 
Railways for the purpose. The Committee would 
like the Ministry to examine the procedure-
adopted on Northern Railway (where t.he per-
centage of qualified RRs is stated to be as low 
as 1.6 per cent), the suggestions made by vari-
ous institutions to recover cost of additional 
staff or a prescribed charge from the consignors, 
the possibility of mentioning the weight and not 
the number where counting is not possible and 
see whether any or all of these remedies can be 
used with advantage to keep the number of 
qualified RRs to the absolute minimum without 
unduly adding to the liability of the Railways. 
The Committee attach a great importance to an 
early solution to this vexatious problem and 
would like to be informed of the concrete st·eps 
taken in this regard. 

2.27 The Committee do not think it is difficult for' 
the Railways to ensure, as demanded by traders. 
that the writings on Railway Receipts are l-egi-
ble and clear not only on the first copy but alSO' 
on the carh:>n copies. They would like suitable-
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instructions tot be issued to the booking stations 
in this regard. 

The Committee note that a feeling prevails' 
amongst the traders that Railway Receipts are-
not prepared in terms of Forwarding Notes and: 
the entries on Forwarding Notes can be mani-
pula tad. It has been sugg.ested to {he Committee-
that duplicate copies of Forwarding Notes duly 
signed by Railway staff should be made over' 
to the consign<'rs. The Committee feel that the-
suggestion for the supply of duplicate copy of 
Forwarding Note, duly signed by booking staff, 
deserves a careful consideration, if for no other-
purposes, aUeast to dispel the misgivings in the--
minds of the traders and to earn their goodwil1~ 

The Committee are informed that clear RRs-
are not issued also in cases where the consign--
ments do not fulfil packaging conditions laid down 
in Railway tariff rules. It has been represented 
to the Committee that the packaging conditions 
are so elaborate that it becomes difficult for the' 
c:msignees to comply with them fully. The Com-
mittee are of the opinion that a review of pack-
aging conditions in the light of the new packag--
ing techniques since developed may be made in 
consultation with the representatives of trade' 
and industry and changes made, where possible; 
to simplify the packaging conditions without in-
anyway diluting the safety factor. Railways 
should also hold exhibitions at important places-. 
to educate the -trade and industry as to how-
heavy and fragile consignments can be ec0-
nomically packed and damage and shortage im 
transit avoided. 

The Committee note that the Railway Board' 
vide their instructions issued in 1973 required 
that where proper dunnage is not provided by 

------------- ---- ~----. --._-- - ~-- ---------.. ----~-
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the consignors while loading consignments in 
wagons, the consignments should be rejected. In 
praotice, however, the Railway Staff, instead of 
rejecting such consignments accept the consign-
ments after making suitable remarks on the 
Forwarding Notes/Invoices and claims for losses 
arising out of non-provision of dunnage are re-
pudiated. This not only necessitates a review of 
the Railway Board's instructions on the subject 
but also reinforecs the Committee's opinion ex-
pressed in the proceeding paragraph that a gene-
ral review of the packaging conditions .is over-
due and should be undertaken without delay. 

The Committee note that instructions were 
issued by the Ministry of Railway in March 1976 
to the effect that in respect of Coal wagons 
ment for individual parties or when the For-
warding Notes are tendered for individual 
wagons though a number of parties might have 
joined together for the sake of getting block 
rake allotment, separate Railway Receipts should 
be issued for the number of wagons specified 
in the Forwarding Notes. The Committee hope 
that the senior Railway Officers make sure dur-
ing their inspection visits not only from the re-
cords but also from other sources that these 
instructions are duly folbwed at all stations. 

The Committee have been assured that in 
view of the elaborate procedure prescribed for 
the registration of indent, allotment and sup-
ply of wagons, it is not necessary to form a 
Joint Committee of (.fficers and local traaers, as 
suggested to the Committee, to review perio-
dically the work of wagon allotment. The Com-
mittee have been informed that at ·every major 

. station there is a Station Consultative Com-
mittee where trade interests using that stations 
are adequately represented. In the view of the 

-------------- ----------
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:Mini~try of Railways, "if any discussion 0Dt 
wagon .allotment and supply at such stations • 
at aU considered necessary, this could· be done 
during the periodical meetings of this (Station: 
Consultative) Committee." The Committee 
would. like that this aspect may be specificallY 
included in the terms of reference of the Sta-
tion Consul!tative Committees.Jlnd. the enlarged-
terms of reference duly notified to all these' 
Committees to enable them to revieW'this mat.. 
ter at Itheir meetings. 

The Committee n:>te that the Ministry of 
Railways have not agreed to the suggestion that .. 
when consignments are not accepted for load':'" 
ings, reasons for non-acceptance should be given~ 
in writing by the Railway staff. The Committee-
feel that, in order Ito dispel any suspicion from 
the mind of the trading community, as is done on' 
Northern Railway, the reasons for non-accept;.. 
ance shoUld be recorded on the Fo~warding 
Note itself, whose format might be suitably 
modified, if necessary, to provide for space for" 
the purpose, 

The Committee are glad that the representa-
tive of the Ministry has agreed to the suggestioII' 
that the wagon availability position should be-
displayed on Notice Boards at important Sta-
tions so thBlt traders can kn:>w without difti-
culty whether or not wagons are available at 
any particular point of time. The Committee-
would like the Ministry to take necessary steps 
to implement this suggestion and also to issue' 
instructions that the number of available wagoDB" 
shown on the Board at any point of time should' 
refiect the position correctly as it develops dur-
ing the day. 

The Committee take note of the shU}' dec-
rease in the number of claims registered and' 
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settled by payment during 1976-77 as compared 
to earlier years. As against 6,32,973 claims re-
gistered, 285,384 claims settled and a sum of 
Rs. 15.25 crores paid in settlement of claims in 
1975-76, the number of claims registered and 
settled in 1976-77 came down to 3,77.129 and 
1,85,908 respectively and the amount of compen-
sation paid also declin~ to Rs. 13.56 crores. 
Net amount of compensation paid after deduct-
ing the sale proceeds of unclafiiied/unconnected 
goods is stated to 0.80 per cent of total freight 
earning in 1976-77 as compared to 1.65 per cent 
in 1973-74, 1.28 per cent in 1974-75 and 1.03 per 
cent in 1975-76. The Committee are happy at 
the improvement achieved in this field during 
1976-77. They. however, feel that the position 
can be further improved if the administrative 
and eXeCutive machinery at v&rious levels is 
motivated to observe all instructions issued in 
this il'egard in letter and spirit and take -personal 
and serious interest in ensuring sale .,carriage 
of consignments. 

The Committee feel that the Claims Preven. 
tion Organisation in each Zonal Railway has a 
very vital role to play in minimising the inci-
dence of loss and damage to Railway consign-
ments. It should live up to its name and "pre-
vent" loss and damage to consignments and not 
be content with merely issuing instructions and 
guidelines to the field staff and arranging semi-
nars. The Committee feel that the organisatio-
nal, administrative and operational capacity of 
the Claims PreveI1tion Organisation shoukL·be 
studied by an expert body with a view to sug-
gesting measures to make it more effec!tive and 
efficient in enforcing preventive measures and 
achieving better results. 

The Committee are surprised to find that 
while the total amount of compensation for los. 



1 

1.8 

19 

;. 

3.39 

3.41 
& 

3.4:2 

3 

and damage of consignments paid by Railways 
during the year 1976-77 showed a welcome deC-
line, the position on North East Frontier Rail-
way and South Eastern Railway showed no such 
improvement. The Committee would like the 
Ministry of Railways to look into the perform-
ance of these two Zonal Railways and help them 
strengthen theilr Claims Prevention Organisa-
tions to be able to improve the position in line 
with other Zonal Railways. 

From the Commodity-wise analysis of 
Claims paid, the Committee find that, while 
there has been an over-all decrease in the inci. 
dence of loss and damage to consignments in 
1976-77, the loss and damage of consignments of 
Coke, Coal and Cement have shown an upward 
trend and poSition regarding edible oils have 
also not shown any improvement. The Com-
mittee suggest that the Ministry of Railways 
should review from time to time the Commo-
dity-wise analysi':J of Claims and pay special at-
tention to the commodities which show Il'lsing 
trend of losses so as to control the situation. 

The CommLttee are informed that all wagons 
are examined before loading and leaky wagons 
and wagons with corroded and damaged panel. 
are either rejected or repaired and made water-
tight before loading. BitumenIsed gunny strips 
and cement and grass compound are also used 
at the flap doors to protect damage by wet. 
Leaky wagons are not given for loading com-
modities liable to be 'damaged by wet' and staff 
violating the instructions afe punished. If that 
be so, it is in-comprehensible why there snould 
be proven 'damage by wet' of such a high order 
as Rs. 1.96 crores in 1974-75, Rs. 1.85 crores in 
1975-76 and Rs. 1.79 «ores in 1976-77. OOviou .. 
ly what is required to be done is not actually 
done in the field and the enfofcement machi-
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nefY is the weakest link in the set-up. ~ 
Committ«re. expect the Railway Board to take-
eflective measures to remedy the situation. 

It has been represented to the Committee-
that Box wagons with doors opening upwards-
are vUlnerable as caltches of the doors of thes& 
wagons can be opened and the coal taken out. 
The Committee alI'e glad to note that the design 
of the Box wagons has been replaced and the-
new wagons. are being manufactured with doors 
opening downwards. 

The Committee are perturbed to note that. 
"the single biggest factor counting for nearly 
half of the amount paid as claims for compensa-
tion is pilfet:age of goods while they are in rail 
custody." From the figures furnished by the 
Ministry, the Committee find taht 71 per cent to. 
75 per cent of the total amount of compensation 
paid during the years 1974-75 to 1976-77 was on 
account of loss, theft and pilferage of consign-
ments. In terms of money, the amount of com-
pensation varied from Rs. 10.63 crores in 1974-
75 to Rs, 11,42 crores in 1975-76 and Rs. 9.6~ , 
crores in 1976-77. This is a sad commentary on 
the performance of RPF,_ Station authorities and 
guar,ds, This also shows that, country to the 
claim made by the Ministry, wagons with 
"body holes" are allotted for loaoing and, no 
wonder, the misc,reants take advantage of these 
holes, Since factors responsible for loss on-

"account of theft and pilferage, are not such as' 
are beyond human control, the Committee would' 
like the Ministry of Railways to take a serious-
view of the lapses of the staff because of whose 
ne'gligence Oil' incompetence I.Railways and the 
public have to bear heavy losses. 

.The ,Committee are informed that RailwayS' 
have not gone in f9r mechanical handling of' 
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goods in a big way in view of the prevailiDC. 
unemployment in the country though the risk. 
of damage and pilferage is more when goods-are-
handled manually. WhIle the Committee agree 
to this approach, they feel that certain devtc.·· 
can be introduced for safe handling of consign-
ments without in any way affecting the man-
power. For example, use of a safer device ill, 
place of iron hooks to lift bags, carrying P8l'-
cels packed in wooden crates on trollies instead 
of rolling them ~n platform or letting a bag 
slide down from a wagon on, a slopping plank 
than dropping it from that height are some of' 
the ,devices which can be used to prevent damage, 
to consignments. The Committee feel that a' 
study may be made by an expert grq,up to deter-
mine the fields in which such aids can be intro-
duced without affecting the employment posi-
tion. 

The Committee are informed that surprise' 
cheeks are made by the staff of the Crime Inte-
lligence and the Central Crime Bureau of the 
Railway Board with a view to tracking down 
criminals and receivers of sto!en goods. They 
find that the total number of raids conducted· 
on all Zonal Railways dudng the years 1975 to· 
1977 shows a declining trend-the number hav-
ing declined from 3184 in 1975 t::> 2428 in 19'18' 
and 1720 in 1977. There was no r!id conducted 
on North East Frontier Railways in 1976 and' 
1977. From this the Committee cannot but con-
clude that the camp'aign against criminals is OD 
the wane. This should not be allOWed to 
happen. ' 

The Committee suggest that the statistics ' 
in terms of the number of crimes and the value 
of property involved should be collected in .,. 
peet of each of the 'black soots' from the crime· 
point of view and reviewed every month at the· 
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Jaighest level in each Zonal Railway with a view 
to assessing the impact of preventive measures 
already taken and taking such further measures 
as may be considered necessary in the light of 
experience. Needless to say, the success pf cam-
paign against crime at such spots, and for that 
matter any other spot, would depend on the team 
work and cooperation of the Railway staff of all 
categories. 

It was suggested to the Commilttee 15y the 
Chairman, Coal India Ltd., that instead of de-
puting more and more men on surveillance work 
in goods sheds, yards etc., to prevent pilferage 
and theft, a more economical and more efficient 
method would be to instal electronic security sy~ 
tems which were widely used in other countries-
both in industry and in defence. The Committee 
would like the Ministry of Railways to study the 
question of installation of electronics security sys-
tem at a few selected stations in consultation with 
the Electronics Commission, make cost benefit 
analysis and see how far will it be comparatively 
more economical and more efficient to go in for 
electronic surveillance at these places. The Com-
mittee would like to be infomed of the outcome 
of the study and the decision taken by the Minis-
try iIi the matter. 

The Committee see no jstification for short-
ages of full bags from seals intact wagons, as 
repol"ted by one-Man Expert Committee(1970). 
They are informed that the Railways have intensi- . 
tied supervision of bulk loading at places which 
are under their Charge. The Committee would like 
~t,9.t shortages reported from seals intact wagons 
loaded under the supervision of the Railway staff 
should be viewed very seriously and no leniency 
shown to the erring staff. 

The Committee are informed that it takes 
4 to 8 days for the consignments to reach destina-
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tion stations within a radius of 200 Kms. even 
when no transhipment is involved.. Transit time 
for full wagon loads is stated to be as high as 15 
days for a distance of over 1000 Kms. and 20 days 
where transhipment is involved. The transit 
time taken in the case of small consignments is 
reported to be still higher. This, in the opinion 
of the Committee, is highly excessive and can-
not be justified. The Committee would like the 
Ministry of Railways to study this matter in 
depth and lay down optimum limits of transit 
time for wagon load as well as small consign-
ments. The Committee would expect that de-
lay in each case oc~urring without any compel-
ling reasons would be taken serious note of and 
looked. into by senior officers with a view to tak-
ing remedial measures for future. 

The Committee are of the opinion that the 
new methods of carrying and storing goods, as 
suggested by the representatives of the Associa-
ted Chamber of Commerce and Industry, namely, 
introduction of 'pelletisation', enlargement of 
the concept of 'Container' and provision of 'lock 
fasts'; merit serious consideration .for use not 
only at private sidings for which 'palletisation' 
is being considered by the Ministry of Railways, 
but also at other places. 

The Committee cannot over-emphasise the 
importance of training being imparted to loaders 
and. porters in handling goods carefully and 
safely. They would like training programmes 
specially tailored to meet the job requirements 
in different regions to be drawn up and put 
through for the benefit of loaders and porters 
employed in those regions. The Committee feei 
that the training programmes will produce the 
desired results only if they are accompanied by 
suitable incentive schemes. 
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The Committee note that tlie- "One-man-
Expert Committee (Kirpal Singh Committee,_ 
1976) made a number of useful recommenda-
tions suggesting ways to deal with the crime 
ag~nst property entrusted to the Railways for 
transport. The Committee understand that a 
number of its recommendations have been ac-
cepted by the Railway Board. The Committee 
desire that follow-up action should be taken ex-
peditiously to implement the recommendations 
which have been accepted. 

The Committee note that instructions issued 
by the Railway Board to Zonal Railways regard-
ing handling of consignments labelling of 
wagons, supervision at loading points and other 
connected matters are scattered over a large 
number of letters issued from time to time. The 
Committee hope that a menual will be brought 
out expeditiouS'ly for the guidance of the con-
cerned staff and it will be kept up-to-date by 
issuing correction slips as and when necessary. 

The Committee note that ldian Railways 
have three gauges and 97 break of gauge points 
where goods are transhipped from one wagon to 
another. Though adequate administrative and 
operational arrangements are stated to have 
been made for handling, storage, transfer from 
one wagon to another and security of goods at 
the transhipment points, the Ministry of Railways 
have admitted that "transhipment causes extra 
incidence of damage, breakage and wastage and 
provides greater scope for theft, pilferages and 
misdespatches." A. sample study made by North 
East Frontier Railway shows that about 14 per 
cent of the Compensation amount paid by the 
Railway was attributable to the claims arising at 
transhipment points. Applying the result of this 
study to get a broad perspective of the magni-
tude of the problem at all-India level, Jt is seen 
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that approximately Rs. 2 crores are paid annu-
ally by all the Railways as compensation for the 
loss and damage caused to consignments at traa-
shipment points, much if not all, of which can, 
in the opinion of the Committee, be avoided by 
taking preyentive measures. The Committee 
feel that this is another area which calls for an 
in-depth study by an expert group to determine 
the extent Qf loss and damage in terms of 
amount and percentage caused to consignments 
at various transhipment points and draw up a 
streamlining the system of working at these 
points with a view to controlling loss and dam-
age. 

The Committee see no reason why defective 
wagons should be used at all at these points 
much against the standing instructions issued by 
the Railways. This is an act of gross negligence 
on the part of supervisors and is all the more 
reprehensible since it takes place in the un-
avoidable absence nf consignor/consignee. The 
Committee would like the Ministry of Railways 
to tighten supervision and make sure that defec-
tive wagons are not used at transhipment point.. 

As regards rough and wrong handling 01. 
consignments the Committee would like to rei-
terate that, as recommended by them earlier in 
this Chapter, solution to the problem lies in 
organising training programmes for loaders and 
porters and introducing some mechanical and 
other aids in place of iron hooks etc., which will 
help loaders handle bags safely without affecting 
employment situation adversely. 

The Committee note the views of two of the 
Zonal Railways that security arrangements at 
the transhipment points reqUire to be tightened 
up and augmented. The North-East Frontier Rail-

---------------.. --- ._-------_._-
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way is of the opinion that provision of high' 
compound wall with barbed wire fencing at the 
top and introduction of identity card system for 
entry in transhipment areas and goods sheds 
would eliminate ch8.Ill€cS of pilferages but the 
cost of arrangements and the administrative· 
machinery would pose big problem. The Com-
mittee would stress the need for foolproof secu-
rity arrangements at transhipment points where· 
public property lies in trust with the Railways 
and should therefore be properly guarded from 
miscreants and anti-social elements. They would' 
like the Ministry of Rail way to ask the Zonal 
Railways to examine the suggestion made by the 
North-East Frontier ~ilway and other measures 
with a view to tightening security arrangements 
at transhipment and other such points. The Com-
mittee would expect the Ministry to pursue this 
matter with Z:>nal Railways and help them 
evolve a satisfactory solution to the problem. 

The Committee note that, as recommendM 
by the one-Man Expert Committee (1976). 
arrangements for repairing packages and bags 
which may be found torn, damaged or broken at 
transhipment points have been made on Central, 
Northern, Southern and Western Railways. The' 
Committee h:>pe that similar arrangements exist 
on other Zonal Railways also. They feel that if 
the staff posted at transhipment points have to 
do a really good job, they should be put through 
some sort of training in repairing bags and 
packages. They would als:> like that a senior 
officer at each transhipment point should be 
made responsible to see that tom, damaged or 
broken packages are in fact repaired before they' 
life despatched 

3.74 The Committee note that the Ministry of 
&- Railways are not on favour of agreeing to the· 

----- _.- ..... _-_ .. _------
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trade and industry that their nominees may be-
allowed to supervise transhipment of their con-
signments from one wagon to another in the 
interest of more careful and safer ,handling of 
consignments. The Committee find that this faci-
lirty was available to consignor/consignee in the' 
past but it was withdrawn in 1967 as it was felt· 
by Railway authorities that, if allowed generally. 
it was likely to give rise to various malpractices. 
The Committee are unable to appreciate the 
stand taken by Railways in this regard and' 
would like the; matter to be reconsidered as they 
also feel like the Gujarat High Court that "the 
risk of mishandling of goods as well as pilferage 
at the transhipment points can be by and large-
averted if permission is granted to the consignoI 
Or Ithe consignee (or his nominee) to remain pre-
sent at the transhipment point to supervise the-
operation. 

The Committee are informed thait mis-
direction of wagons is one of the main factors 
responsible for loss and damage of railway 
consignments. Misdirection of wagons, it is 
stated, is mainly caused by carelessness of staff· 
in not fixing card labels cn wagons properly, 
dropping or mutilation of card labels in transit. 
oattachment of wagons to wrong trains during 
shunting operations in marshalling yards and at 
transhipment points. 

The Committee regret to observe that an im-
pression continues to persist that the rules pres-
cribed by railways to prevent misdirection of 
wagons are not being strictly acted upon by the 
Railway staft' despite repeated instructions stated 
to have b~n issued by the Ministry of Railways 
(Railway Board) to their Officers and staff. The· 
Committee would expect the Ministry to do· 
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something tangible to demonstrate that they 
have a will and a machinery to enforce the rules 
laid down by them and thus win the confidence 
of their clients. The Committee also suggest that 
role and responsibilities of each category of staff 
concerned with booking and carriage of con-
signments and methodology of work should be 
clearly defined and check-lists issued for the 
guidance of the staff. They would like that as al-
ready recommended by the Railway Convention 
Committee in their Third Report (1973), the 
Ministry should tighten supervision and inten-
sify the system of surprise checks by officers of 
the Claims Prevention Organisation so as to en-
sure that labels are properly made and inserted 
in the p~ckets, wagons are duly sealed and re-
gularly checked en route and the prescribed drill 
followed to ensure that wagons reach the desti-
nations speedily and safely. 

The Committee were informed during their 
tours by the representatives of trade and indus-
try that the present system of putting labels· on 
the wagons was not satisfactory. They suggested 
that reusable metallic labels or stickers or sten-
cils should be used tl) indicate the names of des-
tination stations at a fixed, prominent place on 
the wagon in big enough letters readable from a 
distance so that a wagon proceeding in a wrong 
direction might be easily spotted out and re-
directed to the right station. The general feeling 
of the Committee was that of the three systems 
suggested by traders, viz., Metallic label, sticker 
and stencil, stencil was the simplest and also the 
cheapest method of indicating the name of des-
tination station at the wagon. 

The representative of the Ministry also stated 
in evidence that the system of stencilling the 
name of destination station was tried by one 
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Railway in 1970 but as the staff failed to obll-
ttn"ate the destination station name after un-
loading, it also resulted in mis-despatch of the 
wagons and had therefore to be given up. The 
representative of the Ministry added tha.t "It is 
costly experiment. If you like us to try it' again, 
we will try it again. I do not know how many 
lakhs of rupees will go down the drain." The 
Committee regret to observe that an apparently 
good system of labelIins was 'given up not be-
cause of any inherent aefect but admittedly be-
cause of the failure of the Railway sfaff in carry-
ing out elementa~y instructions for which the 
supervisory level of officers also have to bear res-
ponsibility. The COmmittee would not like the 
Railways to adopt a procedw-e which, as they 
say, would entail enormous outlay without any 
tangible results. Nevertheless they would like to 
observe that a correct evaluation of this system 
would be p:>ssible only if it is tried at carefully 
selected stations with adequate advance prepara-
tionand with suitable ,safeguards like making 
the consignors responsible, in their own inte-
rests, for blotting out the old destination names 
and stencilling names of new destination stations 
at their own cost which would also have a conse-
quential advantage of generating new self-em-
ployment opportunities for painters etc., at each 
such station. 

The Committee are informed that the Com-
puter Centre in the Railway' Board has consi-
derably streamlined the system of tracing and 
connecting of missing wagons. They note that 
the Railways are considering a scheme to be im-
plemented over a period of 15 years under which 
new computers will be installed in the Railway 
Board and at each Zonal and Divisional Head-
quarters. All tnese computers will be inter-
linked and provide information for the purpose 
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of wagon linkage and a number of other matters 
from all over India. The Committee would like 
to be informed of the decision taken on the 
scheme. 

The Committee would like that, in .the mean-
time as suggested by the Northern & Eastern 
Railways, the existing computers in the Zonal 
Railways should also be utilised in the process 
of search of missing and unconnected wagons so 
as to cover major booking points aoo marshalling 
yards which are at present not covered by the 
Computer Centre of the Railway Board and thus 
make the process of tracing really effective and 
fast. 

Two conclusions stand out from the data 
submitted by the Food Corporation of India: 
One, that thousands . of wagons are still 'lost' 
every yea,r despite the claim made by Railways 
that the instructions regaroing labelling, sealing 
and checkinp of wagons issued by the Rai1way 
Board in this regard are being enforced; two 
the rate of tracing 'missing wagons p.as declined 
from 73 per cent in 1974-75 to 57 per cent in 
1976-77, and that of linking unconnected wagons 
has gone down from 77 per cent in 1914-75 to 46 
per cent in 1976-77. - The Committee are cons-
trained to observe that the present system of 
labellinp of wagons and working of machinery 
responsible for tracing and· linking of missing 
wagons are not as efficient and effective· as the 
authorities think they are. The Committee 
would like the present systems to be critically 
reviewed and steps taken to plug the loopholes 
and streamiine their working. They would also 
like that an evaluation of the working of these 
systems in terms of the number of wagons re-
ported missin'p. or unconnected, the number of 
wagons found and linked and the number re-
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maining un traced/unconnected for more than 
one year; two years and three years should be 
included in the Annual Report of the RaIlways. 

41 3.109 The Committee would stress the need for 
evolving a systematic procedure to take care of 
wagons which come at stations for which they 
are not intended or which cannot be connected 
for want of labels or other requisite information. 
It should be made incumbent on the station 
authorities concerned to Il'eport the whereaoouts 
of such misdirected and unconnected wagons to 
the nearest Divisional or Zonal Headquarters 
without loss of time to enable the latter to re-
direct them to the right stations. 

42 3.110 The Committee are informed that it is one 
of the duties of loading staff to examine the 
1laps of pockets for wagon labels, and these are 
tnmnally' attended to. and replaced whenever 
necessary during periodical overhauling repairs. 
The Committee would like this matter to be 
attended to more seriously. TIiey feel that if 
ftaps of pockets of" a wagon are missing or defec-
tive, the staff at major stations, in particular, 
should make some stop-gap arrangement before 
making that wagon available for loading. If 
this is not done. the Committee apprehend that 
the card labels in respect of that wagon are like-
ly to get disfigured or mutilated in transit there-
by leading to the misdirection or loss of the 
wagon. 

3.111 The Committee are informed that in certain 
foreign countires there is compa1rtment built In 
the under-carriage in which labels containing 
necessary particulars about the wagon are kept 
and sea!ed_ The Committee would like the 
Railways to examine whether a small weather-
proof lockable compartment in'the under-carriage 
of a wagon would nr t be a safer place than the 
side brackets to keep the card-labels. If this 
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proves practicable, the Committee su'ggest that a 
progressive use may be made of tliis built-in· 
chamber. 

It has been represented to the Committee by 
the Steel Authority of India that weighbridges 

are not available at all loading points. At cer-
tain places weighbridges are provided by the sid-
ing owners and weighment is witnessed by the 
Ra.il way staff, but the usefulness of the facility 
is defeated unless weighment is again checked at 
the destination stations and witnessed by the 
Railway staff to determine the shortage. More-
over requests for re-weighment are not always 
granted. 

The Committee see no reasons why reweigh-
ment of small consignments for which facilities 
are available at every station, should be refused 
at all. Even in respect of consignments which 
do not bear any outward sign of pilferage or 
damage, requests for re-weighment should be 
granted to satisfy the consignees; if necessar'y, in 
such cases, in order to discourage frivolous re-
quests, a re-weighment fee may be charged. 

As regards wagon load consignments, the 
Committe«:. feel that the pUI'pose of providing the 

facility of weighbridge at loading stations is de-
feated if there is no such facility at the unload-
ing stations. 

The Committee feel that all major stations 
which have a heavy originating or fer-
minating goods traffic should p.'I'Ogressively be 
provided with facilities for weighing wagons. If 
suitable incentives are given, the Committee 
have no doubt that local tradin~ interests at un-
loading points might agree to install wagon 
weighing equipment at their own cost in the 
same way as they have done at loading points. 
The Committee would like tke Ministry of Rail-
ways to take initiative and draw up a model 
scheme in this regard and encourage Zonal and 

----- --- --- "".-------" -. -._- .. 
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Divisional. authorities to explore the possibility 
of sefting up community weighbridges in colla-
boration with the organisations of local traders 
and industrialists for a more harmonious reia-
tionship' between the big consignees and the 
Railways. 

The Committee are not happy to note that 
coal wagons at Kumardihi and Goenka Kajora 
were allowed to be overloaded in 71 to 85 per 
cent of cases in May 1977. In certain cases load-
ing was 10 to 14 tonnes more than the carrying 
capacity of the wagons though the maximum 
overloading allowed under the rules is only 2 
tonnes. This not only imperils the safety of the 
goods train but may also affect consignees in-
terests adversely esp~ially at places were there 
are no re-weighment facilities. The Committee 
would like corrective steps to be taken in this 
regard expeditiously. 

The Committee are informed that though 
previously weighbridges remained out of order 
for a considerable time as the Railways depend-
ed on private contractors for their maintenance, 
the position is now satisfactory. The Commit-
tee would like that maintenance schedtiles 
should bel drawn up! for each weigh bridge and 
steps taken to ensure that these are observed in 
actual practice. They would al.f!k> like the Rail-
ways to see that, in the event of a weighbricilte 
going out of order, the weighbridge is attended 
to without loss of time. I 

It has been suggested to the Committee that 
for a more accurate and efficient servfce, 
mechanical weighbridges should be replaced by 
weigh to-metres or electrOnic weighbrid.ges 
which, it is stated, can record the wJgbt of mOV-
ing wagons also. The Committee are inform-
ed by the Ministry of Railways that Rail-

---_.------- ---
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way Designs and Standards Organisation is in 
touch with the indigenous manufacturers of an 
electronic weighbridge and is, in fact, guiding 
and helping them in this venture but so far it 
has not been p0ssible for the Railways to ex-
amine the efficacy of the electronic weigh-
bridge. An ele::tronic weigh bridge, on the face 
of it, certainly has the advantage of accelerating 
the process of weighment of wagons and thus 
speeding up the movement of gOQds traffic. The 
Committee would like to be informed of the out-
come of the efforts being made by the RDSO in 
this field. 

49. 3.131 The Committee are concerned to note that 
recording of weight of consignments is stated to 
be "not correct and proper" in certain cases· This 
may be due to defective functioning of weighing 
machines, all of which, the Comniittee suggests, 
should be tested p'eriodically to ensure that these 
give accuI'ate weight reading. The Committee 
feel that possibility of recording incorre::t weight 
by mistake or otherwise will remean until the 
weighing equipment with Railways is fitted with 
automatic weight recording device. They would 
like the Ministry of Railways to explore the pos~ 
sibility of fitting such a device to the weighing 
equipment already in service and in future consi-
der purchasing equipment already fUtt!d with 
such a device. 

50. 3.138 The Committee see no reason why, in other 
Zones also, at stations where duly authorised 
officers are available, open assessment delivery 
should take more than 24 hours. The Commit-
tee suggest that the Railway Boa.rd should pro-
gressively and after_ due preparation extend the 
scheme of delegation of ppwers to grant open/ 
assessment delivery to Officers of other stations 
where the goods traffic so warrants in order to 
provide efficient service to the consignees there. 

------------------_.- -------- .. _.---' -_ .. ----_ .. _._. 
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The Committee would like that a time-schedule 
to grant such deliveries should be laid down and 
necessary steps taken to ensure that the time 
schedule is adhered to. The Committee would 
also like the Railway Board to ensure that their 
Instructions enjoining upon the field staff to issue 
shortage certificates automatically and Withollt 
delay are carried out in letter and spirit. 

The Committee are informed that there is no 
system of frelight ihsurAnce on the railways but 
in· many cas('S consignors at their own jnHi8l~ive 
insure their consignments for transit losses with 
the insurance comp'anies who, in the event of 
loss, pursue the matter with the railway authori-
ties to obtain settlement of claims on behalf of 
their clients. 

The Committee note that the question of In-
troducing freight insurance scheme for goods 
carried by railways was examined in 1973 in con-
sultation with the General Insurance Corporation 
of India but the scheme was not found feasible 
in view of the magnitude of the woblem. The 
Committee feel that, in view of the widely felt 
need for insurance cover, the feasibility of intro-
ducing freight insurance scheme in So limited 
sphere, to start with, say, for consignments of 
high value and full wagon load consignments 
may be re-examined and the result of such 
examination may be communicated to the Com-
mittee within six months. 

3.14'7 The Committee would like that, while re-
examining the feasibility of freight insurance 
scheme, the Ministry of Railways may also 
consider whether the "percentage charge on 
value" scheme already in vogue for certain 
articles mentioned in the Second Schedule to the 
Indian Railways Ad· cannot be converted into a 
sort of general freight insurance scheme and pIO-

-------------------- -.----_._-
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gressively extended, on an optional basis, to a 
larger number of consignments. In such cases, 
however, the Railway authorities would have to 
make sure that, in the event of loss o·r damage 
of a consignment, the consignees/consignors get 
the benefits and services which at present are 
provided by the Insurance Companies. 

From the memoranda submitted to the Com-
mittee by public sector ocganisations and Cham-
bers of Commerce etc., the Committee note that 
role played by RPF is considered to be not at all 
satisfactory and some of the organisations sus-
pect sections of RPF even colluding with the 
criminals. The lviinistry of Railways (Railway 
Board) have admitted that the single bigyest 
factor counting for nearly half of the amount 
pajd as claims for compensation was pilferage of 
goods while they wel"e in rail custody. The 
Committee note that the railways have a total 
force of 64,000 RPF personnel. They regret to 
observe that thefts etc., of consignments take 
place even from trains escorted by RPF person-
nel. While explaining the incidence of thefts etc. 
even from trains escorted by RPF, the Ministry 
of Railways ha.ve stated that this is party be-
cauSe of ccinadequate ~loyment of escorting 
staff due to insufficient manpoweI' of RPF." The 
study made by the One-Man Expert Committee 
reveals that the RPF personnel are also required 
to perform duties which do not fall within the 
scoPe of their operations as visualised in the 
Railway Protection Force Act. It was found by 
the Expert Committee that during the period of 
6 months from Mal"ch to August, 1975, on an 
average 4256 RPF personnel were employed on 
such unsanctioned and unscheduled duties. The 
diversion of such a large force from their main 
job and their deployment elsewhere in the face 



1 2 

53. 4.38 

4.39 

227 

3 

of repprted insufficiency of manpower of RPF 
shows that the Railw,ys have not been taking 
as muoh care of public property entrusted to 
them for carriage as they could and should have 
taken or as Parliament expected tllem to take 
while sanctioning funds for the maintenance of 
this Force. The Committee are strongly of the 
view that the withdrawal of RPF personnel from 
property Plfotection work is not at a11 desirable 
and such a practice must be stopped. 

The Committee also feel that, as suggested 
by the One-Man Expert Committee, the Rail-
ways should, without lOis of time, underhke 8 
detailed work-study of the manpower l'l"Qwre-
ments, draw up yardsticks which CllUld be ap'-
plied to various types of duties peTforme.j by 
the Railway Protection Force and maWe the most 
effective use of the Force by deploybg its per-
sonnel in a more systematic and imaginative 
manner. 

The Committee were informed by the Mini&-
try of Railways that the thefts etc., hking place 
from trains escorted by RPF personnel were, 
inter alia, also due to negligence/indulgence in 
mal-P'l"actice by railway staft, insufficient light-
ing arrangements in yards and unschedu!ed ... top-
pages or speed restrictions on account of opera-
tional reasons. The Committee are l.1n<lbl~ to 
appreciate ag to why the escorting RPF person-
nel cannot eftectively deal with the railway 
staff and others committing 01' abeWng in the 
commission of thefts and pilferages ftem running 
trains or at unscheduled osfo!:tpallPs and why 
lighting arrangements in the yards canr.ot he tm-
proved to a satisfactory level. If even the t1"a1ns 
escorted by RPF personnel are not 'Wfc from 
criminals, the fate of une'lcorted trains is not 
difficult to imagine. This only shews that not 
only the RPF personnel but also otherCi who are 
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responsible for safeguarding public property do 
not take theill' duties seriously. The Committee 
would like the Ministry of Railways to look into 
this matter seriously and take urgent steps to 
plug the loopholes in the security arrangements 
of trains SO as to ensure their absolute safety 
from criminals. 

4.40 The Committee were also informed by the 
Ministry that during 1976, U~:n members of the 
RPF were punished and 200 out of them WE're 
remwed. from service. The num!;ers of RPF 
personnel arrested for invnlvement in cases of 
pilferage on this ground were 176 in 1974, 190 
in 1975 and 94 136 in 1976. That su.h a large 
number of RPF personnel were found negligent 
in the discharge of their duties and had to be 
punished and arrested for involver .. ent in thefts, 

, etc., is a sad commentary on the working of the 
Railway Protection Force Th~ Committee 
strongly urge that the Railways should syste-
matically identify RPF and other personnel with 
doubtul integrity and keep them unaer careful 
and constant surveillance. The Railway au-
thorities should attach the highest importance to 
the integrity of their p'ersonnel while evaluat-
ing their performance for the purpose of career 
advancement and should not appoint personnel 
of doubtful integrity in positions of responsibili-
ty. Those who are found guilty of acts of com-
mission and omission involving moral turpitude 
resul:ting in financial loss sh~uldJbe speedily and 
severally punished. 

4.41 The CommH\tee note that the One-Man Expert 
Committee has come to the conclusion that the 
existence procedure for departmental proceed-
ings in the case of RaHway employees, particu-
larly Railway Protection Force needs to be 
reV1sed to enable speedy and drastic I1Unish-
ment being imposed for involvement in crime 

._-_. -_._-_._._--------
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against railway property. The Committee would 
like the Railways to go into this matter expedi-
tiJously and make necessary changes in the 
procedure for departmental proceedings to en-
able speedier and appropriate punisliment being 
awarded to such of the railway employees as 
are found guilty of crime a.gainst railway pro-
perty and public property entrusted to railways 
for carriage. 

The Committee also recommend that training 
and refresher courses should be organised for 
the RPF and other personnel responsible for 
handling and protecting pUblic property in 
order to improve their efficiency. Training 
should also be imparted to supervisory officer to 
enable them to improve the quality of supervi-
sions and to detect cases of negligence well in 
time SO as to minimise lOSs so railways on ac-
count of pilferage and theft of railway consign-
ments. 

The Committee are informed that a,: present 
under the Raiway Property (Unlawful POIIses-
sion) Act, 1966, the Railway Protection Force nas 
been conferred with limited powers of investi-
gation and prosecution. The RaHway protection 
Force has still to depend on the State Police 
Organisations mainly the Government Railway 
Police, for the investigation of theft cases re-
pIOrted to them. The existing pattern of dual 
control of Railway crime does not meet the 
security requirements satisfactorily. The Com-
mittee W'Ould, therefore, recommend that as 
suggested by the Administrative Reforms Com-
mission and also the One-Man Expert Commit· 
tee (Kripal Singh Committee) the aforesaid Act 
be amended and the Railway Protection Force 
which is a statutory organisation for the protec-
tion of the railway property and property entru-
sted to the railways for carriage, be yested with 



1 

230 
--------------------

2 3 
------------ --------- _._- ------------

adeq~ate legal powers of investigation and pro-
secutIOn of the offences against such property Ito 
make the Force more effective and purposeful. 

58 4.44 It has been brought to the notice of the Com-
mittee that as regards loss of railway consign-
ments there is no clear-out demarcation of res-
J:¥>nsibility between the railway staff and the 
RPF and the Police and that one tries to shift 
the responsibility on to the other. The Com-
mittee would like the Ministry to go into 
the matter and define the responsibilities of the 
Railway staff, the RPF and the GRP in clear-
cut terms so that in case of loss, damage, pil-
ferage or theft, the responsibility would be ap-
propriately fixed. 

60, •. 45 The Committee are informed that one mem-
ber of the RPF staff of N.E. Railway, one Rak-
shak of Central Railway and 6 members of the 
RPF staff of South Eastern Rail way died in en-
counters while protecting railway property and 
consignments booked by rail and the bereaved 
families were given suitaDle financial assistance. 
The Committee feel that besides giving cash 
assistance in such case atleast one dependent 
member of the bereaved family should be pro-
vided with a suitable job in the railways and also 
Ithe facility of residential accommodation so as 
to mitigate the nardship which such a family 
has inevitably to face after the demise of its bread 
earner. 

m. 01;46 The Committee note that according to RPF 
Regulations no RPF personnel can normally be 
retained. at tht same station for a period of more 
than 3 years. The period of 3 years can, how-
ever, be extended to four years with the appro-
val of Chief Security Officer on human conside-
rations. Such cases were stated to be very few. 
The Committee hope that exceptions to three-
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year rule are granted sparingly and only in very 
genuine cases and with the priOl' approval of the 
Chief Security Officer. The Committee would 
like that a maximum period of posting at the 
same station even in exceptional circumstances 
should be fixed and it should not be exceeded 
in any case. 

The Committee are distressed to note that 
in 1975, 3 RPF personnel were apprehended at 
Kodarma for being in possession of Rs. 1 lakh 
(approx.) in cash, 3 wrist watches, gold orna-
ments weighing about 160 gms. and some other 
things. As admitted by the Ministry of Rail-
waiY9 the persons concerned in, this case had 
been there for more than 5 years and there 
were no exceptional dircumstances warranting 
their unduly long stay at that station. The re-
presentative of the Ministry informed the Com-
mittee during evidence that the local officers 
right up to the Chief Security Officer tried to 
transfer them but "some how Or the other some 
pressure was brought to bear." Viewing this as 
a typical case and not an isolated case, the Com-
mittee are unhappy that the highest officers suc-
cumbed to pressure as they did and allowed RPF 
personnel to stay at the same station for unduly 
long period in violation of the policy laid down 
in this regard. Such instances are sure to un-
dermine. the morale of honest workers and 
create dissatisfaction in their ranks. The Com-
mittee would like the Ministry to enquire into 
the circumstances of the case and draw appro-
priate lessons for future guidance and inform the 
Committee of the outcome. 

The Commi ttee would also like the Ministry 
to undertake a review of all such cases in which 
the stay of RPF personnel at the same station 
continues to be for a longer period than permit-

--_., .. -------.- .---_ .. _._-------- ...... _.-
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ted under the official policy in this regard and 
rectify the situation. 

The Committee were informed that the work-
ing of the Railway Protection Force was studied 
by a High Power Committee on Secu~ity and 
Policing on the Railways (which submitted its 
report in 1968) and also by the One-Man Ex-
pert Committee (which submitted its report in 
1976). It is seen that both these Committees 
have made a number of useful suggestions for 
the more efficien t utilisation of Railway Protf'C-
tion Force wi th special reference to their role 
in the prevention of lo~s and damage to railway 
property and the puolic property entrusted to 
the railways for ca~riage. The recommenda-
tions of both these Committees, it is stated by 
the Ministry, "are being implemented in a phas-
ed manner." The Committee would like the 
Ministry of Railways to draw up a- time-bound 
programme 'for the implementation of their re-
commendations as this would go a long way in 
minimising the incidence of loss and damage of 
consignments booked by railways. 

From all that has come to their notice, the 
Committee cannot but agree to the view expres-
sed by a number of public sector enterprises that 
the performance of RPF personnel leaves much 
to be desired and that the theft and loss of 
railway consignments can be considerably reduc-
ed if c.nly the RPF' personne~ discharge their 
duties honestly and conscientiously. The Com-
mittee stress that it is absolutely essential for 
the railways to revamp the image of the RPF 
and establish its credibiilty in the eyes of tha 
public as an effective initr'Ument for sa.feguard-
ing public property entrusted to railways for 
carriages. Needless to say, toe public will 
judge the effectiveness of the steps taken to 
improve the effieieney of RPF by the success it 
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achieves in controlling the incidence of theft, 
pilferage and loss of consignments booked by 
rail. The Committee would like the Ministry 
of Railways also to evaruate the performance of 
RPF in terms of annual compensation claims 
bill and compensation paid on acc;punt of theft, 
pilferage and loss of railway consignments viB~ 
a-vis the total expenditure on RPF and its 
stren'gth. They would also like ine Ministry 
to publish such evaluation results in their An-
nual Rep(lrt. 

It has been represented to the Committee by 
a number of reputed enterprises and organisa-
tions that the procedull'e or s~tling claims is 
lengthy and time consuming. There are inor-
dinate delays and improper assessment' of loss 
and damage. The Committee would, therefore, 
suggest that a critical study of the procedure of 
working of the claims settlement organisation 
should be made through an Organisation and 
Methods expert and the procedure simplified 
and streamlined in the light of the study. The 
Committee also suggest that guidelines should 
be laid down clearly to ensure speedy disposal 
of work and the role and duties of each cate-
gory of staff and officers should be properly de-
fined so that tlie performance of each one of 
them can be properly evaluated anc:i oottlenecks, 
if any. removed. 

It has been suggested to the Committee that 
a time-bound prog,ramme should be laid down 
by the R3ilwavs for each stage of work to be 
done by the staff in the process of examination 
and settlement of a claim and officers shoulrl 
ensure observance of the time-schedule. This, 
in the opinion -of the Commirttee is a good sug-
gestion and should b~ suitably incorporated In 
the detailed procedure of working of the claims 
settlement machinery as it wi1l introduce an 
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element of ~rgency at each sta'ge and ensure 
expeditious disposal of claims. 

88 5.27 The Committee note that, while acknowledg-
ing Il"eceipt of a claim, the claimant is asked to 
submit neces~ary documents such as shortage 
certificate, beejuck and other relevant informa-
tion, if not already furnished. In order to avoid 
unnecessary correspondence in tliis regard, the 
claims authorities should insist on all the rele-
vant documents to be appended to the claim 
application at the time of submission of the 
claim. For this purpose, the list of documents 
required and other instructions in this regard 
should be printed at an appropriate place in the 
application form and also put up' at prominent 
places in the claims and other offices of the 
Railways and given due publicity by other 
means for the guidance of claimants. 

69 5.28 The Committee cannot understand why Mis· 
sing and Damage Report In respect of a booked 
consignment should be called from the statiol! 
concerned only after the registration of a claim 
and why such a Repori should not be sent auto-
matically by the sta,tion concerned to the Claims 
Officer concerned after loss, damage or shortage 
comes to notice, Similarly. they are unable to 
appreciate why effort to trace the missing con-
signment is initiated or notice on the adjoining 
Railway to trace the missing consignment is 
served only after the registration of a claim. If 
advanre action is taken in such matters by the 
authorities concerned in antiCipation of the 
claims being registered in 'due course, the dispo-
sal of claims can be speeded up. Tlle Com-
mittee hope that this aspect will be taken care 
of while streamlining procedure. 

70 5.29 It has been Tepresented to the Committee 
that payments of claims are held up due ·to non-

._------ -'--~---'--'-'--" ...... . 
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receipt of other railways' acceptance or confir-
mation even though claims on merit are admis-
sible. The Committee would like tile Railways 
to look into the matter and consider taking 
necessa~y steps to simplify the procedure in 
this regard. 

The Committee are glad to note that the 
Ministry of Railways have responded favourab-
ly to the suggestion made by the trading circles 
that the Railways should accept applications for 
claims accompanied by "certified" copies of ori-
ginal documents and not insist on "originals" 
which may be submitted at the time of final 
settlement. The Committee hope that pUblicity 
will be given to this facility for the benefit of 
the public and necessary instructions in this 
regard will be issued to claims offices in all zones 
to ensure that this facili ty is extended to all the 
claimants without any hesitation. 

It has been represented to the Committee 
that the period of 6 montns allowed for lodging 
a claim should be counted from the date of deli-
very of the consignment and not, as provided 
at present, from ,the date of booking of consign-
ment. The Committee would like the Railways 
to extend the period so as to give a clear margin 
of 6 months from the date of consignment for 
filing the claim. 

5.32 There is hardly any excuse for inordinate 
delay in making payments after a claim has 
been admitted by Claims Settlement Officer or 
decreed by a court of law and in all fairness the 
Railways shollld make amends for the ,..delay In 
such cases. If inordinate delay takes place, the 
responsibility for the delay should in any case 
be fixed and action taken against the defaulters. 
The Committee would also like the Railways to 
examine the practice obtaining in other \'Govern-
ment Departments like Tncome-tax Department, 

---,,----------_. 
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wh~e similal' or near similar situations ~. 
and consider introducing a system of paying. 
interest or giving compensation in some other 
form to the claimants. 

A number of private sector organisations have 
stated that the Railways sit tight over cJaims. 
cases till legal notices are served or legal pr0-
ceedings are initiated. A public sector under-
taking, while making a similar complaint has-
stated that there appears to be a "general ten-
dency for repudiation of claims either by inac-
tion or long silence and claims are seldom settl-
ed until threat is held out for legal action." The 
Ministry of Railways have stated that ''tbJa; 
allegation is not correct." The Minfstry have-
added that it is their constant endeavoU'r to set-
tle compensation claims as expeditiously as p0s-
sible and it is not their intention to force the 
claimants to resort to legal action. The Com-
mittee consider it unfortunate that such an im-
pres$ion about the attitude of Railway Aaminis-
tratioi'n towards claimants, even if it is unjusti-
fied, prevails among trading and industrial cir-
cles in private and public sector. The Com-
mitt~e woula TIke to reiterate that the Rallways' 
should giVe wide pUblicity to ine measures 
taken by them to speed up claims settlement 
work and encourage public and private sector 
enterprises and organisations to bring long' 
pending claims and other matters to the nottee 
of highest Railwav authorities in the respective-' 
zones who should look into them and tab-
prompt and conclusive action. 

The Committee find that an impression pre-
vails amongst traders that the officers are held-
tant in taking a decision on h1gh value clafms 
and they prefer such cases to go to COUl!'ts. n-
is. stated that when such cases are brought to 
the notice of the General Manager of the Zone' 
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concerned by the Chambers of Commerce and 
Industry, these are finalised "very quickly". 
The Committee are not happy at the senior 
officers evading the .responsibility for deciding 
high value claims. They would suggest that, as 
is the practice in some places already, General 
Manager Or other senior officers of a zone should 
periodically hold meetings with the representa. 
tives of recognised organisations of traders and 
industrialists to discuss outstanding claims cases 
and to expedite their settlement . across the table. 

The Committee note with concern that the 
Minister of Railways and Railway Board have 
been receiving a large number of complaints 
regarding settlement of claims. The Committee 
would suggest that, after disposing of the com-
plaints, the Ministry' should critically analyse 
these complaints to find out the basic; factors 
which give riSe to these complaints and take 
steps to avoid similar complaints in the future. 

Though the Committee in thei,r 10th Report 
(1967-68) had recommended that there was 
need to compile a handbook on claims procedure 
for the guidance of the trading public and the 
Ministry in their Action Taken Note had inform-
ed the Committee in 1968 that "A Guide for 
Claimants has been pTepared and arrangements 
are being made to publish it," the Committee 
regret to note from the hanabook containing 
principles rules and procedure for the prefer-
ment and dispos91 of claims which was supplied 
to the Committee along with Supplementary 
Material (February, 1978) that it was published 
only in 1965. This clearly shows that not only 
has the Railwav Administration done precious 
little to keep the claimants inrormec1 of the 
prevailing procedure for preferring claims. but 
it has also failed to implen'Jent an earlier recom-
mendation of the Committee accepted by the 
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Ministry. This is reprehensible. The Com-
mittee would like the inordinate delay in bring-
ing out a handbook of rules and procedure for 
the preferment and disposal of claims to be 
enquired into and the Committee informed of 
the ,result. Responsibility should also be fixed 
for the lapse. The Committee would also like 
that the handbook _ may now be brought out 
without any fUrther del~y and copies made 
available to the trading public on payment and 
also supplied to scores of memeI's of the Ratt-
way staff who are scattered all over the country 
and trying to grapple with the problems of 
claims on thek own. The Committee expert 
that the handbook would be kept up-to-date by 
bringing out revised editions or issuing correc-
tion slips from time to time. 

The Committee are informed by the Minis-
try of Railways that according to extant instruc-
tions average time taken for settlement of claims 
should not exceed 30 days. Even in individual 
claims cases, according to the announcement made 
by the Minister for Railways in his budget speech 
in 1977. the time taken for settlement should not 
noI'mally exceed 6 weeks. The Committee find 
that in 1976-77 the average time taken for settle-
ment of claims was 55 days, which was the high-
est during the last 5 years. The Minister of 
Railways, in his budget speech in 1978, has sta-
ted that the machinery for settlement of claims 
has been streamlined through decentralisa.tion and 
enhancement of p'0wers to Claims Settlement 
Officers and as a result of this drive the average 
time taken for settlement of claims has now 
come down to 48 days and that "we will soon 
reach our objective of settling claims within 6 
weeks." This reinforces the view of the Com-
mittee expressed elsewhere in this Report that 
instead of ruling out further decentralisation, as 

--------_.- --- ----------
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intended by the Ministry, the process of decen-
tralisation should be carried further judiciously 
in order to accelerate the sp:eed of settlement of 
claims and also to provide relief to the claim an ts 
staying far off from the Zonal Headquarters. 

In spite of the improvement claimed by Rail-
ways in reducing the average time taken in set-
tling claims from 55 days in 1976-77 to 48 days in 
1977-78, the Committee cannot but take cogni-
zance of the common complaint of public and 
private sector enterprises and institutions that 
Railways take unduly long time in settling claims. 
It is unfortunate that what the Railways claim to 
have achieved in this field has left the trade and 
industry un convinced and unsatisfied. The Com-
mittee feel that public and private sector enter-
prises and institutions should be informed of the 
efficiency brought about by the Railways in the 
working of claims settlement machinery and these 
institutions and enterprises encouraged to bring to 
the notice of high authorities in the respective 
zones the cases of inordinate dela'Y in the settle-
ment of claims. The Zonal authorities should 
then direct all their energies at disposing of the 
pending cases without delay as it is only by 
practical demonstration rather than by claims on 
paper that the Railways' claim to have brought 
down the average period of settlement of claims 
to 48 days can carry conviction with the trade and 
industry. 

The Committee are happy to note that 
the number of claims pending for over 3 months 
in 1976-77 was the lowest in last 5 years. The 

position as on 31-12-1977 has shown further im-
provement in that the number has slumped to 
6347. While the Committee are satisfied at the 
improvement in the efficiency of the claims set-
tlement machinery, they find that the perfor-
mance on all the Zonal Railways has not been 
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uniformly good during 1976-77. In CentI'al Rail-
way, for instance, the number of claims pend-
ing for over 3 months at the end of 1976-77 was 
higher by 12 per cent than that a.t the end of 
1975-76. In Northern Railway the number of 
cases pending for over one year in 1976-77 in-
creased by more than 100 pel' cent as compared 
to previous year. In North-East Frontier Rail-
ways, the number of cases pending for over 
six months but less than a year showed an in-

J creaSe .of 69 per cent and number of cases pend-
ing for over 1 yeaI' was 150 as against nil during 
the last 4 years. The Committee, however, note 
that the position on tbese Railways also has im· 
proved in 1977-78. The Committee feel that if 
continuous improvement has to be ensured so 
as to achieve the target of settling claims within 
an average period of 30 days and a maximum 
period of 42 days, the Railway Board should 
keep the performance of claims settlement orga-
nisations of Zonal Railways under constant re-
view and not relent until each one of the Zonal 
Railways reaches the targetted level of efficiency 
and is in a position to maintain that level. 

81 5.58 

The Committee considers that it would be 
helpful if the details of average time taken in the 
settlement of claims zone-wise are published in 
the Annual Report of the Ministry of Railways. 

There is some mix-up about the average and 
maximum time limits laid down by Railway 
Board for settlement of claims. While according 
to the instructions issued by the Ministry of Rail-
wa.ys, "the average time taken for settlement of 
claims should not exceed 30 days", and according 
to the budget speech of the Minister of Rail ways 
(1977). "even in individual claims cases, the time 
taken for settlement should not normally exceed 
six weeks", the note furnished by the Northern 
Railway and the Budget Speech of the Minister 
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'(1"978) conveys an 'impression that the objective 
"before the 'Railway.sis to settle claims within an 
average time of 6 weeks. The Committee would 
like the apparent confusion in this regard to be 
removed forthwith for the guidance of the Zonal 
Railways 'and the position made clear beyIOnd any 
doubt that while the objective is to dispose of 
claims within an a,verage time of 30 days, in indi-
vidual cases, the time to settle claims may exceed 
'30 days but not 42 days. 

'5.59 The Committee are informed that at all 

5.60 

5,61 

big stations there are Station Consultative Com-
mittees at important stations who among things, 
review and discuss matters regarding movement 
of goods traffic. The Committee suggellt that these 
Constiltative Committees should be enabled to 
review specific' ~ases of delay in settlement of 
claims every 3 months and the extention ·of their 
jurisdiction in this regard shouud be made spteci-
'fically known to them. 

The Committee, are informed that though no 
definite time limit has been fixed for making pay-
ment after a Claim has been accep'ted, "pay 
order" fOT the accepted amount is expected to be 
remitted in about 10 days time and the cheque in 
about' 20 days time after the decision has been 
taken to pay a claim. The Committee see no rea. 
son why it should take'10 to 20 days to remit "pay 
order" or cheque and why it cannot and should 
not be done within a day 01' two after the claim 
is admitted. The Committee would like the Min-
istry of Railways to streamline the system of 
making payments for accepted claims so as to 
ensure that Pi8yments are made without delay. 

The Committee are strongly of the o¢nion 
that a time limit should be fixed within which a 
judgement of the court after receipt of a copy 
thereof is scrutinised and decision taken as to 

---'---~--- .. _-----,.,,_ .. --- ------- --~-------~ -_ ... __ ._----
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whether or not an appeal has to be filed against 
the de<:ree of the court or not. Without such a. 
time limit the matter within the Department 
may llIot be pursued with due sense of urgency 
and any aelay at this stage will be doubly un-
fair to the claimant if, after having lost his con-
signment and won the court case, he is required 
to wait indefinitely for reoeiving payment. 

The Committee also note from the informa-
tion furnished by the Northern Railway that at 
present payment of C'~mpensation claims is res-
tricted to budgeted amount and no extra pay-
ment is possible. In the opinion of the Com-
mittee there is no legal or moral ground to delay 
payment of compensation to the claimants 
whi)se claims are admitted by Claims Settlement 
Officers or decrteed by courts at a time when 
budgeted amount with the Railways might have 
been exhausted. The Committee strongly urge 
that delay on this ground is wholly indefensible 
and should never be allowed to occur and addi-- . 
tional funds must be arranged to settle the ac--
cepted claims of such claimants. 

The Committee do feel that the Railways 
should devise a system that in case a decision 
is llI:)t taken on a claim within a reasonable· 
period, say 6 month, detailed reasons for the 
delay and the time likely to be taken in coming 
to a decision on the claim are explained to the 
claimant soon thereafter. 

It is unthinkable that a claims officer who is 
supposed to act in quasi-judicial manner while 
disposing of a claim should ~epudiate or reduce 
the claims without recording adequate reasons. 
The Committee would urge upon the Ministry 
of Railways to ensure that no claim is repudiat-
ed or reduced arbitrarily and reasons in sup-
port of the decision of the claims omcer are 

--- ---------_._--------
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recorded and communicated to the claimant to. 
enable him to decide the future course of action 
on suh claims. 

A very large percentage of claims are re-
jected every year, and amount of compensation 
is substantially reduced even in those cases 
where claims B're admitted. The representative 
of the Ministry admitted that percentage of re-
jection went up from 36.7 per cent in 1974-75 to 
39.8 per cent in 1975-76 and to 42.3 per cent in 
1976-77. It came down to 39.9 per cent in 1977-
78. The Ministry of Railways have written to 
the Zonal Railways asking them to be very 
honest in dealing with the claims_ The Com-
mittee feel that even a rejection rate of nearly 
40 per cent appears to be rather abnormal espe-
cially when it is viewed in the background of 
the amount of compensation paid vis-a-vis the 
amount claimed. The Committee feel that the 
Ministry of Railways should make a study of 
this phenomenon to satisfy themselves as well 
as the business and trading circles that the 
claims are not a:r:bitrall'ily repudiated or reduced. 
The Committee would like the result of this 
study to be communic~ted to them as soon as 
the study is over. 

The Committee feel that matters regarding 
loss and damage to consignments and compen-
sation claims,_ which cost the exchequer a heavy 
amount of over Rs. 13 crores annually, should 
receive a more serious attention and should be 
a tnJbject of regular and periodical review at 
the Railway Board's meetings wftli General 
Managers as such reviews will provide valuable 
opportunities to the policy makers at tlie Centre 
and the Chief Executives in the zones to oenefit 
from one another's experience and to evolve, in 
their collective wisdom, solutions to problems 
that they may be facing in their respective re-
gions in this regard. 
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The procedural improvements and experi-
ments made in one zone in regard to booking, 
handling and delivery of consignments were not 
widely known in other zones. In regard to 
certain matters (e.g. time taken to grant open 
delivery), the Railway Board did not have full 
infGmla1iOD. about the practice followed in cer-
tain zones. The Committee feel that the 
Management Information System at the Board's 
level needs to be streamlined and the Board 
should not only make arrangements to_monitor 
information on all the important aspects of 
claims settlement and claims prevention work 
done in the zones but also act as a centre to 
disseminate information about the experiments 
and innovations made in one zone to other zones. 

The Committee--note that the claims work is, 
by and large, centralised at the Zonal Head-
qua'1"ters of the Railways except in the case 
of Northern, Southern and Eastern Railways. 
It has been represented to the Committee by 
'some public and private sector institutions that 
under the Divisional System of operation of 
"Railways the claims settlement work should 
preferably be done at Divisional Headquarters 
and powers delegated to the Divisional level 
officers to settle claims upto a prescribed limit 
According to the Ministry of Railways, how-
ever, claims settlement work has been decentra-
lised to the extent possible and that "It is net 
possible to further decent'1"8Used claims work 
and open claims offices at all Divi~ion?l head-
quarters". 

The Committee cannot but feel that the pre-
sent level of decentralisation is illusory and does 
not go far enough to provide relief to small 
claimants upto Rs. 2000/- whQse number runs 
into thousands. Having already decentralised 
the claims work to some extent the Committee 
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feel that the Ministry should keep an open mind 
on this question and should not peremptorily 
rule out any further decentralisation of claims 
work. In the opinion o·f the Committee when-
ever volume of work justifies or other criteria 
laid down by Railways are fulfilled t the Minis-
try should not hesitate carrying the process of 
decentralisation further by raising the powers 
of Station Masters and Inspector~ and delegat-
ing powers to more Station Masters with proper 
safeguards ,extending the coverage and frequen-
cy of visits of mobile cTaims offiCes or opening 
subsidiary claims offices at important centres. 
In this context they may also consfder empower-
ing Divisional level officers to deal with claims 
arising on account of movement of goods with-
in the Division. But in doing so the Ministry 
should not lose sight of the need to avoid un-
necessary expenditure on staff and to ensure 
quality of service. 

~2 5.100 The Committee find that the Mobile Claims 
Offices stated to have been introduced "with a 
view to decentralising claims work and expedit-
ing disposal of compensation claims" settled only 
2 per cent 'Of the claims received during the last 
five years (1972-73 to 1976-77) The Committee 
strongly recommend that the system of Mobile 
Claims Office should be made more active and 
the number of such offices conSiderably increased 
so as to cover all those places which ha'Vle a size- . 
able number of claims. Till more Claims Offices 
are opened the number and frequency of visits 
of Mobile Claims offices should be progressively 
increased to enable them to dispose of on the spot 
the maximum possible number of small claims 
upto the value at Rs. 2000 arising at places away 
from the headquarters. 

'93 5.fOl The Comjpittee ore informed that publicity to 
the visits of Mobile Claims Offices is given in 
advance through local newSpa})'ers and also by 

---------------_. __ ._----
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addressing letters to the Chambers of Commerce-
of the Area, members of the Railway Users' Con-
sultative Committee through notifications exhi-
bited at conspicuous places within the 'Station 
premises. The Committee would like the Ministry 
to ask the Zonal Railways to examine whether 
the expenditure incurred on advertisemenls. 
through local newspapers is commensurate with 
the results achieved and whether the purpose 
cannot be served equally well by despatching 
notices to the local organisations of the traders 
etc. The Committee are happy to learn that the 
Railways have accepted the suggestion to send 
personal notices to the claimants having pending 
claims at the time of such visits. 

94 5.102 The Committee are informed that Mobile 
Claims Offices could not be held in South-Eastern 
Railway due to objections raised by organised 
labour unions. The Committee suggest that a 
sampJ.e study of the working of Mobile Claims 
Offices in other zones may be got made through 
an indep'endent unit of the Railway's Accounts 
Department, with special reference to the fair-
ness or otherwise of the cases settled by these 
offices and, in the light of the results aChieved, 
further efforts to introduce Mobile Claims Offices, 
with suitable safeguards, may be made. 

95 5.110 The Committee note that during the last 5 
years from 1972-73 to 1976-77 in two-third of 
the cases contested in courts, the Railways were-
proved to be in the wrong. It will be in the inte-
rest of Railways if the cases are not contested 
in courts unless there are sound grounds for 
contesting them. The Committee would suggest 
that as soon as a notice of a suit is received, the 
lI'elevant case should be criticany re examined, 
not by the officer who had decided that case 
initially, but by a senior officeT, independ~ly to 
determine whether or not it should be contested' --_._- . ----
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in the court. The Railways should not fight shy 
of coming to a settlement lOut of courts in 
deserving cases. They should rememher that the 
performance of the Railways in this particular 
-sphere will be judged by the number of cases 
the Railways contest and lose every year in the 
courts. 

The Committee note that non-attendance of 
Railway witnesses, non-production nf documents 
at the appropriate time and lapses on the part 
of Railway adViocates are some of the factors 
responsible for a large number of cases being 
decreed against the Railways. The Committee 
would like th,e Ministry of Railways to take a 
serious note of the lapses on the part of the staff 
because of whOS'e negligence the cases are lost 
and also ensure that !only competent and dedi-
cated advocates are engaged to defend the cases 
in the courts and their performance is kept 
under watch. 

The Committee note that the lltigation is 
unusually heavy on certain Railways. The Com-
mittee would suggest that the reasons for unduly 
high p.umber of cases contested and lost in the 
Central, Eastern and the SoutH-Eastern Rail-
ways should also be analysed at a high level and 
corrective action taken to set the matters right. 

The Committee are informed by a public sec-
tor undertaking that in many cases in':>rdinate 
delay in the settlement of claims prompts the 
partite'S to have recourse to legal actTon so that 
the cases are not time baI"l'ed and they become 
time barred if the law suit is not filed within 3 
years of the incidence of the claim. This again 
is a reflection on the efficiency of the claims set-
tlement machinery. 

The Committee flnd that despite professed 
efforts of the Ministry to avoid unnecessary 

---- ----------------_._---- --------------_. --
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litigation, the litigation instead of coming down,. 
has gone up during the last five years. The num-
ber of cases contested in courts has risen from 
9759 in 1972-73 to 11160 in 1973-74, 12850 in 1974-
75, 14798 in 1975-76 and 215'89 in 1976-77. The 
percentage of contested cases to claims rejected' 

by Railways has also gone up frtom 3.88 percent 
1972-73 to 11.68 perecent in 1976-77. The Com-
mittee are constrained to conclude that the 
claims are repudiated in majority of the cases 
on insufficient grounds and lessons are not learnt 
in the light of thJe decisions of the courts. In the' 
opinbn of the Committee there i~ need to take 
more serious measures than taken hithertofore to 
minimi.se litigation and to kleep this aspect under' 
constant review. It will also be helpful to com-
pile and circulate an abstract of court rulings 
in claims cases to Claims Settlement Officers for' 
their guidance. 

99 5.115 The Committee would like to draw attention' 
to a press report appearing in the 'Financial 
Express' dated 13 March, 1978, under the heading 
"Madri!S High' O:>urts raps Railways for negli-
gence", in which the Madras High Court had cri-
ticised' the action of the Railways in spending 
money for an appeal in a case in which negli-
gence on the part of the Railways in dealing 
with the party's consignments "has been clearly 
established in the trial courts." The High Court 
is also reported to haVie observed that the Rail-
ways had filed the appeal even when they had 
not been able to make out any of its defence in 
the ll~ court. All this makes a very saa read· 
ing. This also shows how innocent claimants can' 
be harassed by the Railways by prolonged liti-
gation. The Committee would like the Railway 
Board to go into this particular case to find out 

. -- --------,-,-----------------
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whether the case was dealt with judiciously in 
the Department and whether the decision to. 
contest in the lower court and then to go in an 
appeal to High Court was taken after an inde-
pendent and critical examination of the facts of 
the case. They would also expect the Ministry to 
take measures to avoid the recurrence of such 
cases in future as such cases bring a bad name 
to the Railways and inform the Committee of 
the measures taken. 

The Committee find that under a directive 
issued by the Cabinet Secretariat in December 
1975, all disputes between a Government De-
partment and a Public Sector enterprise are ro· 
be resolved amicably by mutual consultations or 
through good offices of empowered agencies of 
the Government or through arbitration, and re-
course to litigation has to be eliminated. Proce-
du!"e for settling disputes betwef"n the Rail-
ways and the Public Sector Undertakings is in· 
a fluid state and the parameters of the machinery 
for settlement of disputes are yet to be finally 
defined. 

If the experiment of resolving disputes bet-
ween: Public Sector Undertakings and the Rail-
ways, without recourse to litigation is to be 
made a success, there is an imperative need to-
make standing institutional al'I'angements and 
lay down precise procedure to settle these dis-
putes fairly and promptly. The Committee 
would suggest that institutional framework in 
tliis regard may be evolved and formalised in 
consultation with the Bureau of Public Enter-
prises_ The Committee also suggest that a time-
limit may be fixed for each stage in the claim& 
settlement process (includin~ arbitration) as 
otherwise the disputes mav 1in~er ("10 indefinite-· 
Iv Rnel thh; mav erode tlte Public Sector Under-
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takings' faith in this system. The Commlttee 
would like to be informed of the details of the 
institutional framework within 6 months of the 
presentation of this Report. 

A suggestion was made to the Committee by 
private and public organisations that claims 
tribunal or an independent authority might be 
established to hear appeal against the decisions 
of claims officers or Sole Arbitratirs' might be ap-
pointed to decide disputes relating to claims. The 
idea underlying the suggestion was that litiga-
tion in courts of law should be avoided. The 
Committee discussed this suggestion during their 
tours, welcomed the establishment of indepen-
dent Tribunals as this would, in their opinion, be 
conducive to quicker finalisation of claims cases 
without the necessity of protracted legal proceed-
. ings, reduce court costs and will do away with 
the need to employ professional advocates. In 
the course of evidence before the Committee the 
rep'resentatives of the Ministry of Railways alsO 
agreed to the idea of having a Tribunal for hear-
ing appeals provided no new organisation was 
set up for the purpose and the job could be en-
trusted to the already existing Railway Rates 
Tribunal and only high value cases involving 
Rs. 75,000 to Rs. 1 lakh were allowed to be taken 
before the Tribunal. The Committee are surprised 
to find from the note submitted by the Ministry 
of Railways after the evidence that the Ministry 
have now taken an entirely different stand. Ac-
cording to the Ministry have also gone to the ex-
tent of saying that the number of cases taken to 
courts is not unduly large to justify setting up of 
any special machinery for dealing with each cases. 
''l'he Ministry have also, pointed out some legal 
difficulties in entrusting any new responsibilities 
in regard to claim disputes to the already exist-
ing Railway Rates Tribunal. 



1 2 3 

102 5.138 The Committee feel that the legal difficulties 
pointed out by the Ministry are not insoluble and 
the proposal to entrust the work of hearing ap-
peal.:; in high valUe cases, to start with, against 
claims officers to a new Tribunal or to the already 
existing Railway Rates Tribunal by enlarging its 
jurisdiction merits a more dispassionate examina-
tion, especially when it has been widely welcome 
by Zonal Railways and the representatives of 
trade and industry. While examining this pro-
posal, the Ministry should study comparative 
economics of the two alternatives-enlarging the 
statutory jurisdiction of Railway Rates Tribunal 
or setting up a new Tribunal (not 14 Tribunals as 
shown in the scheme outlined by Railway Board) 
at the Centre with powers to hold benches at 
Zonal headquarters, if necessary, to deal with 
high value cases, to start with-in the context of 
inevitable savings on pleaders' fees and other liti-
gation expenses and inform the Committee of the 
outcome 0f the studv within 3 months of the 
presentaBon of this Report. . -----------_ ..... -._-_._-_._-._._._-----
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